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LOK SABHA DEBATES 

I:UO 

LOK SABHA 

'Thursdall, June 21, 1962lJlIaistha 31, 
1884 (Saka). 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAItER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Power TraDSlormer Factory i. Kerala 

+ 
r 8ui S. C. Sama.o.ta: 
i 8larl.. L Dwtvedi: -1551. 81u1 Warior: 
8hri Vaslldenn Nair: 
l Shrl A. V. Bachan.: 

Will ~he Minister of Steel .nd 
Heav)' IDd.lIlItrie8 ·be pleased to ata Ie: 

(a) whetlher 8.11 agreement has been 
reached with MIs. Hitachi of Japa. 
to establish a 1.1 crore power trans-
former factory in Kerala; 

(b) if so, what would be the lolla-
tion of the factory; and 

(c) what would be the capacity 
and production of the factory? 

The Depaty IIlaIster iD the MiDls-
try of S_I I.Ild Beavy la4l1Stries 
(Shri P. C. seW): (a) The 
,tenns of collaboration of 'MIs. Hitachi 
'Transformers and Electricals (Kerala) 
Ltd., Trivandrum willh 'MIs. Hitachi 
of Japan have been approved by the 
Government of India. The draft of 
the agreement is now beini finalised. 

(b) The factory 'is proposed to be 
tocated at Ankamali in Ernakulam 
District in Kerala; 

(c) The firm has ·been permitted to 

1153 (Ai) LSD-l 

12108 

produce transformers up to the ranie 
of 50,000 K.V.A. The capacity hu not 
been fixed. 

Shri S. C. SamaRta: May I know 
whether there will be any investment 
from the State of Kerala? 

Shri P. C. Sethi: Yes, Sir; tf) the 
extent of 25 per cent, Kerala Govern-
ment will invest. 

Shri S. C. SamaRia: May I k.now 
who else are the participants? 

Shri P. C. Sethi: 25 per cent of the 
investment will be by Mis. Hitachi, 
115 per cent by the Kerala Govern-
ment and the rest will be shares. 

"" ~o ,"0 fi.~ : ~ armf it ~ 
~ilIfI:TmlfllT~~~ 

~ ~ it ~ ~ ~ fiI;(m <mr flrffi" 
~? 

""'~ ~«1f : rt~ '1ft rn f'lilfi, 
~ ;ttq-~ ~ 'til:: ~ 

111") ~o ,"0 fi.~I: ~ ~ ~ 

~ ~ <'rtlT ~~ . 

lIIr. Speaker: Yesi the hon. Min.-... 
Shri P. C. Sethi: The equity capital 
!rill be Ra. 1.5 crores, and the terms 
of collaboration will be finalised. Jl 
the hon. Member wants, I can reael 
out the terms of collaboration. 

Shit. Vasudev&D Nair: May I know 
the employment potential of this fac-
tOry? 

Shri P. C. Sethi: A separate notice 
may be given. 

SUi P. B:1IIlha.: When is the plant 
going to be commissioned? 
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The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
The first phase will be completed 
within a period of two years when 
I5,OOO __ KY.A. transformers w'iJl be 
produced. -The next phase will take 
another Ii years. 

National Institute 0; Training in In· 
dustrial Engineering 

r Shri Maheswar Naik: 
*1592. ~ Shri Subodh lIansda: 

L Shri S. C. Samanta: 

Will the Minister of Scientific Re-
search and (':ultural Affairs be pleased 
to state: 

(a) the progress so far ma~le to-
wards the establishment of the 
National Institute of Training in In-
dustrial Engineering; 

(b) the financial involvments there-
of; and 

(c) the manner in which the finances 
for the 'institute are proposed to be 
raised? 

The Minister of Scientific Research 
and Cultural Affairs (Shri lIumayun 
Kabir): (a) A 35-acre site has been 
secured in Bombay and a Board of 
Governors set up for the management 
of the Institute. 

(b) The Institute is estimated to 
cost Rs. 44 lakhs on buildings and 
equipment and Rs. 7.46 lakhs, recur-
ring. 

(c) An amount of Rs. 42.57 lakhs 
for buildIngs and equipment and 50 
per cent of the recurring expenditure 
will be provided by t1he Central Gov-
ernment. The other 50 per cent of 
the recurring expenditure will be 
met by the Institute out of trainees' 
fees. 

The United Nations Special Fund 
has agreed to provide equipment, ex-
perts and fellowships estimated at 
$ 605,100 (about Rs. 29 lakhs). 

Shri Maheswar Nalk: The curri-
culum of this institute seems to offer 
a wide range of subjects and Ute 

duration is sought to be from 1 week 
to 22 weeks. May I know whether a 
wide variety of subjects can be cover-
ed wit'hin a course of 1 to 22 weeks? 

Shri lIumayun Kabir: It will de-
pend upon the nature of the course. 
Obviously a course which requires 22 
wepks will not be covered 'in 1 week 
and only a course which can be cover-
ed in 1 week will be coverell in 1 
week. 

Shri Maheswar Naik: There was a 
proposal sometime back that different 
industriE's will be contributing to-
wards the establishment of an insti-
tute like that. May I know whether 
t1,e industries have done their part 
for the establishment of such a train-
ing course? 

Shri Humayun Kabir: The indus-
tries will, of course. cooperate. As' I 
have said, half the recurring expendi-
ture will be met by the' trainees' fees 
and the trainees'· fees will be paid in 
many cases by the industries concern-
ed. 

Shri Subodh lIansda: May I knoW' 
what is the basis of selection of the 
trainees and whether there will be 
any quota for the different States 
or they will come through open com-
petition? 

Shri lIumaYQn Kabir: When the 
institute is fully functioning, it will 
have a capacity of about 1400 techni-
cians per year and we expect that 
the whole of India will be covered. 

Shri Bharwat Iha ·Azad: May J 
know what would be thl! strength of 
the institute and how far in the annual 
out-turn it will be able to meet the 
requirements of trainees? 

Shri Humayun Kabir: have just { 
now mentioned that the out-turn will 
pe about 1400. 

Dr. L. -M. Singhvi: When is the In-
stitute likely to' start functioning? . 

Shrl Humayun Kabir: We have 
planned to start it in the second half 
of t1he Third Plan. Therefore, it will 
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start perhaps either next year or the 
year after. 

Shri Saraf: May 1 know 'whether 
this institute will be run Imly by 
the Government or the industry will 
also be collaborated? 

Shri Humayun Kabir: I have just 
now mentioned that the Board of 
Governors has been set up. It will 
be run by the Board of Governors and 
not by the Government. 

Shri PriYa Gupta: May I know 
whether the total technical super-
visors turned over from the National 
Institute of Training per year will be 
proportionate to the requirements at 
supervisors 'in the industry, and 
whether in vi!'w of the large number 
Of such requirement. other centres 
like this arc also deemed to be OPen-
ed? 

Shri I1umayun Kabir: This is the 
first step we are taking in setting up 
this kind ot institution, It is my 
hope that afterwards there will be 
other institutions of this kind in other 
parts of India also. 

Shri Kunhan: What are thl! cour~es 
of studies proposed 10 b" intrOduced 
by this institut!'? 

Shri Humayun Kabir: There will 
be 31 different courses. I ca'1 men-
tion one or two. There will be a 
number of courses on advanced work 
measurements including design and 
Installation of incentive schemes' 
another set of courses on work mea~ 
surements and incentives; a 'hird set 
of courses on production, planning and 
control; certain courses on sales or-
ganisation. 

Mr. Speaker: He nec'd not read all 
the 31. Shri U, M, Trivedi. 

Dr. M. S. Anpy: May I know. 

Mr. Speaker: Order, order. have 
called Shri Trivedi. Dr, Aney also 
requires my permission to put a ques-
tion. 

Shri U. M. Trivedi: Will the courses 
of study be guided by any university 

or will they be independent of the 
control of any university? 

Shri Humayun Kabir: These are 
'a kind of practical training and some 
theoretical training 'is also given to 
people who are already in employ-
ment. This has nothing to do with 
universities. 

Technical Personnel for Mines 

*1593. Shri P. R. Chakraverti: Will 
the Minister of Mines and Fuel be 
pleased to state: 

(a) whether Government have m"'id:: 
any arrangement to set up a pool of 
technical personnel to be k'ept ready 
for employment in mines; 

(b) what is the existing supervising 
agency to regulate the movement ot 
technical personnel to the areas where 
they are in demand from the areas 
wher<' they may be in surplus because 
of the lessening demand through the 
closure of mines or of exhaustion of 
the minerals; and 

(c) whether there is any provision 
for making payment of subsistence 
allowance to such personnel, who 
tcmporaril go out of employment. and 
seck fresh avenues? 

The Parliamentary Secretary to 1\11-
nister of Mines and Fuel (Shrl 
Thimmaiah): (a) There is no pool of 
technical personnel to be kept ready 
for employment 111' mines, as such. 
There, is, however, a pool Illr tem-
porary placement of well-qualified 
scientists and technologists, 'including 
technical personnel trained In Mining 
Engineering, until they are absorbed 
111' suitable posts on a, more or less, 
permanent basis. The Council of 
Scientific and Industriaf Research 'is 
the controlling authority of the Pool. 

(b) There is no such supervising 
agency at present. There are how-
ever, arrangements in the Employ-
ment Exchanges for the circulation of 
vacancies of certain categories and 
for the compilation and circulation of 
lists of registrants belonging to cer. 
tain occupations who are prepared to 
take employment in other areas, 
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advantage of which facilities can be 
availed of by personnel, including 
technical personnel, registered in any 
of the Exchanges and, for any reason, 
surplus in the area wlhere they are 
registered, for being considered for 
vacancies in areas where, for any 
reason, there is surplus demand. 

(c) None, with the exception of 
payment of the prescribed emolu-
ments to Pool Officers, referred to 
above. 

Shri P. R. Chakravedi: Sir, in view 
ot the fact that the declared policy 
of the Government is to augment pro-
duction in mines through the intro-
duction of technology, is it not proper 
to take some steps to maint3in tfue 
morale of the .personnel concerned; if 
so, how do Government propose to 
deal with this question which is not 
only material but psychological? 

The Minister of MiIlM altd Fuel 
lShri 1[. D. Malama): So far as i~ 

known to us, there 'is no difficulty in 
bnding employment for qualified 
technical personnel especially mining 
engineers who might ineidentally be-
come surplus in certain areas-as a 
matter of fact, we are short of mining 
engineers-except for the tact that 
tlhose who have just come nut aftcr 
passing their examinations may have 
'to spend a lew months without em-
ployment. I want to assure my hOR. 
friend that the Government are taking 
,teps to train sufficient number of 
mining engineers and also other tech-
nical personnel who will be absorbed 
in jobs. 

Shrl P. B. Chakrnerti: What is the 
apparatus, it any, which has been set 
up by tlhe Government to watch over 
the interests of personnel whose ser-
vices are disturbed by the introduc-
tion of some innovation in the techno-
logy and, if so, whether this person-
lIel would be given a sense of assur-
ance or lecurity that any change in 
the technology will 'not al'l'ect the 
Rcurity of their services? 

Shrl K. D. Malaviya: At present 
there la DO particular body which is 

looking after this aspect of the ques-
tion But, as I answered the main 
question, a register is maintained by 
the Ministry of Scientific Research 
which looks after the 'interests of 
luch technical personnel who come to 
India after receiving training trom 
abroad. or who have qualified them-
lelves for any particular job here, and 
they are given some job as an interim 
measure. After that, close scrutiny is 
held as to where they go and in what 
way their interests have to be 
watched. 

Shri Vidya Charaa Shukla: Have 
Government made any assessment of 
the requirement of technical person·-
nel for mines by thc end of the Third 
Plan and. if 90, \\1J.at is that require-
ment and what efforts are made by 
the Government to mcet that require-
ment? 

Shri K. D. Malaviya: Yes, Sir, a 
survey has been completed recently 
on the requirements of technical per-
sonnel in the m'ininl: industry. I have 
not got the figures with me here as ta 
requirements at the end ot the Third 
Plan. 

Shri Bhal'wat Iha Aaad.: Do Gov-
ernment propose to extend tacilities 
for the train in,; of mining technical 
personnel in order to make up the 
shortfall that we have at present? 

Shri K. D. lIIalnlya: Yes, Sir. At 
various Dlaces such facilities are al-
ready existing. We have increased 
the number of students and expanded 
the facilities for traininl:. Lately. we 
have also started opening schools for 
diploma-holders and some other 
type of junior tedhnicians. 

PL tit Funds ueel by U.S. Emball, 
In India 

·15K. Sb.ri Nambiar: Will the 
Minister of FinaDce be pleased to 
state: 

(a) what is the total amount allocat-
ed under PL 480 Agreement with 
U.S.A. for expenditure to be incurred 
by the U.S. Embassy iii India; 
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(b) how JIluch of it had already 
been given by the Government to the 
U.S. Embassy; and· 

(c) how much of it had been utilis-
ed by the U.S. Embassy. 

The Minister of Finance (Shri 
Morarji Desai): (a) Out of the rupee 
proceeds amounting to Rs. 1131: 71 
crores accruing under the PL 480 
aereements signed to-date, the total 
amount allocated for use by the Gov-
ernment of the United States of 
America is Rs. 145: 12 <;rores. 

(b) There is no amount as such 
being given by the Government of 
India to the U.S. Embassy. As im-
ports of foodgrains and other agricul-
tural commodifies take place, the 
payment thereof is made in rupees 
1nto the U.S. Government account 
with the Reserve Bank of India. 
Out of sudh proceeds amounting to 
Rs. 602 crores on 31-3-1962, the 
amount available for use by th'e Gov-
el'1lment of the United States of 
America is RB. 91 crores. 

ec) Since tl}is relates to the ex-
penditure incurred by the Emba~sy 
C1:f a foreign Government, it cannot be 
disclosed. 

Shri Nambiar: In view of the fact 
that such a huge amount has been 
allotted for the usc by the US Embas-
Sy in India, may I know whether 
Government have any knowledge as 
to how this amount is being utilized? 

Shri Morarji Desai: Tlm<e is no 
question of anything being allotied 
to the United States. The whole 
money of Rs. 1131 crores belong to the 
USA for the grain thc¥ have supplied 
to us. Therefore, there is no ques-
tion of our allotting anything. Out 
of that amount, they are giving ba(lk 
to us 80 per cent as loans and grants. 
After that, 20 per cent remains with 
them for their use. Who are ~ to 
ask what they do about it? 

Shri Nambiar: Since that 20 per 
oent runs to Rs. 91 crores up to 
31-3-19112 to what use is that moaey 
III"!nt by the US l!lmbally ill Ia4ia? 

Sliri Merarji Desai: It is theil 
money. 

Shri Daji: Since this is a rather 
strange practice, does Government 
have any information, or means of 
'information, as to how they will spend 
that money, not for Embassy matterll 
but for matters unconnected with 
Embassy work? 

Mr. Speaker: He has answered that. 

Shri Morarji Desai: It would be 
impertinent for us to ask them. 

Shri YallamaJI.da Reddy: As already 
there are Rs. 91 crores in 1!he coun-
try in the account of the US Govern-
ment, is it not the duty of this Gov-
ernment to know how they spend 
their money here? What is the 
secrecy? 

Mr. Speaker: He has answered that 
and said Uta tit is no business of 
ours. 

Shri A. C. Guha: In spite of th~ 

[act that the money belongs to 
America, is ther·e no general policy 
agreement between the Government 
of Incj'ia and the United States Go\'-
ernment a6 to how they will spena 
It, whether they will spend it on some 
productive purpose or on SORle othel' 
purpose? 

Shri Morar:ji Desai: This again is a 
very strange question. They give to 
us 80 per cent of tlheir money to 
which we arc not entitled and 20 
per cent of the money remains with 
them. My hOIl. friend wan1s to knc;w 
as to what they do with their own 
monty It is a very fantastic ques-
tion. 

Slrri A. C. Guha: I do not want to 
knOjW that. I want to know whether 
there il any general pOlicy agree-
ment. ... (Interruption), 

Shri VasudevaD Nair: Why is tb.e 
hon. Minlster so excited about it? 

111'. Speaker: Order, order. 

SIIri BuUb Cha.IIdra Mtlthul': May 
I now whether tAil 38 pel' .... t 
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amount is to be remitted to USA or 
Is to be spent here? 

Shri Morarjl Desai: That is their 
look out. 

Shri Barish Chandra Mathur: My 
question is whether we give this 
amount to be remitted to USA or 
whether this amount is supposed to 
be spent here. 

Shri Morarji Desai: The amount is 
In rupees. Therefore it cannot be 
remitted. It is to be spent only here. 

Correspondence Courses and Eveninr 
CoHeres 

*1595. Shri M. K. Kumaran: Will 
the Minister of Education be pleased 
to state: 

(a) whether the Expert Committee 
has submitted its report on corres-
pondence courses and evening colleges; 

(b) if so, what arli their main re-
commendations; and 

(C) whether Government have taken 
any steps to expand the scheme of 
correspondence courses and evening 
colleges? 

The Miaister of Education (Dr. 
K. L. Shrimali): (a) No, Sir. 

(b) and (c). Do not arise. 

I would like to inform the hon. Mem-
ber, if he would kindly wait for a 
minute, that the Expcrt Committee 
has already made somc recommcnda-
tions to the Delhi Univcrsity and to 
the Government, though they have 
not submitted the report, and the 
Delhi University had appointed the 
.... orking group. It has been dpcided 
to start correspondence courses in the 
Delhi University during this session, 
that is, 1962-63. If you would kindly 
permit me, I might give a few details 
with regard to the proposals which 
the House may be interested to know. 
The syllabi and examinations will be 
identical with those prescribed for 
the regular students. The duration of 
the course will be three years for 
those who .have passed the Interme-
!liate Examination and four years for 
those who have passed the Higl},er 

Secondary or equivalent examination. 
For the first ba tch of students the. 
final University examination will he 
held in September, 1965. I might also 
inform the House that about 400 

students from all over India will be 
admitted in the first year, that is, both 
men and women. Admissions will be 
open to all persons all over India 
and it will be by selection on merit. 
These are some of the recommenda-
tions which have been accepted by 
the Expert Committee and I thought 
the House might be interested in 
them. 

Shri M. K. Kumaran: May I know 
whether it has come to the notice 
of the Government that management 
of private industrial undertaking in 
the country are putting obstacles in 
the way of their employees who wish 
to attend evening colleges and, if so, 
whether Government propose to take 
any action to lift this ban on learn-
ing? 

Dr. K. L. Shrimali: The hon. Mem-
ber does not expect me to anS'/ver this 
question bt'cause it is the manage-
ment and the employee5 ~ho wiU 
have to deal with the situation. As 
far as the Government are concern-
ed, we are starting correspondence 
courses in Delhi University. They 
also received proposals from several 
other universities-there are about 
ten of them-for starting correspon-
dence courses and after the Univer-
sity Grants Commission has watched 
the development of this course in 
Delhi University it will sanction these 
proposals for other universities also. 
We want to encourage it. I hope my 
hon. friend over there will take up 
this question with the particular man-
agement which tries to put obstacles 
in the way of its workers in taking 
advantage of this course. 

Shri M. K. Kumaran: It has 3ppear-
ed in the papers that the manage-
ments of private industrial under-
taking in Calcutta ..... . 

Mr. Speaker: He has advised the 
hon. Member that he might take it 
up with the private management C08-
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cerned. He can ask another question 
if he wants to. 

Shri M. K. Kumaran: In view of 
the importance of giving facilities to 
young men and women for higher 
education-that is reco«nised by the 
Planning Commission and the Central 
Government-may I know whether 
the Central Government will evolve 
some scheme whereby all the univer-
sities will be persuaded to accept this 
scheme? 

Dr. K. L. Shrimali: cannot ask 
all the universities to adopt this 
scheme. As I said, some universities 
have sent their proposals and the 
University Grants Commission are 
considering them. They will be sanc-
tioned after the Commissioll have 
watched the progress of this ",cheme 
in the Delhi University. 

Shri Daji: The question also 
relates (0 evening classes. So many 
universities arc already holding 
evening classes. Has the Committee 
made any special or fresh recommen-
dations about t.he evening classes? 

Dr. K. L. Shrimali: The question or 
evening classes is also being examined 
by the 'Expert Committee. The report 
i~ expected by September. 

Shri Hem Barua: Arc Government 
aware of the fact (hat some universi-
ties are having a sort of conservative 
attitude towards evening classes and 
correspondence courses and if so, 
what steps do Government propose to 
take to bring them to a reasonable 
frame of mind? 

Dr. K. L. Shrimali: The Universi-
ties are by nature conservative. WE 
discussed the whole question yester-
day. It is not possible to give them 
any directive. 

Dr. L. M. Sinrhvi: Is it proposed 
to formulate a scheme to broadcast 
lessons from the All India Radio and, 
if so, when is the scheme likely to 
.I!tart functioning? 

Dr. K. L. Shrimali: The All India 
Radio has already some programmes 
on education. I am not in a position 
to say whether under the correspond-
ence courses advantage will be taken 
of the All India Radio. This is a sug-
gestion which can be considered. 

Shri D. C. Sharma: May I know, 
Sir, whether the correspondencfI 
course to be conducted by the Uni-
versity of Delhi will be open to stu_ 
dents of Delhi, or students all over 
India? 

Dr. K. L. Shrimali: This will be 
open to students all over India. 
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Shri S. N. Chaturvedi: Has it come 
to the notice of Government that 
there is a ban on Government ser. 
vants joining working men's coJleges 
and will this ban apply to the even-
Ing classes as well? 

Dr. K. L. Shrimali: I am afraid aU 
these questions do not arise. 

Shrimati Sal'Ojini MahlshJ: Will the 
examinations of the students of the 
correspondence courses be held sepa-
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rafely, or along with thOlle for regula! 
students? 

Dr. K. L. Shrimali: All these are 
matters of detail, which will have to 
be examined. 

Shri Yallamanda Reddy: Are Gov-
ernment aware of the fact that in 
some of the States. the Government 
departments are not allowing their 
servants to attend evening classes? 

Mr. Speaker: Now we cannot go 
into them. Each State cannot be taker. 
up separately. 

Shri Yallamanda Reddy: Some of 
HIe States are not allowing their 
employees to attend these classes. Has 
that fact been brought to the notice 
of Government and, if so, what action 
is proposed to be taken? 

Dr. K. L. Shrimali: The hon. Mem-
ber is asking questions which deal 
with State Governments. This is a 
matter for the State Governments to 
decide. As far as the Government 01 
India is concerned this facility is pro-
vided and it is hoped it will be taken 
advantage of by thase people who are 
in jobs. The correspondence courses 
are meant for them. 

Mr. Speaker: He says some of the 
States refuse permission to thcit 
employees to attend evening classes 

Dr. K. L. Shrimali: In these matters 
each State Government will have tu 
examine the situation. There may be 
certain situations in which they may 
refuse permission. I cannot give a 
general answer to this question. II 
is a matter for the State Governments. 

* J>..:f"t~~: 
tXt ... ·L...r, *-'1 : 
'M IJ~-m ~) ~ <I"fA" '1') .;pn 

~~ Ai : 

(If) ~m~~~ 
• ~ ~ ~, ~ S(1ffi ~T 

if ~ "'w ~~ "'~ f<'l1fT 'fT, 
f~it'M~~; 

(~) 'M~~~f<f;f~T~~"'H 

'Ii m"""rf~l ~ ~~ m 't; ~l 

~~~"') ~ "'T ~T if: 
m ij' Rm tf1n ~ 'Z:'1 ~ ;;r&'1 '1'"<: 
f"'lIT~; ~h 

(;r) <r1:fT ~"<: m~ ~:r 

"'T 'f.f3;m:1l1 oFT ~ ~ ~~. ~'FfT 

~T 't: ;;ro:'9" ij' fll"m gm ~ wf.t 
~ if i; ;;rFf "') ~ ~~ "') f~T 
llr.m '1"<: f~T<: 'fi"<: ~) ~ ? 

~-m ~~ if ~qll' ~1' (lilT 
"li'1'1~) : ('I') ~ (;r ),u:'" f<T<n1lT q;j: 
~ qc;;r <n: m f~ ~T ~ 

f~ 

('I') 'l'ffiT 'lim f'f'iTf<:'1 'fi~;r 

it,. m1l if ~m mt "') ~''fo~f ~. <IT" 
11m ~-TT I f~F 'l"foT' it; f~T' if 
"RT ;f.T 'iF 'for "TF1T'fT ;jfi" ~: '-IT'll' 'F 
;ftI:n f'f,.n71lT 'f;T <rTt11H f"T~rCl ~ 

off, ~T I ~"i'f' ~ W'foT~ 'T'f1!iT "fl.!! 
't; 'P.l if :iT I 

( 19 ) ~ "R '1{i ~ fT. f~m 

~ 'tT ~.Fpfnn ~. ;ji"f<: ~ 'to 

~u ~f~' ~i 'foT R ;f.l' ~~T 

't; ;;ro:'9" if f~ tf1n 'H '.\"'1' orq 'fOCI 'fo~ 

f.-;pn ~, f'v'): ~ f~'f ~ Trr'" ~ 't; 
orf.-;pn '-IT' l"fnfl1' f:;p:fj ~: -;,~. e>D'fcr<ft 
'to f"RT'li 1~4"f.I1~1-T'1 'f.lf\f'd'ror ~ 'f;)" 

q[7f '3--::; ~; 'l;NR f<rf;T"<: ~ ;ji"f<: "Sf~ 

'l'T >l"H i; ;;rFf 'to 4:* if ~T "fffillT 
tf1n ~T I ;ji"f' m l'fTifiT~ ~ f<l~H 

~~ '1') fffi'fT ~ f'l' II <'I'm ~fQF 
~<: ~ 'if) ~T ~T ~ >rTif ~ ;;rl 

~~.q.I~~~~~ 

~ ~ <n: f!An: If, ~ t I 



12123 OTal AftBU1l!f's JYAISTHA 31, 1884 (SAKA) OTal An'1Dl!f's 12124-

(tJ) ~ ~ (1ffl!TImI' 
f~) ~ tH\9 <iT IffiT (~) .. 
~'Tf;:r ~Cf SIT'ff ~ ~ liT 
~ f~ ~T irro ;;rro f~ ~ 
qWfc; it: ~ f~<: ~ ~ ~T OfT 
q;mr ~ "IT ~ ~ I 

"'" ~~; ~ ~ ~ 1lf, fil;l:rr 
'-IT f'fo '3'm sr~1iT qT' fw. 't: lfnrr 
fcIcrR 'for <f!T 'fo~ f;: f~ sr':rR ;f'}j"r 
iii' lp.~v:rT 'for t? ~;;rr;;.;r ~ ~ 

fil; iflf[ ~;.:-r.rr U'ilf ~ it; 
~ ;ff.irll:Y ~ 1'fTQ 'fo~ 00 'for ~ lfT 
~? 

,~~ If"" (cr) m .... ~~~ 
'""') ; ;;fT~, SN'R;f'liT ;;ft if>'T !~ 
~rn gt v:rT ;':-Rr ?If l'I'mr ~ ql<: 
~ tt<r. ~ <r.l ~ <fllf ~ f~ 
f~ f<f,lfT ~ f'fo l.fg lp.~ <t,~ I 

~i:iI'f 'fi~ I ~ ~~ 'fill!' 'foT 'Wf.t llT¥f 
ii'~1 

'l"r ~ ~ ; "IT fCR."". f<:"lfT 
lllfT g, s~ 'f.m' lllfT fr. fir. .n.1lIT qT<: 
tml'1'!<: ,,: '['1 ~ Y, ~"f ~i ". ~ir 
~l'f'il'ft I ~~'~T~~ 

m g I ~x ~ ~T ~ ~<:r ,,: ~<: 
~~ ~1lIT ~ ~ ~ g .;fT' 4"~' ~lI' 

'qq"ifT m«ft 11' ~"fT ~'f'fo ~.,. +r~i 
~ ~ ~ ~A' 'fo'rit: ~T ;fiT~--

'Al.~ ~m ~ 'm'1 ~ 

'fo~ I 

"'lT~~;~~'fo'~ 

~ I ~;;rr;;.;r ~"fT ~ fir. 'flIT ":'1:"r:r 
W'foT' if>'T <:f7'qj 11 'foli TI:'1T S'n:fifV-q 
f<:"lfT t[lfT fr. fw<: "l"f. T<: 'for f'fo l.fg ~ 
~ if>'T v:r~ org;; ~ 'fo'rit: '3''fliT 
$ RlfT ~ ~h <nIT ~ ~R. ~T 
it ~ it ;;1"1' ~ <mr ~, '3'~ (f ~ ~T 

1Ii't? iflf[ itm ~ nrfifCcf f~ 
",~iTn;T RlfT lllfT ~ lfT ~ ? 

.n-'"" ~~; m-W~ 
~ if>'T ~ iTTCf ;:r~T ~I 'R'tiT ~ ~ 
l{T tli ~ f'fo ~tCf'fi ~ ~if; ~~ ~T 

;;rrn ~ qT<: '3'ii'foT 'JI'T ~ f~ ~ 
III"fi';f' if; ~ if, ~T ~ ~ m~' it ~' 
<r~~ it 'fi"rt "fT~ f<:"'l'f><f q-;.:-r ;:r 'fir ~ I 
¥<r.;:r ~ ~ <f,Tl(~ <r.r.r;:r ~ ~ 

~ ,,;fire Cl'iry; 'fiT iTTCf ~ I 'A1T<: ~ 
'qT'Jf 'fIT;; ~TGT ~T ;;ncrT fr. CfiT ~ 
~ ;:r ~ f;:p:j'IfT <f,T '1T"R' <r.<:"fT 'JI'~'~ 

l!T ;;rr;;r ~ I 

o.i'i ~~~ mro: If';;rr;:r;:rr 
'qT~ ~ f'fo ~ 'JI'T OfTTffqqm~ ~. 
~~it f~ mer qT<: f~ ~T1l' !lIT 
;;rrcrr ~? ~ ~T ~ Cf'fi ~~ f~ <f,T 
~1f ~ ;:r f~ wi CfiT Cf'fo if; fri 
~~ e{'}j" if; f;;qrf~lIT if>'T ~ <f,T ~ 

m if; ft:rt iflf[ ~ ~'qCf ~T il,Tm f'fo 
'f;;l\'lli ~."". 'qq''lr ~ it '3'CR ~, 
'fi'r~? 

,,) m ... ~ mf'liI' ; \i;r'foT lfRi'I'1;:r 
~. 'fo~ri.f 'fo "ti.f 'lA' ~). ~F;; if; <frt. 

'f.T: sro;:r <r"r <i~ l I ~'1T ~'j, ;:r,;rT g I 
~ ~'1 ~Rr 'qTf~'l', .I~ 'JI'''-U ~ I 

",,; sm~ mf'liI'; itt ~ mlT 
'foT ::jT'f' ;:rgr fi::1:fT ~r ~ f'fo 1lf, f~ 

"P'Ff ~ q). ~l1it f~' "Tor 'A"r?r ~ ? 

'Al.'lf'" ~m : <;;r<r l1CfR m'1~ 
Q;'1T 'f.' f~'r f'f,' ~~. 'l'1ffi f.""I'7<T f'fo 
'A'l~. '1m 'Til' if. 'On;' if ~~. lfrfn::r'T 
0' ,. 

<w.T "  I 

,,"1 'Oq ~~ Q'I1lr ; f>r.r'fiT SFffi 
;f'5rr 'JI'r ~. S:11 'f.T1i ;r. f"i"f f;:r'{'!"f f<f,lfT ~, 
'3"1'foT "fT+r 'tliT ~ qT' l<1l' o:ftm fCRR 
f~ f~ 'F wn: ~"f ~) 'JI'rqlTT ? 

1lf('fI<'I'~~mm;~~ 

>.ft l'ft 0 ~ 0 f'Jrffi ~ ;;ft ~ IIif1ro;r 
iF~t I ~~~<f,T1f~~ 
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f~r~, f~;;rr ~ ~ f~ ~'if >::ill: 

~ ~ ;;rfliljj, Of~ ;;r~r ~ I 

Shri Bhagwat Jha Azad: May I 
know whether this Arbitrator would 
'hear the arguments on the Govern-
ment basis of meeting the officials and 
Ministers or sit like a court and hear 
arguments from professional lawyer~ 

. on behalf of the Government? 

Shri LaI Bahadur Shastri: That;s 
going into too much detail. He will 
perhaps decide for himself. I do not 
think he is going to function there a. 
a law court, but he will certainly 
meet the officials, non-official~ and he 
might also visit tho:' ~pot and meet 
the people there. 

Shri Basappa: May I know whether 
the mediation of the Prime Minister 
in such matters is confined only to 
U.P. and Bihar or whether it wi1l 
also be extended to My~ore and 
Maharashtra? 

Mr. Speaker: That is a different 
thing. 

. ~T 'lflffl ciOf : ~T If':<;'''~ .m 
f~iffi' ;r.r;' .~ 'TIf.; f'lf:P" W ~ 
m ~RT ~ ~r lTT;r.RT ~r Bfr'.ffrr 

~ "I'r 'it ~ fro ;;fr '1'T fOfofl1 .f~·T orTif. 
~~T ~ lfR .fiT oft, ~ 'n' Wl"1 
<r.~T 7 

~~i <'m'r ~~ 'm'f'lfi : 'I;flj'7' "!IT 
~1 ~ ;:ir ~~ "'rf~sr;:r ~r "l'rrr ST'n;:rif'ir 

~ ~;fT l'[r ;:r~l 'fTfil'if '4'r I or'f >::i~ nrr 
;;nit f<r. mfir?wr W'T ,.... ~. "iT >?1''t; 
~t tf;'1l1T fi TriT 'If, l1Pl1 ~fliT I 

Shri Jashvant Mehta: What are the 
points of reference to this Aribitrator? 

Shri LaI Bahadur Shastri: It is a 
long one. The terms of reference will 
be: 

(1) Whether the principle of fixed 
boundaries between the aforesaid 
ciistricts should be accepted? If so, 

whether they should be determined 
in the manner suggested at the 1951-
Conference, or in a different way? 

(2) If the principle of fixed boun-
daries is not advisable, what improve-
ment should be made in the existing 
principle based on the deep-streams 
of the rivers Ganges and Ghagra? 

(3) Whether, in the opinion of the 
Arbitrator, there can be any other 
~olution to the question of the boun-
daries between the said districts? It 
so, what? 

~~I' ~T : ~;:r ,:{t"r lj'iifltt'1 ~ 

Si';n;:r ;i'JfT ~t If';r;''~ BfT~T' f <r.l1T '·n 

lIT '3"T~ ;fTfiHr .m <;'iT<r.T'T f<r.l1T ~r 7 
IPrr.f ;ift orT ;,-~r <1'~ 'l7flf ~ 37!': 

f,1<1'T >.TT <iT <1'fl' 'I7iIT ~T f'17 q~ ~rt 11~ 
f;:r1.f"Ff ,.... ~. ~;:rr ~ "' 'l;ffT ~~t ~ 
'l7Tlf <'1M ~iT 

~T <'m'r ~ mm JOf'1 >m:1fr 
'n' ~., ",p..f'f.' "I'mT 'I7T f'i07.fT'1 fiTrrr t 
qf, WiT ~;,- 'f.Tlf ii f'l7ift '1ft ~ 9' 9' 
;:t'r ~ '1'T f<fO<fT'1 <tT qr., ~ I  . ~'I7T '<l:'Tf 
f"'07.fT'1 ~ ~T'T S:'1if.r <f 'l"T~ 'f."T'l ~ I 

tf;~ ;:it ST~ flff'!PJ 'l7T fiTr,r 9'f'f.'Of 

fOf'1 'l7r ~ qf, 9';:rT 'T.fT~'t' ¥.. 9''t' ~ I 

+ 
* ~~E.19 {~T 'lflffl m 

. no ",~-q~", f~q<iT : 

~T tro<f!A'1<: 'lfrU ~'I''1'\'rr ;i'fr ~ 

GfifT'r '1fT 'f.'1T '1~ f'17 : 

('17) ""Of <1'fi ~ g f;r. m'l7T<: 
'3'nr If.t~ ii If'!'Tf <f 'l;ffr,'T[ if; orR ~ 
u;m:;f;:r'17 '3'<f<:'17 'f.f~ ~rf'la' rn 
'l7T fq.;m: 'f."T ~r g ; 

("I') 11'f~ ll:i', a-T ~T ~ "f11rn', 
~~, <:f1I'T ~ ~1'1<fT If>'{i\' 

mit tfilf <r.T 0lITu oraT~ <m'TT ll;~ f,rcrorr 
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( IT ) ~ ~l'fTif 'fir ~q-T'l'lf if 

fl <:f'fi lflfT srm<:f 9 t ~ ? 

{flmI' lII'~ ;fTU ;JGTIT "!1fT"''' ~ 
'""!1fT ('>l1'Sfo;;to ~T) : ('fi) ~ (IT). 
W'f,T<: 'fiT Jf,!7T lifT< mlT7T ;r, <rr'if 
w<r.rft "f"f if 11;'r. 'TJfn:rf-r'f." '3";f,'f." 
"'f."i<"IT'lT p:rIT'1i1 'f."<:~ 'f."f ~rt f'f'ifT<: 

-rfIT ~ 1 <:fl1l"Jf n;Jfr 'fi[7"fT-rf Puf'1"Cl 

'f."'~ 't f.,q-f-rJfr .. h ~ 'fa; srl'q"FT-rfq' 
'SHCi'f g-t t"Jl'T f'f'ifT'T"fR ~ 1 

'>lY ;fIR!" m  : Jf ll'l': ;;rR'lf 'ifl1l"1'IT 
~ fr. 'f;'t;r tl:Jfr *'n~ 7.ff Ol:ff'f<:f ~ f;;r'1!T'r 
~ ~ 't 'f."f'''fT~· 'fiT ~q-rf'1i1 'f."T~· 'f."1 

ST':"lT'f <:'f"fr ~. lIff>:: 'fll'T l"."fl': Jf<,"~' ~ fif," '3"-r 

'f."f ~,p.t-r '3T'I1:" ~''m if,"r "l"f."f' ~ f'fo ., 
3- ? " . 

'>l'" Sfo;;to ~ : ofr f,t '3"m smr 
;(,f Jf''f."[7 ~ JfJf>l-r f'Pif ~ 1 ~f OT.jf'f<:f<if 

;(,r ~lO'f~ "iT, ipr.f f.."15"IT ;'fff~!fT 

( -sr~~'!." ) f.,fJf~s qt, ipP'r fF.''?fI-r 
q;f;:;:r~3f7 fJff"1is 1 TTl' -sr'm "l"f."[7 
~ iprJ:j f'.f9""IT "'fIT"l7.i"T (-sr~~,:) f.-:rf~n 

'fol fT'f."iR" f'f."lif ~ 1 

"'"fl' ;fIR!" ci ... : ;;:Jf Jf;:;y":r it 'f."'f 'f'fo 
lIffr'fJf f-r·yfll' ~T ;;rf'r 'f."r lIfTm f."r ;;rrrr 

~. lIfrr 'fo;;r 'f'f. ll'B tfi'f{r 'ifr,,!: ifT Jfimr ' 

..,'r 51'0 ;;to ~ : ~ lII'<r ~ orr 
<I"'f"fn:rf 'jlif. JfflR"f lIf.rT f'f'iff'f'fr'l 

~ 1 

Dr. L. M. Singhvi: What is the pro_ 
posed size of the factory in the 
framework of the Plan? 

The Millister 01 Steel and Heavy 
Industries (Shri C. Subramaniam): In 
the private sector for which recom· 
mendation has been made, the final 

proposal is to have 68,000 tons 01 
nitrogen  and 72,000 tons of p.Os. 

Shri P. Kunhan: May I know whe-
ther the Government have receil'ed 
any representation from other States 
like Kerala for the establishment of 
a fertiliser factory in the Third Plan! 

Mr. Speaker: That is not relevant 
here. Next question. 

Medical Graduates 

·1598. Shri Bibhuti Mishra: WilJ 
the Minister of Home Affairs be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment are considerinc: a scheme for 
the medical graduates to work in the 
rural areas for a certain period just 
after getting their degrees; and 

(b) if so, the details thereof? 

The Deputy Minister in the Minis-
try of 1I0me Affairs (Shrimati 
Chandrasekhar): (a) and (b). The 
qucRtion is under consideration. 

1Il1' fq''!f<r f'I'l : Jf ;;rR'fT ~ 
~ f'r. Wi' /:i'f, JfT"Jf"IT o;nft f'f~ 

~ ifl Jf''f."f' f'foJf '.fT'f '1"' f'f'ifT' 'fo"T 'ifT 
~ ? 

lII't"q'~ ~"\'a"Q' : m'l ~ "JI'T Wf ~ 

;a"Jf 'T' f'f'ifT' ~l ;:gr ~, fq;, lIfT'1" 'fo~if 

t fr. f'f."ll '.fT'f 'T' f'f"l17 ifr 'iIT ~ 1 

"'"fT f~f" fq"'"f : 'MIT 'jlif f'f." JfflR" 

f'f~:rR ~ ifl f'f~fR 'f."R 'foR ~ 

"I"T"f ~ tf;;r'l '!it"..,.-q; ~ 'fiT f~ 
fi'f;pmr ~ ? 

Shrimati Chandrasekhar: Exami-
nation has been finished with the 
State Governments. We are now con. 
sidering amongst ourselves whether 
this would be feasible or desirable. 

sft f~EI' fif'1' : 'f!fT /if, "l";fr 'l1[1 ~ 
f~ m;;r 'fii1 ~~'f.""i1 'fil~ if W Jf"1T iirif 

if Ift'f ~i1 "f~;r ~? ~qj.f ~ 
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Ai ~ it ~~ fit; ~ ... )If 't~ ~ 
~ it ;;rr iR ~n:r ~~) ~~ .) f.;rU 
A;;R it ~: ~ ;;r1T ;ifTq:iT I ~r 'flIT 

t~i!;i!" {fit it ;;it ~lf <'I'fflT ~, ;i(") f~~f1ff 
~ ~~ I!R q:fffi ~, :;i f f~fliif q:rnr ~, 

~~ .. ) ~r~ m~ ~AT 'qTf,,'i' ~ ? 

'!~~ ~ ('li "'''''' ~ 
mro) :;i("T 'f1[T, ~ 'f>'rt 'R"r~n ir. l'fll'lf 
lIT ~f# 'lOr "~f ~~ 'f.'f ~qr"f <fit ~ I 
lI'~ ~" .. ~ i 11i f'fi' :;if ~ifC1: /f'i;f1fo 
m ~~ it ;QT'ff 'qT1l'?r ~ "3''' 'fiT f~~T 
fll'or ;i("r.t iii 'iR !~ l'fll'1i ii'f.' ifiq'r it 

;;rr 'fi'1: 'fi'Tl{ 'fiToIT ~ lJT I ~"Cf~ <n: 

~ "'~ ~T ~f;;rn ""q ~" ~-!' 
m~ it mflror {W I ~ ;mr 'fi'~T lf~ 
tl 
Dr. L. M. SiDrllvi: For how lon& 
has this matter been under considera· 
tion? By when is the matter likel)' 
to be finalised? 

Shri LaJ Bahadur Shastri: Jusl 
now, my colleague has said that pre-
liminary enquiries have been com-
pleted. How long, I cannat give thE 
date. 

Dr. L. M. Singhvi: Since when? 

Shri La) Bahadur Shastri: May be, 
it was in August 196~ perhaps that 
this idea was mooted. We have to 
consult the various Governments and 
other Ministries. WE' have done some 
work. We hope to finalise. 

Shri Barish Chandra Mathur: Even 
under the existing rules, what pre· 
vents the Government from posting 
o~ of their employees in the rural 
areas? May I know whether they 
have also considered what is the use 
of sending raw people to rural areas 
where they will have no guidance? 

Shri Lal Bahadur Shastri: I think 
the han. Member himself fuJly under-
stands the difficulties. It is true that 
anyone can be posted in any area er 
ill aa,. plue. :s.t, u *e boll. 11 ... 

bel" know., it is mostly done by the 
State Governments, and they are res· 
ponsible. They do not have enough 
hands even now. Even if we keep 
aside this question of appointing or 
posting doctors in the rural areas, 
there is dearth of doctors throughout 
the country, except in West Bengal, 
in all the other States, we do not 
have enough hands to fill all the post~ 
which are needed just at present. 

Shri Priya Gupta: Will the hon. 
Minister kindly state whether those 
doctors who are being sent to the 
rural areas are fully qualified doctor~ 

who can handle patients indepen. 
dently and they are being given the 
pay for the purpose, or they are those 
fOr whom this prerequisite period i, 
compulsory for becoming qualified at 
full·fledged doctors? 

Shri Lal Bahadur Shastri: Botll 
will be sent; naturally, they will an 
be qualified. That is the first point. 
And experienced doctors will also be 
sertt. Th€re may be a hospital and 
you may requirB three oocfors there'; 
one of them can be lID eXllerienced or 
senior dactor, and the other two can 
he those who have qualified recently 
or have newly p~~l'd the medical 
cO.!ll'se. 

Mr. Speaker: Now, Shri Vishram 
Prasad. 

Shri Priya Gupta: My point is this_ 
It is just a small point .... 

Mr. Speaker: Order, order. I havtl 
called Shri Vishram Prasad. 

Shri Priya Gupta: There i~ the 
question of seniority and juniority. 

Mr. Speaker: If he is junior, he-
would draw the immediate salary. 

'itT fCf'ltl1l' snm: 0;01"1' '1H<f;rTlf 
+i '.fT ;i("T 't 'iif"ITlIT ~ f'fi' ~ "fH mor 
'fi'Tir;f 'fi''f.t it. 'iR t;'fi' lffil twr ir 
~~ T I 1'f 'flIT ~ qrori 'fi'T f;j(O'~ 
~ ilTorT iii l!~ ~cr~T ~ lI'Pfr 
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~ ~ fif; ~i.f if; ~n: ~ ~mf~i!" 
A;lri ;;ml1fT ? 

IIIWW ~: '(i' ~ 'I'm ) ~ 

RlIT lfllT ~ I 

1ft' ~ ~ : ;;mor ~if f;ro 
r~ ~ I 

: ~~ ~ : OfCfTii ~ 'flIT ~ 
f~ ;;it ;;;~~ if1Hf"fqH~g 'l"tif2<: ~iif "if 

.". ~ ".~ "f'1TlIT~Offll'TT I If' {ft If{l' 
;rIfSfr ~, '>m"{ lfi:: '[(lI~ ift i!"Tff ~~fr 
~f / 

111ft' """ ~ ~ : lfif\" '" 'Hi!" 
~ I ;q"R q-ifl' ) llJ"fff lfi:: ~ fif; ~t 
'tit{ ~rif~ '[~l ~ q-)"{ fOf'~Ifl' filFfi'f 

'mfr ~ I Of<{ ififTf<'T'li~~ m~ orrifii" 
;ror f;;r;~lfr ~~ ~ lfiIJ ~ft ~11T"r I ITR 

"i'il f;rr~l' ~ cn::~ ~ ~:rl' i!t ~r ~ f!f;" 
'tilt ~'1A iI"T.'Pf~ ~ I lf~;ft~ ~ ~ 
~ i!"~cn:: ~ I lfiIJ ~ ~ ~rf<'1"lir~g 

~ 5'1 ~ ~ {{TIfT I ~ ~(f ~f"flf 
~'iT, ,,« OR ~ ~«iT, «,)'f~ 

~~~riit~1 tw~~ 

lI'R Ifln' (T ~ffT t ? 

DiII801ati.D of CertaiD. ~t 
BaardI 

*159t. Shri Hem RaJ: Will the 
Minister of Defeace be pleased to 
.tate: 

(a) whether it is a fact that some 
(l{ the Cantonment Boards which are 
running under continuous lossl!ll will 
be dissolved; 

(b) it so, the names of such Boarda. 
State-wise; and 

-ic) what decision has been taken 
about the educational and medical 
institutions run by them? 

The »e,ut;,-MillIlIter ia tlte 1IIDiI-
try of Defence (Shri D. B. CIla ... ): 
<a) No, Sir. 

(b) and. (c). Do ftot ariBe. 

8Ilri Ilea Raj: May I know how 
many Cantonment Boards are ("un.. 
ning at a loss now? 

Sllri D. B. CllanD: There are no 
Cantonment Boards running a·t a lou. 
They are not a commercial under· 
taking to run a t  a loss. 

Shri Daji: In view of the fact 
that though these cantonment boarda 
mllY not be running at II loss but the1 
are having deficit budgets, to put it 
more correctly, and there is multipli-
city and duplication of educational, 
medical and veterinary facilities, 
because the State Governments are 
also providing the same facilities 81 
the cantonment boards, may I know 
whether Government will see to it 
that this duplication is removed? 

Shri D. K. Cha't'aa: Government 
lire giving financial assistance in the 
&hape of grants-in-aid to all the deficit 
cantonment boards. 

Sbri Daji: My question has not 
been understood .... 

Mr. Speaker: 'nle hon. Minister haa 
&aid already the t there is no praposal 
~ wind them up. 

Shri Nambtar: May I know whether 
iii those areas where the canton-
ments are dissolved, and where the 
m.ilitarJ do not require certain plota 
of land, those lands will be handed 
o.ver again to the collector& or the 
municipalitietl concerned! 

Mr. Speaker: 'nlat is not rele ..... t 
to the main question before WI. 

1Ir. Speaker: Now, Q. No. ISIH. 

Shrt Hem Benaa: May I request 
that Q. 181. also ma;,- be ans .... ered 
along with this! 

Shri Barl VI8Iul. Kaaatb.: Both are 
on the same subjeet, and ma;,-, there. 
fore, be answered together. 

'Mr. 8peaker: It the hoa. Miniltet 
has no objection, ,both can be takeD 
up together. 
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"China Today" 

+ 
*1601. J Shr~ D. C. Sharma: 

L Shr) P. K. Deo: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether GOVl'rnmenl have pro· 
scribed issue No. 16 of magazine 
"China Today" dated the 21st Apl'il 
ior publishing an article prejudicial 
to the interests of the safety and 
security of India; and 

(b) if so, whether Government hav« 
considered the desirability of stopping 
Us pUblication and circulation in India 
in view of repeated instances of the 
same nature? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) Yes. 

(b) While there is no provision in 
law under which the publication of a 
journal can be prevented, it is being 
considered as to what further action 
should be taken in this matter. 

"China Today" 

+ 
r Shri Hem Barua: 

*1614. i Shri Hari Vishnu Kamath: 
L Shri Ram Harkh Yadn: 

Will the Minister of Home Affairs 
be pleased to state: 

(8) the number of issues of "China 
Today", a journal published by the 
Chinese Embassy iR New Delhi, which 
have been proscribed since January 1, 
1962 together with the date of publi-
cation and the date of forfeiture of 
each; 

(b) the name of the printing press 
where they were printed; 

(c) the name of the owner Or pro-
prietor of the press; 

(dl whether action under the 
Criminal Law Amendment Act, 19111 
hal been taken against the preis; 

(c) if so, the nature of action 
taken; and 

(fl if not, the reasons therefor? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
Notification under the Criminal Law 
Amendment Act, 1961, .deelaring issue 
No. 50 datpd the 9th December, 1961. 
issue No. 18 dated the 5th May, 1962 
and issue No. 16 datl'd the 21st April, 
1962 of "China Today" to be forfeited 
10 Government were issued on 8th 
May. 11th May and 29th May. 1962. 

respectively. 

(b) The New Age Printing Press, 
New Delhi. 

(c) The People's Publishing House. 
Private. Limit .. d. 

(dl to (0. The matter is undler 
consid('ration. 

Shri D. C. Sharma: May I know it 
Government know .bow many copies 
of this paper are circulated in Delhi 
and outside Dplhi. all over India? 

Shri Datar: According to present 
information, some copies have been 
forfeited in the States of V.P., Rajas· 
than and Punjab. 

Shri D. C. Sharma: May I know 
whether Government are in a posi-
tion to know th(· list of the persons 
to whom these copies are sent, and 
if so, have Government got this infor-
mation? 

Shri Datar: They have been for-
feited by the State Governments. The 
details are not with us. 

Shri Hem Barua: May I know whe-
ther the attention of Government i~ 

drawn to China Today, 24th issue. 
that was distributed in Delhi on 19th 
June, wherein this statement occurs: 

"A lie is after all a lie a truth 
a truth; a lie can never b'e turned 
into truth, no matter how often 
the Indian Government repeats 
it?" 

If so, in view of the fact that a .state-
ment of this sort naturally enough 
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lampoons India as a whole, why is it 
that Government have not decided t'l 
take any drastic action against this? 
We do not want to be called 'liars'. 

The Minister of Home Affairs (Shri 
Lal Bahadur Shastri): As the hon. 
Member is aware, three issues were 
confiscated. As regards the 24th issue, 
I have not seen it. Anyhow, if actio." 
is needed, the same action will have' 
to be taken against that issue also 
Howevpr. as he knows, generally 
under OUr present rules, we cannot 
prevent publication of any journa!. 
But action could be taken agains. 
statements or articles which arc pre-
judicial to the interests, security and 
safpty of the country. We have looked 
Into this matter as to how to proceed 
in the malter. There are different 
ways. But we do want to take some 
action in this regard. 

Shri Hem Barua: In view of the 
lact that certain issues of CIJina Today 
are pro~cribed, mav I kno'V whether 
Government have . taken the troublo 
to collect those issues that might be 
lying with the Chinese Embassy here 
Or with the printing press here? 

Shri Lal Bahadur Shastri: As for 
the Chinese Embassy. it is, of course, 
a different matter. But as regards the 
press, the Delhi authorities did make 
a number of searches and went to 
different places. They have not been 
able to secure any copy. 

Shri Hari Vishnu Kamath: In view 
of the fact that there has invariably 
been a considerable time-lag between 
the publication and circulation of 
China Today on the one hand and its 
proscription and forfeiture on the 
other, is it a fact that the police 
authorities have reported to GOvern-
ment that it is somewhat difficult to 
implement the ban order because 
copies once circulated cannot be easily 
seized and forfeited to Government? 

Shri Lal Bahadur Shastri: That 
may be so. 

Shri VidYa Charan Shukla: In reply 
to (d) and (e) of question No. 1614, 

it is stated that the matter is under 
consideration. May I know the basil 
and the point on which this conside-
ration is proceeding? 

Mr. Speaker: Why should he insist 
on Government disclosing it? 

o..1r """ ~~'f ,if11'!:, '!1:iT c:lT 
''''::·IT ~~.' 'f;'[ ;f.,~ i;r~[ "l"'!"ur 'li[ 

!If.;'l~ :-:, iRT k, :rli7" llr~ ~r~T Z jr cttrT 
-, -T >fT JfO'f ''''111 'pn ~. 7 

.. ,f( <'11<=1' iI~~~ 'm~1II'( 3fr ~t, 

"'1iJf~' *'1' ',. '1,'1 " jrj'f"filT f, '!fh: 
,i:r -.:f r:;F'1 fir.<rr 'T'H ~ I 

Shri Tyagi: I heard the hon. Minis-
ter sav that there was no law which 
could 'cl1ilble him to check this type 
of tendencies which are leading 
towards treason. If that is so, could 
not the hon. Minister come .out with 
a proposal and get the sanction of 
Parliament SO that he may be fully 
authorised to stop this treason in the 
country? 

Shri Lal Bahadur Shastri: I did not 
say that we cannot take action in 
such cases. I merely said that we 
have got full freedom of speech and 
writing in our country. 

Shri Tyagi: For Indians, or for 
foreigners also? 

Shri Lal Bahadur Shastri: This, of 
course, concerns Indians. I said we 
therefore do not prevent the publica-
tion of any paper. However, as I said, 
if something objectionable is written, 
which is against the law, we have to 
take action against the publication. 

Foreign Tourists 

·1602. Shri P. C. Borooah: Will the 
Minister of Finance be pleased to 
state: 

(a) whether there have been com-
plaints from foreign tourists about 
difficulties experienced by them at 
the customs; and 
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(b) if 80, what decisions, if any, 
'have been taken by the Government 
to improve the situation? 

The Deput,. Minister of Fiaaace 
-(Slid B. R. Bharat): (8) The Gov· 
~rnment of India have received some 
-complaints from foreign tourish about 
difficulties said to have been experi-
enced by them in customs clearance. 

(b) It is the Government of India's 
policy to show all courtesy and con-
sideration to all persons passing 
through customs check and to clear 
them through the customs expedi-
tiously. Instructions already exist t.., 
:this effect to all Customs officials. The 
complaints whenever they are received 
are looked into promptLy and reme. 
dial action taken when necessary. 

Silri P. C. Borooah: May I know 
whether it is a fact that it take. 
almost a day for taking customs 
clearance and 8 week's time for import 
clearance of articles carried by 
tourists and thus they are put to much 
inconvenience because they are sche· 
duled to sta,. in a place only for two 
or three days? What steps are GOY-
--ernment taking to remove these 
diftlculties? 

Sllrl B. ft. lllaapt: We maintain 8 

10g book each time the tourists are 
cleared and we inspect it very care_ 
fully. So rar as the tourists are con· 
cerned, about 95 per cent of them are 
cleared within 40 minutes, and their 
personal baggage is also cleared 
along with them, but if they 
are importing with them certaill 
articles into which investigations are 
required, certainly that takes some 
time. 

Silri P. C. Borooalt: Ma,. I know 
whether it is a fact that the public 
relations officers posted at different 
'Places are not conversant with the 
import and customs rules and so they 
cannot give assistance to these people? 
If so, what steps are Government 
uking to make the public relatiOns 
-officers conversant with these rules? 

Shri B, R, Bbarat: Generally the 
public relations ofticers are carefully 

Ilelected and they are quite adept i. 
dealing with the public in an efficient 
way, but for the information of the 
han. Member may I say that we are 
creating a special pool of customs and 
central excise officers who will be 
ielected with an eye OR quality U 
well as their tact and efficiency in 
handling tourists and other personnel., 
for being kept at these various air· 
ports where the foreign tourists come 
in large numbers, and we hope with 
this special selection of men of 
experience, the complaints at dis-
courtesy or undue delay will be very 
much minimised. 

Sbri Sltam La! Sarat: May I know 
whether the facilities that are give. 
at the customs clearance to foreiga 
tourists are given publicity in our 
Embassies and other offices in foreiga 
lands? 

SItri B. R. Burat: Our Tourist 
Department and other department. 
concerned are taking all measuret; t. 
Pllblicise them. 

Shri Bllapat Jba ADd: The han. 
Minister said that complaints h •• 
been received. May I know whether 
an enquiry into these complaints hal 
established the genuineness of the 
complaints or that what was done was 
acoording to our customs rules? 

8ltri B. R. Bltarat: In i\Ome casel 
the complaints may be genuine, the 
other complaints are frivolous. 

Dr. L. M. SiIlrbri: Has any analYiil 
been made of these complaints! II 
the Government aware that custOMS 
clearance takes eight to ten hOUri 
usually for the accompanied bag,.,e 
of the foreianers? 

Shri B.  B. BIlaIat: As I •• id, WI 
have a separate log book fOr each 
clearance, the clearance of each plane, 
and the study shows that 95 per ceni 
of the cases are cleared within'" 
minutes. The House may ~e aware 
that there are lOme smugglers amon. 
the tourists. When we have lome 
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infonnation or when we have 
suspicion, we have to take 
·Generally the complaints are in 
cases in which we have 
suspicion. 

some 
care. 
those 
some 

Shri Morarka: May l know whether 
-the complaints originate from all the 
airports or any airport in particular? 

Shri B. R. Bhagat: Some airports. 

Mr. Speaker: Shri S. M. Banerjee---
.absent. Next question. 

Shri Iqbal Singh: May I know 
whether the taxation proposals of the 
'State Governments can he discussed 
in this House. and further, whether 
the reactior.s on the taxation proposals 
of the State Governments can be dis-
cussed in this House or not'? I want 
your ruling on this point. 

Mr. Speaker: The question is not 
before the House_ Next question. 

Bank of China 

-1604. Shri Hari Vishnu Kamat": 
Will the Minist('r of Finance he pleas-
ed to state: 

(a) whether the Bank of China 
contir.ues to operate in India; 

(b) if so, what restriction~ have 
been imposed on its functioning; 

(c) whether any further measures 
are contemplated in view of the 
worsening of India-China relations; 

(d) whether some of th" employees 
of the Bank have been ordered to 
leave India; and 

(e) if so, the reasons therefor? 

The Deputy Minister of Finllncc 
(Shri B. R. Bhagat): (a). Yes. 

(b). The licence issued to the Bank 
of China to deal in foreign exchange 
was withdrawn by the Reserve Bank 
from the 28th December, 1961. 

(e). The question of taking suitable 
action will arise if any of the provi-
sions of the Banking Companies Act, 
1949 are contravened. 

1153 (Ai) ~2. 

(d) and (c). Some employees 
whose activities have been found ob-
jectionable have been ordered to 
leave India under the provisions ot 
the Foreigners Act. 

Shri Hari Vishnu Kamath: How 
many Indians are employed in the 
Bank of China, and as distinct from 
employees, has the Government got 
any information as to whether other 
Indians have got any dealings or 
transactions with the Bank ot China, 
or does it cater mainly or only to 
the needs of the Chinese community 
in India? 

Shri B. R. Bhagat: At the r.nd of 
December, 1961, the total staff em-
ployed by the bank was 88, of whom 
31 were Indians and the rest non· 
Indians. The Reserve Bank i3 mak-
ing efforts to get the bank to increase 
the number of Indians on the staff. 

Shri Hari Vishnu Kamath: The 
other part of the question has not 
been answered-whether the Govprn-
ment has got information to show 
whether other Indians have got any 
dealings with the Bank of China-
business dealings-apart from the 
employees. 

Shri B. R. Bhagat: I do not have 

that information. 

Shri Hari Vishnu Kamath: Has 
Government received reports from 
the West Bengal Government or from 
other sources to the effect that the 
Bank of China in Calcutta and Bom-
bay has been indulging in subversive 
and espionage activities or at least 
in prejudicial and undesirable acti-
vities and, if so, in the context of the 
present India-China relations and the 
lapse of the 1954 trade agreement .... 

Mr. Speaker: After "if so," he must 
come to the question. 

Shri Hari Vishnu Kamath: And It 
so, with the lapse of the 1954 trade 
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agreement, in the present context of 
India-China relations. 

Mr. Speaker: After "if so", and 
when he has prefaced the question 
with "if so", he must put the ques-
tion straight. 

Shri Hari Vishnu Kamath: I am 
putting the question. What are the 
reasons for not closing down the Bank 
of China completely? 

Shri B. R. Bhagat: The bank as 
such cannot indulge in any activity 
other than normal banking activities. 
The inspection of the Reservp Bank 
does not show any such thing. Hut 
certainly some of the employl'cs of 
the bank were found to be indulging 
in subsersive activities and, as J said, 
under the Foreigners Act they l..ave 
been suitably dealt with and most of 
them have been sent out of the coun-
try. 

Shri Nath Pai: Has any investiga-
tion been made into the suspicion as 
to whether the bank uses its financIal 
resources to help activities particul-
arly of a propagandist nature, help-
ful to the cause of the Chinese Gov-
ernment? 

Shri B. R. Bhagat: It is possibll' 
for the Reserve Bank to carry out its 
inspection. We do go into tlJese 
things, but so far, the banking ope-
ration of this bank has not rcvea led 
any such activity. 

Shri Vidya Charan Shukla: May I 
know the reason why the Reserve 
Bank withdrew the permission from 
the bank to deal in foreign exchange? 

Shri B. R. Bhagat: Because of the 
closure of trade with Tibet, the for-
eign trade activities of this bank have 
dwindled very much and for that 
reason the licence to deal in foreign 
exchange was withdrawn. 

Shri Morarka: 
total deposits of 
much is Indian 
Chinese? 

May I know 
the bank and 
and how 

thl' 
how 
much 

Shri B. R. Bhagat: The deposits of 
the bank have dwindled very much. 
It has come down from Rs. 3,99,35,20~ 

O.n 15th September, 1961 to· 
Rs. 1,21,16,000 on 6th April, 1962. ] 
have not got the breakup as to how 
much is Chinese and how much 
Indian. 

Shri Hem Barua: In view of the 
fact that the Bank of China has of 
late a honeycomb Of anti-Indian acti-
vities .... 

Mr. Speaker: Order, order. 

Shri Hem Barua: I wilI link it up 
in one sentence. 

Mr. Speaker: The sentence must 
have some limited size. 

Shrl Hem Barua: In view of the 
fact that the Bank of China is indulg-
ing in financing anti-national acti-
vities in our country, in spite of the 
fact that the Reserve Bank has with_ 
drawn the foreign exchange licence, 
why is it that our Government have 
not tried to reassess the position of the 
Bank of China in our national eco-
nomy? 

Shri B. R. Bhagat That the bank as 
such is indulging in subversive acti-
vities is not shown by the nspection 
Of the Reserve Bank. The bank was 
inspected in November and Decem-
ber, 1961, with reference to its posi-
tion and before that in September 
1961. So. several inspections by the 
Reserve Bank did not show any such 
activities. But as I said, some of the 
employees were indulging in such 
activities and we have taken suitable 
action. 

Dr. L. M. Singhvi: Is it a fact that 
the West Bengal Government has sug-
gested the closure of this Bank or ha. 
asked for any drastic steps to be 
taken by the Government of India 
against this bank? 

Shri B. R. Bhagat: I have not got 
that information that the West Bengal 
Government suggested any such 
thing. 



12143 Oral Answers JYAISTHA 31, 1884 (SAKA) Written Answers I2I44 

*1605. 

Oil Royalty 

+ J Shn Hem Barua: 
L Shri P. C. Borooah: 

Will the Minister of Mines and Fuel 
be pleased to state: 

(a) whether the question of oil 
royalty was discussed recently at 
Delhi with two Assam Ministers; and 

(b) if so, conclusions arrived at? 

The Minister of Mines and Fue; 
(Shri K. D. Malaviya):  (a) Yes, Sir. 

(b) On the suggestion of the Assam 
Ministers it has been agreed that the 
matter may be referred to a third 
party. 

Shri Hem Barua: May I know 
whether it is a fact that the Statt' 
Government propose to approach thE' 
Supreme Court for an interpretation of 
some legal aspects regarding thi" 
rayalty issue and if so, may I have 
an idea of the legal aspect involved 
in this? 

Shri K. D. Malaviya: It has not 
been decided yet as to whethel' tho 
third party which I referred to in 
my an.<wer should be reference 10 
arbitration or to the Supreme Court. 
This question will be considered as 
soon as the formal proposal from the 
Government of Assam is made. At 
that time, the legal aspect and the 
constitutional aspect will also be made 
quite clear. 

Shri Hem Barua: May I now whe-
ther the losses that the State Govern-
ment are likely to suffer due to the 
reduced well-head price are being 
computed and if so, whether it is a 
fact that the Central Government have 
offered a 15 per cent share participa-
tion to the Government of Assam? 
If so, what is the reaction of the Statp 
Government to this proposal? 

Shri K. D. Malaviya: No, Sir; 
there is no proposal to offer any part-
nership in the refinery or in any other 
venture to the Assam Government in 

lieu of any reduction in the royalty 
that might result after these things. 
But a separate proposal o/fering the 
State Government some partnership 
in the refinery venture is under con-
sideration and steps will be taken to 
convey the decision of the Govern-
ment. 

Shri P. C. Borooah: What is the 
difference between the royalty 
demanded by the Assam Government 
and the royalty that the Central Gov-
ernment propose to pay? 

Shri K. D. Malaviya: Recently their 
demand has increased and they say 
this increase in their demand is due 
to the fact that they could not col-
lect all the figures. If their latest 
demand is taken into account the 
difference will be about Rs. 6 per ton. 

Shri Basumatarj: May I know tho 
reason why the Assam Government 
and th(' Central Government could not 
arrive at an agreement about the 
royalty and what is the reason for 
their seeking the intervention of the 
Supreme Court? 

Shri K. D. Malaviya: We arc quite 
convinced that the rate of royalty 
should be fixcd by the Govcl'l1ment 
of India. But they have raised cC'r-
tain constitutional issues which per-
haps require elucidation. Because they 
do not agN'C with our views there is 
no alternative left to us than to refer 
the matter to a third party. Who 
that third party is has yet to be cleoid-

"d. 

WRITTEN ANSWERS TO 
QUESTIONS 

Iron Ore for Steel Plants 

·1600 Shri Surendranath Dwlvedy: 
Will the Minist~r of Steel and Heavy 
Industries be pleased to state whether 
Government have made any assess-
ment of the capacity of their Steel 
Plants to utilise the production of 
iron ore by private mine-owners in 
Orissa? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
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Planning of iron ore supplies to the 
public sector steel plants is on the: 
basis that they would draw their sup-
plies from their own captive mines 
or from mines in which Government 
have a majority interest. Thus the 
supplies for Bhilai have to come from 
the Dhalli Rajhara mines owned by 
Hindustan Steel, fOr Rourkela from 
Barsua mines aL.o owned by Hindus-
tan Steel and for Durgapur from the 
Bolani Mines in which Government 
have a majority holding. Only the 
short-fall from these mines, which is 
of a temporary nature, has to be met 
from the market mines and procure-
ment from these mines is, therefore. 
restricted to the anticipated tempo-
rary deficits from the source3 indi-
cated above. Hindustan Steel natu-
rally make an assessment of the defi-
cit from time to time. 

Profession Tax Levied by Punjab 
Government 

'1603. Shri S. M. Banerjee Will the 
Minister of Home Affairs be p1easl'd 
to state: 

(a) whether varioUs mass o!'gani-
sations and political parties of Punjab 
have approached the Centre to inter-
vene and ask Punjab Gov('rnml'nt to 
withdarw Profession Tax I~vied 

recently by them; 

(b) whether there is a serious 
agitation going On in Punjab; 

(c) the reaction of the Centre; and 

(d) steps taken in the matter' 

The Minister Of State in the Minis-
try of Home Affairs (Shri Datar): 
(a). No. But a representation has 
been received from the Shiromani 
Akali Dal Amritsar, suggesting that 
the President Il¥lY withhold his as-
sent to the Punjab Temporary Taxa-
tion Bill, 1962. 

(b). No. Some political parties are 
reported to have organised public 
meetings opposing the taxation mea-

sures. 

(c) and (d). The taxation mea-
sures are within the competence of 
the State Government. 

Escape of Hostile Nagas into East 
Pakistan 

·16O:~-A. Shri Warlor: Will the 
Minister of Defence be pleased to 
state: 

(a) whether any investigation was 
conducted into the circumstance~ 

leading to the escape of rebel Nagas 
from Assam into East Pakistan, track· 
i ng through the security cordon; 

(b) if so, whether the investigation 
has pinned down the responsibility as 
to the escape on the civil or military 
authorities; and 

(c) whether any steps are taken to 
tighten the security cordon? 

The Minister of State in the Minis· 
try of Defence (Shri Raghuramaiah): 
(a), (b) and (c). Attention is invited 
to the Statement made by the Defence 
Minister on this subject on the flOOl 
of the House on the 13th June, 1962. 

Honorary Magistrates 

"'1606. Shri A. V. Raghavan: Will 
the Minister of Home Affairs be 
pleased to state: 

(a) whether any representation was 
received from the Delhi Bar Associa. 
tion demanding the replacement of 
Honorary Magistrates by stipcndary 

ones; 

(b) whether there was any further 
representation demanding the separa-
tion Of the judiciary from the execu-

tive; and 

(c) if so, the action taken thereon? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 

(a). No. 

(b). No. 

«("). Does not arise. 
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Flight COllege, Indore 

r Shrl Bhanu Prakash Singh: 
*1607. ~ Shri Birendra Bahadur 

L Singh: 

Will the Minister of Defence bt 
pleased to state: 

(a) whether there is any proposal 
to establish a Flight College at 
Indore and, if so, at what stage the 
scheme is; and 

(b) whether the Maharani of 
Indore has made any contribution to 
facilitate the opening of this insti-
tution? 

The Minister of State 
Ministry of Defence (Shri 
ramaiah): (a). No, Sir. 

(b). Does not arise. 

in the 
Raghu-

'Sports Village' in Delhi 

*1608. Shri Birendra Bahadur Singh: 
Will the Minister of Education be 
pleased to state: 

(a) whether there is a proposal to 
establish a 'Sports Village' in Delhi; 

(b) if so, what are the details of 
the scheme; and 

(c) the progress made towards that 
end? 

The Minister of Education (Dr. 
K. L. Shrimali): (a). Yes, Sir. 

(b) and (c). The details have yet 
to be worked out by a Committee of 
the All India Council of Sports after 
a suitable plot has been secured. 

Students' Participation in Politics 

*1&09. Shrl p. R. Chakraverti: Will 
the Minister of Education be pleased 
to state: 

(a) whether Government have 
any decision with regard to students' 
participation in politics, specially in 
demonstrations organised by political 
parties; 

(b) whether the opinion of the 
Vice-Chancellors of the different 
Universities has been sought; 

( c) if so, the nature of their re-
commendations; and 

(d) whether Government convened 
any meeting of pOlitical parties to 
find out if any workable formula 
could be devised on an agreed basis? 

The Minister of Edu('.ation (Dr. 
K. L. Shrimali): (a). A statement Is 
laid on the Table of the Sabha. 

STATEMENT 

It was decidel that it would not be 
in the fitness of things to impose any 
kind of ban in this matter though it Is 
certainly not desirable for student,s to 
participate in demonstrations. It was 
f<'lt that the object could be achieved 
if educational authorities and educa-
tors bring home to students the un-
desirability of such demonstrations 
and take disciplinary action, if neces-
sary, in really bad cases. It was 
also eonsidcred possible for educa-
tional authorities to take parents 
into their confidence through "Parent-
Teacher Associations" so that the 
guardians jparents could prevent such 
activities on the part of their wards. 

2. The above view .• were communi-
cated to the State Governments and 
Union Territories with a request to 
issue necessary instructions to all 
educational institutions under their 
cantrol. 

(b) and (c). The opinion of the 
Vice-Chancellors was sought at the 
Vice-Ohancellors' Conference held in 
June, 1960 and the Conference re-
commended that:-

"A convention of political part-
ies be called to agree on a con-
cord that they will desist from 
interference in the affairs of the 
Universities directly or indirect-
ly, in the 'interest of the future 
generation". 

(d). No, Sir. 
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Coal Production Target 

·1610. Shri Hari Vishnu Kamath: 
Will the Minister of Mines and Fuel 
be pleased to refer to the reply 
given to Starred Question No. 330 on 
the 1st May, 1962 and state: 

<a) vvhether the target of coal pro-
duction during the Third Five Year 
Plan period has been revised: a:1d 

(b) if so. 10 vvhat extent? 

The Minister of Mines aDd Fucl 
(Shri K. D. Malaviya): (a) and (b). 
It has since been decided that the 
target of coal production during Ihe 
Third Five Year Plan should remain 
at 97 million tons. Physical planning, 
both for production and transport, 
is, hovvever, being done' on the basis 
of 101 million Ions in the last ycur 
and 104 million tons in the last 
quarter of the plan. 

Bhilai Steel Works 

"1612. Shri Maheswar Naik: Will 
the Minister of Steel and Heavy In-
dustries be pleased to state: 

(a) vvhclher the Bhilai Steel Works 
have launched a scheme vvith tne 
triple objective of raising technologi-
cal skill, steel output and reducing 
production costs; and 

(b) if so, vvhat are the details or 
the scheme? 

The Minister of Steel and IIeavy 
Industries (Shri C. Subramaniam): 
(a) and (b). While no special scheme 
as such has been launched, the Works 
are constantly engaged in attaining 
the objectives of raising technological 
skill aDd steel output and reduc;ng 
production costs. 

Manllfacture of White Cement 

·1613. Shri P. C. Borooah: Will the 
Minister of ScientUlc Research and 
Cultural Mairs be pleased to state: 

(a) whetlter it is a tact that a nevv 
process for the manufacture of white 
cement has been developed by the 

Regional Research Laboratory at 
Hyderabad; 

(b) if so, vvhether a scheme has 
been made to popularise the nevv pro-
cess; and 

(c) if so, the broad outlines of the 
scheme? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) & (b). Yes, Sir. 

(~) A non-te~hnical note vvith cost 
estimates for a 50 tonsiday plant has 
been circulated to interested praties. 
The National R"searc~ Development 
COJ'poration will considl'r offers rece-
iwd anel give license for exploitation 
of the process. 

States' Share in Oil Refineries 

*1615. Shri D. C. Sharma: Will the 
Minister of Mines and Fuel be pleas-
('d 10 state: 

(a) vvhethcr Governments of 

Gujarat. Assam und Bihar have been 
off,'r('d 15 per ccnl share in lhe public 
sector oil rdlneries in these States 
by his Ministry; and 

(b) vvhal is their r"uction to the 
ofIf'r? 

The Minister of Mines and Fuel 
(Shri K. D. Malaviya): (0) No, Sir. 

(b) Does not arise. 

Licensing for Manuracture Of Diesel 
Engines 

01616. Shri Bil'endra Bahadul' Singh: 
Will the Minister of Steel anll Heavy 
Industries be pleased to state: 

(a) vvhether it i. a fact that Messrs. 
Link Machinery Limited of Calcutta 
have been granted 8 licences in the 
recent past for the manufacture ot 
diesel engines, etc.; 

(b) vvhether they have commenced 
production as per specifications; and 

(c) if not, action proposed by Gov-
ernment in this regard? 
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(a) to (c). A Statement is laid on the 
'Table of the House. [See Appendix 
IV, annexure No. 86.] 

Time and Frequency Transmission and 
Monitoring Station 

*1617. Shri P. C. Borooah: Will the 
Minister of Scientific Research and 
-Cultural -Affairs be pleased to state: 

(a) whether a time and frequency 
transmission and monitoring statiJOn 
of high accuracy is proposed to be set 
up in India for tracking satellites; 

(b) if so, what is the cost of the 
scheme; 

(e) where it is proposed to be set 
up; and 

(d) what steps are being taken in 
that din·ction? 

Minister of Scientifit' Research and 
Cultural Affairs (Prof. Humayun 
Kabir): (a) No Sir, but the National 
Physical Laboratory has a small 
standard Time and Frcguency Station 
and a monitoring station to ensure 
that the transmissions conform to 
international standards. 

(b). (e) and (d). Do not arise. 

~crm m~~"-- ~ t '" ~ 

*~qt;. '-'!r ~~ ci'f. 'fq-ilri"~ 
l{ irr!. '.f'fii; l'r '~TI 'io1'T f'r: : 

('io) 'fcrT lff. '1'f ~ ff. 'l1rT{rlf 
~"1;::~- >;fi~n., ~'1' >,;fq.rr f.F1 ti J;f'i"'li'11T 
~ Ba'~'1rt0 ;{ifi ~ lfr ~ >;f't c >;fi<rnfr 
-;;rr~T it' fq;<: r;~R '1' 'if?,;;; 'f.T fffiT 
<f><: <:~ ~ ; >;fT, 

('?f) lffc.-~r. err ~if <11<: +f if'll" 

m'!lilf iififfltl ll1IT ~ m-.:: 'flIT 'lITf~l!t 
.rr ~ <:<fT ~ ? 
~ ~T'I1I' " ~.~ (-tl' 
~) : (~) ~~r (~) r;~e 

~zrr;r ~<'I' if; ~ '1ft ~q-ifr !f;:r If<: 
f'f<:T~ ~r~ ~r ~~ ~fTUl' ;:nr-.:: ,,~ ~, 

iffil~ iifir '3'.;;.:nr l:'H ii -.::<!r ~, t;iif~R 
'IT. t;~ ~"i-':: m~ ~Tif it; SI'~" If<: <"<'1' i!i'T 
f~<'<fr ii' 'IT'ffir 'F fiif'lF tlt;l]1 ~~m I 

Coal PrOduction in Narslnghpur 
Distric.t, M.P. 

.1619. Shri Hari Vishnu Kamath: 
Will the Minister of Mines and Fuel 
be pleased to refer to the reply given 
to Unstarred Question No. 2111 on 
the 28th May, 1962 and state: 

(a) whether the work of coal pro-
duction at Gotitoria and Mohpani 
arcas of Narsinghpur District, Madhya 
Pradesh will be resumed in the near 
future; and 

(b) if so, when? 

The Minister of Mines and Fuel 
(Shri K. D. Malaviya): (a) and (b), 
There is no proposal so far to resume 
work here during the Third Plan. 

Alleged Violation of Chinese Air Space 

J Shri D. C, Sharma: 
'1620. l Shri p. C. Borooah: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fael that Com-
munist China has protested to India 
against alleged violations of China's 
air space, through a note addressed 
to Government on the 30th May, 1962, 
putting the number of such violations 
between March 6 and April 30, 1962 
at 67; and 

(b) if so, what has been Govern-
ment's reaction thereto? 

The Minister of State In the MlniII-
try of Defence (Shri Rapuramalah): 
(a) Yes, Sir. 

(.b) The alleged flights are being 
investigated by the I.A,F, authorities 
and a suitable reply will be lent to 
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the Chinese Government after the The Miaister of Scientific ResearoJl, 
investigation has been completed. and Cultural Aftalrs (Shri Bumayua 

Indian Military Music 

3637. Shri Brlj Raj Singh: Will the 
Minister of Defence be pleased to 
state: 

(a) whether Government have 
thought out a plan to make the 
Indian Military Music more popular; 

(b) whether it has been thought on 
the lines of earning money as well as 
making the music popular by bring-
ing out an album in long playing re-
cords; and 

(c) whether Government plan to 
hold periodical military Torch Light 
Tattoos on lines similar to the ones 
held in U.K. at the White City 
Stadium, whereby funds are also rais-
ed for the disabled soldiers, sailors 
and airmen? 

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah): 
(a) and (b). Copies of the printed 
Military Music are available for sale. 
H the demand for Military Music is 
encouraging, additional copies could 
be printed and the possibility of re-
cording music for public sale can 
also be considered. 

(c) No, Sir. As staging of Tattoos 
involves considerable expenditure 
and upsets normal training of troops, 
as a general rule holding of tattoos is 
1I0t encouraged. 

Coconut Oil Cake 

3638. Shri M. K. Kumaran: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether research on utilization 
of coconut oil cake for human con-
sumption has yielded any result; and 

(b ) •... if so, the details thereof? 

Kablr): (a) and (b). Coconut offers 
a high class vegetable protein but 
because of fibrous residues may cause 
digestive disorders. Investigations at 
the Central Food Technological Re-
search Institute, Mysore have shown. 
that under proper processing condi-
tions, a good edible quality coconut 
meal free of fibre can be obtained 
after extraction of oil. When blend-
ed with Bengal gram flour and 
groundnut flour and fortified with 
vitamins and minerals, it can be 
used as a supplement to diets poor in 
protein. Feeding trials on children 
with 2 ounces daily of the protein food 
over a period of 8 months brought 
about a highly signmcant improve-
ment in the growth and nutritional 
status of the children. 

Literature for Neo-Literates 

3639. Shri Sarjoo Pandey: Will the· 
Minister of Education be pleased to 
state: 

(a) the names of the' Voluntary 
Organisations in the field of Social 
Education Literature and literature 
for neo-Iiterates which were given 
assistance during 1960-61 and 1961-62 
in the State of U.P.; 

(b) the nature of assistance given 
to each of them; and 

(c) the progress achieved? 

The Minister of Education (Dr. K_ 
L. Shrimali): (a) Mis Hindi Vishwa 
Bharati, lIucknow. 

(b) Rs. 60,000 during 1960-61, being 
the fourth instalment of Government 
subsidy for publication of an Hindi 
Encyclopaedia in 10 volumes. N() 
grant was given during 1961-62. 

(c) Eight volumes have been pub-
lishe~" Volumes 6 and 7 were brought 
out in 1960-61 and Volume 8 in 1961-
62. 
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Grant for Development 01 Libraries 
in U.P. 

3640. Shri Sarjoo Pandey: Will the 
Minister of Education be pleased to 
state: 

(a) the names of voluntary ol'gani-
sations that have received grant from 
the Central Government for develop-
ment of libraries in Uttar Pradesh 
during 1960-61 and 1961-62; 

(b) the amount sanctioned ,0 each 
of them; and 

(c) the conditions under which the 
amount was sanctioned? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) to (c). A state-
ment is laid on the Table. [See Appen-
dix IV, annexure No. 87.] 

Life-time arrears of Military Men 

!lo641. Shri Hem Raj: Will the Min-
ister of Defence be pleased to state: 

(a) the number of military men 
whose L.T.A. (life-time arrears) 
cases are pending till the 30th April, 
1962, State-wise; 

(b) the main causes of the delay 
in the finalization and paymen t of 
their arrears; and 

(c) the steps taken by Government 
to remove them? 

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah): 
(a) 113 claims for payment of pen-
sions to heirs of deceased mili tary 
pensioners were pending with the 
Controller of Defence Accounts (Pen-
sions), Allahabad, on 31st May 1962. 
The State-wise distribution is:-

Punjab 
Madhya Pradesh 
Maharashtra 
Rajasthan 
Uttar Pradesh 
Jammu & Kashmir 
Madras 
Himachal Pradesh 
Gujarat 
Tripura 
Kerala 

59 
21 
1 
13 
11 

1 
1 

3 
1 

1 
1 

(It has not been possible to indi-
cate outstandings on 30-4-1962 as 
separate records are not maintained. 
for this purpose). 

Pensions Disbursing Officers who 
are under the administrative control 
of State Governments or of the 
Posts & Telegraphs Department have 
also been empowered to settle claims 
of this nature, within certain limits. 
Thus some claims may be pending in 
such case offices, but as a large nwn-
bel' of offices is involved, it has not 
been possible to collect information 
on these claims. 

(b) FinaJisation of these claims is 
delayed mainly for want of complete 
documents, such as Pension certificate 
Death Certificate, Legal heir-ship 
certificate, required to be submitted 
by the claimants through the Pension 
disbursing officers. A major reason 
for delay is that pensioners do not 
nominate heirs. 

(e) Pension Disbursing officers are 
required, under rules, to encourage 
pensioners to nominate heirs. As the 
lack of a nominated heir is a major 
factor, the Controller of Defence Ac-
counts (Pensions) is being asked 
again to pubJicise among pensioners 
the desirability of nominating their 
heirs. 

The Controller of Defence Ac-
counts (Pensions) brings instances of 
unusual delay in settlement of claims 
pending with the pension disbursing 
officers, to the notice of the appropri-
ate administrative authorities. N ever-
theless, he is being asked to consider 
further action to finalise cases pend-
ing both in his office and in the pay-
ment disbursing offices and to elimi-
nate, or reduce, such delays in future. 

Pensioners 

3642. Shri Hem Raj: Will the Min-
ister of Defence be pleased to state: 

(a) the number of pensioners 
whose temporary increment has been 
enhanced from 1st April, 1958, ankl 
who have been paid upto 30th April,. 
1962, State-wise; 
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(b) the number of those who await 

payment, State-wise; 

(c) the main causes of delay in the 
payment of their pensions; and 

(d) the steps taken by Government 
to remove them? 

The Minister of State in the Minis-
try of Defence (Shri (Raghuramaiahl: 
(a) and (b). As on the 31st May, 
1962, for which information is avail-
able, the Controller of Defence Ac-
-counts (Pensions), Allahabad had sanc_ 
tioned the enhancement of temporary 
increase in pensions in 1,57,714 indi-
vidual cases. According to the infor-
mation available, the pension disbur-
sing officers had made payments to 
1,34,953 pensioners upto the end of 
May 1962. The number of pensioners 
awaiting payment of temporary in-
creases at enhanced rates as on 31st 
May, 1962, was "ppro.rimately 
1,18,700. 

As already indicated in the reply 
given to Un starred Question No. 1593 
on the Bth December 1961, these sta-
tistics arc maintained on an All India 
basis and a State wi.;;e break up of 
the figurl's is. therefore, not available. 

(c) The delay is due primarily to 
the fact that a large number of pen-
sioners of various categoril's are in-
volved. 

(d) The need for expeditious flna-
lisa tion of these cases has been kept 
in view from the beginning. The 
Controller of Defence Accounts (Pen-
sions) has addressed the Chief Sec-
retaries of all State Governments 
asking them to issue suitable instruc-
tions to the Treasury Officers' under 
their control. All Pension Disburs-
ing Officers have also been addressed 
inldividually to be vigilant in this re-
gard. Further, about 60 District 
Ma,gistrates have been addressed 
demi-officiaJly by the CDA(P) re-
questing them to take a personal in-
terest in this work. The Controller 
of Defence Accounts (Pensions) and 
his oftl.cers are also keeping a vigi-
lant watch 80 that suitable assistance 

is rendered promptly wherever neces-
sary, to ensure that temporary in-
creases are paid as soon as possible by 
each Pension Disbursing Officer. 

Grants to Universities and Colleges 
in V.P. 

3643. Shri SarjOO Pandey: Will the 
Minister of Education be pleased to 
state: 

(a) the total grant given to the 
different universities and colleges in 
the Slate of Uttar Pradesh during 
1961-62 by the Universities Grants 
Commission; and 

(b) the earmarked grants to be 
given during 1962-63 to these institu-
tions? 

The Minister of Education (Dr. K. 
L. Shrimalil: (a) Rs. 2,78,37,477'11. 

(b) No grants have been earmark-
ed for the year 1962-63 by the Uni-
versity Grants Commission. 

Manufacture of steam Turbine 
Generators 

3644. Shri M. K. Kumaran: Will the 
Minister of Steel and Heavy Indust-
ries be pleasl'd to state: 

(a) whether Mis. Birla Brothers 
have submitted a scheme to Govern-
ment for the manufacture of steam 
turbine generators in collaboration 
with the Westinghouse Corporation of 
America: 

(b) if so, whether Government 
have considered the scheme; 

(c) the total estimated investment 
in the scheme and the foreign ex-
change component thereof; and 

(d) the proposed location of the 
plant? 

The Minister 01 Steel and Heavy 
Industries (Shrl C. Subramanlam): 
(a) Yes, Sir. 

(b) to (d). The project is estimated 
to cost about Rs. 6 crores of which 
Rs. 4'5 crores will be in foreign ex-
change. Government have not yet 
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consil:lered the scheme. The location 
of the factory is still under conside-
ration. 

The manufacture of heavy electri-
cal equipment is reserved for the pub-
lic sector under the Industrial Policy 
Resolution, 1956. Government have 
appointed an ad-hoc technical com-
mittee to assess the demand for heavy 
electrical equipment. The question 
whether further capacity should be 
created in the private sector for 
manufacture of heavy electrical 
t'quipment will be decided after exa-
mining the committee's report in the 
light of capacity existing in the pub-
lic and private sectors and capacity 
bcing developed and planned in thc 
public sector. 

Stainless Steel )<'actory In Kerala 

3645. Shri M. K. Kumaran: Will 
the Minish'r of Steel and Heavy In-
dustries be pll'asl'd to state at what 
stage is tl](' P5(ablishment of a stain-
less 5((,pl factory at Attingal in th(' 
Kerala State? 

The Minister of Steel and Heavy 
Jndustrie~ (Shri C. Subramaniaml: 
There arc no proposals before the 
Ministry for the establishment of any 
factory at Attingal in thl' Kerala 
State for the manufacturc of stainless 
steel. 

There is, however. a proposal for 
the establishment of a Small Indus-
tries Extension Centre at Attingal for 
training in the production of stain-
less steel and aluminium utensils at 
Attingal. The construction of the 
permanent factory building at Attin-
gal has just been completed. Elec-
tric wiring is yet to be I(!one. Pend-
ing this, the Exltension Centre is 
temporarily located in the Industrial 
Estate at Ettumanur and production 
commenced there on May 21. 1962. 

Home MlDlster's DI8cretloIlll1T Grant 

lIMI. ShrlmatJ. LumI Bal: Will the 
Minister .f Bome Hairs be pleased. 
to state: 

(a) the names of private institu-
tions that received aid in Andhra 
Pradesh from 1957 onwards from the 
Home Minister's Discretionary Grant; 

(bl the number of Political suf. 
ferers who received such aid; 

(cl total number of applications 
received and total number considered 
favourably; and 

(d) total number of lady applicants 
and the numb('r who received such 
aid' 

The MinLo;ter of State in the Minis-
try of lIome AlI'airs (Shri Datar): 
(a) Onc institution, viz. 'Vinayash-
ram' of GlIntur District. 

Ib) lUi. 

(e) and (dl. Applil'ations for relief 
from political sufferers arc forwarded 
to the State Governments concerned 
ill till' first instance for consideration 
und,,!' their own relief schemes. 
Assistance is given from the Home 
Minbter's Discretionary Grant only in 
individual cases of hardship recom-
mended by the State Governments. 
The info'rmation asked for is not, 
th,,!'efol'(,. readily available. 

National Fire Service College 

3647. Shri Ram Harkh Yadav: Will 
th(' Minister of Home AWalrs be 
plcased to state: 

(a) whether there is a proposal 
before Government to start a National 
Fire Service College for the training 
of suitable personnel; and 

(b) it so, the details of the College 
establishment and its capacity of ad-
mission of candidates and other parti-
culars connected therewith? 

The Minister 0' State In the Minis-
try of Home Affairs (Shrl Datar): 
(a) The National Fire Service Col-
lege ha.o; already been functioning and 
imparting training since July, 1958. 

(b) Besildes the Director, there Is • 
Deputy Director, two Asstt. Directors 
sl1d four Deputy Assistant Direetor •. 
In addition there is the Demonstra-
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tional staff, Office Staff, Hostel Staff 
and the Workshop Staff. 

The College generally runs two 
courses at a time and can accommo-
date 72 trainees depending upon the 
Hostel Accommodation available. 

3cholars sent Abroad for Training 

3648. Shri Dharmalin,am: Will the 
Minister of Scientific Research and 
CultUral Affairs be pleased to state: 

(a) the number of scholars selected 
for training in foreign countries 
under Schemes under his Ministry 
during the past three years; and 

(b) the State-wise break up of the 
scholars so selected? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kablr): (a) ]04!. 

(b) Andhra Pradesh 85 

Assam 10 

Bihar 51 

Delhi 44 

Gujarat 26 

Jammu & Kashmir 7 

Kerala 31 

Madhya Pradesh 32 

Madras 150 

Maharashtra 109 

Mysore 80 

Orissa 19 

Punjab 74 

Pondicherry 2 

Rajasthan 17 

Uttar Pradesh 147 

West Bengal 157 

Army Assistance during Floods in 
Madras 

3649. Shri Dbarmalingam: Will the 
Minister of Defence be pleased to 
state: 

(a) whether any request was re-
ceived from Madras Government for 
assisting the civil authorities during 
floods in 1960-61 and 1961-62; and 

(b) if so, the nature of assistance 
rendered? 

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):· 
(a) and (b). No request was re-
ceived from the Government of 
Madras for Armed Forces assistance 
in connection with floods during 1960-
6!. 

During 1961-62, the State Govern-
ment asked for the assistance of the 
Army and the Air Force and this 
was given. The Army assisted the 
civil authorities in rescuing and 
evacuating more than 200 marooned 
persons in Tanjore, South Arcot and 
Trichinopoly districts, and closed a 
300 foot breach in the bund of River 
Colc>roon at Grand Anicut. The Air 
Force provided airc~aft for carrying 
out aerial reconnaissance flights over 
flood-affected ar<.>as. 

Sainlk School in Pachmarhi 

3650. Shrl Hari 
Will the Minister 
pleased to state: 

VishRU Kamath: 
of Defence be 

(a) whether the Pachmarhi 
Development Committee has recom-
mended that a Sainik School be set 
up in Pachmarhi; 

(b) if so, whether the suggestion 
has been considered; and 

(c) it so, with what result? 

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah): 
(a) to (c). The Madhya Pradesh 
State Government have proposed that 
Sainik School should be established 
at Pachmarhi and the proposal is 
under consideration. 

Export of Ferrous Scrap 

r Shri Narasimha Reddy: 
3651 J Shrl P. K. Deo: 
'1 Shri Kapur SiJlgh: 
L Shri Tan Singh: 

Will the Minister of Steel and 
Heavy Industries be pleased to state: 

(a) the total tonnage of ferrous 
scrap export~ from the country in 
1961-62; 



72163 Written 1nswers JYAISTHA 31, 1884 (SAKA) Written Answer. 12164 

(b) the port-wise and grade-wise 
break-up of the total tonnage export-
·ed; 

(c) the tonnage of the total exports 
allowed to be accounted for against 
the import of finished steel; and 

(d) the total quantity of finished 
steel imported on account of scrap 
,;,xports in 1961-62? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) to (d). The information is being 
collected and will be laid on the 
'Table of the House. 

Export of Scrap 

r Shri Narasimha Reddy: 
3652 J Shri P. K. Oeo: 

'") Shri Kapur Singh: 
L Shri Tan Singh: 

Will the Mini,ter of Steel and 
Heavy Industries be pleased to state: 

(a) whether th" 1962-63 policy 
permitting import of finished steel 
against export of scrap has fixed 
an export ceiling of scrap at 3,60,000 
"1ons; 

(b) if so, what are the objectives 
of such a ceiling, i Is basis and ad·· 
vantages; and 

(c) whether it has been represent-
'I'd that the ceiling is superfluous and 
should be lifted in favour of the 
simple proceilure of allowing auto-
matic entitlement against a mini-
mum export of 2,000 tons of scrap? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniaml: 
(a) to (c). A ceili~g of 3,60,000 
ions has been fixed for export of 
scrap against import of steel. Im-
ports are allowed to the value of 
2'3 of the foreign exchange earned 
,on export. Requests have been re-
ceived for removing the ceiling. It 
was not, however, considered ad-
visable to do so having regard to 
the estimated availability of scrap 
in the country and also as it h 
better to export and earn some free 

foreign exchange rather than utilise 
the export earnings solely for steel 
imports. The scrap policy will, 
however, be reviewed in the light of 
the report of the Scrap Investigation 
Committee which is now under the 
consideration of Government. 

3653. 

Scrap Export 

r Shri Narasimha Reddy' 
J Shri p. K. OeD: 
") Shri Kapur Singh: 
L Shri Tan Singh: 

Will the Minister of Steel and 
Heavy Industries be pleased to state: 

(a) whether scrap export from the 
country has been steadily declining 
since January last; 

(b) whether Government have as-
certained the causes of this serious 
decline; and 

(c) whether any measures have 
been contemplated to arrest the 
decline and encourage export? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) and (b). Yes, Sir. Japan, 
which is our largest market for 
scrap exports has imposed restric-
tions on scrap imports into that 
cOllntry. 

(c) Export of ferrous scrap i3 
now being allowed, without ~eaIis· 

ing any levy for domestic consumer.~ 
against such exports as was the 
case before. 

3654. 

Heavy Melting Scrap 

r Shri Narasimha Reddy: 
J Shri P. K. Oeo: 
~ Shri Kapur Singh: 
l. Shri Tan Singb.: 

Will the Minister of Steel aad 
Heavy Industries be pleased to st~te 
whether the domestic control prIce 
of heavy melting scrap No.  1 sheet 
culting scrap and turnings and 
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burings are much too low as com-
pared to world prices? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
Prices are fixed for scrap with refer-
ence to indigenous availability, 
costs, demand etc. and not wit1 
reference to foreign market prices. 
The Indian prices of scrap are com-
paratively lower than the world 
prices. 

Pleaders in the Courts 

3655. Shri Hem Raj: Will the 
Minister of Law be pleased to state: 

(a) the number of pleaders of 
various categorie! practi,ing in the 
courts as obtaining at the end of 
the year 1961. State-wise and High 
Court-wise; and 

(b) the number out of them who 
have opted to be enrolled as Advo-
cates under the Advocates Act, 1961. 
State-wise and High Court-wise? 

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra 
Mishra): As already stated on the 
5th June. 1962 in answer to his Un-
starred Question No. 2600, the infor-
mation i, being collected from the 
High Courts, State Bar Councils etc. 
and will be laid on the Table of the 
House in due cour,e. 

Archaeological Excavations in Orissa 

3656. Shri Ulaka: Will the Minis-
ter of Scientific Research and Cul-
tural Affairs be pleased to state: 

(a) whether any archaeolo/licnl 
excavation was carried out in Orissa 
during the First and Second Fiw 
Year Plan periods; and 

(b) if ,0, what are the results? 

The Minister of Scientific Research 
and Cu',tural AIIalrs (Shri Humayull 
Kabir): (a) Yes, Sir. 

(b) The results have been pub-
lished in "Indian Archaeology-A 

Review" for the yearS 1956-57, 1957-
58, 1958-59, 1959-60 and 1960-61. 
copies of whiCh arp available in the. 
Library of Parliament. 

Accountant General's Office, Orissa 

3657. Shri Ulaka: Will the Minis-
ter of Finance be pleased to statf' 
the number of employees belonging 
to Scheduled Castes and Scheduled 
Tribes working at present in 
the Accountant-General's office 
Bhubanesw~I, and the Deputy Ac-
countant General', Office' at Puri ill 
Orissa? 

The Mini~ter 

Morarji Desai): 
as follows:-

Name of Office 

Office of the Ac-
countant General. 
Orissa, Bhubancs-
war . 

Branch Ollicc of the' 
Deputy Accoun-
tant General, Puri 

of }'inance (Shr: 
The information i~ 

No. of 
c.:mployecs 
(1f Sehe-

dul~d 

Castes 

19 

No. of 
('mploYl·(.'~ 

of Sche-
duled 
Trihes 

2 

Housing Schemes for S.C. and S.T 
ia Orissa 

3658. Shri Ulaka: Will the Minis-
ter of Home Affairs be pleased to 
state: 

(a) the amounts which were sanc-
tioned for housing schemes :[or 
Scheduled Castes and Scheduled 
Tribes in Orissa durinjl the period 
from 1958 to 1962 so far; and 

(b) the amount spent in each 
year? 

The Deputy Minister in the MinLl-
try of Home AIIairs (Shrimati 
Chandrasekhar): (a) and (b) Th.l; 

information IS given below:-
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(Rs. in lakhs) 

Category of Backward Classes 

Scheduled Castes Scheduled Tribes 

Years] Amount  Amount Amount 
Sanctioned spent sanctioned 

Amount 
spent 

1958-59 • 

1959-60 . 

1960-61 . 

1961-62 

·(Anticipated expenditure as repor-
ted by the State Government. Th'" 
figure of actual expenditure for the 
year 1961-62 h'ls not yet been 
furnished by the State Government.) 

Central Excise Collectorate in 
Orissa 

3659. Shri lJlaka: Will the Mini~­
ter of Finance be pleased to state: 

(a) the amount of revenue receiv-
ed Nom Central Excise from Orissa 
during 195B to 1962 so far (circle-
wise); 

3'00 3'00 8'00 8'00 

3'00 2'79 9'00 8· 33 

10'00 8'76 9'88 11'88 

2·86 2'86· 1'00 10'00* 

(b) whether the establishment .,! 
a separate Collectorate of Central 
Excise is purely on the basis of 
revenue aspects; 

(c) if so. how much revenue is 
required for setting up a Collecto· 
rate of Central Excise; and 

(d) whe~her Orissa deserves .. 
spparate Collectorate of Central 
Excise considering the conditiona 
above? 

The Minister of Finance (Shrt 
Morarji Desai): (a) A statement 
showing the requisite information is 
placed on the Table of the House. 

STATEMENT 

Central Exdse RC'llcmu.' realised in respect (If Orissa State Circ/e-tl)ise 

1957-58 1958-59 1959-60 1960-61 19111-62 
Name of the Circle 

Rs. (000) Rs. (000) R •. (000) R •. (000) R •. (000) 

I. Cuttack 62.87 

2. Rayagada 13,29 

3. Bcrhampur 10,50 

4. Sambalpur 1,49,12 

TOTAL 2,35.78 

(b) No Sir. The criterion is total 
quantum of work and other adminis-
trative considerations. 

(c) Does not arise. 

(d) On the present volume 0' 
work and other administrative 
consider&tion~, the answer is in the 
negative. 

64,00 68,06 84,03 1,05,27 

15,45 12>40 12,23 11,70 

IJ,45 13,29 13,35 12,51 

1,92,58 1,97,43 3,70,61 4,79.76 

2,83,48 2.91,29 4.80,22 6.09.24 

Grants for Preservation of Ancient 
Monuments in Orissa 

3660. Shri Ulalta: Will the Minis-
ter of Scientific Research and C~J. 

tural Mairs be pleased to state: 

(a) whether any financial assist .. 
ance has been given to Orissa Gov. 
ernment for preservation of ancien~ 
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monuments of hi~:ol'ical importance 
during 1939-60 to 1961-62; and 

(b) if S0, the amount allotted in 
eaoh year during the aforesaid 
period? 

The Minister of Scientific Research 
. and Cultural Affairs (Shri Humayun 
Kabir): (a) No, Sir. 

(b) Does not arise. 

Grants for Cultural Festivals to 
Utkal University 

3661. Shri Ulaka: Will the Minis-
ter of Education be pleased to statc: 

(a) the amount of grants given to 
Utkal University for organising c'tl-
tural festivals so far since 1957-58' 
.and 

(b) how 1he University has useo 
It? 

The Minister of 
K. L. Shrimali); 

Education (Ul'. 

(a) Grants ,r 

Rs. 3,807 3nd Rs. 4.000 were gil'f'Ll 
for the years 1957 and 1958 respec-
tively. 

(b) These were used for holding 
Inter-Collegiate Youth Festivals. 

Water Facilities for S.C. and S.T • 
in Orissa 

3662. Shri Ulaka: Will the Minis-
ter of Home Affairs be pleased to 
state: 

(a) the number of wells that have 
been sanctioned under the Centrally 
sponsored schemes during the years 
1958-59 1959-60, 1960-61 and 1961-
62 for 'providing water facilities to 
Scheduled Castes and Scheduled 
Tribes in Orissa; and 

(b) the amount of expenditure in-
volved therein" 

The Deputy Minister in 
try of Home Affairs 
Chandrasekhar): (a) and 
information is given below: 

the Minis-
(Shrimati 
(b). The 

SCHEDULED 
No. or 
wells 

sanctioned. 

CASTES 
Expendi-
ture dur-
ing the year. 
(Rs. Lakhs) 

SCHEDULED 
No. of 
wells 

sanctioned. 

TRIBES 
l'xpenditurc 
during th 
yoar (Rs. lakhs) 

1958-59 
1959-60 
1960-61 

53 
53 
54 

There is no scheme relating to water-
supply in the Centrally Sponsored 
Programme for the welfare of Sche-
duled Castes and Scheduled Tribes in 
Orissa during the Third Five Year 
Plan. The information regarding the 
year 1961-62 is therefore nil. 

Agricultural Colonies in Orissa 

3663. Shri Ulaka: Will the Minister 
·of Home Affairs be pleased to state: 

(a) the names of places where agri-
cultural colonies for Scheduled Castes 
and Scheduled Tribes have been start-
ed in Orissa under the Centrally 
sponsored schemes during 1960-61 
:and 1961-62; and 

100 
266 
457 

(b) the amount of grants utilised 
during the aforesaid period? 

The Deputy Minister in the Minis-
try of Home Affairs (Shrinaati 
Chandrasekhar). (a) No agricultural 
colony was started for Scheduled 
Castes or Scheduled Tribes in the 
Centrally sponsored programme in 
Orissa during the years 1960-61 and 
1961-62. 

(b) Does not arise. 

Murders in Manipur 

3664. Shri Rishang Keishlng: Will 
the Minister of Home Affairs be 
pleased to state: 

(a) the number of murders which 
took place in the valley areas of 
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XaDipur between 1st January, 1960 to 
~lat May. 1962; 

(b) the number of persons arrested 
.in connection with the murder cases; 

(c) the number of murder cases in 
"Which no person has been arrested; 

(d) the number of cases disposed of 
and nwnber pending; and 

(e) the efforts made by the Gov-
-ermnent to apprehend the absconding 
criminals and to expeditiously dis-
pose of the pending cases? 

TIle Minister of state in the Minis-
~ fI6 Home Mairs (Shri Datar): (a) 
"1"birty-two. 

(b) One hundred and fifty-seven. 

(c) Five. 

(d) Cases disposed of-25. 
Cases pending trial-4. 
cases pending investigation-·3. 

(e) Measures such as searches of 
J)OSSible resorts of absconders, detail-
ing special parties to collect intellig-
ence, contacting other States and 
sending selected officers in case of 
inter-state criminals and offering 
attractive rewards, have been taken. 
For expeditious disposal of cases, 
measures taken include supervision by 
senior officers, expediting expert 
examination of criminological exhi-
bits, and taking special precaution for 
!timely service of summons ailid exe-
cution of warrants. The Judicial 
Commissioner also calls for explana-
tion of magistrates for delay of cases 
which are more than two months old. 

Eqineering Students from Manlpur 

3865. Shri Rishang KeishiDg: Will 
the Minister of Scientific Research 
aII4 CUltural AJrairs be pleased to 
8tate: 

'(a) the number of engineering 
(technical colleges where seats are 
reserved for students from Manipur; 

(b) the number of seats available 
ill each of the colleges; 

1153 ai LS-3. 

(c) special arrangement, if any, for 
admission of Tribal students in these 
colleges; and 

(d) efforts made by the administra-
tion and Government of India to en-
courage higher technical education to 
the Tribal students of Manipur? 

The Minister of Scientific Research 
and Cultural Affairs (Shri BumayuD 
Kabir): (a) and (b). Five seats are 
reserved on a long-tenn basis at the 
following institutions: 

Victoria Jubilee Technical Insti-
tute, Bombay-4. 

College of Engineering and Tech-
nology, Jadavpur Univerlility, 
Calcutta-I. 

In addition, depending UPOn the 
requests received from the Adminis-
tration from time to time, extra seats 
are secured. During 1961-62, seven 
additional seats were reserved at the 
Assam Engineering ColJege, Gauhati. 

(c) and (d). In addition to reser-
vation of scats, scholarships are 
awarded to tribal students. 

Encounter between Nap Hostiles anC 
Security Forces 

3666. J Shr~ Rishang Kelshing: 
l Shrl P. C. Borooah: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that an en-
counter took place between the hostile 
Nagas and the security forces at 
Sirahi village near Ukhrul about the 
m~ddle of May, 1962; and 

(b) if so, the number of casualties 
on both sides? 

The Minister of state in the Minis-
try of Defence (Shrl ILachuramalah): 
(a) and (b). An encounter took 
place between the hostiles Nagas and 
the security forces at Siruhi village 
near Ukhrul on the 31st May 1962 and 
not in the middle of May 1962 as 
mentioned in the Question. In the 
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encounter, 3 Naga hostiles were killed 
and 4 captured including 3 wounded. 
Our Security Forces suffered no 
casualties. 

Briquetting Plant in J. & K. 

r Shri S. C. Samanta: 
3667. ~ Shri Subodh Ha.nsda: 

L Shri M. L. Dwivedi: 

Will the Minister of Mines and 
Fuel be pleased to state: 

(a) whether a briquetting plant is 
going to be set up in Jammu and 
Kashmir Valley; 

(b) if so. what would be the cost of 
the proj ect; 

(c) whether the Central Fuel Re-
search Institute is participating in the 
s;heme; and 

(d) if so. the details thereof? 

The Minister of Mines and Fuel 
(Shri K. D. Malaviya): (a) to (d). A 
pilot briquetting plant with a 10 ton / 
hour capacity is being set up by the 
Government of Jammu and Kashmir 
in collaboration with the Central Fuel 
Research Institute, Dhanbad at a cost 
of about Rs. 12 lakhs. The Institute 
will run this plant on a trial basis 
after which it would be handed over 
to the Government of Jammu and 
Kashmir for being run as a commer-
cial concern. The Central Fuel Re-
search Institute will provide the 
design, technical know-how and super-
vision for the erection of this plant. 
The Government of Jammu and 
Kashmir will carry out all ci v il 
works, site preparation etc. The 
matter of sharing the actual expendi-
ture will be decided by the Council 
of Scientific and Industrial Research 
and the Government of Jammu and 
Kashmir in due course. 

~ "'I ~ m~ 
~f.f.t;. "'l~( f~(f "'" : Hf f~ 

~lI"r liQ: <riff't iT 'i!7'lT Of;N fOf; : 

( Of; ) 'fln Z <. mhr, H <. ~ ((iii 

~ Of;T uf~ 'fiT <rgff m .q~ ~ 

I!JT ; ~"h: 

f~ ~ ('*~~) ~ 

(Of;) ~ 'f>T <i"'fiTliT ~i it; ~ 
~o "!:;;, ~o fl'f~, H fi;~T ~ 

~ ~ l1"Rf '1"'1 l'fl1"r:ff ~f.r ClTii"r f~ 
'f; ~;:ff i:f ~~~ f'f.li ~ ~ I s:~ 
~ '!"IT ~f;:rnT<l ~ f'f. Z't, m, 
~t<.":( 'l"'f ~r '{'fllf ~ I!JT. 
~f'!;;r H f~~, ~€.q 'fiT ~\3~. ~t 
'!lU~ 1:!'1q. 'f>T ~~ <'f 'fft "iT;f ~rm ~ 
~r "iT I ~ ~~<'f ~tq 'fiT ~ 
<rnfwff i' m<ri ~i5 ~;;rr ~ 
~ ~ f~T ;;n;~T ~T rim, ~ ~ 
'f>T li~ <n: 'fl!f RlfT ;;rr~m I 

( ij' ) 'Ii<:;; "!'fiT -l qn;f OlffWiT ~ 
~~CR!<'f rn~ m, ~ 
~ftT~, ~tq ;j" f~ f'1"'1f"'f<!td 
~ \>Orr ;;rr <::if ~:-

(t:t'f> ) ~qlf <n: 'Ii<: ~ if ~ 
<n:, tTr<::T ":(":( ~ (n ~ wfur 
'!l1"l'fT ; 

(it) tTr<::T ~~":( (n ~~. 
if><:: crw'f rn crr(;:r ml{'!i\-{£ 
~ ifTl1" lilITJJTf ~ r<::[ 'fi<:'fT l 

lf~ m~f.l"<::T l:rlIT'lTq?f f11<'R 
"'", 'Ii<: 'f>[ <r'fiTlfT ~ ~ 
rn 1; fi1~ ¢~ ~ 

~; 

((fT.,) <i"~ 'li q-<i':i if if><:: ~ if 
rn crri'r oqf"" <tft 'if<'!"-
l'f.qf~ 'f>r ~f;1 :t; fi1li ~<if 
'f; <mOe "ITU 'fi<:'fT, zrf~ ;Jif 
~ if l'!ff~ 'fi"tt • 
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crwft if;' f<'flf ~T ~ """ 
o~T ~ ; 

('In:) m<:rf'fll"l'r """ !,tT'U ~ ~ ~ ('~ ) 
~ W.,lfCf f<'ff~ff OfTfur ;;rr T 
~ 'l!lTffTif (fslJ'fRm) 

'WIi~ ~, '!l<: lRT Of rn 
lifR ;; :IT", ~ 'crOf 'liT ~ IlilTT 
<r.<::a- ~lI" ~if; ;{crif ~, 

lIfi: q1! .1ft'fif ;{ffOflirlfT i\:T. 
'!l<: 'liT q'liTllT ~ ~it if; 

f~ ifi1?lT ; lIin: 

( ql'q ) qm ~ ~ q ~) ~ lIi''fltcr 
f;.;r[lJfif Oflfc>:r ~rfr '!l<:<t 

f",lJr 'lfT {tit .!f"f<ffl ~, f~~ 
'!l<: lRT Of rn lifR Oll'fur 
'fiT ~ flf<'fOfT ~ lif flf<'f 
lJ'fiCfT~, OfTfc>:r ~ f<'f~T '!l<: 
<ir q<f,fll"T ~ l!iT~ 

lIi'filJ<:: if; 'ITIJ lRT rn if; 
f<'fil" 'fiiRT I 

'fll"T ,!~~Tli ~r ~ GfCfTit 'fiT Fll 
'tim f'F f'lfTJ srrnr.r it f~ ~ 
~!f;;rT <f,f 'fiTli '!l<:;r ~ 'rf"!:-'rf"!: ~ 
m<r.r<::T, ~,'m!ft;rf'q"f;-iT'fir l!i1m 

~ l!iTR ~ ? 

~.1iT" ,,'I'Tt'I'If " mq-"," (-n 
aTcm') : f~ift m ~ir;;fT it 'fil'1f rn 
~ f<'fil" lIi.;flf-lIi.;f1T mlf'Flft, ~ 

~~ ~ ~ '11f ~ I 

m.rl Ifi ~"'11fi f,,", fmn ~~ 
'1"130. ",,1 qo ,"0 ~ : "lfT 

mm ll'*l" li~ orffTit ~ Fll "'"~ f.t; 
om fi:~ ~ ~<'fr ~ ft;rq-f~r ~~ 
it itm ~ <::!lf~ 'liT fcr'ln: ~ f~ 

~ ~ Of1'fi<:r ij-l!i<'fIf f.R UlR 
~~~~~itiilr 
........ ? 
~. 

fmn ,,'" (WTo~) :;;ft, 
~I~~f~~~, 

f~T ~fil:ffi it mflr<:r f'lt;liT GIl W 
~, ~~ ~ 'fiT ~--qp.nf~ 
~ ~ rn 'fiT m~ ~Frr I ~ 
i{q1<'f ~If'!l<:'lr ~T ~r­
srr:cr ~~ ~ ~ (~rnr.r , 
~ m<: ~) f'fll"l'rT~ ~ 
sr~c: ~<'f c:m (~, qf.rnitc: 
~ ~1<'f) ~, ~ ~ ifft.-cr rn 
'fT, fGA"fir ~ ~T<:: it ~ tu it 
'fiT I!/l I 

Class I Non-technical Staft .. Bailwa,. 
Services 

J Shri Subodh Bansda: 
3671. L Shrl S. C. Samanta: 

Will the Minister of Dome Mairs 
be pleased to state: 

(a) whether the Pay Commission'. 
recommendations regarding represen-
tation of all Class I non-technical 
staff in Railway Services in deputa-
tion posts in Central Secretariat have 
been accepted; 

(b) if so, how many officers have 
joined ,up till now and from which 
Railways; and 

(c) what is the period of their 
deputation? 

The Minister of State In the MInJs-
try of Home Affairs (Shri Datar): (a) 
There was no recon:unendation as 
such. The Pay Commission only ex-
pressed the view (para. 8 of Chapter 
XI of the Report of the Second Pay 
Commission) that it would be desir-
able if the Government of India draw 
personnel for their headquarters' Or-
ganisation from as wide a field as 



12177 Written Answers JUNE 21, 1962 Written Answers 1217 

possible, and that it is in the interest 
of the efficiency of the Central Orga-
nisatron that fuller use should be 
made in it of the abilities, and the 
diversity of the experience of the 
officers of c1ass I (non-technical) 
services. 

(b) and (c). There are at present 
3 officers of the Indian Railway Ac-
counts Service serving in the Central 
Secretariat. No fixed period of their 
deputation has been prescribed. 

Survey of India I!:mployees on 
Departmental Leave 

3672. Shri S. M. Banerjee: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) the total number of Class III 
and Class IV employees working in 
Survey of ndia sent on Departmental 
leave during 1960-61 and 1961-fl2; and 

(b) the rates of leave paid to Cla3s 
III and Class IV employees? 

Tbe Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) aand (b). A state-
ment is laid on the Table. 

STATEMENT 

Class III Class IV 

(a) 

1960-61 14 675 
1961-62- 10 

(b) 

upto 
13-12-60. 

25% ofp y 

704 

Re. 1·00 p.m. 
increased by 
50 nP. for 
every year 
of service 
upto maxi-
mum of 
Rs.8·00. 

Beyond 50% of pay Rs. 10·00 
13-12-60. minimum in-

creased by 
Re. 1·00 for 
every year 
of service 
upto maxi-
mum of 
50% of pay. 

qiN;+tIiifl ~ mmm 
~,,,~. "" q'o ,"0 .. ~'"" : m 

m.-~ ~ iffif.f '1ft ii'IT ifiW fit; : 
(OF) HX~ if ~ ij<!i ~~ 

;mROf Wfi mrm if; ~T if 
u~ if fit;~ qyf~"r ~ 
~T OFT '1OF~ ~ 9ffi: m '1T~ 

fOF~ ¥li OFT ffi"ll'fif '1'F~r ;nIT ~ ; 

9ffi: 

( ~ ) ~ WiI«f -q 'flIT ~r lflT 
l1i ~ ? 

f~ ~ ("" t:im~, mf D 
(OF) ifirr:-rll" ;oro~ Wfi ~'FI1 Wi 
rnr U;;[ftIT"f if ~tt,":( it (ri..-, ~tt,":( 
CI1ti) "fm-futr 111<1 mit ~ t, mffiift 
'f<fii" ~ ; 9ffi: '3"~ '1T~ ~ \9 '6 0 ~if lflT 
<tft11 <l if> T liT<'[ '1'F9r ;nIT I 

(~) '1'F9T ;nIT m-u liT<'[ ~ 

OF<: f<'fllT ;nIT ~ ~R "fR"r-f~'T lIT<l 

<1R <mrr '1<: 1!~r "f<'rfll"T ;nIT I m 
~ ~r OFT ~<:N"r OFm ~ ti{llT ;nIT I 

Naga Hostiles in Manipur 

3674. Shri Rishang Keishing: Will 
the Minister of Home Affairs be 
pleased to state: 

(a) the number of civilians kidnap-
ped by the hostile Nagas in various 
parts of Manipur during the period 
from January, 1961, to April, 1962; 

(b) the number of kidnapped per-
sons killed by the hostile Nagas and 
of those who escaped from the cus-
tody of hostiles; and 

(c) the measures Government have 
taken for the security of the eivilians? 

The Minister of state in the Minis-
try of Home Affairs (Shri Datar): (a) 
and (b). During the period January, 
1961, to April, 1962, 38 persons are re-
ported to have been kidnapped by 
~he ~o::ne Nagas. Out of these, 
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four were killed by the hostiles, while 
seven escaped from their custody. 

(c) The Ukhrul, Tamenglong sub-
divisions and Mao Maram Circle have 
been declared as disturbed areas under 
section 3 of the Armed Forces (Assam 
and Manipur) Special Powers Act, 
1958. The West Bengal Security Act, 
1950, has also been extended to Mani-
pur, to enable the Administration to 
take effective measures again3t the 
activities of Naga hostiles. Security 
forces are carrying out inteI13ive pat-
rolling. 

Murder Cases in Manipur 

3675. Shri Rishang Kelshlng: Will 
the Minister of Home Alrairs be 
pleased to state: 

(a) whether it is a facl that the 
number of murder cases in Manipur 
is fast on the increase; 

(b) the number of murder cases 
registered in 1960, 1961 and 1962; and 

(c) the main causes whicCt lead to 
such murders? 

The Minister of State In the Minis-
try of Home Mairs (Shri B. N. 
Datar): (a) No. 

(b) and (c). 

No. of 
cases 
regis-
tered 

I96z. 6 
(upto 
30-4-(2) 

Naga hostile 

Cau-
se 

activities and 
tril:al feuds.. 18 
Female intri-
gue and per-
sonal grudge. 13 
Naga hostile 10 
activities and 
tribal feuds . 
Canle Lifting 4 
Family feud I 
Female intri-
gue and pel'-
sonal grudge. 10 
Nags hostile 
activities 3 

Personal grudp 3 

settJng up of Wire Drawing Plallt at 
Burdwan 

3876. Shri Subodh HaDSda: Will the 
Minister of Steel and Heavy indus-
tries be pleased to state: 

(a) whether it is a fact that there is 
a proposal to set up a Wire Drawing 
Plant at Burdwan in West Bengal; 

(b) if so, whether the plan and 
estimate of the project have been 
prepared; 

(c) the total estimated cost of the 
project; and 

(d) whether the construction has al-
ready started? 

The Millister of Steel and Heavy 
Indu!>-tries <Shrl C. Subramanlam): 
(a) No such proposal has cpme to 
Government's notice, except t!ta.t one 
party has mentioned District Burdwan 
in his application as one of the possi-
ble sites of his Wire-drawing Unit, 
the ollier possible sites mentioned in 
the same application being Bihar or 
Orissa or Howrah. 

(b) to (d). Do not arise. 

Tripura Language as Medium of 
IustmctiOn in Trlpura 

3677. Shrl Dasaratha Deb: Will the 
Minister of Education be plea 'led to 
state: 

(a) whether any step has so far 
been taken 10 introduce Tripura 
language as medium of instruction up 
to the primary standard for the stu-
dents belonging to Tripura Commu-
nity in Tripura; 

(b) if so, the progress made so far; 
and 

(c) if not, the reason for delay? 

The MinIster of Education (Dr. K. 
L. ShrJmall): (a) to (c). Efforts are 
being made to develop Tripura langu-
age; and to begin with, a primer in 
Tripuri is being brought out for in-
troduction in the primary classes. 
Its use as medium of instmctlon wlll 
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depend on the availability of suitable 
books and teaching literature. 

Fires in the Forest Properties in 
Tripura 

36'78. Shri Hiren Dutta: Will the 
Minister of Home AJrairs be pleased 
to state: 

(a) what is the number of fires that 
destroyed the forest properties in 
Tripura during 1961-62; 

(b) what is the amount of loss 
that these fires have caused to rarest 
properties; and 

(c) what are reasons of these fires? 

The Minister of state in the Minis-
try of Home AJralrs (Shrj Datar): 
(a) 45. 

(b) Information is under collection 
and will be laid On the Table of the 
House. 

(c) Tripura Reserved Forl'st are in-
terspersed with lands that belong to 
private persons. There are encroach-
ments and unauthorised jhuming ac-
tivities also and sometimes mischiefs 
are responsible for the fires. 

Sale of Coke by Messrs. S. D. Sethia 
& Co. Ltd. 

3679. Shri P. R. Patel: Will the Min-
ister of Mines and Fuel be pleased to 
state: 

(a) whether the Bombay Small 
Scale Industries Association. Bombay 
as well as the Government of Gujarat 
and Maharashtra complained to the 
Government that Messrs S. D. Methia 
& Co. Ltd., charged Rs. 18.80 per ton 
more than the notified price for the 
bye-product Hard Coke; 

(b) whether Govern'ment replied to 
the association and others intimating 
that legal action against Messrs. S. D. 
Sethia & Co. l.to., was under the con-
sideration of Government; 

(c) whether Messrs. S. D. Sethia & 
Co. Ltd., have been asked by Govern-
ment to refund the additional money 
taken from customers; and 

(d) what action has been ,taken for 
charging more price than the notified 
price? 

The MiJtister of Mines and Fuel 
(Shri K. D. Malavlya): (a) Yes. 

(b) Yes. 

(cl No. 

(d) Mis. S. D. Sethia & Co. Ltd., 
arc the selling agents of the Bararee 
Coke Co., who are alleged to have 
charged higher price in the first in-
stance and the selling agents recover-
ed the same from the consumers. 
Legal action has been taken against 
Mis. Bararee Coke Co. for violation of 
the Colliery Control Order. No such 
action is proposed to be taken against 
Messrs. Sethi a & Co. Ltd., who are 
their selling agents. 

Invalid Ballot Papers 

3680. Shri Hari Vishnu Kamath: Will 
the Minister of Law be pleased to re-
fer to the reply given to Unstarred 
Question No. 79 on the 23rd April 
1962 and state: 

(a) the number of ballot papers 
rejected as invalid during the time of 
counting by Heturning Officers at the 
General Election of 1962:-

0) in the Legislative Assembly 
Constituencies of each State 
separately; 

(ii) in the Parliamentary consti-
tuencies of each State sepa-
rately; and 

(b) the grounds on which the ballot 
papers were rejected? 

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra 
Mishra): (a) Two statements are laid 
on the Table of the House showing 
the number of rejected votes during 
the General Elections 1962 in Parlia-
mentary and Legislative Assembly 
constituencies, State-wise. [See Ap-
pendix IV, annexure No. 88]. 

(ob) Ballot papers were rejected for 
one or the other of the following rea-
sons:-

(i) there was no mark at aU, on 
the front or back; or 
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(ti) the mark was in blank area, 
that is to say, at the back or 
entirely in the shaded area; 
or 

(iii) there were marks against 
two or more candidates; or 

(iv) there was writing or mark by 
which the voter can be identi-
fied; Or 

(v) the ballot paper was mutilated 
beyond recognition; or 

(vi) the ballot paper was not 
genuine. 

Cement Factory in Maharashtra 

r Shri Shivaji Rao S. Deshm .. kll: 
81. ( Shri S. C. Samanta: 

Shri M. L. Dwivedi: 

Will the Minister of Steel and Heavy 
Industries be pleased to state: 

(a) whether a licence has been 
granted for the establishment of a 
cement factory to exploit the lime-
Iltone deposit in Vidarbha area of the 
Maharashtra State; 

(b) if so, what would be the capa· 
i:ity of production of this plant; and 

(c) the proposed site for the loca-
tion of this plant? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
<a) Yes, Sir. 

(b) 243,810 tonnes per year. 

(c) Ghugus in Chanda district. 

Model Library Act 

3682. Shri M. K. Kumaran: Will 
the Minister of Education be pleased 
to state: 

(a) what are the main recommen-
dations of the Sen Committee Report 
on Model Library Act; 

(b) whether Government have 
examined the report; and 

(c) what action Government have 
taken on the recommendations of the 
Committee? 

The Minister of Education (Dr. K. L. 
Shrimalil: (a) A statement is attach-
ed. [See Appendix IV, annexure 
No. 89]. 

(0) The Report along with the 
Model L1brary Act is under exami-
nation in consultation with the Minis 
try of Law. 

(c) Does not arise. 

Heavy Engineering Plant, Ranchi 

3683 (Shri P. C. Borooah: 
.  L Shri Bhagwat Jha Azad: 

Will the Minister of Steel and Heavy 
Industries be pleased to state: 

(a) the progress made in regard to 
the erection of the following three 
projects under the Heavy Engineering 
Corporation Limited, Ranchi: 

(i) Heavy Machine Building Pro-
ject; 

(ii) Foundry Forge Project; and 

(iii) Heavy Machine Tools Build_ 
ing Plant; and 

(b) when the requisite machinery 
i. expected to be received from the 
Soviet Union and Czechoslovakia? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) and (b). A statement is placed 
on the Table of the Sabha. [See 
Appendix IV, annexure No. 90]. 

Manufacture of Heavy Electrical 
Equipment in Private Sector 

3684. Shri P. C. Borooah: Will the 
:Minister of Steel and Heavy Indus-
tries be pleased to refer to the reply 
given to Starred Question No. 959 on 
the 23rd May, 1962 and state: 

(a) whether a decision has since 
been taken to sanction additional 
capacity for manufacture in private 
sector of various types of heavy elec-
trical equipment; aT.d 
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(b) if so, the decision taken? 

The Minister of State and Heavy 
Industries (Shri C. Sabramaniam): 
(a) and (b). The matter is still under 
consideration. 

Roads iD Scheduled Areas and NEFA 

3685 J Shri D. J. Naik: 
. L 8hri C. M. Kedaria: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) mileage of roads of variou.; 
categories constructed during the 
Second Five Year Plan period in 
Scheduled areas and in NEFA; and 

(b) the steps envisaged to bring 
those areas in line with other neigh-
bouring areas in respect of road 
development? 

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati 
Chandrasekhar): (a) and (b). The 
information is being collectrd from 
the State Governments and the NEFA 
Administration. A statement giving 
the particulars will ·be laid on the 
Table of the House as early as 
possible. 

Foreign Exchange for Delegations 
sent Abroad 

3686. Shri Maheswar Naik: Will 
the Minister of Finance be pleased to 
state: 

(a) the number of delegations both 
official and non-official, sent abr.ad 
during 1961_62; and 

(b) the foreign exchange expended 
on each of these delegations? 

The Minister of FiDance (Shrl 
Morarji Desai): The requisite infor-
mation is being collected from the 
various Ministries/Departments and 
will be laid on the Table of the House 
when ready. 

~'qT( (~~ smr) it ~rf lIlT 
~r.n 
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~ 'ifm ~(J'r'f ~ l:!Q: ~ >t'r FfJ 
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Retired Government Employees 
Employed in Business Houses 

3688. Shri G. Basu: Will the Minis-
ter of Home Minister be pleased to 
state: 

(a) the number of class I Govern.-
ment officers who on retirement from 
Government service joined business 
houses during 1959-60, 1960-61 anet 
1961.62; 

(b) whether any such Government 
officer has joined any business house 
with which he as Government officer 
had' dealings directly or indirectly; 
and 

(c) whether permission from Gov-
ernment was obtained in each case 
covered by part (b) above? 

The Minister of State in the ~ 
try of Home Affairs (Shri Datar): Ca) 
to (c). The required information is 
being collected· and will be laid 011' 



12187 Written. AnsweTB JYAISTBA 31, 1884 (SAKA) Written AnsweTS 1218~ 

the Table of the House as early as 

possible. 

Elections in Orissa 

r Shri P. K. Deo: 
3689. i Shri Kohor: 

L Smt. Shashank MlUljari: 

Will the Minister of Home Mairs 
be pleased to state: 

(a) whether the Government of 
Orissa had written to the Supreme 
Court to lend the services of a judge 
to serve in a high power commission 
of the Orissa Government to probe 
into the various malpractices alleged 
to have been resorted to during last 
election; 

(b) the reaction of the Supreme 
Court to this request; and 

(c) whcther Supreme Court has 
sought the permission of GOvernment 
of India to give any such Supreme 
Court Judge on loan service to the 
Government of Orissa? 

The Minister of State in the Minis-
try of Home Mairs (Shri Datar): 
(a) and (b). The Chief Minister 
Orissa. had requested the Chief Justic~ 
of India to lend the services of a 
Supreme Court for this purpose but 
the latter regretted his inability to 
do so. 

(c) No. 

m1T ~\: ~ 

~~to. lilT ~ """ : 'flIT If~­
mlf,ft~iiICfT;ifil>'lVITmf~: 
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~-IImf ~ .q mq'~. ('1'\' 
~) : (~) ;;fi ~ , 
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1!~ 'fiTlT ~~ ~ i!t ~~ 
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Central Government Industrial 
Projects 

3692. fOr. L. M. Singhvi: 
"l. Smt. Sarojini Mahishi: 

Will the Minister of Finance be' 
pleased to state: 

(a) what is the total quantum of 
loans advanced to the Central Gov-
ernment industrial projects to date; 

(b) what are the different sources 
of these loans; 

(c) what is the rate of inter!'!st on 
these loans; 

( d) w ha t arc the total arrears of 
unrealised interest on such loans; and 

(e) whpther a statement would be 
laid on the Table? 

The Minister of Finance (Shri 
Morarji Desai): (a) to (c). The info~­

mati on is being collected and will be 
laid on the Table of the House in due 
course. 

State Awards 

3693. Dr. L. M. Singhvi: Will the 
Minister of Bome Alfairs be pleased 
to state: 

(a) whether Government have. 
examined the constitutional validity 
and propriety of glvmg various 
awards annually such as Bharat 
Ratna, Padmabhushan, etc.; and 

(b) whether Government in thilt· 
connection have consulted any expert 
legal opinion? 
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The Minister of State in the Minis_ 
try of Home Affairs (Shrl Datar): 
(a) and (b). Yes; Government are 
advised that these awards could not 
be deemed to be titles and as such 
their conferment would not violate 
the provisions of the Constitution. 

Royalty to States for Mining Leases 

3694. Dr. L. M. Singhvi: Will the 
Minister of Mines and Fuel be pleased 

to state: 

(a) what arc the rates of royalty 
paid to the State Governments for 
different mining leases; 

(b) what is the basis for determi-
nation of these rates; 

(c) whether any disputes regarding 
the rates have arisen during the last 
five years; and 

(d) if so, the details thereof? 

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
aavis): (a) and (b). The rates of 
royalty on various minerals (other 
than minor minerals) arc prescribed 
in Schedule II to the Mines and Mine-
rals (Regulation and Development) 
Act 1957, and these rates arc appli-
cable to all States uniformly. 

(c) The rates being statutory, there 
can be' no dispute a bout the rates. 

(d) Does not arise. 

New C()lIeges during Third Plan 

3695. Shri lIarish Chandra Mathur: 
Will the Minister of Educati()n be 
pleased to state: 

(a) what is the number of new col-
leges opened during 1961-62 and pro-
posed to be opened in 1962-63 and the 
subsequent 3 years of the third Five 
Year Plan; 

(b) what Central assistance, direct 
lind through University Grants Com-
nission, has been given; 

(c) whether each States require-
ent in this respect has been deter-
1linedj and 

(d) what total outlay on new col-
leges during the Third FiVe Year Pllln 
is visualised and provided for? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) It is estimated that 
70 to 80 colleges will be added every 
year during the Third Five Year Plan. 

(b) Nil, Sir. The U.G.C. assistance 
is available only for developmental 
purposes to well-establishea' colleges. 

(c) and (d). There is no specific 
provision for the opening of new col-
leges in the Third Five-Year Plan. 

Post-Matrie Scholarships to Wards of 
School Teachers 

3696. Shri G. Mohanty: Will the 
Minister of Education be pleased to 
Btate: 

(a) whether all the amount was 
spent that was provided for scholar-
ships to wards of primary and second-
ary schOOl teachers for post-Matrie 
studies in 1960-61 and 1961-62: and 

(b) the number of students awarded 
scholarships in 1960-61 and 1961-62, 
State-wise? 

The Minister of Education (Dr. K. 
I,. Shrimali): (a) The Scheme was 
slarted in 1961-62 only. 

Funds for the Scheme are placed at 
the disposal of State Governments by 
book-adjustment in reimbursement of 
the expenditure incurred by them. The 
actual amount spent has not yet been 
intimated. 

(b) A statement is laid on the Table 
of the House. 

STATEMENT 

Under the Scheme of Merit Scholar-
ships for the chIidren of P'rimary and 
Secondary School Teachers, the follow-
ing scholarshiPs have so far been 
awarded from the quota of scholarship. 
for 1961-62: 



I2191 Written Answers JYAISTHA 31,1884 (SAKA) Written Answers 12192 

.Name of the State No. of Scho-
larships 

Andhra Pradesh 42 
Assam 15 
~har 35 
Gujarat 25 
Maharashtra 51 
Jammu & Kashmir 3 
Kerala 33 
Madhya Pradesh 31 
Madras 47 
Mysore 32 
Orissa 10 
Punjab 23 

Rajasthan 12 
Uttar Pradesh 56 
West Bengal H 
A & N Islands 1 
Delhi 5 
L  & M. Islands 
Himachal Pradesh 5 
Manipur 3 
~ripura 

Pondicherry 4 

482 
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Untochability in Tripura 

3698. Shri Biren Dutta: Will the 
Minister of Home AlJairs be pleased 
to state: 

(a) whether any amount has been 
given to any organi.ation to fight un-
touchability in Tripura during 1960-61 
and 1961-62; 

(b) if so, what is the amount and 
which are the organisations that re-
ceived the amount; 

(c) whether there was any enqui~y 
about the manner in which the sums 
have been spent; and 

(d) if so, the findings thereof? 

The Deputy Minister In the Minis-
try of Home AlJalrs (Shrimatl Chand",-
sekhar): (a) No, Sir. 

(b) to (d). Do not arise. 

DispJaeed Persons in Tripara 

3699. Shrl Biren Dutta: Will the 
Minister of Home Affairs be pleased 
to state: 
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(a) whether it is a fact that during 
the process of survey of Tripura, dis-
placed persons are not given 'parchas'; 

(b) if so, the reason therefor; 

(c) whether it will be given before 
the "Attestation" according to the rule; 
and 

(d) when the "Attestation" in some 
areas is going to take place? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) to (c). Lands have been allotted 
to the displaced persons under the Re-
habilitation Schemes. Their particu-
lars are entered in the Khatian of the 
Rehabilitation Department. Those 
who execute bonds for the loans ad-
vanced to them are recorded as 'raiyat' 
in the survey and settlement record 
and are given 'parch as'. 

(d) Attestation is scheduled to be 
taken in Kamalpur, Khowai a:J.d 
Sonamura Sub-division from Septem-
ber, 1962. 

Scheduled Castes Candidates Selected 
in I.A.S., I.P.S. and I.F.S. 

3700. Shri Ram Sewak: Will the 
Minister of Home Allairs be pleased 
to state: 

(a) the total number of candidates 
selected in I.A.S., I.P.S. and I.F.S. dur-
ing last ten years and the number of 
Scheduled castes among them; and 

(b) what steps Government are go-
ing to adopt to fill up the quota re-
served for scheduled castes? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
A statement is laid on the Table [See 
Appendix IV, annexure No. 91]. 

(b) To ensure that the vacancies re-
served for the scheduled castes in 
1.A.S.fl.P.S. etc. are adequately filled 
by them, a pre-examination training 
centre is being run by the Crllvernment 
of India at the University of Allahabad 
for such candidates. Another Centre 
on the lines of the Allahabad Centre 
ill also proposed to be opened in the 

South and it is likely to start function-
ing in October, 1962. 

Rourkela Steel Plant 

3701. Shri P. K. Deo: Will the Min-
ister of Steel and Heavy Industries 
be pleased to state: 

(a) whether it is a fact that the 
,tock of raw materials and stores and 
other articles mis!ring at Rourkela 
Steel Plant belonging to Hindustan 
Steel Ltd., during the year 1960-61 
exceeded worth one crore of rupees; 
and 

(b) what steps have been or are 
being taken to prevent such losses? 

The Minister Of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a) 
No, Sir. The total loss incurred by 
Rourkela Steel Plant during 1960-61 
on account of shortage of raw mate-
rials works out to Rs. 15,68,403 and 
that On account of othp· items to 
Rs. 7,08,330. This loss artses from the 
difference in weights of materials re-
corded at the supplying and receiving 
ends. 

(b) Steps which have been taken to 
prevent such losses include regular 
measurement of raw materials at raw 
materials yard and the weighing of 
maximum number of wagons. 

Facilities to Workers in Steel Works 

3702. Shri S. N. Chaturvedi: Will 
the Minister of Steel and Heavy In-
dustries be pleased .to lay on the Table 
a statement of the benefits and other 
facilities available to labour in Gov-
ernment Steel Works at Durgapur 
and Bhilai? 

The Minister of Steel and Heavy 
Industries (Shri C. Snbramanlam): 
A statement is laid on the Table ot 
the House. [See Appendix IV, anne-
xure No. 92]. 

Women Sent Abroad for Education 

3703. Shrimati Laxmi Bal: Will the 
Minister of Education be pleased to 
state: 
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(a) the total number of women sent 
abroad fOr higher education since 1959; 
and 

(,b) the total number of among them 
who married foreign nationals? 

The MinIster or Education (Dr. K. 
L. Shrimali): (a) Forty-one under the 
various Schemes administered by the 
Education Ministry. 

(b) None as far as the Government 
is aware. 

Licences for Cement Manufacture 

37M. Shri Jashvant Mehta: Will 
the Minister of Steel and Heavy In-
dustries be pleased to state: 

(a) the number of licences issued 
during 1961-62 for starting Cement 
manufacture; 

(b) numbeT of those who have not 
started the preliminary work; and 

(c) steps taken by Government to 
fulfil the target if the private enter-
prise does not achieve the same? 

The Minister of Steel and Heavy In-
dustries (Shri C. Subramanjam); (a) 
Seven. 

(~) Nil. 

(c) This does not arise at prevent. 
Government are taking necessary steps 
to see that the target is achieved. 
They are hopeful that this will be 

done. 
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Memorial to 'Azad Hindu Fauj' 

3706. Shri Kari Vishnu Kamath: 
Will the Minister of Home AJrairs be 
pleased to state: 

(a) whether Government propose 
to build a memorial on the spot not 
far from Imphal, where in 1944 the 
'Azad Hind Fauj' of Netaji Subhas 
Chandra Bose hoisted free India's flag 
after expelling the occupation troops; 
and 

(b) if not, the reasons therefor? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
and (b). Manipur Administration have 
no such proposal under consideration. 
A Memorial Committee set up by the 
Manipur Congress Committee is stated 
to be considering the matter. 

High SchOol at Bhusundpur in Orissa 

3707. Shri Mallick: Will the Minis-
ter of Education be pleased to state: 

(a) whether it has been decided by 
Government to construct a new High 
School at Bhusundpur in Orissa es-
pecially for the displaced students; 
and 

(b) if so, when the work is expected 
to be started? 

The Minister of Education (Dr. K. 
L. Shrimati): (a) Yes, Sir. The State 
Government has decided to do EO. 

(b) In October, 1962. 

"Manavi" Language Script 

3708. Dr. L. M. Singhvi: Will the 
Minister of Education be pleased to 
state: 

(a) whether the attention ot Gov-
ernment has been drawn to a langu-
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age script called "Manavi", based on 
the numeral pattern and evolvoo by 
()ne Shri Motilal Gurtu; 

(b) whether Government have re-
ferred the script and the language to 
~xperts; 

(c) if so, the opinions of the ex-
perts, and 

(d) if not, reasons therefor? 

The Minister Of Education (Dr. K. 
L. Shrimali): (a) to (d). A statement 
is laid or. the Table. 

STATEMENT 

(a) & (b) Yes, Sir. 

(c) The "Manavi" languag~ script 
was examined by linguistic ex~crts in 
the l'tlinistry of Educai )'1 in consulta· 
tion with Shri Motilal Gurtu himself 
as far back as August, 1959. In their 
opinion it could never be applied t() 
the speakers of the whole world. 

(u) Dues not aris~ 

Production Of Milk in Military Farms 

3109. Shr! U. M. Trivedi: Will the 
Mimster of Defence be pleased to 
atate: 

(a) th., total quantity of milk pro-
duced in military farms during 
1961-62; 

(b) how it was disposed of; and 

(c) the net profit earned? 

The Minister of State in the Mlnh-
try of Defence (Shri Raghuramaiah): 
(a) to (c). Audited figures regarding 
the production of milk in Military 
Farms, the profit earned, etc. during 
the year 1961-62 are not yet avail-
able. It has been estimated that a 
quantity about 126 lakhs litres of milk 
was produced in Military Farms dur-
~g the year. This milk was mainly 
l~sued to troops as part of their ra-
tIOns and a small portion of it issued 
on paymE'nt. A portion of the milk 
was also fed to calves in the Mili-
~ry Farms and the balance converted 
mto cream and butter and then dis-
POsed of. The profit made during the 

year has been assessed at about Rs. 
15 lakhs. 

Unauthorised Constructions in Delhi 

3710. Shri Rameshwar Tantla: Will 
the Minister of Home Aftairs be 
pleased to state: 

(a) the provisions made by the 
Building Committee of Delhi Munici-
pal Corporation regarding the un-
authorised constructions; 

(b) whether it is a fact that the 
recent demolition order has been kept 
in abeyance for some time; and 

(c) if so, the steps proposed for 
checking unauthorised constructions 
in future? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
(b) & (c). The entire matter is under 
the consideration of the appropriate 
authorities under the Delhi Municipal 
Corporation Act, 1957. 

Purchase of New Trucks by Tripura 
Town out-Agency 

3711. Shri Sarkar Murmu: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether any licence has been 
given to Tripura Town Out-agency 
Agartala, for thE' purchase of new 
'Tata Mercedes Benz' trucks at fair 
price and. when such licence was 
given; 

(b) if so, the number of trucks for 
which licenses were given and the 
number of them which were actually 
purchased; and 

(e) whether the agency has sold 
any of these trucks in the mean-
time? 

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): (a) 
& (b). No licence is required for the 
purchase Of Tata Mercedes Benz 
'l)rucks and their purchase is open to 
all. 

(c) The Tripu,ra Out-agency were 
recommended by the Administration 
tor the supply of some Tata Merce-
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des Benz Trucks. A complaint has 
recently been made that some of the 
trucks so supplied, have been sold by 
the said agency. 

Grant ror Uplift Of Tribals in West 
Bengal 

3712. Shr; Sarkar Murmu: Will the 
Minister (If Home Affairs be pleased 
to state: 

(a) whether any amount was grant-
ed to Government of West Bengal for 
the uplift of the tribal people in 
1961-62; 

(b) if so, the amount granted; and 

(c) the major items for which the 
sum was allocated? 

The Deputy MinIster in the Ministry 
of Home Affairs (Shrlmatl Chandra-
5ckhar): (a) Yes, Sir. Grants were 
given in respect of schemes for Sche-
duled Tribes. 

(b) Rs. 7.75 lakhs in the Centrally 
sponsored programme and Rs. 14'60 
lakhs in respect of State Plan sche-
mes. 

(c) I. Education 

0) Payment of tuition fees, book 
grants, stipends and boarding 
grants. 

(ii) Constmction of hostels and 
primary Schools. 

II. Economic Uplift. 

(i) Ag:iculture 

(ii) Ar.imal Husbandry 

(iii) Co-operation 

(iV) Commerce and Industry. 

m. Health, Housing & other schemes 
(i) Medical & Public Health 

(ii) Irrigation 

(iii) Roads 

(iv) Forests 

(v) Institute for Research Plan-
ning, Evaluation & Cultural 
Development. 

(vi) Social Workers' Training In-
stitute. 

Deaths by Electrocution in Durgapur 
Steel Plant 

3714. Shri DiBen Bhattacharya: Will 
the Minister of Steel aDd Heavy In-
dustries be pleased to state: 

(a) whether it is a fact that on the 
24th May, 1962 a worker died by elec-
trucution at Durgapur project; 

(b) whcther it is a fact that within 
the last three months at the same 
project, a number of workers died by 
electorcution; and 

(c) if so, the details thereof? 

The Minister of Ste_cl and HeavY 
Industries (Shri C. Subramaniam) : 
(a) and (b): No, Sir. 

(c) Question does not arise. 
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Loans aad Savings from Public 

3'716. Shrimati Sarojint Mahlshi: 
Will the Minister of Finance be pleas-
ed to state: 

(a) detailed account of the loan and 
savings raised from the public during 
the Second Five Year Plan including 
that accruing from small savings; and 

(b) ihow much of the loan so raised 
has been used for building up of 
assets which will yield returns on a 
continuous basis? 

The Minister of Finance (Sbrl 
. Morarjl Desai): (a) A statement is 
·laid on the Table. 

STATEMENT 

(In crores of Rupees) 

Year 

195C-57 " 
1957-58 " 
1958-59 • 
1959-60  • 
1960-61 " 

TOTAL 

Market 
Loans 

157" 54 
136" 17 
201"91 
378"97 
246"34 

JI21"13 

Small 
Savings 
(net) 

59·01 
69"45 
78"ll 
8l"87 
103·76 

(b) Market loans of the Govern-
ment including small savings, are .10t 
raised for financing any specific pro-
jects but merge with the balances of 
the government and are available tor 
meeting its over-all require'lIlents" 

"Chandigarh Allowanc." for Central 
Government Employees 

3717. Shri S. M. Banerjee: Will the 
Minister of Finance be pleased to 
state: 

(a) whether Central Government 
employees at Chandigarh are entitled 
to any special allowance known as 
"Chandigarh allowance"; 

(b) if so, the quantum of such 
allowance; 

(e) whether this allowance has been 
reduced; 

(d) if so, to what extent; 

(e) whether various Unions have 
protested aga~nst this; 

(f) whether the cost of living at 
Chandigarh does not justify any re-
duction; and 

(g) action taken by Government in 
the matter? 

The Minister of Finance (Shrl 
MorarJi Desai): (a) Yes, Sir. 

(b) to (d). The allowance has been 
reduced from 1st January, 1962 The 
rates of allowance aamissible before 
and after reduction are shown in the 
Statement" 
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STATEMENT 

Rate of allowance 

Pav in the rcvi<et! 1-8-19~1 
. Scales to 

31-12-1961 

I-I -ICj62 

to 
3t-7-1962 

UplO 370. 12!% of pay 

Above 370 Amount by 
which pay 
falls short 
of 416' 25. 

(e) Yes, Sir. 

Rs. 

Amount by 
which pay 
falls short 
of 399' 60. 

If) The allowance grunted at 
<Chandigarh wa~ in the nature of n 

.project allowance in the Capital city 
while under construction. It was not 
jn the nature of allowance granted 
to meet high cost of living in the city 
as in the various 'A', 'B' or 'C' class 
cities. 

(g) In view of reply to (0 above, 
Government did not consider it neces-
sary to revise their decision regarding 
reduction in the allowance which 
-was in keeping with the general 
policy followed as regards project 
allowance. 

.cumpensatory Allowance to Central 
Government Employees at Simla 

3718. Shri S. M. Banerjee: Will the 
:Mini ster of Finance be pleased to 
state: 

«a) whether Central Government 
employees in Simla were drawing 
a1mpensatory aTIowance according to 
the Simla Allowance Code prEvious to 
implementation of Pav Commission 
Report; . 

tb) whether they have lost finan-
cially after the implementation ot 
Pay Commission Report; 

t c) if so, to wnat extent; 

ld) whether various trade union 
organisations and staff councils have 
protested against this discrimination; 
and 

1153 (Ai) LSD--4. 

(e) if so, action taken by Govern-
ment? 

The Minister of Finance (Shrl 
Morarji Desai): (a) Prior to the fixa-
tion of the revised rates of compen-
satory allowance admissible at Simla 
with effect from 1st November, 19(10, 
on the recommendation of the Pay 
Commission, 1957, some Central Gov-
ernment employees were drawin~ 

allowances under the Simla Allowan-
ces Code and some were drawin6 all-
Inclusive allowances on an ad hoc 
basis. 

(b) a~d (c) A statement showing 
the rates of aHowances admissible on 
1st November, 1960 under. the Simla 
Allowances Code, under the ad, .hoc 
scheme, and under the revised orders 
is laid on the Table [See Appendix 
IV annexure No. 93J. The employees 
working in Simla on 1st November, 
1960 were given an option to draw 
the allowances at the revised rates or 
to retai·n a fixed amount equivalent to 
the allowances admissible to. them 01.3 
1st November, 1960 on the basis of 
pre-rE'vised pay scales plUg dearness 
pay. 

(d) No, Sir. 

( e) Does not arise. 

House Rent Paid by Class IV Em-
ployees of L.I.C. 

3719. Shri S. M. Banerjee: Will the 
Minister of Finance be pleased to 
state: 

(a) whether a Class IV employee of 
Life Insurance Corporation in Cliandi-
garh has to pay Rs. 22/-p.in. as 
house rent; 

(b) if so, under what rules; 

(c) whether the employees associa-
tion have protested against this; and 

(d) if so, action taken by Govern-
ment in this matter? 

The Minister of Flnanee (Shri 
Morarji DesaI): (a) to (d): The'ma-
terial is being collected and will be 
laid on the Table of the House as soon 
as available. 
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Jnt~mational Students' House ill Sout .. 

3720. Shri Dharmalingam: Will t:,e 
Minister of Scientific Research and 
Cultural Affairs be pleased to st:!tc: 

(a) whether Government haw, 
proposed construction of an Interna-
tional Students' House in thE' South; 

(b) if so, when and where; 

(c) whether any request for con-
"truction of an International Studel1t~,' 
House at Madras has been received; 
and 

(d) if so, action taken there,lll'! 

The Minister of Scientific Research 
aDd Cultural Affairs (8hri Humayun 
Kablr): (a) to (d). A request was re-
ceived to construct an International 
Students' House at Madras, but 011 

eX/Imination it was found that the 
demand at present does not justify it. 
If there is a change in position. the 
matter can be reviewed. 

Manufacture of Renault Car 

f Shri Warior: 
3721. l SMi M. K. Kumaran: 

Will the Minister of Steel and Heavy 
Industries be pleasea to statp: 

(a) whether it is a fact that the 
French offer of collaborlltion for It.e 
manufacture of Renault car wlll 
lapse at the end of June, 1962; and 

(b) if so, steps Government intend 
to take to get the period extended? 

'file MiJlis~r of Stelll ~II "'if.VY 
,Bd..-ries ($hri C. SubrawmaPJ); 
(a) and (b): The French lirlll, ltegie 
Renault, have agreed to keep their 
proposal for collaborjltion ~r the 
setting up of a low cost car project 
in public sector valid upto the end 
of June, IIHlII. Government will er.-
gj)IIV04r to talt~ a Ilecision on the 
implementation of tile lQw-cost car 
project by then. If no clear decision 
nll5 been possible by the epd of ;rune, 
GOvernment will endellvour ro 3eCUl"e 
a bri~f ~l'te!l~io!l of the validity 01 
tile offer of Regie Renault uniii a 
decision can be taken. 

Heavy Electrical Factory in V.P. 

3-722. Shri Ram Sewak: Will the 
Minister of Steel and Heavy Indus-
tries be pleased to state: 

(a) whether it is a fact that Gov-
ernmC:1t had proposed to install the 
Heavy Electrical Factory ncar Mata 
Tila which has now been installed iD 
}{,mipur. Uttar Pradesh; 

(b) whether Government are ihink~ 
ing to Install some other heavy indus-
try in that area; and 

(c) if so, by what time" 

The Minister of Steel and JleaQ 
Industries (Shri C. Subramanla.): 
(a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Corrugated IrOn Sheets for 
Maharashtra 

3723. Shri Kajrolkar: WiII the 
Minister of Steel al14 Heavy ~ 
tries be pleased to state: 

tal whether it is a fact that Maha-
rashtra Statl' is getting less allocations 
of corrugated iron sheets against its 
requirements; and 

(b) if so, the reasons therefor? 

The Minister of Steel and HeaYT 
IndUstries (Shri C. Subram~): 

(a) Yes, Sir. This is so in resect of 
other States also. 

(b) ·Insufficient production. The 
quantity available is equit;tbly di~­
buted. Efforts are being m~cJe to 
import G. C. sheets withip the limitfCl 
foreijtl1 ell'changl! availilb1e as well 
as under barter. 

Claims of POlitical SufI'erePli in B.P_ 

3725. Shri fA4p $.iQrh: Will ttae-
Minister of Home Arrairs be pleased 
to state: 

(a) whether recomlmmdations aD: 

c1i1ims of political sufferers tn ~­
cnal rrad~$ hilve been received .. 
Government; 
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(b) if so, whether payments thereof 
have since been made; and 

(c) what is the total amount pro-
posed to be distributed among such 
sufferers? 

The Minister of State in the Min-
istry of Home Affairs (Shri Datar): 
(a) to (c). Recommendations for 
grant of financial assistance to some 
political sufferers were received from 
the Himachal Pradesh Administra-
tion in March, 1962. They were re-
turned to the Administration for 
clarification of some points and sup-
plying :tul! particulars in respect of 
the persons recommended. Their 
reply is awaited. 

Fire in !lOme Government Offices in 
H.P. 

3726. Shri Pratap Singh: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) whether it is within the know-
ledge Of Government that the P.W.D. 
Godown and other Government Offi-
ces were destroyed by fire in Mandi 
District (Himachal Pradesh) in the 
middle of May, 1962; 

(b) whether the cause of fire has 
been investigated; and 

(c) what is the approximate loss? 

The Minister at State in the Minis-
tr,. of Home Mairs (Shri Datar): 
(a) Yes. 

(b) The cauae of fire is under in-
vestigation. 

(c) The IIPproximate loss is Rupees 
],72,700. 

:aaral Univeflli.,. in M4hra 
37%7. Start Kolla VeJlkaiah: WUI 

the Minillter of Education be pleased 
to ~te: 

(a) whether any suggestion has 
been made to Government of Ancllu;l 
Pradesh for starting a Rural Univer-
sity in that State by the Deputy Min-
ister of Education; 

(b) whether any discussion has 
taken place on this question between 
the Deputy Minister during her visit 
to Andhra Pradesh this month and 
thl' State-Government; and 

(c) what is the help that the Centre 
('an extend to the Statt' Government 
in this matter? 

The Minister Of Education (Dr. 
K. L. Shrimali): (a) No, Sir. 

(b) The Education Minister of 
Andhra Pradesh enquired from the 
Deputy Minister whether it was pos-
sible to start a Rural Institute in the 
private sector. He was informed that 
it would be possible only during the 
Fourth Plan period. 

(c) The Central Government meets 
75 per cent of the non-recurring and 
50 per cent of the recurring approved 
expenditure leaving the rest to be 
met by the parent body or State Gov-
ernment. 

Amenllment at Delimitation of Legis-
lative Counc.iJ Constituency Order, 

Andhra Pradesh 

3728. Shri Kolla Venkaiah: Will the 
Minister of Law be pleased to state: 

(a) whether the Election Commis-
sion sought the opinion of the Statl' 
Legislature and mainly the State 
Legislative Council before issue of 
orders in 1961 amending the Delimi-
tation of Legislative Council Consti-
tuency Order (Andhra Pradesh); 

(b) if not, the reasons therefor; 

(e) whether the Election Commis-
sion had consulted the State Govern-
ment; and 

(d) if so, what is their opinion? 

The Deputy Minister in the MInis-
tr,. of Law (Shrl Bibudbendra 
Mishra): (a) to (d). Although under 
eeetions 12 and 13 of the Represen-
tation at the People Act, 1950, the 
Election CommiS$ion is not required 
to seek the opinion of the State 
Legislature or the State Government 
or any other bOdy or authority before 
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making its proposals to the President 
for amending any order of delimita-
tion of council constituencies, the 
Commission in 1961 formulated its 
proposals for amendment of the Deli-
mitation of Council Constituencies 
(Andhra Pradesh) Order, in consul-
tation with the State Government. 

Eviction of Tenants in Delhi 

3729 (Shri Upadhyaya: 
. l Shri J. P. Jyotishi: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) the number of applications 
pending On June 1, 1962 with the 
Rent Controller, Delhi. for  eviction of 
tenants under the Delhi Rent Control 
Act; 

(b) the number on grounds of non-
paym('nt of rent; 

(c) the number on grounds of mis-
use and causing damage to property; 

(d) the number on grounds of 
repairs; 

Ie) the number on grounds of 
making additions and alterations; and 

(£) the total number of houses and 
comm~rcial units in value in Delhi 
which are subject to the provisions 
of the Rent Control Act? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
2534. 

(b) 1721. 

(e) 201 

(d) 85 

(e) 105 

(f) The information is not avail-
able and the amount of time and 
labour involved in collecting it will 
not be co=ensurate with the result 
achieved 
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Excise Duty on Virginia Tobaceo 

3731. Shri Kolla Venkaiah: Will the 
Minister of Finance be pleased to 
state: 

(a) the total excise levy collected 
on different varieties of vlrglrua 
tobacco and their quantities in 
1959-60, 1960-61 and 1961-62; 

(b) the number Of persons or con-
cerns from whom .Ievy has been re-
ceived in different years, referred to 
in part (a) above; and 

(e) the agencies that collect the 
levy? 
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The Minister of Finance (Shri 
Morarji Desai): (a): 

Year 

1959-60 
1960-61 
1961-62 

Total Quanti-Central Ex-
tv of virginia cisc duty 
tobacco clear- (basic and 
cd on pay- additional) "01-
mt:nt of dut\' kctl'd thc.:rc-
(all \"arictic~\ on. 

(000 kgs.) 

20..5.10 
2:l ,0:;': 1-: 

24.2 I~ 

.1Z:-.. m lakhs) 

502' 17 

~70'50 

599' 49 

(b) Each payment of duty is 
made on a D.D. 1 Form or A.R. 1 
Form and separatc records showing 
the total payments made by each 
person or concern during any parti-
cular year are not maintained. 

(C) Central Excise Department. 

BasIc Teachers Training Schools in 
Bajasth&n and Maharashtra 

373Z. Shri Jedhe: Will the Minister 
of Edncation be pleased to state: 

(a) the names with locations of 
Basic TelWhers Training Schools for 
boys and girls (separately) in Rajas-
than adn in Maharashtra states; 

(b) whether it is a fact that the 
training period in Rajasthan is of one 
year's duration; 

(c) what is thc training period in 
Delhi; and 

(d) the reasons for difference in 
training periods, if any? 

The Minister of Education (Dr. 
K. L. ShrimaH): (a) A State wise list 
is available in Parliament Library. 

(b) Yes, Sir. 

(e) Two years. 

(d) The principle that the duration 
of the training period should ulti-
mately be two years is accepted by 

all States. But some of them are not 
yet able to implement it owing to 
shortage of funds and the urgent need 
to increase the number of trained 
teachers. 

Trained Teachers in Delhi Schools 

3733. Shri Jedhe: Will the Minister 
of Education be pleased to state: 

(a) whetht'r it is a fact that train-
ed gradua!t>s and post-graduates have 
been appointed in Government and 
Government-aided schools in Delhi in 
lower gradcs than prescribed for 
them; 

(b) if su. what is the number of 
such teachers working at present 
(school-wise); and 

( t") the reasons therefor? 

The Minister of Education (Dr. 
K. L. ShrimaU): (a) and (c). Yes, 
Sir. Teachers are remunerated 
according to the scales of pay pres-
cribed for the posts that they hold. 
Government have prescribed certain 
nummum qualifications for the 
various categories of posts. If a per-
son, holding higher qualifications. 
offers himself for a post for which 
the minimum qualifications pres-
cribed are lower, and he is appointed. 
he will draw the scale of the post. 

(b) The information is being col-
lected and will be laid on the Table 
of the Lok Sabha in due course. 

Untrained Teachers in Delhi Schools 

37M. Shri Jedhe: Will the Minis-
ter of Education be pleased to state: 

(a) whether it is a fact that in 
many schools in Delhi untrained tea-
chers have been taking high-classes 
for over ten years; 

(b) if so, the number of such tea-
chers (school-wise); 

(c) whether an,· of the above tea-
chers have recently ·been declared as 
'non-category teachers'; 
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(d) whether this long experience 
of teaching for over ten years in the 
recognised schools is not sufficient 
to put them at par with trained tea-
chers: and 

(e) if the reply to part (d) above 
be in negative, the reasons therefor? 

The Minister of EducatiOn (Dr. 
K. L. Shrimali): (a) to (e). The re-
quired information is being collected 
and will be laid on the Table of th .. 
Loll: Sabha in due course. 

~Dt:rained Teacheft in Delhi 
Schools 

3735. Shri Jedhe: Will the Minis-
ter of Education be pleased to state: 

(a) whether it is a fact that in 
many Government aided schools in 
Delhi, untrained Arts-graduates an' 
being recruited as teachers; 

(b) if so, the number of such UI-
trained teachers recruited since 
1-1-61 to 30-5-62 (schools-wise) and 
thc reasons for such rccruitment: 
and 

(e) whether Government propos~ 

to put a ban OVN r('cruilnwnt of such 
teachers by the managing committees 
of the aided schools: 

The Minister of Education (Dr. 
K. L. Shrimali): (a) No instance of 
such recruitment have eome to t'le 
notice of Government. 

(b) Does not arise. 

(c) The ban already exists. Th(> 
managements of government aided 
schools are reqUired to appoint only 
SUCh teachers as possess the minimum 
qualifications prescribed by govern-
ment for corresponding categories of 
teachers in government schools. Nu 
government grant is admissible on the 
salaries of the teachers who do not 
fulfLl the prescribed qualifications. 

Child Allowance in Bailks 

178&. Shri Jedhe: Will the Minis-
ter of Flunee be pleased to state: 

(a) whether it 11 • faet that "cl\lld 

allowance" is not 'being granted by 
any Indian or Foreign Bank or any 
other statutory body in India other 
than the Reserve Bank of India; 

(b) if so, the criteria for continuing 
this child allowance specially in the 
Reserve Bank alone: 

(c) whether Government propose 
to extend the grant of this "child 
allowance" \.0 the employees of the 
State Bank of India: and 

(d) if gO, the date of starting this 
allowance and if not, the reasons 
therefor? 

The Minister of Finance (Shri 
Morarji Desai): (a) No such allowance 
is granted by any foreign or Indian 
bank operating in India, or so far II!' 
the Central Government are aware, 
by any statutory body. 

(b) The family allowance was origi-
nally ganctioned by the Reserve Bank 
of India in order to compensate clas~ 
IV, rlags III and class II employees 
of the bank for the increase in prices 
and the cost of living. 

(c) No. 

(d) Dot's not arisl'. 

Allowances to Reserve Bank and 
State Bank Employees 

3737. Shri ledhe: Will the Mini<-
tel' of Finance be pleased to state: 

(a) whether it is a fact that there 
are differences in grant of allowances 
to the employees of the Reserve Bank 
and t.he State Bank of India; 

(b) if so, what are those differences 
and the rea~ons therefor: and 

(c) whether Government contemp-
late to remove this anomaly? 

The Minister of Finance (Shri 
Morarji Desai): (a) Yes. 

(b) There are differences in the 
rates at which dearness, local hou.e 
rent overtime, and other special 
al1~ances are Ildtnlsslble. Thl!Sf' 
dll!erenees are due to the fact that 
the dUti~ of the various pl)sts and 
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the basic scales of pay and other 
conditions of service in the two banks 
an' not uniform. 

(t) As the existing position is not 
considered to be anomalous and as 
the s~ales of pay and allowances iI. 
the iwo banks have to be determined 
in accordanc(' with the provisions of 
the awards of national industrial tri-
bunal, no action on the part of the 
Central Government seems to be 
caJJ{'d for. 

One anna Coin 

3738. Shri Jedhe: Will the Minis-
ter of Finance be pleased to state: 

(a) whether it is a fact that old 
one anna coin is still treated as legal 
tend(·r and is in circulation; 

(h) if so, the reasom for continuing 
the circulation of this old coin; 

(c) whether it has come to th,· 
notice of Government that in the .past 
there havr.. be,·t! sl'rious disputes in 
(.'onversion of this one anna into nnyu 
paisas; 

(d) if so, whethl'r Government pro-
pose to stop the circulation of on!' 
anna coin from the markp! immp-
diatcly; and 

(e) if the reply to part (d) above 
be in Ihe negalio(', th(' rC'lSon, lhnc'-

for? 

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). Cupro-
nickel onl' anna coins are still legal 
tend('r and in circulation, but the 
present stock position of decimal coin3 
does not permit of their immediate 
demonetisation. 

(t) to (e). While no serious disputes 
over the conversion of annas into 
naya paise have come to the notice 
·of the Government, they are aware 
of the inconvenience caused by the 
continued circulation of these coins. 
Withdrawal of these coins will, how·-
ever, start as soon· as adequate stock, 
.01. requisite denominations in the 
~ series hATt! ,been bUilt up, it 
liI, hetrenr; not poMtible at thJt lItage 

to indicate with any degree of cer-
tainty when these coins will be com-
pletely withdrawn. 

Heavy Melting Cerap 

r Shri Narasimha Reddy: 
) Shri P. K. Deo: 
I Shrl Kapur Singh: 

3739. 

L Shri Tan Singh: 

Will the Minister of ,Steel and 
Heavy IndUstries be pleased to state: 

(a) the quantity Of heavy melting 
scrap melted by domestic users 
during each of the years, 1959, 1960 
and 1961; 

(b) the quantity of heavy melting 
scrap exported duri~g each of the 
~'"ar 1959 and 1960; and 

(c) wh .. ther it is a fact that heavy 
melting scrap l'xported during 1961 
was vel'}' much lower than in either 
of the years 1959 and 1960; and 

(d) if so, reasons therefor? 

The Minister of Steel and Rellvy 
Industries (Shri C. Subramaniam): 
(a) to (c). Figures of heavy melting 
scrap mel led by domestic furnace 
owners arc not available. However, 
the figures of "X ports during 1959 to 
1961 are as follows: 

1959-47,960 tons. 

1960-43,450 tons. 

1961-22,050 tons. 

(d) The lower export of heavY 
melting scrap in 1961 as compared to 
previous years, is due to the complete 
ban on exports of heavy melting scrap 
imposed in the-latter half of 1961. 

r 
3740. ~ 

L 

Export of Scrap 

Shri Narasimha Reddy: 
Shri P. K. Deo: 
"bri Kapur Singh: 
Shri Tan Singh: 

Will the Minister of Steel aDO 
Heavy Industries be pleased to stilte: 

(a) the annual arising ant domestic 
use of No. 1 Sheet Cutting Bl!rllpi 



12217 Written Answers JUNE 21, 1962 Written Answers 

(b) whether it has been brought 
to the attention of Government that 
t1ue to thl' existing ban on the export 
of No. 1 Sheet Cutting Scrap. it is 
now exported. when rusty, Us No. ~ 

Sheet Cutting scrap involving thl' 
.ountry in the loss of ,'alliable for£'ign 
exchange; and 

(c) steps taken to a"aid this sitlla-
_on' 

T:,e Minister of Ste .. • and Heavy 
Industries (Shri C. Subramaniarn): 
(a) TIll' information is not rpadil,' 
available. 

(b) and (el. A, No. I Sheet Cut-
tings arc in great demand within the 
country, it is considered unlikely that 
they will be aJlowt'd to become rusty 
for export as No. 2 sheet cuttings. 

Fertilizer Plant in Madhya Pradesh 

3741. Shri Birendra Bahadur Singh.: 
Will the Minister of Steel and Heavy 
Industries be pleased to refer to the 
reply given to Unstarred Question 
No. 2563 on the 5th June, 1962 and 
state: 

(a) whether alternative arrange-
ments are being made for the estab-
lishment of a fetiliser plant in Madhya 
Pradesh; and 

(b) if so, bv which time a final de-
cision is likel ~ to be taken? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) Alternative arrangements are 
under consideration. 

(b) In the near future. 

Shares of Publie Companies 

f Shri Morarka: 
3'742. L Shri Bhal'Wat Jha Azad: 

Will the Minister of Finance be 

pleased to state: 

(a) which publlc companies were 
allowed to increase their capital by the 
isiue of further equity shares to their 
$ha·re'holders since 1st April, 1959; 

( b) in respect of each of thesl! pub-. 
lie companies separately-

(i) what was the pr("miul1l that· 

was allowed to be charged 
over and above '.he I,ar value 
of the share for the Issue of 
further shares to tllL' Indi8!l 
shareholders; 

(ii) what was the rati·) of tll(> pre-
mium to the face \'dll1'~ of the 
"hare: and 

(iii) what was tiI,' Ji \'iJend on 
equity shares dcclan'(! by 
these compalli('s for l\1(' three 
,'ears befnre that in whic'h the 
issue of furthC'r sh,lI'" was 
made? 

The Minister of Finance (Silri 
Morarji Desai): (a) A list showing the 
names of the public companies Which 
were allowed to increaSe their capital 
by the issue of further equity ~hares 
to their shareholders fN!Yl 1st April 
1959 to 31st March HI62 is laid on the 
Table. [See Appendix IV annexure 
No 94J. 

(b) (i) and (ii) A list showi:tg the-
names of the public companies which 
were allowed to issue further s!U1res' 
at a premium, the amount of premiuDi. 
per share to be charged over :he par-
value and the percentage of premium 
to the face value is laid on the Table. 
ISec Appendix IV annexure No. 95l 

(b) (iii) Information is beiag col-
lected and a statement showing the 
percentages of dividend on equity 
shares declared, by the companies list-
ed in reply to part (b) 0) and (ii) 
above, for the three years before that 
in which the consent for further in-
crease in capital was given, will lie' 
laid on the Table of the House as ~oon. 
as it is ready. 

Acquisition of Land for Kalpa Town-
ship in H.P, 

37U. oShrl Vlrbhadra Singh: Wilt 

the Minister of Rome Affairs be pleas-
ed to state: 

(a) whether it is proposed to acquire-
the ~gricu1tural land of peasants illl 
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village Chin, (District Kinnaur), Hima-
chal Pradesh for the establishment of 
the new township of Kalpa; and 

(b) if so, whether it is not possible 
to construct the township of Kalpa 
outside the agricultural lands I)f the 
peasants? 

The Minister of State ill the Minis-
try of Home Affairs (Shri Datar): (al 
and (b). The question of sele('ting a 
suitable site for the location of the 
headquarters of Kinnaur district 
(Himachal Pradesh is under consi-
dl'ration a!ld it will take some time to 
arrive at a decision. 

Border Districts of Punjab 

3745. Shri Hem Raj: Will the ~Jlin13-
tel' of Home Affairs be pleased to 
state: 

(a) the amount of money that has 
been allocated for the different neve-
lopment projects in the border dis-
tricts of Punjab Le. Lahaul and f;piti 
during 1962-63; and 

(b) the amount that L~ specially 
meant for the construction of roads'~ 

The Minister of State in the MIDIs-
try of Home flairs (Shri Datar): (a) 
and (.b). A statement indicating the 
outlay so far approved for different 
development projects for the border 
districts of Lahaul for 1962-63 is plac-
ed on the Table of the House. [See 
Appendix IV, annexure No. 96]. 

DevelopmeDt of Border Districts etc. 

3746. Shri Hem Raj: Will the Mini3-
ter of Home Affairs be pleased to 
state: 

(a) the money kept for the improve-
ment of communications, roads and 
bridges during the Third Five Year 
Plan for the border districts and the 
Tribal and Scheduled Areas, State-
wise; and 

(h) the agency through which it is 
spent? 

The Deputy Minister in the Minis-
try of Home Mairs (Sbrlmati CbaD-
drasekhar): (a) and (ob). The informa-
tion has been called for from the 

State Governments. A statement wilL 
be laid on the Table of the House u 
soon as the information becomes :lvai]-
able. 

Amount for Welfare of Schedlill'd 
Tribes Etc. 

3747. Sh"i Hem Raj: Will the 
Minister of I1oml' Affairs be pleased 
to state the amount sanctioned fOJ" 1.l1e 
welfar(' of the S['heriuled Tribe's. s"he-
cluled Al'c:ls and Ba~kwnrd Classes 
during HJ61-r,2 and proposed to be 
spent during 1962-63. State-wise? 

The Deputy Minister in the Mini~try 
of Home Affairs (Shrimati Chandra-
sekhar): Two statements giving the 
required information are laid on the 
Table of the House. [Placed in Ubr-
rary. See L.T. No. 222162]. 

State Bar Councils 

3748. Shri Hem Raj: Will the Min-
ister of Law be pleased to state: 

(a) the names of the High Court.' 
where Bar Councils have been con-
stituted under the Advocates Act; 

(b) whether they have framed 
their rules and if so. which of them; 
and 

(C) whether any draft rules have 
been framed by the Supreme Court 
Bar Council for their guidance? 

The DePllty Minister in the MiDi8-
try of Law (Shri BibudheD4ra 
Mishra): (a) Bar Councils have been 
constituted in all the States under 
the Advocates Act. 1961. 

(b) Sections 15 and 28 of the Act 
provide for framing of rules by the 
State Bar Councils. The Central Gov-
ernment is not aware of any rules 
having been framed by any of the-
State Bar Councils under any Of these 
sections. 

(c) There is no provision in the 
Advocates Act, for a Supreme Court 
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Bar Council. Presumably the refer-
ence is to the Bar Council of India 
which has not yet been constituted. 
Hence the question of rules being 
framed by that Council does not arise 
at present. 

Cultural Grants 

3749. ShrI, Ram Sewak: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) what are the names of the 
various cultural institutions and orga-
nisations in the country to whom 
grants have been given for promo-
tion of their activities and the 
amount paid to each during 1961-62; 
and 

(b) which theatre groups are re-
cipients of grants sanctioned in 
1961-62 for production of Tagor .. 
plays? 

The Mini-oner of Scientific Research 
and Cultural Affairs (Shri lIumayun 
Kabir): (a) Grants were given to 
more than 150 institutions during 
1961-62, and the compilation of the 
information will require time and 
labour incommensurate with the re-
sults. 

(b) (J) T.K,.S. Natak Sabha, Mad-
ras. 

(2) Lillle Theatre Group, Calcutta. 

(3) Himachal Theatres, Simla. 

(4) Rupa-Vaswar, Calcutta. 

(5) Shouvanik, Calcutta. 

(6) Rupkar, Calcutta. 

(7) Sri Vizalkshmi Natya Mandali 
. (Regd.) Anakapalle. 

(8) Kalaviharam, Thycaud, Tri-

vandrum. 

(9) Shri Uday Shankar, Calcutta. 

(10) Honorary Secretary, Rabindra 
. Satbirihlki UtSil.b Samiti, DikShin 
;Naya ~. 

Mahll's GUh at Oral (V.P.) 

3750. Shri Ram Sewak: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether Government are aware 
that there is "Mahil's" Gurz and a 
tunnel leading to Mahoba at Orai 
(Uttar Pradesh) a monument of his-
torical value related to the great 
diplomat Mahil, King of Orai durin« 
Twelfth Century A.D. and a contem-
porary of Prithviraj Chauhan of 
Delhi; 

(b) whether Government propose 
to dcc1nrc it a monument of national 
importance: 

(,.) if not, the reasons therefor; and 

(d) what steps Government are 
planning to preserve this monument? 

The Minister of Scientific Researeh 
and Cultural Affairs (Shri HumayuD 
Kabir): (a) No, Sir. 

(h) to (d l. Do not arise. 

Complaints against Gazetted Ofllcers 

3751. Shri S. N. Chaturvedi: Will 
the Minigter of Home Affairs be 
pleas('d to statt': 

(a) the number of complaints and 
source informations received during 
the last three years again.~t different 
categories of Gazetted Officers as 
given in Section B (cases involving 
public servants) of annual reports of 
the Special Police Establishment; 

(b) the number investigated or 
developed in each category; 

(c) the result of such investigations 
01' development (category-wise); and 

(d) the action taken thereon (cate-
gory-wise)? 

The Minister of State in the MIn-
istry of Home Affairs (Shrl Datar): 
(a) to (d). The illformation is beitlg 
collected. A statement will be laU! on 
the Hollse after full informition Is. 
receive •. 
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Unauthorised Colonies In Delhi 

3752. Shri N. Sreekantan Nair: Will 
the Ministllr of Home Aftairs be 
pleased to state: 

(a) the names of unauthorised 
colonies and areas of Delhi, the lay 
·out plans of which: 

(i) have not been prepared so far; 

(11) have been rE'jected; and 

(iii) are still under consideration; 

(b) number of families likely to be 
·displaced as a result of non-regulari-
sation of colonies and areas referred 
to in part (a) abovl!'; 

(e) numbC'. of plot holders who will 
lose their plots as a result of non-
rcgularisation of colonies and areas; 
and 

(d) what steps Government propose 
to take to rphabilitatc the families 
and provide alternative plols of land? 

The Minister of State in the Minis-
try of Home Mairs (Shri Datar): 
(a) The required information is as 
follows:-

(i) I. Basant PUri 
2. Gauri Shanker Scheme 
3. Burges Park 
4. Har Lal Scheme 
5. Shanker Basti 
6. Mahesh Nagar 
7. Sant Nagar (near Bhutesll-
war temple) 

8. Gautam Nagar 
9. Masjid Moth 
10. Garhi Jharia Marya 
1 I. Tihar Village 
12. Gupta Colony 
13. Malakpur Chaoni 
14. Rampura Village (built up 

portion west of Lawre~ 
Road) 

(ii) 1. Pandev Nagar 
2. Prem Nagar D.L.F. 
3. R. It Block 
4. Mansrover ParK 
S. Suraj Bhan Block 
6. Aiil.rit ParK 
'7. PteJJi. Nagar 
It A.CJiarta N"lketan 
of. ~_ Layailpur 

10. Gobindpuri 
II. Sri Nagar 
12. Chawla Park 
13. Netaji Park 
14. Shad Nagar 
15. Jai Hind Colony 
16. Preet Nagar & Nirankari 

Vatika 
17. Khazanbasti 
18. Subhash Park 
19. Modern Shahdra 
20. MS & MSA Block 
21. Inderpuri Extension 
22. Laxmi Garden 
23. Arjan Nagar. 

(iii) I. Shibpura 
2. Prithvi Park 
3. Guru Nanak Nagar 
4. Sant Garh 
5. Dwarka Puri 

6. Jagat PUri 
7. Krishan Nagar (near Tilsk 
Nagnr) 

8. Dilshnd Garden 
9. Raml'shwar Nagar Extension 
10. Shardapuri 
11. Baljit Nagar 
12. Arjun Nagar 
13. Krishan Nagar. 

(b) No figures in this regard are 
avaibblc as no census of the number 
of familips whieh will be affected by 
the non-r('glliarisntion of unauthorised 
has so far been taken: 

(e) and (d). Exact number of 
plot holders who will lose their plots 
as a result of non-regularisation 
of unauthorised colonies and 
areas is not available but 
individual plot-holders owning 
land in unauthorised colonies the 
lay-out plans ot which have been 
rejected and which constitute part 
of the main scheme of 'large-scale 
acquisition, development and dispo-
sal of land in Delhi' will be entitled 
for allotment of developed. alter-
native plots at pre-determined price 
provided the individual does not own 
any other residential plot or house 
in Delhi either in his own name or 
in the name of his wife or dependent 
"iirfariii. 
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Text Books for Delhi Schools 

3754. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that the 
text books for primary and middle 
school students in Delhi and New 
Delhi an' ,"cry fr('quently chang('d; 

(b) whether it is a fact that in 
certain schools hooks are changed 
every year or eyer,\" altl'rnath"(' year; 

(e) if so. (hl' reason, therefo/'; and 

(d) the steps taken or proposed to 
be taken to put a stop to such 
changes at least to safeguard the 
interests of the children of the low 
income group who go in for the 
purchase of sccond-hand books? 

The Minister of 
K. L. Shrimali): 

Education (Dr. 
(a) and (b). No. 

Sir. 

(c) and (d). Do not arise. 

Indo-Commercial Bank 

3755. 8hri 
Minister of 
!tate: 

MuthJah: Will 
Finance be pleased 

the 
to 

(a) what action have Government 
taken in the case Of Indo-Commer-
cial Bank which was amalgamated 
with the Punjab National Bank to 
repay the depositors fully; 

(b) what percentage of the deposit 
amounts has so far been repaid to 
the depositors of the Indo-Commer-
cial Bank; and 

(c) what steps are proposed to be 
taken by Government against the 
.:)irectors of the Indo-Commercial 
dank to collect large amounts lent 
by them on their security and for 
which those Directors of the said 
Bank are answerable? 

The Minister of FiDance (Shri 
MorarJi Desai): (a) Payments to 
the depositors of the Indo-Commer-

cial Bank are to be made in accord-
ance with the provisions of the 
scheme of amalgamation as sanction-
ed by the Central Government in 
February, 1961. 

(b) Approximately 53 per cent of 
thl' amount due to the depositors has 
bCl'n paid, and further payment.s. if 
any, will be made, as and when t.he 
frozl'n a"ets of the Indo-Commercial 
Bank al'l' rpalispd by the tram;f('n'e 
bank. 

(c I TIle' qUl',(iOJ1 whether ~my 

lnigf('a~nnce proceedings can be in::ti-
tut<'d against the directors of the 
Indo-Commercial Bank is still lIndl'l" 
('onsidl'ration. 

Children of Ex-Political Sufferers 

3756. Shri Sarkar Murmu: Will the 
Minister of Home Affairs be pleased 
(0 state: 

(al whether any aid is being given 
to the children of ex-political 
sufferers; 

(b) if so, whether such aid is also< 
given to the children of those ex-
political sufferers who are at present 
not unemployed; and 

(e) the criteria of the ellgible 
candidates? 

The Minister of State in the MiIUs-
try of Home AffairS (8hri Datar): 
(a) to (c). Relief and rehabilitation 
of political sufferers is the concern 
of the State Governments who have 
formulated their own schemes for 
the purpose. In individual cases of 
hardship, assistance is also given to 
political sufferers from the Home 
Minister's Discretionary Grant. There 
is no provision for making direct 
financial grants to the children of 
poli tical sufferers separately. The 
Government of India have, however, 
initiated a scheme for grant of educa-
tional concessions to the children of 
political sufferers in the States and 
the Union Territories. According to 
the scheme, the Centre will bear the 
cntire cost of concessions in respect 
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of Union Territories and 50 per cent 
of the cost in respect of the States. 
The scheme covers all political suf-
ferers whose income does not exceed 
R.s. 300 per mensem. 

Staft' Welfare Review Committee 

3757. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
10 state: 

(a) whether it is a fact that the 
Staff Welfare Review Committee has 
submitted its report; 

(b) if so, what are 
recommendations and the 
financial impact of those 
£lations; 

the main 
additional 
recommen-

(t") whether it is a fact that the 
Committee has suggested appoint-
ment of more Junior Welfare Officers 
and if ~o, hnw many such officers 
.. re likely to be appointed; and 

I d) the source from which those 
.Junior Welfan' Offieers are proposed 
10 be drawn? 

The Deputy Minister in the Minis-
try Of Home Aft'airs (Shrimati 
Chandrasekhar): (a) Yes. 

(b) to (d). The recommendations 
'Of t.he Staff Welfare Review Com-
mittee cover all matters concerning 
the welfare of Central Government 
employees. These recommendations 
are under examination. 

Thefts in Sarojini Nagar, New Delhi 

3758. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
10 state: 

(a) the number of thefts whieh 
took place in the houses in Sarojini 
Nagar during the last two months 
period; 

(b) how many thefts took place 
during the day; 

(c) how many such thefts have 
been traced; 

(d) whether it is a fact that either 
the police security is inadequate or 

unhelpful as timely help is not 
rendered as and when wanted; and 

(e) if so, what st .. ps are proposed 
to be taken to tighten security 
measures in areas which arc exposed 
to thefts in cases where the houses 
arc not surrounded by other build-
ings e.g. houses on the ring road or 
m'a)" the railway track? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) Seven (April-May 1962). 

(b) Thr('(' 

(e) Traced 
Under investigation 
Untraced 

(d) No. 

3 
3 
1 

(e) The policing of isolated areas 
and newly developed colonies is kept 
under review by the Police authori-
ties and necessary measures are 
taken wh .. rever required 

(l.P.S.C. Examination for Income-tax 
Inspectors 

3759. Shri D, C. Sharma: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that a 
Union Public Service Commission 
l'xamination has been or is proposed 
to be held to fill up the vacancies 
Of Income-tax Inspectors; 

(b) the number of vacancies to be 
so filled; 

(e) the number of applications 
received; 

(d) whether it is a fact that Third 
Division Graduates have not been 
allowed to take the examination 
whereas Intermediates have been 
allowed; 

(e) whether there are any similar 
restrictions for LA.S. recruitment; 

(f) if not, what are the reasons 
for imposing such restrictions in the 
case of Income-tax Inspectors; and 
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(g) whether the candidates whose 
applications have not been entertain-
ed for the examination an' being 
refunded the admission fee' 

The Minister of Finance (Shri 
Morarji Desai): (a) The Union 
Public Service Commission does not 
hold any comp('titive examination for 
the recruitment of Income-tax Ins-
pectors. The Directorate of Inspec-
tion (Income-tax) had, however, held 
an open competitive examination in 
February, 1962 for tilling up the post! 
of Income-tax Inspectors. 

(b) about 100. 

(c) 13.479. 

(d) Intermediates with at least 
high second class were eligible for 
the examination. Third class 
graduates who did not secure at least 
high second class in the Intermediatej 
Higher SecondaryjSenior Cambridge 
or equivalent examination were not 
eligible. 

(e) Intermediates are not eligible 
for the I.A.S. examination. 

(f) To fix minimum standard of 
calibre. 

(g) No. 

Establishment of Cantollment Board! 
in MadhYa Pradesh 

• 'lGO, S~ l$irend,a Bahadllr Singh: 
Will the Minister of J)efence be 
pleased to state: 

(a) whether it is proposed to estab-
lish one or two more Cantonment 
Boards in Madhya Pradesh; 

(b) if so, what are the places being 
considered for this purpose; 

(c) what is the number of Canton-
ments in MacillYa Pradesh at present; 
and 

(d). what is their strength and 
ch,arader? 

TIlle ~" 01 State ia the tnnis-
Wy ., ...... c. (Shri a. ... 1U'aIa&iaIII): 
(a) No. Sir. 

(b) Does not arise. 

(e) Fiv('. 

(d) 3 are Class I cantonments with 
population of over 10,000 and 2 arc 
Class II cantonment~ with popula-
tion between 2.500 und 10,000. 

Prevention of Smuggling in M.P. 
Haharashtra Boarder 

3761. Shri Birendra Bahadur Singh:' 
Will the Minister of 1I0me Mairs 
be pleased to state: 

(a) whether it is a fact that there' 
is a proposal to create a five-mile 
wide 'restriction belt' along the 
borders of Maharashtra and Madhya 
Pradesh for checking smuggling of 
intoxicants; 

(b) if so, who has initiated thff' 
scheme and what are its details: 

(c) whether approval of Govern-
ment of India has also been sought 
in this regard; and 

(d) if S0, with what results? 

The Minister of State in the Minis-
try of 1I0me Mairs (Shri Datu); 
(a) The Government of Madhya 
Pradesh have created a three~mile 

belt along the border of Maharashtra 
State. That is, they are not having 
lIny liquor shop in this area since the.-
Ist April. 1962 . 

(b) to (d). This has been done 
in pursuance of the recommendation 
of the Central prohibition COIl\m.~tee 
which. howevl,'r, required that ,0 
miles dry belts should be created ad-
joining dry areas of other States. 

Sm ..... ling 01 Opium 

3'l6!. Shri Blrendra llahdu~ SlaP: 
Will the Minister of Finance be-
piellsed to state: 

(a) whether it is a fact that smug-
gling of opium is on the increue in 
the country; 

(b) if so, wr.llt measures are being' 
taken to prewnt thls smuggling; del 
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(c) in which States this trade is 
on the' increase? 

The Minister of Finance (Shri 
Morarji Desai): (a) There has been 
an increase in the' number of cases 
detected and the quantity of opium 
seized but this is no indication of an 
increase in the volume of smuggling. 

(b) The anti-smuggling measures 
taken are, inter alia, Jimitini the 
cultivation of poppy to contiguous 
areas in traditional poppy growing 
tracts, laying down of qualifying 
standards of output to determine the 
eligibility of cultivators for licensing, 
preventive checks at strategic points, 
co-ordination of the activities of the 
officers of the State Excise, Prohibi-
tion, Police and Narcotics Depart-
ment etc. The larger seizures indi-
cate perhaps th" growing efficacy of 
these measures. 

(c) The quantity .eized ha. in-
creased in Madhya Pradesh. 

Stolen Cars 

3763. Shri Birendra Bahadur Singh: 
Will the Minister of Home Aft'ain 
be pleased to s~ate: 

(a) whethcr Government know 
that there is an organised gang in 
Delhi which converts the stolen cars 
into taxis overnight; 

(b) if so, what measures are being 
taken to check the activitics of that 
gang: 

(c) who and how many people 
are involved in this work; and 

(d) how many such cases had 
been detected during the last tJwo 
years? 

The Minister flf State In the Minis-

try of ""J!le i\#airs (Shrlaati 
CluuuhlUieldlM) :  ( a) ~o. 

(b) to (d). Do not arise. 

Teachers in N.C.C. 

37M. Shri ilirpd,. JIahl'du .. Sinlh: 
Will the Minister of Pef~ be 
pleased to state: 

(a) whether it is a fact that the 
National Cadet Corps Act provides 
for payments Of ranks pay to 
teachers of colleges and Universitie3 
sprving as officers in the NCC: 

(b) if so, whether these teachers 
an' paid rank's pay in all States in 
India: 

(c) if not, the reasons therefor and 
the States in which teachers are not 
paid rank's pay; and 

(d) whether Government will 
consider the question of payment of 
arrears of officers of NCC who have 
been paid less than rank's pay as a 
result of misinterpretation of the 
relevant provision of the NCC Act? 

The Minister IIf State in the /Wfti8-
try of Defence (Sltri ItaghuramaiaJa): 
(a) Teachers of colleges and univer-
sities serving as Officers in the NCC 
are entitled under the N.C.C. Rules 
to minimum pay of rank, as for 
corresponding ranks of the Armed 
Forces while in camp Or on authorised 
courses of instruction except the sixl 
ninc months' Course at NCC Aca-

demy, Purandhar. 

(b) These teachers are paid their 
rank pay, here admissible. 

(c) and (d). Do not arise. 

All India Board tor Backward Classes 

3765. Shri P. C. Borooah: Will the 
Minister of Home Aft'alrs be pleased 

to state: 

(a) Whether an All-India aoafd to· 
promote social and economic welfaFe 
of the Backward Classes in India is 
proposed to be set up; 

(p) jf so, what are its proposed' 
constitution and functions; and 

(c) how these functiolU had hither-

tpfore beep performed? 

The Deputy Minister in the ~­
try of Home Affairs (ShrimaU' 
Chanansekhar): (a) It is not pro-
po~l!d to set up an All_India Board to-. 
promote 800ial and economic welfare 
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of the Backward Classes in India. A 
Gujjar Welfare Board has, however, 
been recently set up. 

(b) and (c). Do not arise. 

Credit from Denmark 

3766. Shri P. C. Borooah: Will the 
Minister of Finance be' pleased to 
state: 

(a) whethl'J" it is a fact that Den-
mark has offered to give India a credit 
for Hs. 10 million: 

(b) if so, on what terms; and 

(e) for what specific projects it is 
10 be appropriated? 

The Minister of Finance (Shri 
Morarji Desai): (a) to (c). There 
have been some preliminary disCllS-
8ions with the Danish authorities on 
the subject of a loan to India and it 
is expected that a loan may be offered 
in the near future. The terms of the 
'loan and the projects for which it 
will be used will be negotiated aftf'" 
·the loan has been extended. 

Black-marketing in bricks in Delhi 

3767. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that there 
is lot of black-marketing in bricks in 
Delhi; and 

(b) if so, the steps proposed to be 
taken to check the same? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
No. 

(b) Does not arise. 

Central Drug Research Institute, 
Lucknow 

3767A. Shri C. K. Bhattacharyya: 
Will the Minister of Scientific Re_ 
·search and Cultural Affairs be pleased 
to state: 

(a) whether the Central Drug Re-
search Institute, Lucknow has carried 
,on investigations on the extract from 

thp seeds of Psoralia Corylifolia 
(Lata Kasturi); 

(b) whether the Institute has made 
preparations from the extract, when 
given orally or topically, may be 
beneficial in leucoderma cases: and 

(c) w hethel' such preparation has 
})('en mr,d" available to the public? 

The Minister of Scientific Research 
aDd Cultural Affairs (Shri Humayun 
Kabir): (a) Yes, Sir, on laboratory 
scalp. 

(b) Yes, Sir. 

Ie) No, Sir. Before this is done, 
iarge scale clinical trials will have to 
be carried out and the properties of 
the preparations firmly established. 

Posts for S.C. and S.T. Candidates 

3767B, Shri Balkrishna Wasnik: 
Will thE' Minister of Home Affairs be 
plf'ased to state the number of 
reserved posts treated as unreserved 
in various Ministries, category-wise. 
due to non-availability of suitable 
Scheduled Castes and Scheduled 
Tribes candidates or otherwise during 
th" lust five years? 

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati 
Chandrasekhar): The information is 
being collected. As soon as it is avail-
able it will be laid on the Table of 
the House. 

Air Bookings 

3767C r Shri P. C. Borooah: 
, L Shri Ram Ratan Gupta: 

Will the Minister of Finance be 
pleased to state: 

(a) whether the attention of Gov_ 
ernment has been drawn to the news 
item in the Times of India of 10th 
June, 1962 reporting that air-bookings 
by international airlines -touched a 
new peak on Saturday, the 9th Jun€', 
1962 in an effort to circumvent the 
Reserve Bank"s directive restricting 
overseas travel; and 
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(b) if 90, what is the reaction of 
the Government thereto? 

The Minister of Finance 
Morarji Desai): (a) Yes, Sir. 

(Shri 

(b) The mattcr is under investiga-
;tion. 

~ori<f; ~ X ~ ~ ~ ~ ~ ~ wnUfcrn 
~ ~~lIT ~ o¥~ ~ ~m: if W;[ 
~ 'R'!"1lI"r.f ~ ~'l>f~­

~Ii "",1 (~T B'''''!'t ~) : "~;f 
:;nAT : lfir ~, ~", ~r ;;r~ 

","~~r:lfir~, iIf"A';" 

~I 

~~ 

~ :;nAT it~, 4~, orR, 
~, ~;r 'q'R lftWT;r if; flm'-

f.rnl<'fliT it m f~ ~ lfiT ~ 
.~ I' 

'l2 hrs. 

CALLING A'ITENTION TO MATTERS 
OF URGENT PUBLIC IMPORTANCE 

(i) TALKS WITH SECRETARY OF STATE 
FOR COMMONWEALTH RELATIONS FOR 
U.K. REGARDING E.C.M. 

Shri Yallamanda Reddy (Marka-
'Pur): Sir, under Rule 197, I call the 
attention of the Minister of Finance 
:to the following matter of urgent 
'Public importance and I request that 
he may make a statement thereon: 

"The recent talks held by him 
with the Secretary of State for 
Commonwealth Relations for U.K. 
regarding European Common 
Market." 

The Minister of Finanee (Shri 
Morarji Desai): Mr. Speaket:, Sir, my 
'Colleague, the Minister of Inter-
nationa Trade, made a statement in 
the Lok Sabha on 12th June, 1962 
:about the progress of negotiations 
:relating to the European Common 

1153 (Ai) LSD-5. 

Public Importance 

Market. There is not much that I can 
add to what my colleague had already 
said except to indicate what particular 
significance and purpose the recent 
visit of the Secretary of State for 
Commonwealth Relations from the 
United Kingdom had in this context. 

2. As the House is aware, the nego-
tiations which are now in progress in 
Brusscls relate to the United King_ 
dom's entry into the Common Market. 
We are concerned in the matter 
because of the possible repercussions 
which U.K's. accession might have on 
our trade. Quite independently of 
U.K's. entry, however, we have any-
how to face the problem of expanding 
our trade into the European Econo-
mic Community. 

3. While it is undoubtedly difficult 
to draw a hard and fast line between 
these two aspects of the matter, it 
will be readily appreciated that while 
the former is primarily a matter to 
be settled during the negotiations, in 
which the United Kingdom is now 
engaged, the latter is mainly a matter 
to be discussed with the enlarged 
Economic Community, although cur-
rent talks in Brussels will have an 
important bearing on the future. 

4. The purpose of Mr. Duncan 
Sandys' visit to India was to review 
with us the latest trends in the nego-
tia tions in progress in Brussels and 
to consult with us about the lines on 
which they should proceed from O¥r 
point of view. Mr. Sandys referred 
to the recommendations, which had 
been formulated by the Deputies for 
the consideration of the Council of 
Ministers, a fairly full account of 
which has already appeared in the 
Press. 

5. What Mr. Sandys told us and 
what our own Ambassador to the 
European Economic Community has 
told us go to indicate that there is 
now in the European Economic Com-
munity recognition of the special 
nature of problems which India has, 
and thought is being given to the 
possibility of a special agreement bet_ 
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ween us and the European Economic 
Community with the prime object of 
improving our export prospects and 
opportunities. 

6. Mr. Sandys went on to suggest 
that it might be advisable for me to 
proceed almost immediately to 
Europe in order to pre~ent our own 
case and thinking to the Member-
Governments of the Six. Having 
regard to my commitments here and 
particularly the fact that the Hajya 
Sabha will be in Session, I indicated 
my inability to leave India earlier 
than the 1st of July and conveyed to 
Mr. Sandys the points and items in 
our export trade to which we attached 
special importance. The House will 
appreciate that while these delicate 
negotiations are in progress, it would 
not be in the public interest to make 
public the details of our proposals 
and add to what has been set out in 
our memorandum, a copy of which 
has already been placed on the Table 
of the House earlier. 

7. It is my intention to take advant-
age of my visit to Europe in connec-
tion with the Economic and Social 
Council's Session to visit London and 
the other European capitals and to 
convey to the Governments concerned 
personally the vital importance which 
we attach to an increase in our export 
trade with the objective of narrowing 
the wide trade gap which exists in 
our external trade, particularly with 
the Members of the European Econo-
mic Community. It is my expectation 
that while some conclusions favour-
able to us as far as they go will have 
been reached at the meeting of the 
Council of Ministers scheduled to be 
held next week in Brussels, final 
decisions on all the outstanding points 
will not be taken until the meeting 
at the end of next month. 

8. I might add here that the whole 
questi.pn is likely to be discussed at 
a meeting of Commonwealth Prime 
Ministers scheduled to be held in 
Septemiber. A final view from the 
point of view of the Commonwealth 

as a whole is not likely to emerge 
earlier than that and it is our under_ 
standing that the United Kingdom 
will not be making any final commit-
ments prior to that meeting. 

Shri Yallamanda Reddy: May I 
know whether our Finance Minister 
is satisfied that the important aspects 
of our memorandum have been agreed 
upon by the Commonwealth Relations 
Secretary? 

Shri Morarji Desai: It is difficult to 
say that they have been agreed to 
because this again is a matter of 
negotiations between them, us and 
the six. Therefore, I would not say 
that they have been agreed to or not 
agreed to. But there is general agree-
ment with us that our case should be 
presented as strongly as possible. 

Shri Nath Pal (Rajapur): Was that 
the impression of the Finance Minis-
ter during his long negotiations with 
Mr. Duncan Sandys that the ultimate 
stand which the United Kingdom 
Government is likely to take regard-
ing safeguards we are asking for is 
likely to be in any way influenced by 
our own stand vis-a-vis purchase of 
MIGs? 

Shrl Morarji Desai: It is difficult to 
say, because that did not form part 
of my discussion. 

Shri Nath Pai: I asked for his 
impression. 

Shri A. P. Jain (Tumkur): What 
effect has the creation of the ECM on 
India's balance of payment position 
with the six ECM countries? To what 
extent have our purchases from these 
countries gone up and to what extent 
our exports have gone down as a 
result of this? 

Shri Morarjl Desai: Nothing has 
happened as yet. It will happen if 
England joins ECM and there are no 
sufficient safeguards for India. 

Shrl A. P. Jain: I am not referring 
to England; I ·am l'eferring to the six 
ECM countries. 
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8hri Morarji Desai: There is no 
change as a result of this. 

Oi) HEAVY FLOODS IN KAMALPUR AND 
OTHER PARTS OF TRIPURA 

8hri Dasaratha Deb (Tripura East): 
Under Rule 197, I call the attention 
of the Minister of Home Affairs to 
the following matter of urgent public 
importance and I request that he may 
make a statement thereon: 

"The situation arising out of 
the recent heavy floods in Kamal-
pur sub-division and other parts 
of Tripura." 

The Minister of state in tile Minis-
try of Home Aft:airs (8hri Datar) : 
Heavy rains in the middle of this 
month flooded some areas of Tripura 
causing interference in traffic and 
breaches of roads. Rains have since 
stopped and more or less communi-
cations on the main roads have been 
restored. 

In Khowai Sub Division, Khowai 
town and two villages on the bank 
of river Khowai were inundated. In 
Kailashahar six villages were affected 
and Kumarghat bridge was washed 
away. In Amarpur seven villages 
were affected and somc houses were 
washed away. Five children of 
Rambhadracherra arc reported to 
have died. Some inundation took 
place in Dharmanagar and Kamalpur 
sub_divisions. 

Necessary measures to afford imme-
diate relief to the affected person 
have been taken. A sum of Rs. 8,090 
has been placed at the disposal of 
Revenue authorities in the Sub-
divisions for distribution as gratuitous 
relief. 

Distribution of rice, chira and gur 
to affected persons has been started 
in the Khowai and Amarpur Sub-
divisions. Four cases of' milk p'owder 
have been sent to the villages affected 
in Khowai for distribution. Mected 
families in this Sub-division have 

been given temporary shelter in the 
school and other available buildings. 

8hri Dasaratha Deb: In view of the 
hcavy loss suffered by the people due 
to damages, may I know whether 
Government have any proposal to 
allocate some fund so that it could 
be given as loans to the affected 
people? 

Shri Datar: That matter is receiv-
ing further consideration by the 
administration. If proposals are 
received by us, they will receive 
proper consideration. 

Mr. Speaker: Now papers to be laid 
on the Table. 

12.10 hI'S. 

POINT OF INFORMATION 

Shri Hem Barua (Gauhati): On a 
point of information, Sir. During the 
last week I tabled a 'Calling attention 
notice' on the floods in Manipur. That 
is a Union territory. I gave that 
notice after hearing the news broad_ 
cast over the All India Radio and 
before it came out in the papers here. 
That was disallowed. When the news 
came out in the papers, again I tabled 
it; but it was disallowed. Then I 
tabled a short notice question about 
the floods in Manipur. That also was 
disallowed. But now something 
about Tripura, which is another Union 
territory and which is as much a 
Union territory as Manipur is, has 
been allowed. 

Mr. Speaker: I may only say that 
he has not been fair to me. He ought 
to have come to me. I would have 
called for the papers and then only 
could have told him what the reasons 
were for which they were disallowed. 
Even now I would advise him to come 
to me. Without the papers how can 
I say what the rea!l(lflS were? 

Shri Belli BarlIa: I do not want to 
be unfair to you. With all humility 
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submit that. I only wanted your 
guidance, 

Mr, Speaker: He might not have 
had that intention, but that has hap-
pened, He has been unfair to me. 
That should not have happened. That 
is exactly what I want to say. 

Shri Hem Barua: I am sorry. 

12:11 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATION UNDER TilE SEA CUSTOMS 

ACT, THE CENTRAL EXCISES AND SAL'l' 

ACT AND THE MEDICINAL AND TOILET 

PREPARATIONS (EXCISE DUTIES) ACT. 

The Deputy Minister in ihe Ministry 
of Finance (Shri B. R. Bhagat): Sir, 
I beg to lay on the Table-

(i) a COpy each of the following 
Notifications under sub-section (4) of 
SectiQlll 43B of the Sea Customs Act, 
1878 and section 38 of the Central 
Excises and Salt Act. 1944 making 
certain further amendments to the 
Customs and Central Excise Duties 
Export Drawback (General) Rules. 
1960:-

(a) G. S. R. No. 1257, dated the 
14th October, 1961. 

(b) G. S. R. No. 1327, the 4th 
November, 1961. 

(c) G. S. R. No. 1367, dated the 
18th November, 1961. 

(d) G. S. R. No. 1392, dated the 
25th November, 1961. 

(e) G. S. R. No. 1493, dated the 
23rd December, 1961. 

(f) G. S. R. No. 1494. dated the 
23rd December, 1961. 

(g) G. S. R. No. 1495. dated the 
23rd December. 1961. 

(h) G. S. R. No. 1523. dated the 
30th December, 1961. 

(i) G. S. R. No. 1524. dated the 
30th December, 1961. 
as corrected by G.S.R. No. 53, 
dated the 13th January, 1962. 

(i) G. S. R. No. 22, dated the 6th 
January. 1962. 

(k) G. S. R. No. 23, dated the 6th 
January, 1962. 

(I) G. S. R. No. 24, dated the 6th 
January, 1M2. 

(m) G. S. R. No. 129. dated the 
3rd February, 1962. 

(n) G. S. R. No. 237, dated the 
24th February, 1962. 

(0) G. S. R. No. 268, dated the 
3rd March, 1962. 

(p) G. S. R. No. 269. dated the 
3rd March, 1962. 

(q) G. S. R. No. 287, dated the 
10th March, 1962. 

( r) G. S. R. No. 288, dated the 
lOth March, 1962. 

(s) G. S. R. No. 289, dated the 
10th March, 1962. 

[Placed in Library, See No. 
LT-215/62.] 

(ii) a copy each of the following 
notifications under sub-section (4) of 
section 43B of the Sea Customs Act, 
1878 and sectiQlll 38 of the Central 
Excises and Salt Act, 1944:-

(a) G. S. R. No. 1394, dated the 
25th November, 1961 contain-
ing corrigendum to Notifica-
tion No. G. S. R. 695, dated 
the 20th May, 1961. 

(b) G. S. R. No. 85, dated the 20th 
January, 1962 containin6: 
erratum to Notification No. G. 
S. R. 1394, dated the 25th 
November, 1961. 

(e) G. S. R. No. 88, dated the 20th 
January, 1962 containing cor-
rigendum to Notification No. 
G. S. R. 1191, dated the 30th 
September, 1961. 

[Placed in Library, See No. 
LT-216/62.] 
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(iii) a cOPy each of the following 
Notifications under section 38 of the 
Central Excises and Salt Act, 1944, 
making certain further amendments to 
the Central Excise Rules, 1944:-

(a) G. S. R. No. 1150, dated the 
23rd September, 1961. 

(b) G. S. R. No. 1258, dated the 
14th October, 1961. 

(c) G. S. R. No. 1328, dated the 
4th November, 1961. 

(d) G. S. R. No. 1421, dated the 
2nd December, 1961. 

(e) G. S. R. No. 1445, dated the 
9th December, 1961. 

(f) G. S. R. No. 232, dated the 
24th February, 1962. 

(g) G. S. R. No. 266, dated the 
3rd March, 1962. 

(h) G. s. R. No. 286, dated the 
10th March, 1962. 

0) G. S. R. No. 732, dated the 
2nd June, 1962. 

[placed in Library, See No. 
LT-217 /62]. 

(iv) 'a copy each of the following 
Notifications under section 38 of the 
Central Excises and Salt Act, 1944:-

(a) G. S. R. No. 1123, dated the 
12th September, 1961. 

(b) G. S. R. No. 1319, dated the 
1st November, 1961. 

(c) G. S. R. No. 1434, dated the 
1st December, 1961. 

(d) G. S. R. No. 1435, dated the 
1st December, 1961. 

(e) G. S. R. No. 1436, dated the 
1st December, 1961. 

(f) G. S. R. No. 1437. dated the 
1st December, 1961. 

(g) G. S. R. No. 267, dated the 
3rd March, 1962. 

[Placed in Library, See No. 
LT-218/62.1 

(v) a copy of the Medical and Toil-
et Preparations (Excise Duties) 
Fourth Amendment Rules, 1961 pub-
lished in Notification No. G. S. R. 1398. 
dated the 25th November, 1961, under 
sub-section (4) of section 19 of the 
Medical and Toilet Preparations (Ex-
cise Duties) Act, 1955. [Placed in Li-
brary, See No. LT-219/62J. 

MINERAL CONCESSION (SECOND 
AMENDMENT) RULES, 1962 

The Deputy Minister in the Ministry 
of Mines and Fuel (Shri HajarnavE): 
Sir, I beg to lay on the Table a copy 
of the Mineral Concession (Second 
Amendment) Rules, 1962, published in 
Notification No. G. S. R. 718, dated the 
26th May, 1962, under sub-section (2) 
of section 28 of the Mines and Mine-
rals (Regulation and Development) 
Act, 1957. [Placed in Library, See 
No. LT-220/62.1 

12'13 hra. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

MINUTES 

Sh.ri Krishnamoorthy Rao (Shimo-
gu): Sir, I beg to lay on the Table 
the Minutes of the sittings (First to 
Third) of the Committee on Private 
Members' Bills and Resolutions held 
during the First Session. 

12.131 hrs. 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE 

MINUTES 

Shri Man Sinh P. Patel (Mehsana): 
Sir, I beg to lay on the Table the 
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Minutes of the First sitting of the 
Committee On Absence of Members 
from the Sittings of the House held 
during the First Session. 

12~1311 hrs. 

CORRECTION OF ANSWER TO S. Q. 
No, 1363 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir, 
I regret that the answer given by me 
to the supplementary question by Shri 
Ansar Harvani is likely to create the 
impression that the Police searched 
the premises of some allied institu-
tions of the Central Jute Mills Com-
pany Limited also. The correct posi-
tion is that only the premises of the 
CEmtral. Jute Mills Company were 
sea.rched and no premises of any allied 
institution were searched by the 
Police. 

12'14t hrs. 

STATEMENT RE. REPORT OF 
SOLVEEN DELEGATION 

The Minister of Steel and Heavy In-
dustries (8hri C. Subramaniam): Sir, 
I must first apologise for not having 
been present on the 13th of this month 
to answer the Questions in the Lok 
Sabha. I had made my programme 
on the basis of 13th being a holiday. 
Intimation that Parliament was sitting 
on the 13th was received by me too 
late for me to cancel my tour pro-
gramme at Rourkela and return to 
Delhi. 

2. While answering the Supplemen-
taries om Starred Question No. 1440 in 
the Lok Sabha, my colleague, Shri P. 
C. Sethi, stated that the formal Report 
of the Solveen Mission had not yet 
been received by Government. The 
Speaker has desired that I should 
make a Statement on this, in view of 
my earlier replies to the effect that I 
had received a copy. During my re-

ply to the Debate on Demands for 
Grants for the Ministry of Steel and 
Heavy Industries, I mentioned that I 
had received a copy of the SoIveen 
Report. That was an advance copy of 
the report given to the Secretary, De-
partmet'lt of Iron and Steel, Shri Wan-
choo, when he was at Bonn and that 
was transmitted to Delhi. 

3. What is important in Reports ot 
this kind is the nature of recommend-
ations made and the action taken 
thereon. The formality of a signed 
report does not seem to ·be very rele-
vant except for the purpose of publi-
cation. Therefore, the Government. 
on the basis of the advance copy of 
the Report, have already initiated ac-
tion to remedy the defects pointed 
out in the Report. 

4. The formal coPY of the Report 
also has since been received on the 
15th June 1962. Steps will be taken 
to place it on the Table of the House in 
due course. 

Shrl Vid.ya Charan Shukla (Maha-
samund): Is there any difference in 
the formal copy of the Report and the 
advance copy that was received? Are 
there any changes that have been 
made in these two reports? 

Shri C. Subramaniam: Not that I 
know of. 

Shri Morarka (Jhunjhunu): By 
what time does the hon. Minister 
hope to place this Report on the 
Table of the House? 

Shri C. Subramaniam: During the 
cour3e of the next sitting, perhaps. 

Mr. Speaker: Next sitting or next 
Session? 

Shri C. Subramaniam: Next Ses-
sion, Sir. 

Shri Dajl (Indore) : The hon. 
Minister was pleased to promise tu 
us that after the Report has been 
received and Government has taken 
a decision thereon, he will acquaint 
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the House with the decision. Now 
be has just now stated that without 
waiting for the formal report certain 
steps on the basis of the recommen-
dations contained in the advance 
copy have already been initiated. So, 
will he enlighten us as to what steps 
have already been initiated? 

Shri C. SUbramaniam: They are to 
get the necessary spare parts and to 
get certain other equipments which 
are necessary for the purpose of the 
working of the three blast furnaces. 

12.16 hl'!l. 

MOTION RE: INDIAN ADMINIS_ 
TRATIVE SERVICE (PAY) RULES 

Shri 
(Jalore) : 

Barish Chandra 
Sir, I beg to move: 

Mathur 

"This House res loves that in 
pursuance of sub-section (2) of 
section 3 of the All India Services 
Act, 1951, the following amend-
ment be made in Notification No. 
G.S.R. 101 dated the 27th January, 
1962, making amendment in 
Schedule III to the Indian Admi-
nistrative Service (Pay) Rules, 
1954, laid on the Table on the 
26th April, 1962, namely:-

For 300, substitute 200. 

This House recommends to 
Rajya Sabha that Rajya Sabha do 
concur in the said reSOlution." 

This is in respect of a notification 
laid on the Table of the House by the 
hOll. Home Minister. By my amend-
ment I have asked that the Special 
Pay, instead of being raised from 
Rs. 250 to Rs. 300. should be brought 
down to R.~. 200 in the first instance. 

I would not have ventured to take 
the time of this august House if it 
was only a question of a few rupees 
here or a few rupees there. But I 
have considered it advisable to come 
to this House and to focus the atten-
tion of the hon. Minister and of this 
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House on this because I feel that it is 
a step in the wrong direction and that 
it affects the integrity and the effi-
ciency of the services. We do not 
grudge a small allowance to the !>est 
of our services when it is necessary, 
but from the little that I have studied 
the subject, I find that we are going 
just in the wrong direction. Now, 
under this notification what is' pro-
posed to be done is that the special 
pay of those officers who are at al-
most the highest slab in the pay st-
ructure is proposed to be raised from 
Rs. 250 to Rs. 300. I see no justifi-
cation whatsoever for this. 

In the .first place, I would like to 
refer and invite the attention of the 
hon. the Home Minister to the Funda-
mental Rules under which the special 
pay is sanctioned. Now Fundamental 
Rule 9(25) makes it clear that it is 
only in consideration of (a), (b) and 
(c) stipulated there that a special pay 
should be sanctioned. What are those 
considerations in lieu of which this 
special pay is sanctioned? They are: 
(a) specially arduous nature of the 
duties; (b) specific addition to the 
work or responsibilities; (c) unheal-
thiness of the locality in which the 
work is performed. Now, if you look 
at the list which gives the special pay 
sanction, you will find that at least 
90 per ~ent of the posts are those 
where the officers are stationed either 
at the State headquarters or at the 
Central Government headquarters. 
Now everybody who belongs to the 
cadre of lAS and who comes to the 
Secretariat in Delhi is entitled to get 
Rs. 200 if he is posted as Under 
Secretary; or Rs. 300 if he is posted 
as Deputy Secretary. Now, let us ex-
amine this in the context of these 
rule.;;;. 

These rules mention specially ar-
duous nature of the duties. Nobody 
will venture to say that the duties of 
an Under Secretary or Deputy Sec-
retary are specially arduous. I do not 
think considera tion one is fulfilled. 
Nor is consideration No. 2 fulfilled. 
There is no specific addition to the 
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work or responsibilities of an officer 
posted to these posts. In regard to 
the third consideration-un-healthi-
ness of the locality in which the work 
is performed-I do not think that the 
Secretariat here in Delhi is situated 
in very unhealthy climate. There 
may be unhealthy climate there in 
other respects, but not from the con-
sideration of payment of special pay. 
So, none of these three considerations 
apply to these posts. 

In this connection I wish to draw 
the attention of the hon. the Home 
Minister that we arc now giving these 
special pays under completely chang-
ed circumstances, and they are out. 
of date. It was in those days 
when an ICS officer would never like 
to come to the Secretariat, when he 
was a chhota "Lat Sahib (lord) in the 
district, when he used to value his 
shikar and big game visiting one 
zamindari after another that the sys· 
tern of special pay was instituted to 
attract him to the Secretariat either 
here or at the State heaidquarters. I 
cannot for a moment understand the 
significance of it in the present con-
text of things, and that is Why I have 
tabled my motion. 

I do not want to give a rude shock 
to the services straightway. I have 
therefore suggested that it should be 
cut down, in the first instance. There 
are various other reasons whiCh I 
would like to mention here on the 
floor Of the House for the attention 
of the hon. the Home Minister, as to 
how the system of special pay has a 
very corroding effect on the integrity 
of the services. Everybody is running 
the race for the special pay. Nobody 
wants to take up a job in the districts. 
You will find there are hardly any 
posts at the district level which car-
ries a special pay. I am referring 
particularly to the senior posts of the 
lAS cadre. All these posts either at 
the State headquarters or at Delhi 
carry a special pay. Now what is the 
effect of it? Everybody wants to be 
at the State headquarters and every-
body wants to be in Delhi. Nobody 
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wants to go to the districts. This has 
a demoralising effect. There is no dis-
persal of the services. The right type 
of men do not wish to go there and 
they only think Of jumping from one 
post to another post which carries a 
special pay. After every three years 
there should be a transfer. All the 
time the officer is thinking of getting 
himself transferred to some other job 
where a special pay could be secured. 
It has also got another demoralising 
effect. It opens the flood-gates of 
favouritism. An officer has got into 
the grade of BOO-1,BOO. A vacancy of 
a post with a special pay arises at 
the headquarters. Everybody wants to 
get into that post. This is not con-
ducive to the efficiency and integrity 
of the services. That 90 per cent of 
the posts which carry a special pay 
is not at all warranted in the chang-
ed circumstances of today. 

I do not mean to say that no post 
should carry a special pay. There may 
be a certain number of posts where 
special pay may be justified. But I 
do not see the justification for grant 
of special pay to every lAS officer 
who is posted here as an Under Sec-
retary or Deputy Secretary. Now 
what they want to do under this 
notification is that they want to make 
increasing use of the special grade for 
the lAS. Generally, So far as mv State 
is concerned I can say with confidence 
that a man is either in the grade of 
Rs. BOO-Rs. 1,800 or he is in the 
super-scale of Rs. 2,250. Those people 
Who are in the super-scale do not get 
any special pay. Now increasing us~ 
is made of the special selection grade 
posts. This is Rs. 1,800 to Rs. 2,000. 
And when the man reaches Rs. 1,200-
he gets into the grade of Rs. 1,800 to 
Rs. 2,000. Now they want a special 
further jump of about Rs. 50. They 
are not satisfied that he goes from 
Rs. 1,20o--his present grade being 
Rs. 1,200 to Rs. 180D-that he gets into 
the grade of Rs. 1,800 to Rs. 2,000. 
Those people to whom this grade of' 
Rs. 1,800 to Rs. 2,000 has been' 
given_t least in my State I know-
were getting Rs. 1,200 or Rs. 1,300. 
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So they get a big jump of Rs. 500. In 
addition to this Rs. 500 jump, they get 
this Rs. 300 as special pay. 
If there was any justification for 
eliminating dearness allowance after 
Rs. 1,000, there should be the same 
philosophy, the same principle should 
be jJlll·.meu here that the higher you 
go there shOUld be no special pay, 
and if there is any special pay it 
should be in a sliding scale to the 
lower side, as I have suggested. 
Upon that principle is also based 
the fact that the super-scale lAS 
officers do not get the special pay. 
Those people who get Rs. 2,250 do 
not get special pay. But now a man 
who is getting Rs. 2,000 will get the 
special pay of Rs. 300. It it is raised 
from Rs. 250 to Rs. 300, he will get 
Rs. 300. This means that a man who 
has yet to go to the super scale can 
receive Rs. 2000 plus Rs. 300 special 
pay, that is Rs. 2,300, while his boss 
who is in the super scale gets only 
Rs. 2,2:50. This creates another ad-
ministrative absurdity also. I think 
those officers who are in the grade of 
Rs. 1800 to 2000 should not get any 
special pay. There is no justification 
for that. As a matter of fact, my hon. 
friend will bear me out, I had plead-
cd for a bettcr start to our I.A.S. 
officers. I do not want to give them 
a raw deal. Let them start on Rs. 600 
instead of Rs. 350 or 400. I can un-
derstand that. But, when they reach, 
Rs. 1500 why do you want to give ano-
ther Rs. 300? I know, the other day, 
the Prime Minister talked about a 
pantless society. I am not one who 
believes in a pantless society. I do 
not know whether it is in keeping 
with our philosophy. But, as you 
reach a higher stage in emoluments, 
what justification is there for the 
special pay? Even the highest man 
in the civil service, the I.A.S. officer, 
gets Rs. 2250. What justification is 
there for giving Rs. 2000 plus Rs. 300? 
One must be satisfied. After Rs. 1500, 
at least, we shoU\\d cary a halt. 
I want to give them a better scale of 
salary. Even the head of a de-
partment, a Chief Engineer, does not 
go beyond B.s. 1600 to 2000. I say this 
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very much in the interests of the 
I.A.S. officers themselves. I wish to 
tell the hon. Home Minister that 
there is a seething discontent in 
the minds of the other services that 
the most powerful entrenched inte-
rested power bloc is that of the civil 
services. They take the best ad-
vantage for themseloves. They do-
not think of the other servic<!s. 
In the matter of civil ser-
vices, it is ex;pected that the l.A.S. 
officers who are at the top in 
the civil side wiII give some leader-
ship to the services. instead of giv-
ing tha t leadership to the services, 
the present fact is,-it i~ better that 
that is taken note of by the hon. 
Home Minister as well as by the 
services-that they have created a 
hatred and resentment against them-
selves by the engineering and techni-
cal services on the one hand and by 
the subordinate services on the other 
hand. Instead of taking care of the 
subordinate services, in,,(';ad of creat-
ing an atmosphere that they are the 
captains, they are the people who are 
looking after the best interests of 
their subordinates. rather they are 
trying to do everything to promote 
their own interests. The general feel-
ing is that they take ~he cream of 
('very thing to themsel"e~. There' is 
2 general feeling all "ver that not 
("lly in the matter of ~onditlOns of' 
sE'rvice, but whenever there is ~ny 
case of corruption, this dnd that, the 
other officers are treat~d differently 
<.nd they are treated different,y. Who 
are the people who hkc all things 
into account and who &'1 e responsible 
fe.r administration at the hig,lest 
If-vel? It is these officprs-the I.A .S. 
officers: the Chief Secretary, H~·me 

Secretary and the others. It t!1ey 
create a feeling in the minds of the 
subordinate officers that there is dis-
uimination and that t!,(y claim the 
b;st for themselves, that they do not" 
think of others, I think it create" a 
wrong climate. It is nct in kee!)ing 
with a socialistic patten! of society. 
There is no justificatiOn for the al-
lowances going up, fo~ the special'! 
pay. 
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I would, therefore, strc.ngly recom-
mend to the Home Minister to get 
the entire question of Epeci'll pay 
reviewed. He must appoint a com-
mittee. Here again, I want to tell 
him that the committee snould not be 
o' the civil services, because they are 
the persons interested. He should 
appoint an independent minded com-
mittee who will go into the entire 
question of special pay, which are 
the posts where special pay is 
warranted, what should be the 
scale Of pay and ho..... we should 
lUanage to see that the special pay 
is commensurate with te.e circumst-
ances. They should al3J see that the 
~pecial pay does not g; Vl' rise to L'or' 
luption or favouritism. They should 
take into consideration that only a 
man of such and such a seniority can 
t.e posted to an office and t!llt it is 
<:nly after OJae gives a good account 
of himself as such and such an 
officer that he could be posted to a 
certain office. I see no justllica:.ion 
for thll Notificat1on. There is a 
<:8se for bringing down the spedal 
pay. I definitely plead with the 
~ome Minister that hI! ShOUld ap-
point a committee to r.~v:ew the en~ 
tire question of specilll pay and to 
['ationalise the whole Gcheme. 
Mr. Speaker: Motion moved: 
"This House resolves that in 

pursuance of sub-secdc'n i2) uf 
section 3 of the All India Sc[vicc~ 
Act, 1951, the following amend-
ment be made in Notification 
No. GSR. 101 dated the 27th 
January, 1962. making amend-
ment in Schedule III to the Indian 
Administrative Service (Pay) 
Rules, 1954, laid on the Table on 
the 26th April, 1962, namely:_ 
FOT 300, substitute 200. 
This House recommends te) 

Rajya Sabha that Rajya Sabha (If) 
coneUr in the ~aid 1ywluhc.n.". 
Shri Vasudevall Nair (Amb .1a-

t:uzha): I rise to SUPP.>l·t the mo,ion 
:110ved by my hon. fri~Jlj Shri HaTlsh 
Chandra Mathur. A~tU,l1!y, there is 
not much to be said aflt'r his spe(;~h, 

for supporting this motion. As he 
has said, this is llC.t a very big altair 
. in the sense that Iari~ &mCluftts "re 

involved or that a lan!e nllmber ot 
people are involvl'd. '(11 tha~ ser.se, 
it may be a small matter. But as he 
has said, this is a quest;on of a prin-
ciple involved as to how we approach 
this particular problem. 

I was surprised SO"l1c' tbnt' back 
when I saw a notification of the Gov-
ernment revising the entire sa]dry 
scales of the IPS and perhaps also of 
the lAS. I think the argument put for-
ward by Government is that in oder 
te attract the best mpil. we bave to 
go on increalring the ~alary of the 
officers. I think that this is a very 
wrong approach, especially in our 
country today, when we are trying to 
build up a new society, which Gov-
ernment call as the socialist pattern 
of society, and when we are exhort-
ing the people to tighten their belts 
and to make sacrifices, day in and 
day out, and when we hear our 
leaders, the Ministers and others ask-
ing the people to make sacrifices and 
asking to make sacrifices and not ask 
for more and more. When the 
workers or the people in the lower 
rungs of Government service organise 
themselves and put forward some de-
mands, then we know that a lot of 
arguments are hurled at them, and 
they are told that they should not 
raise those demands. And even for 
petty things, we have seen that there 
is a lot of trouble. 

I am reminded of the recent trouble 
in the Andaman Islands. Actually, 
when the hon. Minister made a state-
ment he said that all that trouble 
started or. the question of a demand 
made by t;le PWD workers for an in-
crel<se i" :.h~ salary by Rs. 5, and it 
develc.;:o«.,; a~" developed until it end-
ed ir. a big tragedy. All the time 
when Government and the leaders of 
the country are asking the 
pe~pl~ in the lower positions to 
make sacrifices, we find that this 
tendency persists among the people in 
the higher services of their taking 
the initiative themselves to raise their 
pay. I think this increase is not the 
result of any particular demand or 
any pressure from the officers or any-
think like that, but I think that this 
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is a case of their taking the initiative 
themselves to increase the pay more 
and more. An officer who gets Rs. 
2000 is given Rs. 500 more just by the 
stroke of a pen in one instalment. 
That happened in one of the States in 
India a few months back. Actually, 
the officers themselves are taken aback 
when such a thing is done. Actually, 
they did not expect so much. Certain 
of them were getting just Rs. 600 or 
Rs. 700 or Rs. 800 as increase per 
month, whereas the NGO's and others 
who were clamouring for a long time 
for increase in pay were told all the 
time that they should keep quiet, be-
cause the c~untry was passing through 
'a serious crisis and so On and so 
forth; in this manner, all sorts of 
arguments were put forward to ask 
them to keep quiet. 

The straight question that I want to 
ask of the han. Minister is this: Are 
we going to get the best men to the 
:services only on the basis of giving 
fat salaries? Or are we in a position 
to attract the be~t men to the services 
<In the basis of something else also? 
Can they also not be told that they 
are doing a very important service in 
the building up of the country, and 
that they shOUld not look so much to 
(!omforts and salaries and scales and 
allowances etc., but they should also 
be inspired by some other ideals and 
some other aims as every citizen in 
this country is, to undertake heavy 
responsibilities and to carry out their 
work? That aproach is lacking as far 
as the Government are concerned. 
Otherwise, I am sure they would not 
have taken this particular step and 
they would not have taken the other 
step of revising the entire salary 
scale, of IPS and lAS officers. 

Compared to the old officers in the 
service, actually the IPS and lAS 
cadre gets much more. My informa-
tion is that there is even an unhealthy 
rivalry, a kind Of bad relationship in 
many places between these two cate-
gories because of the deep gulf ill 
emoluments between the previous 
officers, the old officers, who came up 
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by seniority, and the new recruits. 
do not at all say that the new rec-
ruits, most brilliant people who are 
coming up, should get the same as 
the old people who have come up by 
promotion. 

Mr. Speaker: The question here so 
far as the amendment of this particu-
lar rule is concerned, is very limited. 
He should not go into tbe general 
question of the salaries and all that. 
Here the amendment is about the 
special allowance, that in5tead of 300 
it should be 200. 

Shri Vasudevan Nair: I agree with 
you. I was trying to find fault with 
Government when I referred to this 
because this is not an isolated inst-
ance. 

Mr. Speaker: Today we are con-
cerned with a limited question. 

Shri Vaswlevan Nair: I will con-
fine myself to that. 

I agree with Shri Harish Chandra 
Mathur when he says that a few 
officers are getting Rs. 2000 and 
Rs. 2,500 etc. and over and above that 
they are getting a special pay and 
actually, there is no valid reason now 
to increase the special salary. He has 
said it is nOW time to reconsider the 
question of special pay itself. So at 
such a time, it is alI the more sur-
prising that Government have gone 
in for increasing the special salaries. 
So I agree with him that the entire 
question of special salaries should be 
reconsidred, and at least this provi-
sion for increasing the special salaries 
should be dropped. 

Dr. L. M. Singbvi (Jodhpur): My 
su bmissions are very brief beca use of 
the limited framework of the ques-
tion raised by Shri Harish Chandra 
l\iathur. While I am unable to sup-
port the Resolution as it stands at 
present. I would like to endorse the 
move for an investigation and inquiry 
into this provision for special pay, 
how it operates, how many employees 
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are awarded the special pay and what 
special pay and under what different 
categories it is being given to various 
employees in the country. Then aione 
we could come to a definite conclu-
sion. It would be wrong to arrive at 
an arbitrary reduction in the amount 
of the proposed special pay under the 
amendment in the Notification with-
out proper scrutiny. 

It is true that conditions have 
greatly changed. Secretariat jobs are 
today considered far more attractive, 
partly because of the provision for 
special pay as also bcca use of a 
vantage position for wire pulling. The 
provision for special pay is oiten 
being used as an excuse and as a 
spring-board for patronage whenever 
politicians or high-ups in the official 
hierarchy decide to extend such 
patronage. Special pay is often justi-
fied as a compensation. I would like 
to pose the question: compensation 
for what? Is it a compensation to 
the administrative official for having 
an excursion in the administrativ<! 
jungles of Delhi or some such place? 
Or is it a compensation for arduous 
work an:! unhealthy climate? The 
facts, as we know them now, do in-
dIcate that thIS purpose of providing 
compensation is not being fulfilled by 
the provision for special pay today. 

Therefore, instead of supporting the 
Resolution as it stands, I would like 
to submit that an inquiry is called 
for into the whole question of this 
provision for special pay. We would 
like the Minister to tell us how many 
employees are being given special pay 
today, what are the total financial im-
plications of the provision for special 
pay as it operates, and then nnly to 
arrive at what would be a rational 
approach to this whole problem. For 
this, I would like to support the 
move for the constitution of a ~orn­

mittee, not of administrafive officials 
but of non-officials who have ex~ 
perience and who can probe into the 
matter with greater impartiality than 
is possible to expect among the officials 
themselves who are directly aftected. 

With these words, I support the 
move for the constitution of a com-
mittee of enquiry 'into this matter. 

Mr. Speaker: Dr. Melkote. Shri 
Sinhasan Singh seems to be half-
hearted as to whether he should 
stand or not. 

Shri Sinhasan Singh (Gorakhpur): 
Yes, I wanted, Sir, not half-hearted.. 

Dr. Melkote (Hyderabad): I stand 
to support the motion made by Shri 
Mathur. 

The' fact is this that looking back-
and when I say looking back I am 
referring to the times before inde-
pendence-there was a time when 
many of the Secretar'ies did not like 
to go and work in the secretariat 
offices. They felt they were more like 
hadshahs in the districts as Collectors, 
and a kind of inducement was uffer-
ed them to come over to the cities 
where they werE' asked to work. 
In many of the small places they felt 
the cost of living was not great, and 
therefore if they came over to the 
cities they had to be paid a little to 
come and work in the secretariat. 

When I looked Into the matter, 
when, I asked the secretariat staff 
about these matters, I was given to 
understand that vis-a-vis the Collec-
tor the position of the secretariat btalf 
was also the same, and therefore many 
of these people wanted tn stay away 
in the districts instead of coming to 
the towns. So, in order to induce 
them, such a kind of allowance was 
given of about Rs. 200 to the lower 
cadre and about Rs. 300 to the higher. 

When this allowance was given, 
people wanted to stIck on to the cities 
because they made a little money, and 
by the time they became senior they 
had a number of children to educate, 
and when they got them fixed up, 
they found it to be most convenient 
to stick on to the cities and the secre-
tariat rather than go back to the 
districts. 
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This seems to be history of thi~ 

.allowance. Now it is being perpetuat-
ed. We do not understand why this 
should happen for the sImple reason 
tha t once these people corne to the 
cities, they do not want to go back, 
though the status of the Collector and 
the officer in the secretariat :ire ill-
most equated. This perpetuation has 
gone on for long. People do not want 
to go back as heads of districts any 
longer, and they stick on here and 
they manoeuvre. 'l'nis is a thing 
which has got to be looked into. 

Added to this, now many of these 
Secretaries in the States are expected 
to come and scrvc in the headquarters 
in Delhi. So, there are three tiers-
District Collectors, Secretaries in 
many of the States and the secretariat 
staff at Delhi in the Centre. Now, the 
position vis-a-vis each of these, so 
far as emoluments are concerned, is 
just about the same, but this extra 
allowance in the States as well as in 
the Centre here is what is causing 
concern to many of us. People who 
'Once corne to the cities now do not 
want to go back as Collectors. The 
reverse was the case in ancient times, 
that people wanted to stay on in the 
districts and did not want to corne 
back to the cities and to Delhi. But 
now, on account of this extra emolu-
ment, they are feeling secure, and 
they do not want to go back. Thio 
is a position which IS causing :l lot of 
heartburn'ing, because many of the 
'people in the districts who would like 
to corne to the secretariat have  heen 
deprived of that chance. The posts 
in the districts are increasing in num-
ber and that in the cities is getting 
smaller. This extra allowance and 
facilities that are given has bee" the 
main cause. 

We would like to plead that in the 
-districts also new colleges are being 
'started and educational facilities Ilre 
there. In view of this, whether we 
.Jlould do away with this allowance 
is a matter which we have got t.> look 
into. There is a plea that !l commit-
tee should be appointed which can go 
into the whole question and examine 
it. That is all that I have to say. 

Ru.les 
Shri Sinhasan Singh: The amend-
ment in question refers to the pay-
scale and it seeks to add to the emo-
luments but not on a uniform scale. 
Those who draw a special pay of 
Rs. 250 will benefit as it is sought to 
be increased to Rs. 300. Those who 
are given Rs. 200 are not given any 
increase. Thosc who arc getting 
Rs. 250 are given Rs. 50 morc. The 
argument given is that this special 
pay is given for certain considerations. 
That may be in the old days. It is 
to bc seen whether those consid~ra­
tions apply today or not. I think you 
will agree that city life has beeome 
cheaper, minu.s the houses, than the 
village life. Delhi is chcaper in every 
matter. Milk is cheaper here, other 
things are also cheap here. Every-
thing is available. When you go to 
the village everything is dear. At 
subsidised rates we get milk cheap 
at the cost of the public. I challenge 
anybody. I say that city life is far 
cheaper than the village life cxcept 
for housing. 

Delhi city has now been upgraded 
to class A status along with Bombay 
and Calcutta and the allowances that 
a persontdraws had been increased on 
that account. Now, what is the justifica-
tion for increasing this amount from Rs. 
250 to Rs. aOO? There must be some 
justification. Then again it is given 
only to persons who are drawing 
higher scales of pay. For instance, 'if 
an Under Secretary gets Rs. 200, 'lis 
allowance is not to be increased but 
if somebody elie gets Rs. 250, it is to 
increased to Rs. 300. The poorer men 
are not getting more; those who are 
getting more will get more. The gene-
ral accusation has been that the rich 
are getting richer and poor are getting 
poorer. The poor may not be getting 
poorer but the rich are still getting 
richer and it is so in the services also. 
Why is this thing? This question of 
special pay and allowances should 
be examined at greater length. Hon . 
Members have suggested that 1.1 com-
mittee should be appointed. It was 
not known whether Class I, I.A.S. and 
I.P.S. officers belong to the Central 
Government or whether they belong 
to the provincial services. The Pay 
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Commission has given a finding. When 
the questions were raised whether 
I.P.S., I.A.S. and I.C.S. scales of pay 
should be considered along 
with the higher scales of pay, 
the reply was that they were neither 
Central Services nor provincia! Ser-
vices and so they should be exempted 
from those pay scales and 50 they 
WE're exempted. These classes of ser-
vices are a bove any considera tions. 
They are higher services and they 
get higher pay everywhere. They 
are the best engineers, they are the 
best mechanics, they are the beot in 
all fields .... (Interruptions). 

An Hon. Member: Engineers are not 
paid that scale. 

Shri Sblhasan Singh: That is what 
I say; the I.C.S. men go and displace 
engineers also; where engineers or 
managers are required, they go; they 
are politicians also; they are every-
where. I think somebody must have 
suggested this to the Government. 
They are not chary about spending 
money because we get cheap money; 
we spend money like anything ..... . 
<Interruptions. ) 

Mr. Speaker: Is he helping the Gov. 
ernment to get more? 

Shri Slnhaaan Singh: I am saying 
this with a heavy heart. We must be 
ehary of spending money like thia. 
Even Ministers do like that in furnish-
ing their houses; that has increused 
from 22,800 to 32,000 or something like 
that. This increase is everywhere. 
Why !is money 80 cheap? We are taking 
money from outside; we should be a 
little miserly in doing things like 
this. This should not be increased. 
Government should consider this 
from the point of view of the coun-
try'S poverty. Should these allow-
ances be increased like this? Should 
we be liberal in, everythin!;? I 
wholeheartedly support the motion 
of Shrl Harlsh Chandra Mathur. Gov-
ernment should consider it. Such 
rules are, I think, made without con-
sideration of Parliament and thus it 
Ibel! on increasing. It hu eome De-
fore this House as incidentally. Shri 

Har"ish Chandra Mathur has called 
our attention to this. otherwise, they 
will be getting these allowances al-
ready. My submission is that this 
should be considered in a calm way 
and we should see whether there is 
justification for such increases. If 
there is any justification, why should 
not the allowances of people gctting 
Rs. 200 be 'increased? Why would not 
the allowances of people getting 
Rs. 100 be increased? Why should 
it apply to people who get a higher 
pay? I think the hon. Minister will 
consider it in t ha t spirit and accept 
the motion Of Shri Mathur. 

Shri D. C. Sharma (Gurdaspur): Sir. 
I want to represent one or two points. 
We Members of Parliament receive 
deputations occasionally of lower 
division clerks and upper division 
clerks and assistants and all those 
persons. Their contention is that the 
Second Pay Commission has been 
very generous to the officers in the 
higher salary brackets; it has not 
been so good to the persons who ue 
drawing very low salaries. In fact 
there are some persons who say that 
the Second Pay Commission has in a 
way lowered the salaries that they 
were getting before. That is the rri-
tic ism that is levelled against the· 
Second Pay Commission by persons 
who belong to the lower ranks of the 
services. 

At the same time they suggest that 
the persons who are holding superior 
posts have got much more from the 
Second Pay Commission perhaps than 
was their due. There may be some 
justification for this; there may not 
be any justlfication for saying this. 
But the fact of the matter is that the-
Second Pay Commission has added 
to the inequalities of salaries and 
allowances in certain ways. l~ has 
not done so all along the line but in 
certain ways it has increased the dis-
parity that existed between one grade 
and the other grades of services. 

As if this was not enough our Gov-
ernment makes use of the rule 
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making-power to provide that kind of 
-if I can use that word inequity 
again. I do not see the reason why 
Government is so keen to give more 
to these persons who are already 
drawing fat salaries. Why is the 
Government keen on keeping those 
persons contented and not keen on 
keeping those persons contented who 
are drawing paltry salaries? Bentham 
said that democracy is the happiness 
of the greatest number. Here our 
Home Ministry iometimes, not always, 
practises a kind of democracy which 
makes for the happiness of a few and 
for the discontent of the many. I 
need not go very far to prove it. Here 
is this rule. 

Here is a case !in point. What are 
they going to do? In the first place. 
they are going to make the migration 
to DeIni very, vpry attractive fOT peo-
ple. I find that people who are hold-
ing very good jobs in the States want 
to come to Delhi. When I was eiect-
ed Member of Parliament for the first 
time they thought that I was going 
to do something very big. Of course 
they know now what I am, but at that 
time, some very big person holding 
a very high job said to me, "For 
God's sake, take me to Delhi." Why 
do they want to come to De1hi? Be-
cause Delhi means salaries, allowance!! 
and amenities and so many things. It 
me-.lns also a good social life. That 
is why people want to come to Delhi. 

Here is the Home Ministry making 
the passage of those persons from 
the mofussil towns to Delhi more 
comfortable and more paying. Do 
they want that the State Governments 
should be deprived of the talent that 
they have already? It such rules 91'1' 
brought into vogue, what happens is 
this, that every man who Is holdin, 
a high job in the States will be pray-
i,ng to God, "Oh God,send me to 
Delhi so that I can earn more". Shri 
Datar does not understand my logic. 
Of course he -would not. Why is it 
that the special pay is increased to 
Rs. 300? It is mandatory. The rule 
says, "it shall be .... " Of course all 
rules perhaps have that mandatory 

Rules 
power, but helle RI. 300 is being given 
to those personl who are already 
getting Rs. 250. 

Now, if the rule-making power im-
plies any kind of charity, it should 
imply charity for the greatest num-
ber and not charity for the few. We 
are' in the midst of a very big m:lve-
ment for urbanisation in this country. 
Not only sociologists are worried about 
this. but our Planning Commission 
has also drawn attention to this. If 
urbanisation is taking place in the 
field of industry and in other fields, 
our Home MinUstry is trying to make 
it possible for our civil servants al~o 
to come to Delhi to add to the stream 
of those who want to share in the 
urbanisation of this country. I thank 
Shri Harish Chandra Mathur for 
drawing our attention to this pro-
blem. 

I think we had a discussion the 
other day on some measure and the 
whole House opposed it. Unfortu-
nately, only the Deputy Minister was 
present at that time and I said. "Wha* 
'is the good of saying all these things 
because the Deputy Minister is not 
in a position to withdraw it" That 
is what happened. When wc said that 
votes should be taken, they said, "We 
will wait and take votes at 5 O'clock." 
Then the Law Minister arrived and· 
said "we have postponed taking a 
vote' because we should consider the 
matter again." A similar situation has 
arisen today. I t.hank you, Sir, for 
giving us this ('hance to voiCE! our 
feeling against this inftated salary 
being given to these persons. I wish 
the Home Minister himself had been 
here to reply to this debate and say 
something. I think It is his resp.:msi-
bility to tell us why this rule has 
been framed, and it is Ibis responsibi-
lity to tell us that this rule should 
be withdrawn. I do not think that 
the Minister of State--whom of course 
I respect-is in a position to say it. 

I say this rule should be with-
drawn and withdrawn in the name 
of social justice, withdrawn in the 
name of efficiency of the administl'a-
tive services :.md withdrawn in the' 
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name of the States which also want 
to have good personnel to man their 
services. This rule will affect the 
interests of the States very badly, and 
I think it should be withdrawn. We 
should not go out of our way to make 
the Central services the gOlden-edged 
services in this country. We should 
not do that. So, there is a good 
case made out for withdrawing this 
ru1e. 

Shri U. M. Trivedi (Mandsaur): Shri 
D. C. Sharma just now said that the 
rule should be withdrawn. There is 
no amendment by him to the motion 
that has been moved by Shri Harish 
·Chandra Mathur. You do not care to 
look into your papers. 

Mr. Speaker: Order, order. 

Shri D. C. Sharma: You look into 
your papers. I know you are irritat-
ing because you are the leader of the 
party ...... (Interruptions). 

13 hrs. 

Shri U. M. Trivedi: I know you arc 
in the habit of abusing ..... . 

Mr. Speaker: Order, order. The 
'hon. Member should address me. 

Shri U. M. Trivedi: I am sor~y. 

Shrl Bade (Khargone): He says, he 
. is so mucih. irritated because he is the 
'leader of the party. That is the 
; allegation he is making. 

Mr. Speaker: Here in.side the House, 
we ought to use moderate language. 
'We should show accommodation to 
'each other. 

Shrl U. M. Trivedi: I never wished 
-to Irritate him, but I wanted to draw 
. his attention that he is an experienc-
o.ed Member of 10 years ..... . 

Mr. Speaker: The hon. Member has 
got his attention now. He wauted to 
draw his attention, but that has been 
done too much now. 

Shrl U. M. Trivedi: We must be 
thankful to the mover that he has 

Sen,ice (Pay) Rules 

been able to focus the attention of 
the House on this question. Really 
Lhe attention of the whole House 
must be focussed on other matter. 
also. There are prOVISions in the 
various Acts that rules must be placed 
on the Table of the House. They 
practically go unnoticed. There is 
no method by which Member. come 
to know them, unless they are very 
alert and want to find out what parti-
cular rules are made. 

I will make the complaint, before 
you, Sir, that somehow when these 
rules are made and published in the 
gazette, we, Members of Parliament 
do not get copies in time, with the 
result that they remain unnoticed and 
we are not able to lay our hands on 
them or to get these matters discussed 
in this House. Some of U3 are not 
e\ren getting our gazette uptodate. I 
do not know why this mistake has 
cre.pt in. 

I would like to say that it is a 
very moderate substnution that is 
sought to be made. Already we are 
counting every little pie and we are 
having a national savings scheme. Sa 
far as the Parliament is concerned, 
the Minister for Parliamentary Affairs 
wants us to sit till 6 or 6.45 in order 
to save money. We were scheduled 
to sit fill the 29th of this month, but 
in order to save the allowances for 
7 days, we are adjourning on the 22nd . 
But when this question of paying to 
the services is ('oncerned, thE.' rule is 
made without any eonsideration to the 
pockets of the Government. Why this 
munificence is being shown at the 
cost of the country. I cannot under-
stand. Already we have clamoured 
that the emoluments of certain 
higher officers are very dispropor-
tionate to the emoluments that are 
paid in the lower cadres. Therefore, 
the emoluments must not be increas-
ed to such an extent as to create a 
greater gulf. Therefore, it is very 
meet and proper that this amendment 
must be looked into by Government. 

The Minister should not merely 
try to repeat the rule that is there. 
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The notes must have been prepared 
by the office and he may be ready 
with the reply that what Government 
has done is quite right. But this 
position must be studied, whether it 
is in the country's interest th.:l these 
rules should remain as they are 01' at 
least this reasonable amendment 
should be made. It is not unreason-
able and from all sections of the 
House. the feelings have been voiced 
that this amendment must be acct'pt-
·ed. 

With these words, I submit thal 
this amendment may be accepted. 

The Minister of State in the Minis-
try of Home Allairs (Shri Datar): Sir, 
the motion that has been brough t 
for-:.ard by my han. friend requires 
to be read in order to understand the 
limited nature of the debate. All that 
has been laid down in the notification 
is that for the figure Rs. 250, the 
figure Rs. :100 should be substilllled, 
undl'!' the h"adin.g "C-Posts carrying 
pay above the time-scale ... "  I would 
point out presently how it cOl1cerns 
mainly two posts. It is not proper 
un leI' these eire umstances, to cover a 
wide range of subjects dealing with 
enhancement of pay in general or 
with the super-time scale and the 
special pay, as a number of han. 
Members did. In the earlier part of 
his speech, the mover confined him-
self more or less to this motion, but 
suhs0quently towards the end of his 
speech, he also could not resist the 
temptation of going into the general 
question of the tenure of lAS officers 
in the States and so on. He made a 
complaint that there has been consi-
derable dissatisfaction amongst the 
the members of certain classes of 
Officers over w!,~t he cal~ed the giving 
of unwarranted benefits to those who 
came over recently. 

So far as the general question is 
concerned, though it might not be 
relevant, I would like to deal with 
it, with a view to remove the mis-
apprehensions. The All India Ser-

1153 (Ai) LS--6. 

vices Act was passe:! in 1951, under 
which it was open to the Government 
to make rules, to notify them and 
place them on the Table of the House. 
Accordingly, the first set of rules were 
ma:le in 1954 and they were all placed 
on the Table of the House. When-
eVl'r there have been any changes 
after 1954, up to nOW, all the changes 
in the ru les hav(' been invariably 
plac('d on the Table of the House. 
Thl'refun', my han. friend's complaint 
that rule, are merely published in the 
Government Gazette is not correct. I 
W;IS vcry happy to find in this Hou"e 
and in the other House there were 
occasions when the rules notified by 
the Government were fully d~·bated 

upon. Therefore it would not be 
pr"per (.:) say that the rules arc made 
nnn the attention of Parliament is not 
drawn to them. 

A sug~estion of a general nature 
was made that a committee or com-
mi~,ion should be appointelj. May 
I point uut that only some years ago, 
the second Central Pay Commission 
had bpen appointed and amongst other 
things, they went into the question of 
the super-time scale of pay and also 
special pay. Tbey have dealt with 
this question very exhaustively and 
pointed out how under certain cir-
cumstances, it is essential to give 
super-time scale of payor special pay. 
They have al:;(l mentioned the various 
categories of Government servants 
who have been given special pay. 

The total number of Government 
servants and the number of post~ that 
carry special pay have also been men-
tioned by the Central Pay Commi~sion. 
That would show that Government 
have no partiality for any particular 
category of Government servants. It 
depends upon the tpye of work that 
they do and the extent of responsi-
bility they have to carry. It would 
be founlj that at lower levels also 
special pays have been given. I am 
quoting them here. This is from the 
Central Pay Commission's report. In 
Class I, the total number of posts is 
10,391. As against this, the number 
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of posts that carried special pay was 
only 888. So far as Calss II posts 
were concerned, as against 19270 posts 
there were only 721 posts that carried 
special pay. 

Shrj Barish Chan(\ra Mathur: My 
hon. friend is unnecessarily wasting 
time over this. I myself quoted these 
figures .... hen we discussed it last time. 

Shri Datar: I am pointing this out. 
to remove the misapprel"t:!nsion that 
a number of hon. Members have. The 
speech of Shri Sinhasan Singh and 
also the speech of another hon. 
Member lent support to the view that 
the Government were trying to give 
Inore to the highly paid servants and 
they were not loaking after the lower 
... rvices. That was the charge levell-
ed. 

Shri Barish Chandra Mathur: Even 
these figures will substantiate it. 

Shri Datar: Let the han. Member 
wait. So far as Class III posts were 
concerned. as against 5.53,163 posts 
there were 12,217 posts which carried 
special pay. In respect of Class IV 
posts also there were special pays in 
the case of 730 posts out. of a total 
of 6,93,318 posts. 

In these circumstances, Sir, it would 
be entirely wro'ng to say that euper 
time-scales and special pays were 
being given only to certain classes of 
government servants who had be£'1l 
already receiving fat salaries. May I, 
in this connection, invite the attention 
of the hon. House to the report of 
the Second Pay Commission where 
they have dealt with both these classes 
of pays---super time-scale of pay and 
special pay. There they say: 

"The central idea of a sepcial 
pay is that it is the most satis-
factory way of compensating such 
addition to work or responsibili-
ties or such greater al'juousness 
of duties as is recognisable enough 
to merit additional remuneration, 
'but not so considerable or in some 

cases of such a permanent nature 
as to justify placing the post in 
question in a higer grade. In 
other words, it is, broadly speak-
ing, a flexible system of differen-
tiated remuneration between tWD 
grades. In some cases however, 
other factors also come in. For 
instlnce, in the case of officers 
of All Injia Services appointed 
h rosts of Deputy Secretary or 
U ndcr Secretary the grant of spe-
cial pay is connected partly with 
the system of special pays in 
the States (from where the officers 
arc drawn for limited periods) ... 
.... In a considerable proportion 
of cases in which a special pay is 
now allowed its withdrawal 
might necessitate putting the post 
in question on a higher scale of 
pay--which may not be less ex-
pensive, but which may have the 
effect of putting premium on seni-
ority at the cost of merit or of 
causing heart-burning among the 
senior empoyees". 

Under these circumstances, you will 
find that the case for a special pay 
has been examined by the Central Pay 
Commission. As the House is aware, 
there were a number of non-official 
members on thi' Committee includ-
ing my colleague. They went into-
the whole que;;tion only two or threlt 
years ago and they came to the con-
clusion ..... . 

Shrl Barish Chandra Mathur: They 
have said that it must be gone into. 

Shrl Datar: They came to the con-
clusion that special pays will have tD 
be given in certain cases where there 
were additional duties or responsibi-
lities. These are the factors which 
ought to be taken into account. 

So far as this case is concerned it 
is only the small quantum of incre'ase 
from RB. 250 to Rs. 300 that is under 
consideration. In 1954, when the gene-
ral rules were framed so far as the lAS 
and IPS officers were concerned they 



1227I Motion re: JYAISTHA 31, 1884 (SAKA) Indian Administra-12272 
tive Service (Pall) 

Ru.les 
were laid on the Table of the House. 
Under these circumstances, a question 
arises as to whether there is any need 
for any special committee or commis-
sion to go into this question. My 
submission to this hon. House is that 
the problem that we have before us 
is of a limited nature. Even the gene-
ral problem so far as the payment of 
special pays is concerned has been 
considered by no less a body than 
t.he Second Central Pay Commission 
and they have set their seal of appro-
val upon it. May I, therefore, point 
out to you, Sir, that there is no case 
for the appointment of a commission 
to consider this question in all it, 
aspects. 

Coming back to the very limited 
que,tion that we have before us, I 
WQuid Iik(' t" invite the attention of 
this House to the lAS Pay Rules. 
Schedule III of those Ilules mentions 
the special pays and the present posi-
t'<m I! is now further limited to only 
two pasts. In respect of two posts 
the special pay that is allowed is 
Rs. 250. Those two posts are: (i) the 
Director of Administration, Civil 
Avi:<tion Din'dorate; and (ii) the 
Director of Administration, D.G.S.&D. 
These are tlH' only two posts in re<-
peel uf which it was considered that 
it would be proper that the special 
pay should be enhanced from Rs. 250 
to Rs. 300, May I also point out 
that if these posts arC' held by a mem-
ber of the Central Government the 
scale ()f pay that attaches t.o these 
two posts is Rs. 1300-1600, and if these 
posts are held by an lAS officer that 
lAS officer would be in the senior 
time scale of Rs. 900-1800. 
Tha' means a senior time scale officer 
would rise only with Rs. 900 eve!1 
though ultimatey he may come to 
hold one of these two pJsts. You 
will find that the senior time-seal" 
starts from Rs. 900 80 far as lAS 
officers are concerned, whereas the 
time-scale for a Central Government 
officer holding one of these two posts 
starts with Rs. 1300. So it was con-
siderej that if an lAS officer were to 
come over to the Centre, naturally 

he would come over \.0 a post reco-
gnisable in equality or parity with that 
of a Deputy Secretary-Under Secre-
tary at an earielr stage, but Deputy 
Secretary at the highest stage. Deputy 
Secretary's special pay is Rs.300. 
Therefore, a question arises as to whe-
ther when these two posts of Direc-
tors (0 which I have already made 
a reference arc held by lAS officers 
the' special pay of Rs. 250 should be 
attached 01' it should be Rs. 300. 

I have' already informed the House 
on a number of occasions that the num-
ber of reversions On tenure basis to the 
Stal.c Governments has been rising 
conoicierably. It is not that all the 
()fficers who come here are kept here. 
They havp to go, back, and a large 
number of officer,; are now going than 
used to bp the case formerly. You 
will kindly also note that we have 
n() lAS or IPS ('adre for the Centre. 
W" have not been maintaining any 
separate cadre at all. All that we do 
is tn borruw officers on tenure or 
depuhtion basis from the States. 
There ought to be some attraction for 
them. We have to take that also into 
account. Even now occasions arise 
where we do not get a sufficient num-
her of officers from the States to 
eome over to Delhi. Coming over to 
Delhi h not necessarily a matter full 
of amenities. There are certain 
inconvcniem'('s and hardships as well. 
Therefore. there was a time we found 
it very difficult 10 induce such all-
India sprvice, officers to come over 
to Delhi. 

Shrl Kh.adllkar (Khed): Arc: there 
no allurements? 

Shri Datar: That is what I am try-
ing to point out. In spite of the alleg-
ed allurements there were a number 
of cases where we could not get offi-
('ers at ali to come over to Delhi. That 
is the reason why Government consi-
dered that the whole position should 
be rationalised. Let us assume that 
two such officers come over to Delhi 
out of whom one is appointted 118 a 
Deputy Secretary and the other as 
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Dil ector of Administration in the 
Civil Aviation Directorate or the 
D.G.S. & D. You will find that if 
some officer with the requisite quali-
fication and experience comes over to 
Delhi and he has taken over the post 
of a Deputy Secretary in the Govern-
m.'nt of India, he draws an amount of 
Rs. 300 as special pay, but were he 
to get one of these two posts, then he 
would be drawing only Ro. 250. It 
was considered that these two posts 
were generally comparable to the 
post of Deputy Secretary and, there-
fore. the quantum of special pay 
ought to be the same, so for as these 
two officers and those who were 
working ao Deputy Seeretaries were 
cuncerned. That is the only reason 
for bringing in this rule. I would be 
very happy if the han. House under-
stands the limited nature of the rule 
that we have made. There are two 
posh which are more or less equiva-
lent to the post of Deputy Secretary 
but, on account of ('erlain circum-
stances, the special pay that was 
attached to lhem was less by Rs. 50 
compared to that drawn by a corres-
ponding officer, namely. a Deputy Se:-
retary. S~. all that has been done by 
the present rule is to enhance the 
amount of spedal pay from Rs. 250 to 
30~, becausl' it is only fair to confer 
the same benefits in respect of these 
two officers also. It has been stated 
in the present Sehedule III of our rulE'~ 
that they would be entitled only for 
Rs. 250. Now I will give an analogy 
which is likely to happen. Suppose 
two lAS officers of the same experi-
eneC' were to come to Delhi. If by 
accidf'nt one of them is appointed to 
one of t~,c,;e two posts, he would be 
getting a sp!'cial pay of Rs. 250 where-
as the other (lfficer would be getting 
a special pay of Rs. 300 as Deputy 
Secretary. Government have tried to 
remove this anomaly. Under the cir-
cumstances, and especially in view of 
the fact that general questions are not 
involved in it, I would request hon. 
Members not to press this. Here I 
would respectfully submit again that 
general questions about enhancement 

of pay, payment of special pay etc. 
arc not involved here at all. 

Mr. Speaker: If this amendment of 
Shri Mathur is acceptej, it woulrl 
affect only two officers? 

Shri Datar: Virtually so, because it 
has been stated so. There are only 
two cases where a special pay of 
Rs. ~50 is olTered. All that we have 
donl' is this. If any of these two 
post:, is occupied by an IAS officer, 
then he should be entitled to a special 
pa~' of Rs. 300 i!1stead of Rs. 250. 

Shri H'll'hh Chandra Mathur: May 
ill'. i Ie his at !ention to the funda-
mental I'ules, to which I referred to, 
under whirh a special pay can be 
given only under those three con-
dition •. 

Mr. Speaker: That is a different 
t.hing. Shri Mathur should realise 
that. aec{Jl'ding to what the han. 
Hom" Mini,ter has stated it is intend-
"I to give this facility ~nly to the 
incumbents of these two posts who 
wouiJ o'herwise be getting only 
Rs. 250. It i< with a view to remove 
an anomaly this rule has been brought 
into f"rce. Otherwise, if an officer 
with some qualification is brought 
her£' as Depuly Secretary, he would 
be drawing a special pay of Rs. 300 
whereas the same officer, if he is ap-
pointed in any of these two posts, he 
would be getting only Rs. 250. It 
has been brought on par, so far as 
the.,e two posts arc concerned. 

Shri Barish Chandra Mathur: My 
amendment was that, in the first place, 
it should be brought down to Rs. 200, 
not even Rs. 250, because special pay 
is not warra'lted at all. 

Mr. Speaker: The rule that he has 
referred to and which he wants to 
amend would affect only these two 
posts. 

Shri Barish Chandra Mathur: We 
do not want anybody to get it. 
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Rules 

Mr. Speaker: That is a different 
thing. Now may I put it to the vote? 

Shri Harish Chan1ra Mathur: Have 
not a chance to say a few words? 

Mr. Speaker: Yes, if he wants. 

Shri Harish Chandra Mathur: The 
han. Home Minister did not at all 
refer to the fundamental rules to 
which I l'C'fcrrcd to. My first point 
has been that they are not entitleo 
not only to Rs. 250 or 300 but even 
for a single pie. Then I said that 
spec'ial pay can be granted only under 
fundamental rule 9(25), wherein some 
conditions have been laid down-
No.1, No.2, No 3 and sa on. These two 
posts do not fulfil any of those condi-
tions. So, Ow incumbents of these 
posts arc not entitled to any special 
pay. My hon. friend has not answer-
":1 that point. 

Then. a question of principle is in-
\'ol\'ed in it. It is not a question of 
one post or two posts. I slarted my 
speech by saYll1g that I woulo not 
have wasted the time of the Ilouse for 
a paltry sum of Rs. 50 or 100. I 
ha\'e come before this House be('aus~ 

they are going in a wrong direction. 

My han. friend, the Home Minister, 
has quoted copiously from the report 
of the Pay Commission. But I do not 
think he has quoted the relcvant 
portions. He said that the Pay Com-
mission h3', stated: 

"We should suggest that there 
should be a periodical review 
of the special pays." 

He says that they have examined 
the whole thing. Their very last sen·· 
lence says: 

"But, on thf' ('viden('e befon' 

us, it has not been possible to 
(~xamine all cases with a view 

to determining whether on<' or 
the other arrangement would be 
more satisfactory and whether 
the rate of special pay in some 
<:ases require" revision,'; 

He says they have gone thorough-
ly into it and they have come to a 
particular conclusion. What is theil 
cUllciusion'! Their conclusion is that 
thc32 maUers must be reviewed 
peridically. They had no time, no 
l'vidence to go into this matter and 
so they said that it should be exa-
mincd later on. 

My hon. fri,'nd then quoted at the 
outset from the report of the Pay 
Commission to say that it is not the 
highe), slabs that are benefited. I 
l'.1ised Ow smne discu.ssion a year 
('arlie)' and I quoted these very figures 
t [) shove that the p('rcentage is more 
at tlll' hi:~h('r slab". That was the 
whole trend of my a),gument. I never 
said thal in nO case there is juslifica-

tion for a special pay. I said that in 
('('!'1 ain ('a~('s (l ~p('ci.1] p~l:V In~l'y be 

1('{1uirl'ri. But wh('r(' is the justifiea-
t ion for a spcc'i"l pav in the Secre-
("riat? Furth"),, non~ of the condi_ 
t ions mentioned in the fundamental 
rllks have been fulfilled. This ques-
tion should not b" r"viewed or re-
examined only by those who have 
\'('sten inton's(", who are affected by 
it. Who has examined it? Who is 
going to ('Xclnlinc it next? That is 
the revipw which has been h,,1d 
periodically? No fl'view at all. 

Mr, Speaker: It is a general 
question, 

Shri "arlsh Chandra Mathur: I do 
not think there is any justification 
fot' the Government to perpetuatc' a 
wrong which th"y have made. I will 
not permit them to bc' ~ pal'tv to the 
increasing disparities which a~e there. 
Thpl'C' is no reason for it; there is no 

justification for it. I do not want it. 
It is only a symbolic amendment. I 
know it will create difficulties, but I 
want to create difficulties for the Gov-
('rnlllent and force their hands (0 go 
into the entire matter again. 

Shri Datar: May I p.int out one 
correction? He has made a reference 
to the fundamental rules. So far as 
those rules are concerned, they do not 
apply ipso facto to the lAS officers 
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because the lAS and IPS officers have 
got a special body of rules. They are 
governed only by those rules. 

Mr. Speaker: But he says he wants 
to create difficulties for the Govern-
ment. Then how can I help? May I 
put it to the vote now? I hope a voice 
votl' is sufficient at this stag ... 

Shri Tyagi (Dehra Dun): It ;, 
enough. They know they have not 

got a majority. 

"hri Prabhat Kar: It is not our 
motion. Further, all those who have 
spoken have supportl'd it, including 

his party men. 

Mr. Speaker: Hl' can make an 
appeal to them, but I cannot say any-
thing. The question is: 

"This Hous(' resolves that in 
pursuance of sub_section (2) of 
section 3 of the All India Services 
Act, 1951, the following amend-
ment 'bE' madl' in Notification 
No. GSR 101, dnted the 27th 
January, 1962, mnking amendment 
in Schedule III to the Indian 
Administrative Service (Pay) 
R'.l!cs. 1954, laid on the Table on 
:he 26th April, 1962, namely: 

For 300, .mbstitnte 200. 

This House recommends to Rajya 
Sabha that Rajya Sabha do can· 
cur in the said resolution." 

The moticm was negatived. 

13.29 Ms. 

DRUGS (AMENDMENT) BILL 

Mr. Speaker: The House will now 
take up consideration of the Drugs 
(Amendment) Bill. 

Shri Khadilkar (Khed): On a point 

of order, Sir. Generally, a COPy of 
the Bill is circulated to Members 
befcre its introduction and it contains 
a statement of Objects and Reasons. 
In this particular elise, it so happens 

that no Statement of Objects and 
Reasons is attached to the Bill. 

Shri U. M. Trivedi (Mandsaur): In 
the Bill as introduced in the Rajya 
Sabha it is there, but the Bill as 
introduced has not been circulated to 
us. Thl' Bill as passed by Rajya 
Sabha has been circulated to us. 
Therefore we do not know the objects 
and reasom of the Bill. 

Mr. Speaker: That must have been 
circulated earJit>r. 

Shri n. M. Trivedi: Not to this Lok 
Sabha. 

Mr. Speaker: It has been circulated, 
am told. 

Shri U. M. Trivedi: Not in the Third 
Lok Sabha. It must have been circu· 
lated before. 

Shri Harl Vishnu Kamath (Hos-
hangahad): No, it is not here. 

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): Sir, 
it is the intention of the Government 
to bring the import, sale and manu-
facturE' of cosmetics under the pur-
view of the Drugs Control Act of 
1940. 

Shri U. M, Trivedi: Sir, this Bill 
is Bill No. XXII of 1961. So, it must 
have been introduced in the Rajya 
Sabha when the previous Lok Sabha 
was there. This was taken up in the 
Rajya Sabha and we have got this 
Bill only as passed by the Rajya Sabha 
in which the statement of objects and 
reasons is not there. 

Mr. Speaker: At this moment it can 
only come in this form. 

Shri Tyagl (Dehra Dun): Since 

this question has arisen, may I request 
~'ou that in future in cases where Bills 
come from the other House you might 
attach a page wherein the objects and 
reasons might be given. I think in 
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future that could be repeated in one 

Jl8ge. 

Shri Bade (Khargone): May I sub-
mit that in the Bill the statement of 

objects and reasons is given on 
So. I do not know what the 

learned friend is. 
pagf> 7. 
objection of my 

Mr. Speaker: He may kindly just 
satisfy his han. colleagues then. This 
difficulty has arisen only because the 
dissolution of Parliament came In 
between, oth,'rwise the Bill as intro-
ducl'd would have been here and every 
han. Member woule! have been given 
a copy of it. But because the new 
Parliament was elected in between, 
some hon. Members are feeling that 
difficulty, namely. that they have no 
knowledge of it and thE'Y have not 
recl'ived " copy of it. But nothing 
irregular has happened. That is the 
normal course. But it eould be con-
sidered that if such a situation arises, 
pl'rhaps the old copies might also bl' 
circulated. 

Dr. D. S. Raju: Mr. Speake'r, Sir, it 
is the intention of the Government. 

Shri U. M. Trivedi: Should we pro-
{'ced with the Bill in that case? 

Mr. Speaker: Why should we not? 
'There is nothing irregular in it. 

Shri U. M. Trivedi: We have not 
studied the objects and reasons. 

Mr. Speaker: That is not my fault. 

Shri U. M. Trivedi: Whose is it 
then? 

Mr. Speaker: The Bill had been 
put before the two Houses. It had 
been introduced ani circulated alsQ 
to han. Members. What can I do after 
that? Now it mw;t come in the form 
in which it has come. It cannot come 
in any other manner. 

Shri U. M. Trivedi: The point is. 

Mr. Speaker: That is a different 
thing. Even when it has been passed 
by one House a new suggestion is 
being made that it should also contain 

the statement of objects and reasons. 
This is what is being wanted now. 

Shri U. M. Trivedi: No, Sir; that is 
not my submission. My submission is 
that this is th" Third Lok Sabha 
which is an entirely new Lok Sabha, 
although many of the old han. Mem_ 
lw1's have been re-colected. That is 
another thing. Now I do not say that 
Bills can never hE' introduced in the 
Rajya Sabha. Bills can be introduced 
in the Rajya Sabha. but when they 
arc brought twfol'e the Third Lok 
Sabha, the Third Lok Sabha must be 
apprised of what the Bill is. That is 
why it is necessary that the state-
m('~t of objl'c!s and reasOns ought to 
bl' supplied. Either both the copies 
ought to have been supplied ..... 

Mr. Sp~aker: Shri Bade said that 
there is a rdercncl' to that also. 

Shri Tyag-i: ObjPcts and reasons are 
not the main part of the Bill. 

Mr. Speaker: That is a different 
thing altogether. 

Bill itself is expla-
It is only for the 
Members 'to enable 

Shri Tyagi: The 
natory enough. 
fU{'ility of hon. 
them' to lie" it at a glance that the 
objects and reasons are given; other-
wise, the whole thing can h{' studied 
frOIn the elaust's. 

Mr. Speaker: That is not the point. 
Normally it is a settled fact that with 
thf' Bill bhen' is alwnys the statement 
of objects and reasons. We are not 
discussing here whether the statement 
of objects and reasons is necessary 
Or nol. We concede that it is neces-
sary. It has be('n done always That 
i" there. The Bill mav have been 
introduced in the Rajya Sabha but in 
that ease also it is placed here also. 
The difficultv that han. Membprs are 
experiencing is that. Normally, when 
it is introduced thpre, even if it be 
('ourtesy, a COpy is placed here and 
han. Members do get copies trom the 
pounter because that facilitates their 
understanding the clauses of that Bill 
and what the objectives are. Because 
that helps them, they are wanting it. 
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BUl there is nothing irregular now. 
Therefore I said that we can proceed 
with it, though I will see that in 
future that might be done. 

Dr. D. S. Raju: Mr. Speaker, Sir, 
beg to move: 

"That the Bill further to amend 
the Drugs Act. 1940. as passed by 
Rajya Sabha. be taken into con_ 
sideration." 

If you like, I will make a statement 
now or I will reply comprehensively 

in the end. 

Mr. Speaker: Some statement is to 
be made now as to wl,at thr' clauses 
are and what is sought to be donE'. 

Dr. D. S. Rajn: It i< th(' intention 
of the Govcrnment to bring undcr thE' 
provisions of the Drugs Act, 1940 ... 

Shri Prabhat Kar (Hoog-hly): In 
the case of sections which are sought. 
to be amended, the original sections 
ought to have be('n given. While 
dealing with th", amendments now we 
haw to go to th" Library, get the copy 
of (11(' o"!;~inal Ad and see how th" 
words have been changed. It is not 
only th" all~s'ion of the statement of 
objeds and Tl'aSOnS but also of the 
clauses, namPly. what amendments to 
the original sections arE' given. 

Shri liar! Vishnu Karnath: The Bill. 
as introduced in th" Rajya Sabha, 
dues contain the sections of the princi-
pal Act to which the amending Bill 
rders. But in the absence of t.hat 
Bill as introduced in the other House 
we arc handicapped. To that extent 
the discussion will be rath('r ineffec-
tive. 

Shri Prabhat Kar: So many sectiuns 
are sought to be amended .. 

Shri Khadilkar: It can be rectified 
if the hon. Minister makes a general 
statement giving the background. 

Mr. Speaker: That is exactly what 
have asked him to do. He should 

give us the background and what the 
changes to the sections arc tha t have 
be2n brought about. He will explain 
that. 

Shri U. M. Trivedi: There is one 
(hing more. In clause 6 and other 
clauses we find that the words used 
arc "st.andard as may be prescribed"; 
that means standard prescribed under 
tlw rules ;"hi('h means that provision 
for delC'gated legislation is there. I 
do not know how it is indicated and 
unde,. what section this delegated 
legislation comes. What is the memo-
randum about this delegated legisla-
tion'! 11 is entirely missing from this. 
That will en'ak anothl'I' difficulty. 

Mr. Speaker: I do not think there 
would be any difficulty, jf we just 
allow him to give us the infonnation 
that is ne~'d('d here. After that we 
shall consider whether thel'(' is any 
real difficulty with us or not. 

Dr. D. S. Rajn: It is th(' intention 
of thl' Governml'n( to bring the 
import, sale. and manufacture of 
cosmetics under the purview of the 
Drug Act of 19'0. This industry of 
co:mlf~tic~ has bcpn making very rapid 
strid('s and since the difficulty nf the 
foreign exchange also came in, the 
industry has received a further 
imp"'us. In this country of ours we 
have bc('n receiving complaints from 
various sources that cosnwtics are 
producing deleterious effects. It has 
bcen known that colours are used in 
l'osnwties. Som" toxk drugs, such as, 
alkalis, acids and some coultar deri-
vative, are also used in cosmetics. 

When this question was gone int~ 

further we received complaints from 
S'1 manv StRtes From Calcutta, the 
Jphalpur hospital. Gujarut and even 
frum the Irwin Hospitnl here we had 
complaints that there were cases of 
dermatitis and ulcers of the lips and 
allergic manifestations. So, this 
question was again referred to the 
Central Council of Health which met 
lnst '""P.r. They discussed this qUeB_ 
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tion of cosmetics and they also came 
to the conclusion that provisions of 
the Cosmetics Act should be incorpo-
rated in the Drugs Act. 

This question was referred to the 
States also. Almost all the State 
Governments have accepted the pro-
position that this question of cosme-
tics should be brought undcr tIl<' pur-
view of the Drugs Act of 1940. So, I 
am sure t.hat hon. Members will agree 
that tlW!'l' is sufficient justific'ation for 
including cosmetics in the Drug Act. 

Hon. Members know that cosmetics 
l'O\'('1' so rnany varieties, ful' instance, 
hair dyes, nail polish, lipstieks. rouge 
and depilato!'s. All these ['om,' under 
the purview of cosmetics. So. this is 
the background. 

If hon. Members raise any objec-
tions or suggest any amendments. I 
w ill reply later. 

Shri lIari Vishnu Kamath ro."·-
1\11'. Speaker: WCl'(' 1.hel'(' any 
changes mad .. by the Rajya Sabha in 
the BilJ that was introduced in the 
beginning ther,"! Now we have only 
the Bill that has been passed by the 
Rajya Sabha. The han. Minister 
should also refer to that and say what 
has happened there because we do 
not know what happened there. 

Dr. n. S. Raju: The amendment is 
only to add the word "eosmetics" 
aft0r the word "drugs" in all the 
sections. 

Shri Hari Vishnu Kamath: There 
are other amC'ndments also. 

Mr. Speaker: So no changes were 
mad(' by the Rajya Sabha? Th" Bill 
has come out. as it was introduced 
there? 

Dr. D. S. Raju: Y"" S:r n') changes 
have been made. 

Shri Hari Vishnu Kamath: I can 
understand the Deputy Minister's 
difficulty, because he was not in the 
other House at that time. He is 
labouring under some difficulty-I can 

appreciate it. This House would cer_ 
tainly be thankful if the Senior Minis-
ter were to enlighten it on this matter. 

Mr. Speaker: Has any han. Member 
any information whether any change 
has been made in any of the clauses 
by the Rajy .. Sabha? 

Shri Bade: I h11Ve got the Bill as 
intfGduced in Rajya Sabha. 

Mr .Speaker: I have also got it 
with m['. only wanted to know 
whether any change has been made 
in it. 

Shri Khadilkar: There was one 
anH'ndnwnt-I do not remember. 

!VIr. Speaker: It must be the 
amendn'll'nt ('hanging the year 1961 to 
lfJ62! 

Shri l'yagi: May I make a submis-
,iOll~ In cases where Bills come from 
Haj~'" Sabha. and there are amend-
ments :.cceptl'd by Rajya Sabha, I 
would suggest to your Secretariat to 
see to it. that thuse words which have 
k'Cll adeled or dcll'ted may be under-
lilH'd as is b"ing done in· the case 01. 
reports of Select Committees. That 
would enabl(' us to sec at a glance 
what amendments have been made in 
th(' Bill by Rajya Sabha, 

Mr. Speaker: Even then what 
1hl' original was ('annot be known. 

Shri Prahhat Kar: There is one 
difficulty. We do not know whether 
any amendments have been accepted 
by RaJ,Va Sabha. An enquiry will 
have' to he made. 

Mr. Speaker: There is no difficulty; 
the unly difficulty is that Members 
arc not prepared to sit and the House 
has no other business. 

Shri Prabhat Kar: We are prepared 
to sit. Thprl' are several Members 
who want to speak. 

Mr. Speaker: Then wc can continue. 

Shri Bade: Sir, on a point of order. 
While the Statement of Objects and 
Reasons appended to the Bill a. 
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introduced in the Rajya Sabha con_ 
·tains a reference to the resolution of 
the Central Council of Health held at 
Jaipur, it is missing in the copy of 
the Bill as passed by Rajya Sabha. 
There are so many members who 
have not studied the original Bill. 
Therefore thev cannot effectively 
criticise this BiiI. 

Mr. Speaker: The Jaipur Resolution 
is not very material. We have to 
consider the Bill as it has been 
.brought before the House. 

Shri U. M. Trivedi: I would like to 
draw your attention to one fact, 
Sections 10 and 22 of the original 
Drugs Ac\ refers to certain notifica-
tions, which involves delegated legis-
lation, Therefore a memorandum 
regarding delegated legislation must 
,accompany the Bill, 

Mr. Speaker: All that this Bill seeks 
1.0 do is to add the word "cosmetics", 

Shri U. M. Trivedi: Sir, the point 
is this, "From such date as may be 
fixed by the Central Government by 
notification, in the official gazette, no 
person shall import drugs which are 
not of standard quality". We would 
now be adding the word "cosmetics" 
after the word "drugs". When this 
definition is changed, some delegated 
power is bound to be taken, I am 
in your hands; I only wish to point 
this out, Somehow or other th .. draft-
ing of this Bill is so bad that I do not 
see the purpose of such drafting. 

Mr. Speaker: That is a different 
matter. He may help in making the 
draft better, 

Shri Trldib Kumar Chaudhuri 
(Berhampur): May I point out that 
this is not merely a minor amend-
ment. I looked up the proceedings 
of the other House where the Senior 
Minister said that it is not really a 
minor amendment, It is really a new 
Act. 

Mr. Speaker: I am not saying it is 
oa minor amendment, 

Sht'i Trldib Kumar Chaudhari: 
would refer you to clause 6 of the 
p:'opos"d Bill. Here in relation to 
eosmetics it is said that the standard 
would havl' to be prescribed, and 
prescribed under the Act means 
"prescribed according to the rules". 
That means we are delegating power 
of making rules in relation to an 
entirely new subject which was out-
side the purview of the Bill. 

Shri Khadilkar: May I make a sub_ 
mission? From the Bill that is before 
us it appears that the only amend-
ment is the inclusion of cosmetics. 
Whatever d!>lcgation or rule-making 
power was necessary was taken by 
the original or the parent Act, 

Shri Tridib Kumar Chaudhari: 
That was for !-he drugs, But now you 
an' taking the same powers in rela-
tion to cosmetics, Cosmetics and 
drugs are not the same, 

Shri Khadilkar: In case some new 
rules are to bl' framed and there has 
to be a delegation of powers, which 
i~ vcry doubtful-because I have seen 
the proceedings rela,ling to thl' origi-
nal Act-it appears that under the 
original Act the rule-making powers 
w('re taken already. No new rule_ 
making powers are necessary to 
implement the Act, at least as it 
appears from the Bill. And there 
were no arguments to this effect in 
the other House also, 

Mr. Speaker: That is a different 
thing if no arguments were made, But 
hon, Members want some time, 
b('oause they know that we are 
adjourning tomorrow. And there is 
an al(enda fixed for tomorrow, So, if 
han, Members want, I will take it up 
at three o'clock, We may adjourn till 
then and in the meanwhile those hon. 
Members who want may have copies 
of the Bill as it was introduced and 
look into it. 

Shrl U. M. Trivedi: I suggest, Sir, 
that we may proceed with ~ilI iMtead 
of breaking off, We may continue to 
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sit up to five o'clock and we may in 
lhe mean time look into the Bill. 

Mr. Speaker: It is all right then. 

Motion moved: 

"That the Bill further to amend 
the Drugs Act, 1940, as passed by 
Rajya Sabha. be taken into con-
sideration. n 

Sbri Tridib Kumar Cbaudhuri: 
:Sir, I hay!' an amendment. 

Mr. Speaker: He may move it. 

Shri Tridib Kumar Chaudhuri: 

:Sir. I beg to move: 

"That the Bill further to amend 
the Drugs Act, 1940, as passed by 
Rajya Sabha, be referred to a 
Selpct Commit tee eonsisting of 
II Members, namely, Dr. R. 
Banerji. Shri Priya Gupta, Shri 
Jaipal Singh, ShTi Hari Vishnu 
Kamath. Shri Harish Chandra 
Mathur. Shri N. Sreekantan Nair. 
Dr. Saradish Roy, Pandit K. C. 
Sharma. Shri Sin-hasan Singh. 
Shri K. K. Warior. and the 
Mover with instructions to report 
by the last dav of the first w('('k 
of the next session." 

An Hon. Member: No ladies? 

Mr. Speaker: Has he got the per-
mission of all the Members whose 
'names he has read out? 

Shri Tridib Kumar Cbaudhuri: Yes. 
'Sir. 

Mr. Sp~aker: All of them have 
·given their consent? 

Sbri Tridib Kumar Cbaudhuri: 
Yes, Sir. 

Mr. Speaker: Amendment moved: 

"That the Bill further to amend 
the Dmgs Act, 1940, as passed by 
Rajya Sabha. be referred to a 
Select Committee consisting of 
11 Members. namely Dr. R. 
Banerji, ShTi Priya Gupta Shri 
Jaipal Singh, Shr! Hari Vishnu 
Xamath, ShTi HaTish Chandra 

Mathur, Shri N. Sreekantan Noair, 
Dr. Saradish Roy, Pandit K. C. 
Sharma. Shri Sinhasan Singh, 
Shri K. K. Warior and Shri 
Tridib Kumar Chaudhuri with 
instructions to report by the last 
day of the first week of the next 
Session." 

The original motion as well as this 
amendment arc now before the 
House. I will call the hon. Member 
later. Shri Prabhat Kar. 

Shri Prabbat Kar: Mr. Speaker, 
Sir, so far as the amendment ot the 
Drugs Act is concerned, in this 
amending Bill. along with the drUb •• 
in every cia use, cosmetics ha~ been 
put in. As the hon. Minlsler has 
stated, because there are adulterations 
in the manufacture of these r.osrnetics 
which are being widely used, il has 
become necessary to have a machinery 
for this purpose, so that those who 
usc ('osmetics may not suffer from 
various diseases as has been found 
from the various authoritiea in di1're-
rent parts of the country. 

So, far as the Bill is concerned and 
the amendment is concerned, it is no 
dou bt welcome. in lJle sense that 
with respect to all t.hese adulterants 
resulting in various diseases an at-
tempt is being made bv the Health 
Ministry to check the same. 

I was wonderill4t first what was the 
necessity of bringing the cosmetics. 
Thereafter I realised that today cos-
metics are being used so wid ply. 
I do no~ know, but tapre is perhaps 
a competition to look prettiC'r, and 
with a view to thnt we find today that 
all sorts of cosmetics are being used 
by the ladiea. 

Shrimati Yashoda Reddy (Kumoo!): 
By men also. 

Shrl Prabhat Kar: It is nnt only in 
big cities but it has even iOnf! to the 
villages also. 

Mr. Speaker: The statf!m,~nl is 
challenged. It i. said that eosmetics 
are being ulled by males also. 
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Shri Prabhat Kar: May be so. 

Mr. Speaker: Mr. Prabhat Kar does 
not use them. 

Shrimati Yashoda Reddy: Nor do 1. 

Shri Prabhat Kar: I am not saying 
simply that men do not use them. We 
would like that the women folk in 
our country use cosmetics. We do not 
like them to look drab, we want them 
to look quite fair. So there is nO 
question of saying that the ladies 
should not l!~e C'o3mf'ti('s. Bt'cau~p il 

is not only a question of today. Even 
in the olden days cosmetics have been 
used. Cosmetics and the fairer sex go 
together. I do not want to quote 
the poems, but in the days of Kalidasa 
and from Tagore's poems you will find 
that cosmetics were used. Hut in 
those days they used the cosmetics 
from nature. It was either th.~ !lower 
or other things that were used. 

Shri Khadilkar: PUll. bett'lnut. 

Shri Tyari: Perfumes. 

Shri Prabhat Kar: It helped them. 
Today it is the lipstick, rouge and 
snow and cream. And so many com-
panies have startcd manufacturing 
these things. 

I was just wondering how simply 
by amending this Act the hO:1. Minis-
ter and his Ministry arc going to 
check this. I do not know whether 
the hon. Minister has seen that even 
in the railway compartments people 
sell cosmetics, snows and creams, and 
the ordinary people are also today 
competing with our modern girls liv-
ing in the city who move in Connaught 
Place and other places and they also 
feel that they must buy snow and 
cream. 

13.55 hrs. 

[SURI MULCUANll Dum: in tlte Chair.l 

As a result of applying these 
snows and cre:lms, what is the net 
result? There was some publication 
the other day in the press which 
said that the use of these things tells 
upon the skin and upon the health. 

I was wondering whether simply by 
inciudi.lg this word 'cosmetics' the 
purpose will be served. Because, to-
day adulteration is the order of the 
day. Whether it. is drugs, cosmeties 
or food, even baby food, all these 
things are adulterated. All these 
things come under the purview of the 
Health Ministry. Why f;[) much 
anxiety pure and simple for the cos-
mf'tics? Of course I would like that 
it sbould be includl'd. But what 
steps are thC'y going to tak", to stop 
this type of' adulteration in these 
things which are being used by the 
cornnlon rnan? For that there is nO!le 
today. 

In regard to drugs, we have known 
that in vials of stl'C'ptomyc'in we will 
tind chalk dust, and in quinine vials 
we will find distilled water, and 
various other (hing~. There have hecn 
deaths because of the use ef tbese 
spurious drugs. And you will find 
that this is rampant in the big cities. 
Unlc>ss there is a clause here to have 
a proper and effective machinery for 
this purpose and unless there;s a 
deterrent punishment, simply extend-
ing the scope of the Act will not lead 
to a fulfilment of the purpose for 
which this is being done. It is really 
something tragic. 

Dr. D. S. Raju: The whole machinery 
of the Drugs Act is there. 

Shri Prabhat Kar: In spite of th3.t 
you know what 'is going on in the 
country. If the hon. Minister r'!mains 
satisfied that the whole macilinery is 
already there, I would only like him 
to visit one of these big places in 
Calcutta and see exactly how t,hese 
spurious drugs are being prepared 

and how they arc sold. You VliIl find 
even in. the dispensaries which af(' 
well known dispensaries, even they 
cannot exactly find out whether a 
drug is spurious or not. And it is 
being used. At a time whet.1 a man 
is in need of an essential drug, when 
it. is a question of life and death, if 
instead of streptomycin you tind chalk 
dust in the vial or if instead of 
quinine injection or some other injec-· 
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tion you find distilIed water is there, 
simply b~' ~3ying that the nll~hiner.l' 
is there is of po use. The mac~hjnel"Y 

has been found to be ineffective. 

Particularly in the case of ["osmetics, 
as I have pointed out, these are sold 
in the street footpaths, in the railway 
compartments, and they arc being 
purchased by the common men in 
their anxiety to become fair and to 
change the colour of their skin or 
look beautiful. So, how are they 
going to check this! Unless there 
i9 a proper machinery for this pur-
pose I do not think the purpose of 
this amendment will be served. 

I was referring to the question of 
deterrent punishment. Today they 
have said imprisonment for a mini-
mum period of one year and a maxi-
mum period of two years. It hag been 
pointed out that because of the use 
of these spuriom drugs lives arc' at 
risk. If a man commits murder, he 
is given capital punishment or im-
prisonment for lif... Even. there 
might have been some motive behind 
the murder. But here is a deliberate. 
('old-blooded attempt on the part of 
thE' persons who manufaeture these 
sDurious drugs. And they are allow-
ed to go scot-free after serving a 
term of two years or paying a fine (1f 
Rs. 500. They earn a few !akhs of 
rupees by se !ling the spurious drugs, 
and our hon. Minister says that there 
is a machinery and the machinery is 
competent to cope with this ~ituation. 

The hon. Minister is anxiolls now 
to extend the scope of this Act and 
bring in cosmetics. I do not know 
how cosmetics can be included under 
drugs. It may be that where it is a 
question of a hair oil which can stop 
falling hair, that could perhaps b" 
brought under drugs. But I ao not 
know about other things, how you 
will bring rouge and lipstick within 
the definition of 'drug' and under 
the purview of the Drugs Act. Any-
way, you may include it, but the 
most important th'ing is, when' we in-
clude it we must have the machinery. 
What is the machinery? To that the 

hon. Minister has not said anything, 
and in thp. Bill there is nothing fur-
ther than what is contained in the 
original Act. And there is nO attempt 
even to change the penal clauRe and 
to 'increase the punishment so that a 
really effecti ve measure could lYd 
guaranteed by means of this amend-
ment. There is nothing of that 
kind. Today, you are simply amend-
ing the Act by the inclusion cf the 
word cosmetics. I do not think simple 
inclusion of the word cosmetics would 
be sufficient. At least it was expect-
ed that he would amend the Drugs 
Act and bring a comprehensive Bill 
so that all the lacunae and loopholes 
that arc existing today are plugged 
and at the same time, the penal 
clame is made more stringent and a 
deterrent pWlishment prescribed, so 
that anyone may know that it may 
go even up to ji:e impriso~lmE'nt. 

U hrs. 

Shri Tyagi: In the case of =osmetics, 
it ig only I year and not two. 

8hri Prabhat Kar: The hon. Minis-
ter is anxious to bring in cosmetics 
so that they may not cause further 
diseases. Mention has been made 
of dermatitis. Not only that. We 
know that even in the vermilion which 
is used in our parts by married ladies. 
which is a si;(n of a married lady, 
chalk dust has been fOllnd an:! w', 
know what has happened in those 
cases. Here, there is no attempt to 
amend the penal section, which is 
most important. I would suggest to 
the hon. Minister that in;;tead of 
simply moving this Bill for including 
cosmetics, the most important amend-
ment about punishing those persons 
who manufacture spurious drugs and 
also bhis type of cosmetics which 
breeds diseases and wrecks the health, 
in a rigorous way should have been 
brought forward. That is more im-
portant. It should have been done 
in this Bill. There is nothing of that 
kind. 

Shrl D. S. Raju: Your point is that 
the pUnlshment is not adequate. 
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8bri Prabbat Kar: I think the hon. 
Minister will agree with me and I am 
quite sure the whole House will agree 
with me. Think of a situation where 
an only son is on the death bed and 
he is being administered spurious 
drugs. The mlln who commits the 
crime is let off with 2 years rigorous 
imprisonment. That is the maximum. 

Dr. D. S. Raju: We are ~.alking of 
cosmetics, not of spurious drugs. 

Shri Prabhat Kar: I am speaking 
of amending the Drugs Act. There 
is nothing except. cosmetics. You say 
that the Bill has been amended. Th(' 
punishment that is there fOl" drugs is 
three years. The punishment for 
cosmeti.cs is 1 year. You are anxious 
to tiring in cosmetics so t ha t tJw 
persons may be punished. What is the 
punishment? Fine of Rs. !iOn. 

Dr. D. S. Raju: Imprisonment for 1 
year and 01' fine up b Rs. 500. 

An Hon. Member: Or one year. 

Shri Prabhat Kar: To a man who 
sends his agents h all the railwaYs. 
what is Rs. 500 or 1 year? An ... one 
of his men may be put into jaii. So 
far as he is concerned, he earns a 
huge amount at the cost of the health 
of our womenfolk. 

Shri U. M. Trivedi: Why del you say 
all? One in a lakh: good ladies do 
not use them. 

Shri Prabhat Kar: I do not know 
what Shri U. M. Trivedi is saying. 
If you go, even in our villDges, you 
will find. 

Shri U. M. Trivedi: Not in my side. 

Shri Prabhat Kar: Maybe you ar~ 

lucky. It is not so in the whole of 
India. 

Shr{ U. M. Trivedi: Cosmetics in 
the villages: what is their income? 

Sbri Prabha.t Kar: Take the hair 
oil. He has no idea of the use of 
cosmetics in the villages. I would 
have to say most humblv that hon. 
Members who say that cosmeties are 

not used in villages, have not visited 
villages. That is all I can say. 
Nowadays all sorts of cheap cosme-
tics are being used. They are most 
dangerous. In the cities,' the people 
who purchase them know the diffe-
rent makes and they purchase from 
good shops, shops which are reliable. 
In the vill ages, they purchase from 
the common man. These are sold :n 
third class compal1tments, particu-
larly ladies' compartments in th£' 
railways and they arc purchased by 
ladies who have no knowledge about 
how these things arE' prepared. This 
position is serious. 

fu r wa, pointing out, the most 
importan.t thing is to have a deter-
rent punishment. In this country, 
("'prything is adulterated. Water: I 
am not blaming anybody; here in 
Delhi. we had the epidemic of jaun-
die" because of impure water 

An lion. Member: Air. 

Shri Prabhat Kar: I do not know. 
With the blasting of atomic bomb.;, 
even air is bpcoming impure. Milk: 
I am quite sure. milk which is the life 
of the baby, whieh builds the nation, 
is impure and adulterated. You will 
find nowadavs in one S2er of milk 
perhaps half' a scpr of water and that 
also, if wp are lucky. Drugs adultera-
ted; food adultcrated; cosmetics adul-
terated. I am saying all this because 
th"y all come lIndl'r the Ministry of 

Hl'3Ith. 

Shri Tya.gi: Political parties ::Ire 

adulterated. 

S~ri Prabhat Kar: Yes. That is the 
position. I am glad that the amend-
ment has becn brought in. My only 
complaint is that ·the penal section 
should be made more rigid ~.nd the 
machinery should be tightened. I am 
afraid. with the inclusion of cosme-
tics, it will 'be very difficult for the 
present machinery to bring all those 
persons who commit this type of 
offences to book. In the Financial 
Memorandum of the Bill that has: 
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been introduced, they have said that 
it is not necessary for increasing the 
expenditure because the present 
machinery will be able .to carry on 
this work. I do not think that would 
be possible. It is not like drugs sold 
in dispensaries. These things are 
sold in places where perhaps, the 
Inspectors will nevcr visit. In the 
Fimncial Memorandum in the Bill 
which was introduced in the Rajya 
Sabha, it is said: 

"It is proposcd to amend the 
Drugs Act, 1940 so as to bring 
cosmetics within its purview. 
The intention, however, is nor-
mally to leave the control over 
the manufacture, sale, etc. of 
cosmetics to the State Govern-
ments and to introduce an enabl-
ing provision in the Act for the 
Centre to step in onlv when 
necessary or expedient. No sepa-
rate additional staff, supervisory 
or on the analY'tical side other-
wise than already provided for, 
is therefore propospd to bE' 
appointed ..... 

and therefore, the question of addi-
tional expenditure docs not arise. I 
do not know whether that is pos;ible. 
Rather I would suggest to the hon. 
Minister that it is better that more 
staff arc appointed so that the pur-
pose for which the Bill has been 
brought before the House is fulfilled, 
and a real machinery is set up so that 
the mischief-mongers, the persons 
who are really criminals those who 
commit this type of crim~s mav be 
caught and deterrent puni~hment in-
flicted upon them. The Penal clause 
should also be amended accordingly. 

Shrl Tridib Kumar Chaudhurl: Mr. 
Chairman, this is one of the series of 
piecemeal amendments that we have 
been making from time to time to 
the Drugs Act of 1940. Within the 
last few years, within the last one 
decade we might say, we passed one 
amendment in 1949. and another 
amendment in 1950; the major amend-
mf'nt that was made to the original 

Act was made in 1955. Then, there 
was another amendment in 1960. This 
·proposed amendment which we have 
now before the House has been hang-
ing fire for the last year and a half, 
Now, the Government has come at 
the fag end of the session with an 
important piece of legislation like 
this, and asks Us to pass it post haste 
without properly scanning all the 
prOVISIons. In the other House also, 
there was some demand for reference 
of this Bill to a Select Committee. 
Although no formal amendment was 
moved, resentment was expressed -by 
some hon. Members that this Bill was 
not referred to a Select Committee. 
Moreover, there is the larger question 
of codifying and making comprehen-
sive the entire Drugs Act. 

In the United States of America, 
from whose Act a lot of provisions 
have been lifter bodily in the propos-
ed Bill, they have a comprehensive 
Food, Drugs and Cosmetics Act, In 
other countries, also, foods, drugs 
and cosmetics, both in the matter of 
administration and in the matter of 
prevention of adulteration are aU 
treated more or less comprehensively, 
and they arc administered by the 
same authority. We have also here 
a single authority, namely the Health 
Ministry. But, somehow or other, so 
far a., the question of lcgislation Is 
concerned, we ha·vc not thought as 
yet of any comprehensive legislation. 
Even with regard to the limited field 
of drugs, it is a shameful matter that 
up tili now, so far as thc standards 
are concerned, with regard to drugs, 
we have to follow the British pharm-
acopeia find the British Pharmaceuti-
cal Codex. Although we have the 
Indian Pharmacopoeia, and I under-
stand that the second edition of that 
standard work is under preparation, 
I find that the Indian Pharmacopoeia 
finds no place in our Drugs Act. 

I have referred to the United States 
Act. I would nOW like to read out 
before you the definition of the term 
'drug' in the Federal Food, Drues 
and Cosmetics Act of the United 
States. It is as follows: 
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rShri Tridib Kumar Chaudhuril 

"The term 'drug' means (I) 
articles recognised in the official 
United States Pharmacopoeia, 
official Homoeopathic Pharmaco-
poeia of the United States, or 
official National Formulary or 
lIny supplement 10 any of them .. ". 

Here, we find that thev refer to the' 
standard formulari(>s of their coun-
try with regar<i to drugs and medi-
cines. But, up til! now, we have 
been following only what the British 
Government have left Us as a legacy. 
that is, the British Pharmacopoeia 
and the British Pharmac0utical Codex 
although we have compiled our ow~ 
phannacopot'ia and although in our 
country we were fortunate in ha,,ting 
such a great genius ill the field of 
pharmacy and pharmacopoeia as Col. 
Chopra. 

I now come to the proposed amend-
ment proper. This ampnding Bill 
brings in cosmetics within the pur-
view of the provisions of the Drugs 
Act. Unfortunately, in thc Bill as it 
has come before us. th0re is no State-
mE'nt of Objects and Reasons. But in 
the original Bill as it was moved for 
t'onsideration in the RajYa Sabha, it 
was stated in the Statement of Ob-
jects and Reasons that it was neces-
sary: 

"to cnsur,' that nothing is used 
in cosmetics which may have de· 
leterious efTe('!s on the health of 
the people.". 

Then, the Statement of Objects and 
Reasons goes 01'11 to men hon certain 
diseases which are caused by the lisP 
of certain kind' of spurious cosmetics 
or cosmetics prepared with harmfu I 
and deleterious chemicals and synthe-
tic dyes and so on, But, unfortunately, 
.the manner in which the Bill has been 
formulated would hardly serve to ful-
fil or attain the objective which was 
stated in the Stntement of Objects 
and Reasons in the original Bill as it 
was moved for consideration in the 
Rajya Sabha. 

Now, I shall come to the definition 
of cosmetics as propose:! in the Bill. I 

nf'l'd not read it out, but it has been 
!iLed bodily from Lhc United States 
Act, word for word, and even punctu-
ation for punctuation. But when it 
comes to laying down the standards 
ann prC'venting the deleterious effects 
about which Government are so con-
cerned and when it comes to seeing 
that thC' people who use these cos-
metics are not subjected to any harm-
ful effects. I find that the Bill docs not 
go far enough. I find that the whole 
obj<'ct of this Bill is to prevent im-
tanoll of certain well-known patent 
ro.'metics or to prC'vent th(' sale or 
spurious c{)smctic' under the label of 
thosp well-known pate'nts. That is the 
only one limited object which Gov-
('mment havp in vicw. They have not 
providl'd anything in the provis'ons of 
lhis Bil] which would ensure that 
nothing is used in cosmptics which 
m~y hav!' df'lctcrious dfeds on the 
health of the people, which is said to 
bl' thf' obicct of the Bill. 

Now, I would rerN to claus" 7 of 
thl' proposed Bill, and then also to 
clall'!' 13. In thpse clauses, misbrand-
ed cosmetics are defined. In these 
clauses, it has been provided when 
and how a cosmetic shall be deC'med 
to be> misbranded for the purposes of 
import and also for the purpmes of 
manufacture, stocking, sale etc. Since 
Govprnment have lifted bodily the 
definition of 'cosmetics' from the 
Unitpa S,tatps Act. it would seem that 
the>y would also have had the provi-
sion, or the> United States Act in this 
regard bC'forc them, but unfortunately, 
they have not cared to do so. 

I would read out the definition of 
misbranded drugs as proposed in the 
Bill before us. In clause 7 at the Bill 
it has been provided: 

"For the purposes of this 
Cha'pter, a cosmetic shall be deem-
Pd to be misbranded-

(a) if it is an imitation of, 
or a substitute for, or resembles 
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or a substitute for, or resem-
bles in a manner likely to 
deceive, another cosmetic; or 

(b) if it purports to be the 
product Of a place or country 
of which it is not truly a pro-
duct; 

(c) if it contains a colour 
which is not prescribed; or 

(d) if it is imported under a 
name which belongs to ano-
ther cosmetic; or 

(e) if it is not l~belled in 
the prescribE'd manner; or 

(f) if its label or container 
bears the name of an indivI-
dual 0)' company purporting 
to be the manufacturer or 
producer of th" cosmetic 
which individual or company 
is fictitious or does not exist; 
or 

(g) if the label or container 
b,'ars any statpment which is 
false or m:sleading in any 
particular:', 

Similarly, in the othE'r clause where 
also this misbranding is defined, we 
find more or Ipss th .. same provisions, 
and, therefore, I need not read them 
out again, If we look carefully a' 
these provisions we' find that it seems 
that the inll'rpsts of certain manufac-
turers of ('e,tain well-known for-
eign, and I might also say, indigenous 
cosmetic goods have in some way in-
fluenced lh.· Government in deflning 
misbranding in such a manner that 
the scope of the Bill is limited to the 
pupose of prevention of imita-
tion of those well-known products, 
I need not mf'ntion the names n(}W, 
Sometime back there was a certain 
amount of agitation in the press also 
relating to certain well-known 
brands of cosmetics, certain snows, 
creams and other things, Everybody 
knows their names, At least their 
names are very well known to the 
ladies of families, 

Shri Tylll'i: But the cosmetic 
ladies are absent today. 

1153 (Ai) LS-7 

Shri TricUb KIIIIl&I' Chaadhari: 
May be. 

Old bottlellare procui'ed by these 
people frOm ,.ad4iwalas and kabari-
walas and they are used in selling 
these iriUtatlon cosmetics. This 
a;hould not be allowed. 

In my view, the sale object of 
the Bill, if the Government are 
really sincere about it, should be 
tltis. I do believe that that they 
really want to secure this objective, 
which was the recommendation of 
the Central Health Council made in 
Jaip\lr more than two years ago. I 
think they want that nothing should 
be used in aosmetics whi1:h may 
have deleterious effects on health. 
This being so, they should have 
taken a leaf from the US Act and 
introduced the same provIsIon as 
they have made. I shall read part 
of the US Act, This is what has 
been provided in article 361 of the 
US Act. 

"Adulterated cosmetics: A Cos-
metic shall be deemed to be 
adulterated: (a) if it bears or 
contains any poisonous or dele-
terious substance which may 
render it injurious to users 
under the conditions of use pres-
cribed in the labelling thereof or 
under such conditions of use as 
are customary or usual. ... (b) if 
it consists in whole or in part of 
any filthy. putrid or decomposed 
substance; (c) It It has been pre-
pared, packed or held under 
insanitary conditions whereby it 
may have beoome contaminated 
by fllth, whereby it may have 
been rendered injurioUs to health; 
(d) if its container is compospd 
in while or in part of any 
poisonoUs or deleterious sub-
stance which may render the 
contents injurious to health; (e) 
if it is not a hair dye or if it 
bears or contains a coal tar color 
other than the one from B batch 
that has been certified .... ·· ". 



Drugs JUNE 21, 1962 (Amendment) Bill 12302: 

[Shri Tridib Kumar Chaudhuri] 

One would think that after the 
reference to also and other synthetic 
dyes used in the manufacture of 
:lipsticks etc. by Dr. Sushila Nayar 
in the Rajya Sabha-she also refer-
red to the article by Dr. Rangalal 
Sen which appeared in the Hindusthan 
Standard-in 1959-that the Govern-
ment were anxious that these harm-
ful dyes, synthetic dyes and other 
poisonous substances should be 
banned and they wanted to ensure 
that these things were not used in 
the manufacture of cosmetics or in 
the making of cosmetics. But un-
fortunately, thE' Bill that is before 
us is only concerned with a very 
narrow object. It does not, I make 
bold to say, secure the objective that 
was set forth before the other 
House in the shape of the Bill's state-
ment of Objects and Reasons. 

Of course, Government may take 
shelter under the plea that they have 
not come before this House with the 
Statement of Objects and Reasons 
and so they are not bound by that. 
I hope that Government would not 
take shelter behind that flimsy 
argument. 

Therefore, L want that the Bill 
should go before a Select Committee 
of the House.. Of course, I know 
very well tltat the names I have pro-
posed may not commend themselves 
to the hon. Minister or Government. 
They may propose their own Select 
Committee. But my whole purpose 
in moving this motion is to emphasise 
the point that a Committee of the 
House must go through the provisions 
of the Bill and examine whether the 
objects that were stated to be the 
intended objects of the Bill have 
been secured by the provisions of the 
Bill Or whether they simply sorve 
the interests of certain well known 
cosmetic manufacturers, certain well 
known houses who more or less 
monopolise the market provided by 
the beauty culture of society ladies. 

Delhi is one of the largest markets 
for cosmetics. Here you will find 
one big shop run by one of the lead_ 
ing drug businessmen in this city 
goes by the name Cosmetics. If you 
ever visit that shop, you will see 
that all kinds of things are sold 
there. 

So I want to ask Government a 
straight question whether they are 
really sincere in securing the pur-· 
pose they have stated as the real 
object of this Bill or they are inter-
ested in protecting the interests of 
certain well-known manufacturers 
of cosmetic goods. foreigners as well 
as indigenous people. 

Mr. Chairman: Shri Kamath: 

Shri Tyagi: How is he interested 
in this? 

Shri Hari Vishnu Kamath: At the 
outset, I must express my surprise 
that the Minister expected a rather 
easy passage for this amending Bill. 
He tried to impre,s IIpon the House 
that the only amendment sought tl) 
be made was the inclusion o~.that one 
magic word 'cosmetic', and he hoped, 
therefore, that it would go through 
without much discussion. It is 
rather unfortunate that the class or 
section of the House which is more 
interested in cosmetics th'an the other 
section is poorly represented. 

Shrimati Vimla Devi (Eluru): Men 
are more interested. 

Shri Hari Vishnu Kamath: I did 
not mention the class at all. I do 
not know that the cap fits you. 
I did not even say 'sex'; I said 
·section'. 

Shri Nambiar (TiruchirapaJli): 
They are very sensitive. 

Shri Dari Vishnu Kamath: They 
ought to be; nature has made them 
so. 

An HOD. Member: But he has no 
experience of it. 
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Sbri Hari Vishnu Kamath: It is 
somewhat amazing that the Minister 
who is, I believe, a newcomer to 
Parliament, has refused to throw 
hght--or perhaps it was not within 
his capacity to do so--on certain 
features of the amending Bill as it 
was introduced in the other place. 
Before I come to that, I will dispose 
of one other matter, and that is the 
Statement of Objects and Reasons 
which is contained in the amending 
BilI that was brought before the 
Rajya Sabha. 

The Statement admits that there 
are many units--it is not a question 
of a few units or stray units, there 
are many units, the word used is 
"many"-there are many units dis-
persed throughout the country where 
even elementary precautions-look 
at the words used, very harsh and 
very strong-where even elementary 
precautions for testing raw materials 
and ob;2rving hygienic conditions 
during manufacture are not taken. 
In the face of this, I am at a loss to 
understand why the Government has 
been hesitant and reluctant to pres-
cribe stringent remedies, deterrent 
punishment. 

The other day in this House, 
replying to the debate on the Fin-
ance Bill and answering a point 
raised by me that adulterators of 
foodstuffs and of drugs and medicines 
should be flogged in puhlic, the 
Finance Minister was pleased to say 
tha t he does not believe in flogging, 
but he does not mind hanging. I 
said briefly then, "Hang them then, if 
you don't want to flog them". The 
Minister who introduced this Bill in 
the Rajya Sabha, Shri Karmarkar, I 
remember once said outside the 
House, putting adulterators of food-
stuffs anj medicines on a par with 
murderers, that the only way of deal-
ing with them was by capital punish-
ment if they were properly convicted 
by the highest courts of law. But here 
I fai! to understand the reason why 
the Government has sought to even 

reduce the penalties which was 
prescribed and stipulated in the 
paren t or principal Act. 

14.33 hrs. 

[SHRIMATI RENU CHAKRAVARTTY in the 
Chair.] 

I refer to sections 27 and 30 of the 
principal Act of 1940 which recom-
mended and stipUlated a substantive 
imprisonment of not less than one 
year, and the magistrate or the court 
was obliged to record the reasons in 
writing if the punishment was to be 
less than one year, and the maximum 
punishment was for three years. 
Here, :lfter the statement of Gov-
ernment's policy the other day by the 
Finance Minister, by no less a per-
son than the Finance Minister, to the 
effect that he does not mind hang-
ing adulterators but does not want 
to flog them ..... . 

Dr. D. S. Raju: The point is that 
punishment is not sufficiently deter-
rent. 

Shri Bari Vishnu Kamath: That is 
the first point. I am coming to the 
other points later on. 

It is surprising that the Govern-
ment has sought to even reduce the 
quantum of punishment prescribed in 
the parent Act of 1940 and thereby 
is even indirectly sort of conniving 
at these adulterators of drugs and 

cosmetics. 

It is true that the Bill is limited 
in scope, but, Madam Chairman, you 
will recollect from your vast experi-
ence in this House in the last ten 
years or more, that whenever an 
amenjing Bill is before the House, 
not merely the Bill itself as such btlt 
also the sections of the principal Act 
to which it rerfers can also be discus-
sed in the House, can also be amend-
ed by the House, and therefore I have 
tabled a few amendments in accord-
ance with that. But before I come to 
the amendments themselves, I should 
like to make a few other observations 
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[Shri Hari Vishnu Kamath] 

My hon. friend Shri Trid~b Kumar 
Chaucflruri was quite right in assert-
ing, in observing, that at this time 
of day, even after 15 years of inde-
pendence, it is absurd, to use a mild 
wor~-I am amazed at my own 
moderation-that we should still 
refer, hard back, to the British 
pharmacopoeia. 

Look at the wording of clause 6 of 
the Bill, regarding standard quality. 
What is standard quality? It says: 

"(1) For the purposes of thlS 
Chapter. the expression 'standing 
quality' means-

(a) in relatlOn to a drug, 
that the drug complies with the 
standard set out in the 
Schedule ..... 

The other day in the House. reply-
ing to a question of mine. the senior 
Minister, who is absent today un-
fortunately. stated that an Indian 
pharmacopoeia had already been 
published, an Ayurvedic pharma-
copoeia was under way. After a 
statement like that, I do not know 
why the Schedule also is not sought 
to be amended. The Schedule rL'fc'r, 
categorically. clearly, definitely. to 
the parent Act, '0 the British pharma-
copoeia, to which my hon. friend Shri 
Tridib Kumar Chaudhury referred, 
and in an amending Bill like thi!, 
why should we have from year to 
year, or every three years, piecem.,al 
legislation to which my hon. friend 
referred? It is derogatory I must say 
to the prestige of Government, to the 
authority of Government, that they 
do not give adequate thought to the 
matter. When they come with an 
amending Bill, why should they not 
have thought of other sections. the 
S~hedule and other provisions of the 
parent Act which need amendment 
and which could have been amended 
at ,this time? On this occasion itself 
you could have brought a more 
comprehensive Bill, which you have 
failed to do. And this slipshod, hap-
hazard manner in which the Govem-

ment deals with legislation before the 
House is certainly not a matter for 
congratulation, not a rna,tter for 
gratification on the part of Govem-
ment. 

1t.3? hrs. 

[MR. DEPUTy-SPEAKER in the Chair.] 

I do not know what the rea-
sons have been. what the reasons are, 
for not bringing a comprehensive 
Bill, whether there was not time 
available after or before the elec-
tions. They were perhaps more busy 
with the elections, they could not give 
thought to drugs and medicines, to 
the potentJal murderers of people, the 
adulterators Of drugs .and meclicines. 

Dr. D. S. Raju: Cosmetics have not 
murdered p('ople. 

Shri Hari Vishnu Karnath: I said 
"potential". Moreover you your-
self have said. that is rather 
surprising again. he has not read the 
Statement of Objects and Reasons. It 
may be, ,omethmg worse than mur-
der, that IS. di,figuremenl. For a 
woman. perhaps disfigurement is 
worse than death or murder. She 
might look upon disfigurement as 
something worse. I do not think the 
Mini,ter can contradict the statement 
very authontatively. 

I should lIke to touc'h only one or 
·two more pomts. Section 10 of the 
princi'prul Act which is being sought 
1.0 be amended, partially again, has a 
proviso--piPase refer to it, Mr. Minis-
~er, have you got the parent Act wi~h 

you?~the first proviso, not the second 
one, which says: 

"PrOVIded that nothing in this 
section s sh all apply to the import, 
subject to prescribed conditions, 
of small quanbties of any drug 
for the purpos'e of examination, 
test Or analy>is or for peroonal 

use'" 

Th's proviso has not been sc'.lg'ht to 
be amended. There is no amendm~ 
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to this proviso at all. Wherever in the 
Bill we find the word 
"drugs" coming in, the word 
"cosmetics" has also been auto-
matically tacked on, but here whe-
ther the Government does not want 
deliberately to amend this .proviso or 
nOot is not clear, becaUSe the words 
here are "for personal use". If any-
body wants to import for personal 
us{' or test or analysis, what 
will happen to that importer or 
that p~rson who can analyse or who 
is competent to analyse or examine 
that thing? Therefore, I would like 
the Minister to throw ~ome light on 
why certain provisi:ms of the parent 
Act which do contain a reference to 
drugs only have not been sought to be 
amended by adding or inserting the 
word "cosmetic,;" along with "drugs". 
Jior instanl'e. I will give one instance, 
I will not go through the entire parent 
Act. I would like t~ know why the 
proviso to section 10 of tile principal 
Act has not been sought to be amend-
"ct by addmg the word "cosmetics" 
to the word "drug" also 

Then, there is an amendment to sec-
tion 27. The penalties should be made 
drs'tlc :md stringen t. But hpl'e the 
Pl'llllities that have been set out are 
""ught to be made lighter bv the 
amending Bill. I cited the Finance 
Mini,t.cr'" categol'lcal statement here 
that. eVl'll hanging will bp justified, 
and also the Prim" Minister', state-
ment bpfore he bpcame the Primp Mi-
ni,t,,!,. in 1945 that black marketeers 
and profiteers should be hanged by 
the nearest tree. That should apply to 
these potential murderers of pfoOple 
such as adulterators of dru~s, medici-
n<'5 and foodstuffs. 

1 should like to make just one m~re 
point before I clo.ie. I hope the sche-
dule a1,o will be amended by another 
amendine Bill if it could not be done 
today. There are sO many amend-
mpnt~ needed to the parent Act which 
have not been done. My hon. friend 
Shri Prabhat Kar has said that there 
Is. not.hing pure that could be obtain-
ed, not even air bel:ause it is conta· 
annated by various nuclear blasts and 

bomb expiolliOlll in recent years, Then 
there iii a story which I read in the 
papers sometime ago. A person want-
ed to commit suicide by taking poison 
and he took a battle which was label-
led, which was misbranded that it was 
a particular poison. He did not die, 
When it was analysed later on it was 
found that the poison itself was nat 
pure; it was adulterated and so he 
tortunately survived. So, it is Wliver-
sal now adulteration' of air, food, 
water, dru&s, medicines and almost 
everything else. This widespread, 
pernicious and homicidal tendency 
should be nipped in the bud by pres-
cribing stringent remedies and not 
by a fine of Rs. 500 which an adul-
terator can easily pay and make it 
up in a week or a month. It is no reo 
medy for the wsease which is eating 
into the vitals of our society and is 
really killing people. Perhaps we do 
not know the actual figures; they may 
not come to the statistical organisa-
tion, as to how many people are be-
ing killed by these misbranded, adul-
teratej and spurious drugs. 

There was a case in Parliament last 
time. I do not know what it was due 
to. The Doctor was given a clean bill 
of health, a clearance certificate. But 
within an hour of a penicillin injec-
tion by him, Shri Tripathi died. I do 
not want to go into that because I was 
not a Member at that time. There 
W3S a very elaborate report at that 
tlml·. Within half art hour of peni-
CIllin being administered, he collapsed 
and died. I am referring to Shl'i 
Bishambar Dayal Tripathi; I had 
known him fol' twenty years. It wa .• 
a personaT loss to me. We do not 
know whether that was also due to 
some sort of adulteration or spur-
ious drug. 

One more last point and I have 
done. I have got three or four amend-
ments in my name. One is with re-
gard to the change of the word from 
'vermins' to 'vermin', It is amazing 
that in. llI40 when the Dru/l' Act. was 
~assed by the Central Legislative As-
sembly ....... . 
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Mr. Deputy-Speaker: He can speak 
on his amendments later on. 

Shri Barl Vishnu Kamath: All right, 
Sir. At this stage 'of the first reading, 
I would once again say that penalties 
have been sought to be lightened. I 
would ask why the standard still re-
mains with reference to the British 
pharmacopoeia and why we cannot 
move in the matter of amending ~he 
schedule. I shall only raise these two 
or three points at this stage. 

Shrimati Yashoda Redeli: Sir, first I 
would like to congratulate the Health 
Ministry for having brought these 
amendments forward. It is just one 
more step in controlling adulteration 
in food, in drugs and now in cos-
metics. Just as food and drugs, cos-
metics have also become important 
today. It has bccome so important 
that there are some people who would 
forego a cup of coffee or a meal to buy 
a tin of powder or a tube of lipstick. 
Members may laugh because a lady 
says this but it is a fact ... (Inter-
ruptions) . 

Shri Bari Vishnu Kamath: No, no. 
We appreciate that. 

Shrlmati Yashoda Reddy: It is a 
fact today that we have got very 
wrong ideas of health and beauty. No 
doubt a woman should try to look 
beautiful but certainly not at the 
expense of health. Some Member 
said that from the days of Kalidasa 
wamen tried to look beautiful. There 
is nothing wrong in it; one should. 
But I object to it and say that it 
should not be at the expense of health. 
I congratulate the Government for 
it has taken cognisance of the fact 
that because of the craze for these 
cosmetics people are going in for 
cheap stuffs which are available at 
ali places. One hon. Member said 
that cosmetics had not gone to the 
village. But even the village women, 
though they may not be educated, if 
a gentleman from the village is going 
to the town and asks what the woman 
there wants, the first thing she would 
ask would be a tin of powder' and 
then this,' that and the other ~hings. 

It is not that I object to that. But it 
has become such a bane on health and 
one doctor said that when the women 
patients came for examination, it was 
not possible to find out their real 
health with so much of lipstick and 
so much of rose powder and so on. 
The real pallor of the skin is not 
known. Unhealthy skin is hidden. 
This has been said by one doctor in 
Rajya Sabha, a colleague of mine. 
But what happens? By using these 
cheap cosmetics the face or the skin 
·becomes so spoiled that you cannot 
stop using it. Unless you stop it you 
cannot show your face for improve-
ment. They have became SO inter-
dependent. I congratulate the Gov-
ernment that today they have taken 
the first step of trying to control this. 
But this is not all. As Shri Chaudhuri 
has said in clauses 6 and 13 Govern-
ment have taken some precautions 
t hat drugs should not be sold in mis-
hranded containers. They have taken 
care to see that real or genuine stuff 
should be therc. They have said that 
substitute things should not be put in 
tins which appear to be genuine. But 
the Government have failed to pay 
greater attention to the contents 
themselves. What arc the contents 
which go into the preparation of these 
substitutes and under what conditions? 
If they have looked into these things 
also, they would take care to see 
tha t wrong things are not sold in 
genuine bottles. Shri Chaudhuri has 
pointed that you have not taken cog-
nisance of that. 

I would like to oppose one thing 
that was pointed out here. Shri Tridib 
Kumar Chaudhul'i said that the Gov-
ernment is taking a special interest or 
that the Government have been moved 
in this maller by certain firms, etc. 
I do not agree with that remark. 
do not discredit the Government. 
Government's intentions have been 
very honest and I am sure that they 
have not been trying to help any 
particular private firm or private in-
stitution. 

As has been pointed out, no Gov-
e:nment worth its name should supply 
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to the people food and drugs which 
are adulterated. We have found that 
in spite of all our Acts regarding food 
adulteration and drug adulteration, so 
much of aduUeration is going on. I 
.10 not know where the mechanism of 
Government is wrong. Certainly 
something must be wrong somewhere, 
when we see the amount of adultera-
tion that is going on in food and 
drugs. 

Even the other day, the hon. Health 
Minister answered a question about 
the adulteration of mustard oil with 
some other thing and said that such 
adulteration had caused a mysterious 
disease. They are not able to find 
out what is the cause-whether the 
disease wa~ due to insecticides or 
some adulteration. In spite of all the 
mechanism, in spite of all our Acts 
of Parliament, you are not able to 
control the adulteration. 

Even now, by the mere introduc-
tion of this measure on cosmetics and 
drugs you cannot have a more effec-
ti vc can tro!. You can ha ve a better 
and more effective control only if you 
have better methods of checking at 
the very level where these things are 
produced. namely, the production cen-
tres themselves. Otherwise, I think 
you will not be able to do much. 

I would like to add one thing. A, 
one of my hon. friends here said, the 
culprits should be d'ealt with more 
severely than now. When a murder 
is committed, the offender is hanged. 
In fact, a murder in many ways is far 
more superior and merciful. One com-
mits murder and the life ends im-
mediately. But here, whether it is 
adulteration of food or drugs or cos-
metics, the victim suffers and under-
goes a lingering, painful death fo!' 
years and years. What do you do" 
You have suggested a fine of Rs. 500 
or-it is not 'and'-imprisonment for 
a term of years. In the case of mur-
der, the person commits the murder 
on the spur of the moment, rightly 
or wrongly, when his mental balance 
is not correct. Then the punishment 
is inflicted on him .. ~ut here, in the 

case Of adulteration of cosmetics, etc .. 
it is a case of cold-blooded infliction, 
and just to make money, to exploit 
the poor, uneducated people-and 
most of our people are economically 
backward-just to exploit human na-
ture, it is resorted to. So, I say 
that the fine is very little. A fine of 
Rs. 500 is not enough. When a fellow 
makes thousands or lakhs of rupees, 
he can pay a fine of Rs. 500 with closed 
eyes. So, remove that fine and make 
imprisonment more rigorous and com-
pulsory. The imprisonment should not 
be for one or twb years but certainly 
it must be for not less than ten years. 
Cancel the punishment with fine. 

This is a thing where prevention is 
better than cure. You must prevent 
the offending person from making 
money through these methods. Take, 
for instance, the health of the people 
of this country. We have to see that 
the food or the drugs or the cosme-
tics that are supplied are pUTe_ 
Adulteration is a very dangerous ten-
dency and it must go. 

With theie wOl'da, I welcome this 
measure. 

Shri Khadilk.ar: Yesterday, the 
House devoted some time to the men-
tal. intellectual or spiritual health 
of our people. Today, we are devot-
~ng more time for looking after the 
physical hl'alth of our nation. But, 
unfortunately, the Bill that has been 
brought forward as an amending mea-
surl' is a very halting one. I cannot 
understand, when so many cases of 
adulteration of food and distribution 
and sale of spurious drugs and other 
things are coming up, why only a 
Bill to amend the existing Act, espe-
cially with regard to the cosmetics, 
i~ brought forward. So far as cos-
metics are concerned, women. by na-
ture from very ancient times, are 
more Or less in the habit of putting on 
false appearances. It has become 
their second-nature almost. 

Shri Prabhat J[ar: Why do you say 
false appearances? It is used to look 
beautiful. 
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Shri KbI!4lI~ar: Untortunately, hon. 
friencis J.ijte Shri Prabhat Kl\l" and 
others, when they see painted faces, 
consider those persons as beautifuL 
That is the degeneration of our 
society. Unfortunately, a face which 
is painted or decorated is considered 
beautiful. (Interruptions). 

Shri Prabbat Kar: It is there from 
the days of Lord Krishna. That was 
what they said. 

Shrj Kbadilkar: You should have 
come forward with a comprehensive 
measure. But you have only come 
forward with a very limitej purpose. 
That is my first submission. The time 
has come when the Government should 
have brought forward a very compre-
hensive measure, covering food adul-
teration, drug adulteration, etc., and 
the selling of food and drugs. which 
are harmful to thp people, along with 
cosmetics. 

So far as cosmetics trade is con-
cerned, I entirely agree that it is 
flourishing. Beqause of the films, cer-
tain actors and actresses have become 
more or less heroe, and heroines to 
those who go and visit the talkies and 
other houses of entertainment. If you 
happ<'n to go to any cin~a house. 
an advertisement about cosmetic, 
would be the first b<lcause it sells 
and it give'S an additional income and 
it gives an additional incoml' to a 
well-known cinema aetress if she 
poses hereself in an advertisement 
also. 

Shri Hari Vishnu Kamath: It is a 
racket. 

Shri Khadilkar: It is a racket. I am 
c~ming to that. I was going to say 
that. Tht:refore my submission is, in-
stead of trying to deal with it with a 
very limited purpose or objective, you 
ought to have come forward with a 
comprehensive measure which is called 
for. This is my first point. 

My s~d point i& this. ~o doubt 
we have found the cosmetics ham).-
ful-whether it is lip-stick or rouge 

or nail polish; and so many other 
things are there. do not know all 
those things. Only some cases have 
come to' light. 

Far the enlightenment of my hon. 
friend Shri Prabhat Kar, I would 
point out that I was reading some-
thing about the Soviet Union the 
other day. Now, travel has been per-
mitted. There are no advertisements. 
Those ladles whO' go outside the coun-
try or those gentlemen who go O'ut-
side the country bring in from the 
western and so-called free world cos-
metICS, and it has become a rage with 
the younger generation to use cos-
metics and if possible to prepare them 
at home. This is the society which is 
imitating the west in a wrong man-
ner. Otherwise they do not imitate. 
They have got their own standards. 
Whv I am quoting this is because, it 
Is u' sort of weakness m society, parti-
cularly for women and also the men 
bel'ause the man feels more attracted 
or attractive. This is what is happen-
mg. 

would suggest that so far as this 
I11l'(l::iurl' IS concerned. it is not going 
to deal with the problem as it should 
b(' dealt with. First of all, the drugs 
do not includ" if I remember rightly, 
the manufacture of ayurvedie or unani 
pn:p:'Hation~ Tht'l'(' also, there are so 
muny spurious drugs which are m·anu-
factured, You must realise that. That 
IS a mol'l' tlourishing industry because 
yall have given some protectIOn and 
because it is a sort of our own ancient 
system. Therefore, you must include 
the ayul'vedic and unalli preparations 
also in this measure. 

As I said, adulteration has become 
another industry in this country. 
There 1S adulteration of children's 
foods and adulteration of edible oils 
with mineral oils. The hon. lady 
Member mentioned one thing. It was 
formerly also mentioned here once. 
The other day, the han. Minister of 
Health said that if mustard oil is 
mixed with minera~, oU or so.m~tbini, 
it l~acis to para11&& What happeIlJ? 
1(ou do not· ~ to fAA ~~ oC ~ 
manufacturer. After all, ultimately. 
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the poor retailer will be fined a little. 
There is no machinery, first of all, to 
test the quality or the standards. Have 
you set up a machinery for testing 
the standard of medlcines or tinned 
foods? That is the first step which is 
nt'cessary. The second is, there should 
b.. a machinery for supervision, at 
least in every municipal area or every 
factory centre, not after distribution 
but before distribution. Last year I 
pleaded here and the Minister as-
"ured me that the quality of every 
drug that will be sold would be pro-
perly tested. I know from my ex-
perience that poor people are cheated. 
For sulpha drug, chalk powder manu-
factured into some sort of pill and 
coloul'f'd is supplied. When quinine 
wa, very expensive, ordinary distilled 
water was sold and doctors used to 
make money by charging Rs. 3 to Rs. 
5 pcr injection, but the patient would 
not get any r<-Iief or ('ure. This is the 
state of affairs. 

15 hrs. 

Th" H,'alth Ministry is supposed to 
look aft<-r the' health of the nation, 
but it (,L~es forward with a Bill of a 
\'cry limited nature. because the lip-
stich afTl'ct, In son,f' measure the 
health of women who u,;(' it. ... 

Shl'i Sham l.a1 Sarar <Jammu and 
Kashmir): Men also an' affeeled. 

Shll Khadilkar: M"n a)50 an' a/fact-
e,d, b'lt they do not use it. This is a 
wrung approach to th,· whr,le prohlem. 
A radical, dynamic and comprehen-
sive approach is called for. The Fin-
ance Minister was qu(}ted that he 
would like to hang somebody. But 1 
know it for certain-I do not want to 
go into details-that the intermedia-
ries nf'cessary for manufacturing cos-
mellics are provided by the Ministries 
of Commerce and Finance. I am 
going to prove it in this House. What 
is the use of tall talk when it comes 
to preaching morality and not practis-
ing it when you have got power in 
your hand? I do not like this. 

Yo~. (0 I!tep tiy step. You want to 
improve the health of' the nation' and 

you want to prevent wha' is haImtuI •. 
Bu' Y0l.l are pre'l(~iDg with all sorts, 
of bad effects, NIIulting in the 
growth of anti-8IXlial elements. 'l;a,ke 
prohibition, for ~taJ;lce. You cllIUWt 
enforce morality by half-hearted 
action. You c-=ot have freedom in 
one part of the COl,I,D.try to drink and 
prohibit it in another part. You can-
not have freed'om in the services to. 
drink and not for the ordinary people. 
This is a wrong appr~h to the whole 
problem. The main problem is one of 
taking concrete steps to improved the 
quality, test the standard and have a 
machinery to supervise its distribu-
tion and sale and last but not least 
in some measure control the compo-
nents also. All these things must be 
looked into. 

People here say, "I congratulate the 
Health Minister". This has become a 
formality. I cannot congratulate the 
Health Minister, because you have 
failed to apply your mind in this re-
gard. I think it is a crime and on 
that cr;me, some people are making 
tons of money. I know some of the 
pharmal'eutical firms. Because they 
cannot manufacture sythetic d·rugs, 
some foreign formulas are taken and a 
little change is  made. A little lndia-
nisation is made in the name with the 
hclp of the doctors. The whole profes-
sion of doct.ors has bePll commercia-
liscd. You go to one doctor, he will 
prescrihe th" same drug. You go to 
anothl'l" doctor and Ill' wilJ also pre-
stribt, the same drug. Ultimately 
c!octo"S be('om,· sf'lling agents of the 
big manufacturing concerns. This is 
the state of aITalrs of the pharmaceuti-
cal industry in this country. How can 
you dral with this problem in this 
limited manner? 

Therefore, I would plead that the 
timp has come; it is not too late. It 
has not penetrated into the vi11ages, 
particularly cosmetics. Here in Delhi 
we arc getting very cheap milk. But 
if you go to the South, we pay Rs 
1-4-0 for a seer, whereas we get here 
milk for 10 annas. Have you realised 
what harm is done to the youn,er 
generations if the milk is adulterated 
there? You come forward with 1I\ICh, 
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a Bill. With this Bill, can you deal 
with this problem? Some bureaucrat 
·probably thought that this is good and 
it will have some effect. They thought 
they have done their job and at least 
·their conscience will be quiet for the 
time being. I am not looking at this 
problem frOm this angle. 

I do not want to support the sug-
·gestion made by my hon. friend, Shri 
·Tridib Kumar ChoudTIuri, because if 
·you send the present Bill to the Select 
Committee, what changes can you 
suggest? I want a comprehensive 
measure dealing with the drugs, food, 
cosmetics, etc. in all its aspects-
machinery for testing, laying down 
standard and enforcement machinery, 
which is equal!y important, particu-
larly at the port level. 

I may tel! you one instance. There 
was a case of adulteration of food in 
Kerala because of contamination with 
some other powder. 

Shri Hari Vishnu Kamath: Folidol. 

Shri Khadilkar: I was visting Bom-
bay and Madras as a member of some 
committee. Are your health services 
of such high standard that when 
foreign materials CC7llle in, they arc 
being inspected and rejected proper-
ly? Have we got that incorruptible 
machinery everywhere at the ports? 
We have nonc. The port health 
authorities can be bought over easily. 
I know SO many insta nces. There-
fore, I would urge that more stringent 
measures arc necessary at the port 
level, from where these things come. 

We talk so much about our planned 
.·development, food and other things. 
Food is a necessity and we get it from 
other countries. There.is nO harm in 
that for the time being. during the 
time of crisis. But why can't you 
have a blanket ban on alJ cosmetics 
.and foreign drugs which are not ab-
.solutely curative? I know from my 
own knowledge that except for four 
.or five drugs such as antibiotics, all 
.-Qther drugs are not curative; they are 

more or less palliative. There is a 
certain amount of psychological relief, 
because we have become drug-addicts. 
We use drugs simply because the wo-
man in the family feels that the child 
will go to bed properly or she herself 
will get a little more invigoration 
during her period of pregnancy 
through the drugs. It is purely psy-
chological. So, unless it is prescribed 
that it is a life-saving thing, I would 
urge a complete ban on drugs which 
are not curative. 

Lastly, I would like to say a few 
words about the punishment. As some 
Members ·have said, our experience is, 
usually some fine is imposed. I fcel 
that these manufacturers of adulte-
rated food or drugs-I would call them 
merchants of death-must be very 
severely punished. They must be sent 
at least to the prison for some term, 
so that they may be brought down in 
the public eye. If such a provision is 
not made, I do not think this is going 
to help in any way to reduce the use 
of c05metics or improve the standard 
as regards the manufacture of cosme-
ties and other things. 

Therefore, my humble submission is, 
it is a wider problem which 5hould be 
tackled very seriously. So, you should 
bring forth a measure which is all-
comprehensive, to protect the health 
of the nation. 

Shri U. M. Trivedi: Sir, Shri 
Khadilkar and some of my other 
friends have laid great emphasis on 
this punishment clause. I do not 
know whether they have been actua-
ted with a Idesire thllt everyone living 
in our country must be severely 
punished. Otherwise, they would not 
have made this suggestion. Section 27 
of the original Act, provides as fol-
lows. Whenever a drug is adulterat-
ed in any manner, then the provision 
is: 

"Whoever himself or by any 
other person on his behalf manu-
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factures for sale, sells, 
exhibits for sale or 
. any drug,-

stocks or 
distributes 

(a) deemed to be misbranded 
under clause (a), clause (b), 
clause (c), clause (d), clause 
(f) or claUse (g) of section 
17 shall be punishable with 
imprisonment for a term 
which shall not be less than 
one year ...... " 

Where it is a case of adulteration of 
a drug, where it is a case of mis-
branding of a drug, where the offence 
IS for sale, stocking or exhibition of 
a drug, then the punishment provid-
ed is imprisonment. It is provided: 

" ...... which shall not be less 
than one year but which may ex-
tpnd to three years and shall also 
be liable to fine;" 

do not think a more deterrent sen-
tence can be lJrovided. Adulteration 
of a drug is quite a distinct affair as 
compared to mishranding of a cos-
metic. I do not know whether cos-
me! ies are drunk or eaten. I have not 
heard about cosmetics being eaten or 
drunk. The only suggestion that has 
been made in the Statement of Ob-
jects and Reasons is that the use of 
some cosmetics or direct contact with 
such cosmetics leads to' dermatitis. I 
am not &ne for the encouragement of 
these cosmetics. Some of my han. 
friends said that the use of these cos-
metics is increasing in the villages. It 
may be so in Bengal where poverty 
is very great. But in the whole of my 
State I do not think I have come 
across the use of any cosmetic by any 
woman. I come from a village, I live 
in a village and I am elected by vil-
lagers. My contact is entirely with 
villagers numbering 8,55,000. I do not 
know of even a single woman using 
cosmetics. 

Shrl Sham Lal Saraf: Not even 
.soap'! 

Shrl U. M. Trivedi: Soap is not in-
cluded here' that is the beautiful part 
. <of it. ' 

Shri Sham Lal Saraf: That 
come under the rules . 

would 

Shri U. M. Trivedi: Soap is exemp-
ted. Soap is purposely exempted 
under this. So my suggestion is this, 
that even though we might wax elo-
Quent upon this point and say that 
the sentence must be very heavy, 
there ought not to be, in my opinIOn. 
a sen tencc even of a heavy tine of. 
Rs. 500. 

What are cosmetics? For whom 
are cosmetics meant? If co.~metics 

were an essential commodity. its im-
port would have been allowed. On the 
contrary, we are closing down all our 
doors for import of cosmetics. We 
are not here to encourage cosmetics. 
We do not want it. If there is any-
thing, these are things which lead to 
glamourous appearance and show by 
women which is not very desirable in 
our country at this stage. Therefore, 
unless and until a particular result 
is proved by the use of a particular 
cosmetics the maker of such a cos-
metic should not be in any manner 
penalised. Those who want to use 
('osmetics may use them. Who says 
they should use them? If they develop 
dermatitis, let them have it. What 
harm is there? I for one will not 
suggest that a bigger punishment than 
what has been provided in the law 
must be provided at this stage. 

Now I come to the criticism on the 
whole drafting of this Bill. The 
Draft.smen were alleged to be better 
in those days, in 1940, than what they 
~re to'day. But I find the very fun-
damental of drafting missing from 
this. The definition clause is very 
mea~re. The word 'misbranded' is 
not defined. At the same time, after 
having not defined it, two particular 
sections are taken to define the word 
'misbranded'. Why two sections are 
necessary to define the word "mis-

bnmded' passes my comprehension. I 
have never come across any law 

where a word is given two different 
meanings in two different sections in 
the same Act. Anybody who knows 
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interpretation of law, whlft a defini-
t~on is, how a preamble is written, 
how a law is made, will come and 
tell you that this is not the method of 
draftin8 a law. Therefore, when this 
law was being amended, the Ministry 
ought to have seen to it that these 
drawbacks were taken out of this. In 
section 9 it is said: 

"For the purposes of this Chap-
ter a drug sha II be deemed to be 
misbranded- . 

(a) if it is an imitation of, or 
substitute for, or resembles 
In a mann!:r likely to deceive, 
another drug, or bears upon 
it or upon its label or con-
tainer the name of another 
drug. unless it is plainly and 
conspicuously marked sO as 
to reveal its true character 
and its lack of identity with 
such other drug; or 

(b) if it purports to be the pro-
duct of a place or country of 
which it is not truly a pro-
duct; or 

(c) if it is imported under a name 
whiCh belongs to another 
drug; or 

(d) if it is so coloured, coated. 
powdered or polishsd that 
damage is concealed. or if 11 
Is madE' to appear of better 
0,' greater thE'rapcutic value' 
than it really is; or .... " 

50 it is said here: 

"For the purposes of this Chap-
ter ...... n. 

Then in section 17 it is said: 

"For the purposes of this Chap-
ter a drug shall be deemed to be 
misbranded-

(a) if it is an imitation of, or 
substitute fbr, or resembles 
in a ~e.r like,ly .to dtlc~ve, 
anot~er, drug, oJ: b.eaJ's. Ullon 
it or upon its label or con-

tainer the name of another 
drug ...... ". 

The same definition is given ·over and 
over again. There is the repetition 
of the same thing. What purpose is 
served by this. Sir, it passes my com-
prehension. Why do you not define 
the word 'misbranded' in the very 
beginning itself'! 

The other thing is. in making this 
amendment of the words 'standard 
quality'. in one case 'standard qua-
lity' is defined and in another case 
when you use the word 'cosmetics' 
you want to leave the door open as 
wide as possible for prc;>secutions to 
be indulged in. Nobody will know 
what will be the prescribed rules. 
How is a man who wants to manu-
facture any cosmetic for the purpose 
of trade or commerce to know what 
w ill be th.. limitmions upon him? 
There is 110 schedult: given. In the 
caSe of drugs you have a schedule. 
You say Ihat a drug must conform 
to a parlicular specification laid 
down in the schedule. In the case 01 
cosmetics you will prescribe Ihe rules, 
and that presl'ription will change 
frum day to day, from month to 
mon1h, from year to y,ear. from Sec-
retary 10 Seeretary and from Minis-
ter (0 Minisler, Wc do nai know on 
whose advice you will act while pres-
cribing thes.e ruJe:<. 

Therefore. Sir, this is a vague law. 
It creates vngueness and anomalous 
positions. They must be cut down at 
their very roots. They should no~ 

open out doors for the sake of merelv 
prosecuting people. There may b~ 
Vt'fY bona fide persom. Youngsters, 
sometimes. roming out as graduates 
and not finding any means of employ-
ment may indulge in the manufacture 
nf these things and may try to market 
those commo:lities. They may be 
taken unawares and they may fall 
into the hands of your police who 
may launch p~osecutions a~ain3t them 
tQ the great detriment of. thtl nation. 
The very Initiative of those )'o~~­
sters might be killed like that. 
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Then, Shri Kamath was very right 
when he pointed out that the proviso 
to section 10 of the parent Act should 
be there. It says: 

"Provided that nothing in this 
section shall apply to the import, 
subject to prescribed conditions, 
of small quantities of any drug 
for the purpose of examination, 
test or analysis or for personal 
use." 

Why is it that this prO"i!o has not 
been incorporated so far as cosmetics 
are concerned'~ I caanot understand. 
We will learn by methods which 
others are employing. Thmgs are 
changing. As our Communist friend 
says. every woman wants to use a 
-cosmetic. 

Shri Warior (Trichur): Every man 
wants for him~elf and for every 
woman. 

Shri U. M. Trivedi: I thought he 
was r,,{prring to every woman. I am 
a man, I 10 not use any cosmetic. 

Shri Warior: There are more cos-
metics in the barber shops than in 
other places. 

Shri U. M. Trivedi: I do not know. 
I do not go b a barb ... shop. my bar-
bel' comes to my piaee. My point is, 
this proviso is very essential. Why 
was it considered necessary in a Drug 
Act·! Suppose a man wants for hi~ 

personal use a particular type of drug. 
It might be costly and yet he might 
be able to import it with the help of 
the Government. or through some 
()ther method he may be allowed to 
import it. Or, there may be some 
woman who wants a particular type 
·of cosmetics for her personal use; or, 
for the sake of argument, a man 
wants to use some particular type of 
'Cosmetics. Let him import it. But, 
for the sake of technical education, 
'that can be received by the analyst 
and tests carried out about the com-
ponents or ingridients of drugs. How 
can that be prevented, so far as these 

cosmetics are concerned.? On~. 

contrary, it is a thing which gives us 
a good amount of foreign 'e:ICchange. 
It sliml1d be encouTaged. When the 
world moves, we should move with 
it. It is not possible to have a cheek 
on it. When we have not "been able 
to check ~rohibition, I do not know 
how we can check the use of cosme-
tics. So, when these things are grow-
ing up when it is being imported for 
personal use, test or analysis or exa .. 
minlltion, what I suggest is that this 
proviso must be applied. I do not 
know whether the Minister will agree 
with me and make the amendmen.t at 
this stage to include the provisO. Now 
that the Minister is talking with 
somebody, he will not listen to what 
we are saying. i only want to im-
press upon him the necessity of mak-
ing this amendment. 

Another point which I would like 
to make is about the provision in 
section 15 which says: 

"No court inil'rior to that of a 
PreSidency Magistrate or a magis-
Irate of the first class shall try an 
offence punishable under section 
13." 

Now, section 13 is a very simple sec-
tion. It says: 

"Whoever contravenes any of 
the provisions of this Chapter or 
of any rule made thereunder 
shall, in addition t<J any penalty 
to which he mav be liable under 
the pravision ';f section 11, be 
punishable with imprisonment 
which may exten.d to one year, or 
with fine which may extend to 
five hundred rupees, or with both." 

So, under section 13 the punishment 
is only an imprisonment of one year or 
a fine of five hundred rupees. So, I 
do not see why the case should go to 
a Presklency Magistrate or a first 
Class Magistrate. Because, as has 
been narrated by some of my friends, 
these things are sold even in trains, 
even in fairs and meTas. So, why 
should they be dragged a long dis-
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tance to a first class magistrate who 
is probably available only in the dis-
trict headquarters? 

Mr. Deputy-Speaker: The hon. 
Member shou1d now conclude. 

Shri U. M. Trivedi: I will con-
clude my arguments. My first point 
is that there is no need whatsoever tn 
make any alteration in the penal 
clause. At the same time, there is a 
great necessity for making the pro-
viso applicable to cosmetics also. So 
far as I am concerned, I will say that 
it was not necessary to put cosmetics 
along with drugs and create more 
complications than serving the public 
at large. If necessity for such a law 
has arisen, then it is a different mai-
ter. Now a necessity for such a law 
has not arisen. If one or two women 
suffer from dermatitis, it is not neces-
sary that a law of this penal nature 
should be put on the statute book. 

Mr. Deputy-Speaker: I am calling 
the Minister to reply at 4 O'Clock. So, 
I request han. Members to be very 
brief. 

Sbrl C. K. BbattacbarYYa (Rai-
ganj ): It is not a fact, just as the 
previous speaker has stated, that only 
onc or two women have suffered from 
the use of cosmetics. I have myself 
seen very renowned artistes suffer-
ing from skin diseases in their face 
by prolonged use of cosmetics and 
running from India to Europe for 
treatment of those particular diseases, 
sometimes with success and some-
times without success. So, it is neces-
sary that there should be some check 
on the way the cosmetics are pre-
pared and allowed to be sold in this 
country. 

Another point which has been raised 
is that the use of cosmetics is not so 
prevalent in our country and these 
are not of much use in the villages. I 
have myself gone into the interiors 
of Naga Hills. Even in those inte-
riors of Naga Hills. I found cosme-
ties being sold on a large scale, al-

most .on as la~~e a scale as they are 
sold In the cItIes. I made enquiries 
as to how this could happen. I 
learnt that the women there had 
become particularly fond of those 
cosmetics and they would go to the 
urban areas, particularly to Kohima, 
to have things exchanged for cosme-
tics. So, it is not a fact that cosme-
tics are not much in usc. 

was feeling very glad when I 
found my friend, Shri T. K. Chau-
dhuri taking interest in cosmetics' 
though he has not obliged the othe; 
sex by taking one as a partner, he 
has obliged them at least in the 
matter of having a check on the cos-
metics that they use. 

Shri D. C. Sharma (Gurdaspur): He 
is a noble man. 

Shri C. K. Bhattacharyya: Yes, he 
is. Shri Khadilkar was telling us 
something about the use of cosmetJt:s 
in our country. What I would parti-
cularly try to impress upon the 
Heal th Minister is that this difficulty 
in the use Of imported cosmetics, or 
cosmetics made or prepared out of 
imported ingredients, can be avoided 
if we can revive the use of cos-
metics according to Indian tradition. 
It is not a fact that we had no cos-
metics. We had. We had almost a 
tradi tion in the use of those cosme-
tics. Shri Chaudhuri pointed out 
that the present Bill is designed on 
the names of an Amercca" Ad. If' 
that is so, then thp:" must be some 
necessity of having the Bill modi-
filed, because the cosmetics as used 
there must be different from ccsme-
tics as used in our country. Here we 
have a different tradition al-
together. The question Of traditions 
has been roaised because Shri Khadil-
kar was telling us that women were 
in the habit of going out under false 
appearance. But, if the use of cos-
metics were to be prevented on that 
ground, much of Indian poetry would 
lose its beauty and much of Indian 
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poetry would disappear, because much 
of it depends on how the cosmetics 
were used and how they are applied 
to beautify faces of a particular sex. 

Shri U. M. Trivedi: Not adulte-
rated? 

8hri C. K. Bhattacharyya: In that 
there was no chance of adulteration, 
for Kalidasa says: 

~~ i'I'~<'fl!'ri <r~~fqll.: 

<rrnr i'l'hf~IJif<:~ q't~lll'T'f'f >.OfT: 

the face was beautified with the 
pollens of Lodhra flowers. In that 
there is no chance of adulteration. 
You get things from the nature direct 
and use them directly. So, if we 
could revive our Indian tradition, if 
the hon. Minister with the help of 
the Minister of Culture can help to 
revive the Indian tradition in the 
use of cosmetics, much of the present 
difficulties would disappear. The hon. 
Minister of Culture might be helpful 
to the hon. Health Minister in this 
matter. 

In the matter of paste, instead of 
snows and creams we have 

That is how Todi Ragini is described. 

ql'1'1;: -~l{)~ -~~!ffu: 

The whole body is besmeared with 
kashmir. that is, kumkum and karpur 
mixed up together. She has bes-
meared her body with that. That is 
certainly more beautiful than all these 
cosmetics put together which are 
imported. I wish this tradition could 
be revived. 

I may go further. You may put a 
different type of paste, namely, 

~"-llf~-~ Sandal, agaru 
and kumkum mixed up would give 
you a paste that would be much 
higher in quality and much helpful 
for health. These Qre not only 
pastes for use as cosmetics but these 
are helpful for the health of the body 
also. 

8hri D. C. Sharma: What about 
Gurudev? I do not think he has 
praised cosmetics anywhere. 

Shri C. K. Bhattacharyya: I believe, 
Shri D. C. Sharma was referring to· 
Rabindranath Tagore. I wish he 
could read Tagore's compositions on 
these particular lines: 

how he had narrated his f~lings 

about the Jines that the poets have 
written. 

Shri U. M. Trivedi: Shri Sharma 
does not know Sanskrit. 

Shri Warior: Turmeric also is used. 

8hri C. K. Bhattacharyya: My han. 
friend, Shri Warior, goes to turmeriC. 
That just suits the taste that he has 
cultured for himself in the way that 
he has developed his own philosophy. 
But my philosophy does not lead me 
to turmeric in order to  find out cos-
metics. My philosophy leads me tl) 
other things, like, 

'fT~T<:-~<:-f~~~T or 

~~-q1f~-"'~1f 

My philosophy w~uld lead to these 
ingredients. His philosophy would' 
lead to turmeric. 

Shri Hari Vishnu Kamath: He is a· 
warrior I 

Shri C. K. Bhattacharya: So far 
as beauty culture is concerned, beauty 
culture depends not only on the use of 
cosmetics but it depen!2s on some-
thing else. The poet definitely nar-
rated that beauty culture would 
depend on the entire spiritual ex-
cellence shining through the face, not 
besmearing the face with particular 
type of cosmetics. That I would 
suggest to the persons who are in-
terested in cosmetics so that their 
beauty might shine through their 
face, the beauty that lies within and 
not the beauty as prepared or as ex-
tolled with the help of extraneous. 
elements. 
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'" .. (wror"R) : ~~Jj~Tn. 
',n m.t i!'if ~ ffr JGr ~mc filOf 
~r ~ ~ ~fif;ol W <tT ~r ~ml) ~. 

• Ifi'r~ ~r ~ ~lfi! ~rcr)~' 

~ ~ ~i ~ ~ 1ft 1I'~ mqfu' 

lift lifT ~r ~ I ~r~ll~ ~'lTr< ~r 

~~ ~l!' it ~r W ~ I ~ft lfflt 1fT 

lIfI'~r"'r t. orr fsrflrfcCf <r.nf~ l';. 
~ ~ ~ ~. ~ it ~ ~r~f~ Of;T 
~r.r ~~ ~ I flrf1:\fur ~ iTftrn -q: 
~~r ~rtI' ql'ft ~ <'I'l"Of ~~ ~T 9' ",. 
,.rn ~T iIT@f it J:I'~ ~~ "fll'r,.,q 
qr;fr f1:l"fT P '3'1' 1{Q: OlI'r q~'1' 'F 

~ ~r"fT <n ~ I ;;fr ~HfllfC'l''' ~, 

ii wn:: 'f"fif'If'T ~) ~i'H If,r Cf~~ ~ I 
*if 'lfi 'AT" q 9' If,~ a;~r iJ ~'fi 'f"fT"l 
~ -q: fif...rr '1 rlf,fI'r l!''l -q: .{ lTT" '1p~1'r 
If,r '3'QIi i'T "'f'l':rr 'Q'T ~ ~h >;I'pr .fr 
~i:'I' <:~ ~ I S:'1''I'i) ~ ~Cf"f fP-l'l1r 1fr 'ff,,'fi 
~r 1fr s:,,-tIlR If,Ut ~ ~' >;1')" "'~ 

~' I ~~ ~rf J;fI"Cfq If,r CfHf ifF,T ~ I 
~m~ 'fiT ~T tll!<ti! If,r.'r ~ f;;n; 
1I'i'l: fGf"f 5TT'1'1' If,) ~~ it ""Iii "ITl1T 
~ ~. l1il' lf1;T ~II' -q: ilit o;rPIT ~. I 

mlt ~r '1r@f iifi'l'r ~<:T ~ "fR ;for 'fliT 

Cf~@': ~ l1'i\' CfTi'f ~ #f'" n 'T .q: ilfil' 
!R'rt: ~ I ~r'l ~ s:~ fOTlifr g~r t\' 

"The question or regulating the 
manufacture of cosmeti('s was 
discussed at the last meeting of 
the Central Council of Health 
held at Jaipur in October, 1960," 

H. ~ 0 iht~<: q ~) t:!;lf, If,r-'lii''' gt: 
vft ~~i:'I'  If,rif~i:'I' 'iiAi ~(o1Il' ifi'r, "3"it 1fT 
«.~ f'filiT @fr. orT ~"l!:~~ qr" 

flI;qr IIl'T, ~) !R'1Ii:'I' if ~ ~ f;;n; 
IA'T1f ~ filOf "'IT ~ ~. ~m If,~ /fliT ~ I 

~it <:or~~~ ~ ~ 0 If,) ~«rr ~ orTf'" 

.~ Wfil. ~ :-

''The Council is of opinion that 
in order to safeguard the health 

of the people suitable control 
should be exercised over the 
quality of 'toild preparations in-
cluding cosmetics, The 'ptactica-
bility of such control being exer-
cised by an amendment Of the 
Drugs Act should be examined." 

~" 'Sft i!'ifIl@f m~ ;'t Of;6T ~ flf, 

~fI'~ If~ 'fiT ;;ft t3l'~~ ~ t 

t ~r Wl"f ~ ;;rr;f i!'if ~THH ;'t J;fIjf 

~ >r~~ ;r~t rlf,liT ~ I if1ii ilfiT fir,liT ~, 
l1'i\' -4. ~ If,il' ~i'fT ~ l1'i\' rJJ'fi'!f~ 

~~ >r~ ~.-

"The Central Council of Health 
having given careful thought to 
the present position with regard 
to the manufacture of all typc; 
of medicines. is unanimously of 
the opinion that time has arrived 
for measures being taken for the 
regulation and control of the 
manufacture, distribution and 
sale of all kinds of drugs, inclu-
ding ayurvedic, unani, homoeo-
pathic, etc, 

The Council considers that a 
beginning should be made im-
mediately for the standardi~a(ion 
of the drugs through the prl'par3-
tion of separate Phal'macopocias 
for these drugs, Until such time 
as adequate standards can be laid 
down and regulatory provisions 
evolved accordingly, the Council 
recommends that as preliminary 
steps, the following measures 
may be adopted:-

(1) the manufacture 
carried out under 
conditions; 

should be 
hygiE:nic 

(2) the raw materials used for 
the preparation of the medi-
cines should be properly in-
dentifled and tested; 

(3) the formula or the list of 
ingredients should be dis-
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played on the label of every 
container. 

The above may be achieved 
by suitable amendments of the 
Drugs Act, 1940." 

Jl;jf t!;/fG ~ n;ifgifc 'fil or <'(T 'fiW 
~ <mrllfrnr ~ 3;'R ;;ft ~tcr ~ 
q~~~, eIIT-l ii· ~ 'I;fT'l tI"'F ~ 

Cfi~~~~I~'fi~~: 

"Some amendment ~hould be 
made and the quality of toilet 
preparations including cosme-
tIcs ... " 

~~,f; 3;H 'Il'"t"l" !?}ir ~iPl ~'n: 

.if qf~q: '3"ffl1 iff :;rr;wr;: "if fif'f;;fr ~~, 
~i.fit ~ 'lift 'O~ fiR" "if "fm lflIT ~: 

ml: ;r!ri.fir 'f~ 'fir<:VT ~, ~B ;f;f\. l'l!?:!?:-~ 
Cf~ off WIT 'fir I i"';'fi l'lr.RI<r 

~G"fl:r.r 'fi~ ~ fifi wif ~ :;r~ 'fiT~·fif­
G"n:r ~. ~T 'fi"~if ifr <mf forflf1f f; I 
<tiff'" '3""fi.fit ~t~  ~r~ q;,<:"€ffifiIT~r 

{; 'fi.irtf~"f 'fif mt:l0fT 'fi~ 'l"?"f 'lIT 

~r, ~~ ~ '3"if'lit ~« i.fi>'fI·cffl;r ~ 

;,rqrif ~ f"ft!;, ~ll: l"1;ifgifc '1l~ lflIT ~ I 
'iff'fi ~t~ 'fimrrifm 'I;fq.:f l'lTii 'fiT 

;m ~"f"i'flrt i.fi"l:~ if, '!;fR ""f,f; 
:a-fl'lif q~ ifiro;rf.'fim f~ or<ff 
:a-i.fi<f ~, ~"f <mrff :;rg :;r~ OlfT'lTf"l:ll'f 

;f; fF."<if if,~" "{en 'fi'~ ~ f "I"r( ~"f<ir lf~r 
l.'fPlT lflIT ~, ~r ~ 'foT ifriff~; I lfF. fq;:r 
~l;jf n;ifgii'c 'fif 'ift fsr~lif."f ~, ~~ 
f'l"/!4" omlf ~. I <fil: f>fl"1;"if"l" ~11 lfi.fil"{ 

~:-

"An Act to regulate the im-
port, manufacture, distribution 
and sale of drugs." 

~ Jl;jf !.fir lfifOflt ;f~ ~r 

"if 'Hr If'f'n: R~ ~ ~ :-

"Any substance used in the 

1153 (Ai) LSD-8. 

composition Of medicine; a subst-
ance used to stupefy or poison." 

~ 'fimllfrnr ~ ~~. I ~ ... 

~ if,'f~ilfffil" ~ qnf ~., 6"T ~ 

;fr;;r ~~~ i!1 ~ f<~~ ~'~r ~ I 
'firnllfffil" 'fiT lfrfOflt ~ <:1<:~ {; fw 
lflIT ~ :-

"Purporting to improve beauty, 
especially that of the complexion." 

,\If,t,. !.fit H~r;;r !.fi~;r ~ 'ift 

~·~'!;fR~l;jf"if~f'fiof;~ l;;fr!~ 

Jl;jf t!;/fG ~ ~ "if !.fi~ lflIT ~, 

~;f; fCfI!4" 'ifr if,'~ 'f;(~il~~ !.fiT ~ 

t-.;/fG ~ '!;f·(flTif <'(TOfT ~ !.fi~ ~ 

'i!f~sr~:~ !.fir ~ ~w ~ I ~m 

'foT~llfffir !.fif iqfr.fr~ R'IT gm ~, 

S:l'I"ij' rt~r mm ~ I ~ ~ lfiif"{ fcro 

9m~ :-

"'cosmetic' means any article 
intended to be rubbed, poured, 
sprinkled or sprayed on, or in-
troduced into, or otherwise app-
lied to, the human body or any 
part thereof for cleansing, beau-
tifying, promoting ...... 

s:~if il" ;fill ~l'I"~}n ~ I 

~~l'I" ~r ;;r~ 'l;ff11 ~if "{#<I":I ~ crT 
~M <f.'r 'flff n:'tl'l"",,!¥ 'fici ~ I iflll 
<f.'r n:~..,~g 'f.'~<f. <rl'!fr f;"<i.:rT 'fifij"Il~ 

'f;( l'I"flIH ~, f.1'1fR'fi ~, G'mg ~, ~r 

~, ~,. <f.'t '!;flll·:f ~"fq mf1!"f 'fiT R~ 

~ I ;;ir ~q n;'fC 'f.'T fsrn;"iR"~, ~oIJ~r 

lffG ~f ~11Tl; ~r ~ii !.fi("fll-wrn 'l;ff"J 

;rift ~. I fUJ"ij" (f~ it iIT4" 'foT '!;fir<: 'fiif 
-nii.fi"5A" !.fiV'fT ~ m, '3ij"~r 'fil" ~'l" 

<'n:l'l: iT if> 'I: ~ilT ~ 

" 'Horse' includes elephan!s, 
monkeys and ali these things," 

~m ~ ij' 'l;ff11~ n;f"'~ 

~ <~ ~: I If~ 'fiI' iqft;fr~... ~ ~ 



12333 Drugs JUNE 21, 1962 (Amendment) Bill 12334 

[o.fr;q-n 

~~ ~ ~ ~"" ;ril' q;~ lffti if <'fPrT 
'til' flI-.rnr ~ I ~lI'§lI ;;fT ~, ~t 

f~m if m-rnf 'tir f.rnT;ft ;rr;:rr tnrr 
~ I mq';f ~~r ~~ ~if,,¥ f'tillT 
~ I f:;r~ <n:~ ~ mq'::j- ~'f'f lfft ~~s 
fiJ;1IT ~, ::it ~ ~ mq'~) ;nf~ ~r 
fifi qrq' ~Wfi't orr ~~ 'fmf I 
~ i ~ ~ ~, .,-) 'WI' ~11T~ "frcrr 
~ q~ orr ~ if ~ ~~s ~);ri ~ 
because it is also besmeared. 

~ <'fPr ~ ~, 611'11: ~~t X <1R9 ;;filTr 
IfiT ~ ~f'>1'  ~, ~ orr ~ f~""if i 
crrnf +rf+l wmr ~' ~f'fr v~ 'fir I 
q~ 'Ifi' ~~ if m "i~1fT I ~~ fwr l{-' 
'fi~ ~ f'fi ~'I 'tir ;;ft irq;f~ ~ q~ 

~rm~~1 

IfR";r~ i om: if m'f 'fir 'f>iRT 
~ fif; 'tRr. 'fi~fc'R'f ;;ft ~' ;J'; if org,r 
~~ ~r ~ ~ ~'I fi9<l" ;Jll i f~ 
JIftclfi' q-f;:m1ic ~r.;r ;nfm I '<If-:r.;:r 
J/'if' ~ ~SJ'f 'fi qmf ;;ft lif~ 
'I>I'~~~<w:~~ I 

"it should not be Jess than one 
year." 

lf1'fr ~ fif;<rr tnrr ~ f<r. ~~ J"iT 
'tiT ~~ i!r ~t ~ 1WI' ~ ~f 
~<lr i!r If?.fr I ~g: ~ffi'f ~ \9 if ~ I 
~Rr..; ~;r ;;fr 'fi,~fffir i om if 
'lI"lfslfc <'fT1IT tnrr ~ ~1;f 1J ~ i~ ~'f 
.. ~, ~ lffr~ lirf<r-'i'; ~ ~ I ~ if ~: 

"he may be awarded imprison-
ment for one year or fine or both". 

J/'if' ~'fC 1J >ift JT~ liffq'-i'; 1if'i~c 
'tir mi; ~'f ~ if 'fif ~f f'f> 

"he should give a sentence of 
at least one year". 

~ ijl1i ~ if ~ 'fit 'l'fCI\: 
{t m: ~ f'fi Cl'{r ~ JfiJf~ if 'fi~~ 
<'fT 1;f'tiffi ~, I ~~~ iff ~,« 
<'f1fT ~ Cl'{r lffti if ~rfifri;f 'fi~1fT a.r 
~Jf,- ~1fT1 ~1;f 1J ,!ftl'I i <r.lfhi:;r'« 
<'f'f 'Iff omr if@ 'fif,i lJ~ ~ I m.R m'I'f 
'fir ~~ ~r ~rm, mrC<f'I tn: 
;,;~ f~ "flTTi'f 'fir ~~r ifmr, 
crT ~llif ,!fior.;r lfiTf~,« 'tir omr ~rerr I 
~1;f if "fl<l r lf1IT ~ f'fi ~~ iRT '1', rf<.fcif r'f 
~'f><: lffrf if l!'f"~ln "fi'fl-q-ITT er<r ~ 
~1fT I ~ ~7F, ~ ~~v.~ ~ ~t 

Vii\f ~' I ~«r ~r;;rer if m'f f~;cR- 'f>f1'f 
<R'PJ;rT ~'i<: f>ifcR- ;:~r'I ~if 

;JifiIT ~( ;f,,,,f i «1<: 1fT if> <:tOT'f <i ~ 

;,rnJlTT I ~~~ i 'f>rfl''ifOf,'I 'lfr omr 
f~ 'fi~ ~i lJ'S<Isr 1ft ~iff I 

Even if he remains absent for one day 

1f~~1ir '3rf':~i 1ft '-1fl1IfT I 

~'I ~ UN l{-~ orr 'fi'6'IT "fT6~r 
~ f", >ift ~/'if' O:'fc ~ ~ 'fi ijl1i l11lT 
Ii;: ~ lirR>if'f ~~~ n:'fc 'fit 
<'fmT ut'rm ~r ;nrm ~r ~Tffi I ~ 

>if) ;ril''!"" <r'fTllT tnrr ~ ~ ~ "!:"; ~ 
lJITi~~T fmlf\'f mq; ~~S!i;~ 

i f'3i;f['1i ~ I ~ orgrr fI~rn if.ifro6' 
fq<=r ~ ;;fr f'fi ~t ~er flfillT tnrr ~ I 

Shri Gauri ShaDker (Fat0hpur)~ 

Sir, I fail to understand how this Bill' 
which is before us has been named aa· 
the Drugs (Amendment) Bill, I have 
gone through this Bill, and I find that 
there is absolutely no amendment in 
the parent Drugs Act. Only. 'cosme-
tics' has been added everywhere. So, 
H  a separate subject is being added, 
and it is still called the Drugs 
(Amendment) Bill, I am surprised' 
how it can be done like that. I find' 
one thing. Our Government is in the 
habit of showing certain good thiniS 
which they actually don't do but 
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which they intel).d to do. In the same 
same manner, probably they want to 
show that they are undertaking this 
amendment of the Drugs Act. But 
actually we find that there is abso-
lutely not an iota of amendment any-
where in the parent Drugs Act. So 
my first objection is that this should 
not be done in this manner, by the 
Drugs (Amendment) Bill. If the Gov-
ernment wants to legislatc with regard 
to cosmetics, some separate Bill should 
be introduced for that purpose. 

My second objection is this. It is a 
pity that the Government is thinking 
of legislating with regard to this cos-
metics affair when, as has been point-
ed out, there is so much adulteration 
and adulteration has become the 
fashion of the day, not to say of drugs, 
but everywhere, in food, milk and 
other things. Everywhere we find 
that this adulteration is increasing, 
and there is absolutely no attempt 
being made to check it. 

I agree with what Mr. Kamath has 
said that there should be deterrent 
punishment. But t1he unfortunate 
thinl: is that there is no machinery 
properly set up actually to check the 
adulteration. I find that the machi-
neries which are at present doing It 
are not effective. So we have first 
of all to introduce effective machinery 
at least at every district level, if we 
are seriously thinking of doing away 
with adulteration. 

As regarsd t1his cosmetics matter, 
most of the cosmetics are meant for 
external application. They would not 
be so much injurious to human health 
as adulterated food or spurious drugs 
are. So I think it would be better if 
the Health Ministry comes forward 
and introduces a  . comprehensive 
amendment to the 'parent Drugs Act. 

Then again, as has been pointed out, 
this is against the preamble Which 
has ,been given here. The cosmetics 
have nothing to do with drugs. These 
are two different subject-matters al-
together, and they have got no con-

nection with each other. So, if you 
are introducing a different subject-
matter, and you are giving in your 
preamble 1Jhat you are amending the 
Drugs Act, I think it cannot stand 
legally also. So, if you look into your 
preamble and the parent measure 
which was passed, you will find that 
you are not in a position to bring this 
amendment which has been introduc-
ed in this House. 

I would, of course appreciate and I 
would like that strict measures be 
adopted to check this over-growing 
adulteration. There are many cases, 
and I would point out just one case. 
I know of a very big businessman 
dealing in sweets and other things at 
Lucknow. 50,000 rupees worth of 
blotting paper was used in preparing 
Tabi and balai which were consumed, 
by the public. And what happened'!' 
A case has been registered and he is 
being called upon to pay only a fine 
of some thousand rupees which has 
been imposed. That is no punishment 
at all. If they are earning thousands 
and lakhs of rupees and are called 
upon just to pay a few Vhousands, that 
would not remedy the evil. 

So in this matter, as some of the 
Congress Members have also pointed 
out, it is very necessary for the Health 
Ministry, which is the custodian of 
the health of this nation, to bring 
such measures to see that we are 
able to check adulteration. It is 
really a great pity t1hat even a.fter 
fifteen years of Independence WP. are 
not able to get any pure drug i" the 
market. Adulteration is increasing in 
every commodity, and I find that there 
1s absolutely no measure ever con-
templated by Government to really 
check such things. 

I would not take much time. I 
would simply say this that the intro-
duction of this Drugs (Amendment) 
BilI-1 do not know how far the name 
itself is proper-but even with regard 
to its SUbject-matter, as I have point-
ed out, it is not going to give any 
relief. If the Government is seriouslY 
1Jhinking of legislating about cosme-



12337 Drugs JUNE 21, 1962 (Amendment) Bin 12338 

[Shri Gauri Shanker] 

tics, let them bring forward a sepa-
rate Bill and this Bill, as has been. in-
troduced before the House, be with-
drawn as it is the most ineffective 
Bill 

Shri Warior: Sir, I want only to 
clarify the position when I interrupted 
my friend Shr'i C. K Bhattacharyya by 
saying that turmeric can be used. It 
is not only a disinfectant but also a 
beautifying element which is used il'. 
South India at least, as I know, by 
women, especially at marriage times. 
Even tlhe marriage invitation cards 
are pasted with turmeric paint. That 
is why, in all sincerity, I only wanted 
to add to what my triend Shri C. K. 
Bhattacharyya was saying. In India, 
even from the olden times not only 
women but men also have been Jsing 
this beautifying material, especially 
on festive occasions and marriage 
occasions. So, there is nothing wrong 
in my view that our men and women 
are using them whenever occassion 
arises. Nowadays, 

Shri C. K. Bhattacharyya: Is that 
only turmeric Of turmcric mixed with 
oil? As We know, it is taila/taridra. 

Shri Warior: Turmeric without oil: 
with water or without water, as 
powder can be used. That is l'ven 
considered as a sacrEid offering to 
Mother Kali. 

In the ~peeches made here, mainly 
the attack was focussed on our 
womenfolk. I was wondering why 
this un-chivalrous spirit has pervaded 
this House so much. Nowadays, if 
you look at the college hostels of 
students-I mean male students-you 
will see that they are spending more 
time for make-ups than actually cur 
girl studt>nts some air combs, some 
hair makes, and moustaches-it will 
take one hour for them in the morn-
ing to make it. Why all this attack 
against our women wiho, naturally, 
are not so immodest to attack men 
on this score Simply they are not doing 

that, we should' not take advantage of 
that, and have such an attack on our 
womenfolk. They are naturally in-
terested, not in attracting men, but 
in making men also happy. By na-
tural, hereditary conviction, they 
thought that it is their duty not to go 
about ugly, dirty. They want to be 
tidy. They want to be beautiful. Not 
for their own sake; it is a sacrificial 
sentiment, for the happiness of men-
tolk especially. You enjoy every-
thing like that and then in an August 
Assembly like this, come down with 
an attack upon them. This is most 
un-chivalrous-the unkindest cut of 
all. 

Dr. L. M. Slnghvi (Jodlhpur): Sir, 
the gallant Warrior hasturned into a 
veritable Aesthete. 

Sh!'i Warior: Whether I use such 
expressions or not is not the main 
point. This is a very serious point. 
Many of us heard attacks on women 
in this House. I wanted just at least 
to minimise that. 

Cosmetics is now becoming very 
prevalent in India not only in the 
urban areas, but even in the suburban 
areas. I am rather amazed at Shri 
Trivedi saying that he is not going to 
the barber shop. I do not know whe-
ther he is summoning the barber to 
his house for monthly hairdres3. Go 
to a village barber shop. You will 
find Himalaya boquet, cuticura power 
nnd other things. TIus i~ not exclu-
sive to the urban area. Even in 
suburban areas, even in the Villages, 
it is coming. If it has not come in 
certain parts, it w'ill surely come. 

The difficulty is, here in India, this 
trade al50 is more or less monopolised 
by certain big houses like Lever 
Brothers or for that matter Tatas or 
some other people. They seem to 
have complete mastery, sway uver 
this trade. That is tlley are always 
objecting to small manufacturers 
coming up in thIs trade as well as in 
80 many other trades. As a matter of 
fact, in the adulteration of even 
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Vanaspati which had been pointed out 
by expert chemists of the Lucknow 
university or somewhere else, 1'0 

action has been taken. It was im-
possible for the CkIvernment to take 
any action because these houses were 
more powerful than even all the coer-
cive machinery of the Government. 
With regard to vanaspatl, question 
after question have been put in the 
Lok Sabha. 

Mr. Deputy-Speaker: His time is 
up; he need not go to vanaspati. 

Shri Warior: I will come to drugs: 
from food to drugs. 

Mr. Deputy-Speaker: lIe must 
finish now. 

Shri Warior: This is a very impor-
tant matter. When these big houses 
are doing this business, we cannot 
take any proper action to curb their 
nefarious activities. It is the small 
holders who are going to suITer. That 
is the main objection. No penal clause 
should be added to the Penal Code 
without giving sufficient guarantee of 
protection to the small holders and 
small manufacturers, not only of 
cosmetics, but all other substances. 
Hence, this Bill will only help more 
corrupt practices as far as the coer-
cive machinery of the Government is 
concerned and more coercion to the 
small manufacturers and protection to 
the big holders. At the same time, 
the people will not be protected. 

Dr. MeIkote (Hyderabad): Mr. 
Deputy-Speaker, I shall be extremely 
brief. There are only three points 
that I would like to pre3S for the 
consideration of the House. People 
have expressed some romantic senti-
ments. But, the point IS whether this 
House would welcome some kind of 
quality control with regard to the 
manufacture of cosmetics. That is 
the main point for consideration. So 
far as quality control is concerned, I 
am sure this House would agree that 
there should be quality control. I will 
certainly give all the support that I 
could give so far 11'3 this Amending 
Bill is concerned. 

There are some objectionable fea-
tures with regard to this which 
would like to place before the House 
for consideration. They are two in 
nature. One is with regard to the 
opinions expressd by the officials 
themselves. During the tour of the 
Health survey and Planning com-
rnittee in the various States--I hap-
pened to be one of the members-we 
went round and collected evidence. 
The officials themselves said that the 
implementation machinery is wo('fully 
lacking. When we pass an Amending 
Bill likc this in this Housc, it may 
look perfectly all right, from the 
point of view of the Governmpnt that 
they have done something of a very 
reasonable nature. But, this House 
would like to know whether the Gov-
ernment has sufficient machinery, even 
as it is. without this amendment 
being brought in, to examine the 
spuious nature of so many drugs and 
so many other things in the country. 
So far as cosmetics are concerned, 
they have been manufadured galore 
by manufacturers. If, as it is, you 
are not able to implement the Act 
that is in force, I do -not-sce how 
by enlarging the scope of this 
Act, you can work it properly. So 
far as the objective is concerned, it 
is perfectly right. But the Govern-
ment has not given the answer lhat 
they arc going to increase the im-
plementing machinery SUfficient to 
be able to cope with the work. 

The third point is this. There are 
two aspects of the case: (i) cosmetics 
prepared by chemicals and (ii) cos-
metics generally used in India, which 
do not conform to the type of che-
micals that are used in western 
countries. If this is going to hit at 
the cosmetics that have been manu-
factured in India and that have been 
in use for a long time, it would be 
going beyond the scope of the Bill. 
How are they going to analyse these 
things. To what extent they would 
be in a position to assess and to what 
extent there wilJ be regard for the 
use of Indian and European type of 
cosmetics-ahout these there has 
been no clarification. if that clari~ 
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cation is coming in, and if we are 
assured that there should be suffi-
cient implementing machinery, I 
would personally say that this is a 
very welcome Bill and it should be 
approved. 

Dr. D. S. Raju: Mr. Deputy-
Speaker, I am grateful to hon. Mem-
bers for the very valuable contri-
butions they have made to the dis-
cussion on this Bill which is before 
the House. 

Mainly, their objections and their 
criticisms have been levelled against 
certain aspecl~ with which I would 
like to deal. I am glad that Members 
have not taken objection to the use 
of cosmetics as such. I am glad that 
most of the Members have uccepted 
the necessity Or utility of some of the 
cosmetics. It has become perhaps 
our way of life, and a part of our 
culture. Therefore, these could not 
be avoided. Actually, the objection 
that could be raised is to thc part 
that they play in injuring health. As 
has becn mentioncd earlier, cosme-
tics, whE'n they are adulterated, do 
cause injury to health. But, to label 
these injuries in the sume category 
as drug poisoning or food poisoning 
will be going too far. We have had 
cases of dermatitis. some mild ulcers 
of the lips and some allcrgic mani-
festations due to the use of cosmetics. 
But these cannot be classified on the 
same footing as drug poisoning or 
food poisoning. Drug poisoning and 
food poisoning are quite different, 
they could cause death, they are 
much more lethal and mUch more 
poisonous. But cosmetics as such 
have not produced such serious dele-
terious effects as might endanger life. 

16 hrs. 

That is the reason why so far as 
the punishment is concerned, it has 
been limited to onc vcar's imprison-
ment and I or R~. 500 fine for the first 
offence under the provisions of the 
Act as applied to cosmetics which 

come under its purview. Apart from 
that, this is the first time when we 
are bringing cosmetics within the 
purview of this Act. 

As soon as this Act is enforced. 
the manufacturers have got to obtain 
licences. That means that they have 
got to employ technical personnel, 
they have got to have clean surroun-
dings, they have got to have standard 
equipment for manufacturing these 
cosmetics and so on. So, the very 
fact that we arc making it incumbent 
on them to obtain a licence would 
bring in all those changes which are 
material to improving the quality of 
the cosmetics. As and when we find 
that the provisions of this Act are 
inadequate, we shall come forward 
with provision for greater and deter-
rent punishment. But, fOr the time 
being, we feel that this punishment 
of one year's imprisonment andior 
finc of Rs. 500 is adequate enough to 
prove as a deterrent. 

Shri lIari Vishnu Kamath: Not at 
all. 

Dr. D. S. Raju: Then, some hon. 
Members have stated that there is no 
adequate machinery to deal with the 
crimes under this Act, but I would 
like to point out that under the pro-
visions of the Drug Control Act, we 
have quite a number of drug inspec-
tors; we have about 108 drug inspec-
tors all over the States, whose duty 
it is to go and get samples at very 
odd hours and at odd moments; they 
have got the liberty to visit any 
manufacturing premises they like. 

Shri lIari Vishnu Kamath: Are they 
trained in cosmetics also? Will they 
be trained in cosmetics also? 

Dr. Melkote: May I know how 
many such factories are there manu-
facturing such things? 

Dr. D. S. Raju: I am talking about 
the machinery that is already there 
. in the country to implement the pro-
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VISIOns of the Act as it applies to 
cosmetics. The drug inspectors are 
there, and they can go and collect 
samples and get them examined at 
the various laboratories which are 
there in the country; there is one drug 
laboratory at Calcutta, there is ano-
ther at Lucknow, and there is a third 
onc at Bombay, and another one is 
going to come up in, I think, Gujara.t. 
So, there are already laboratories 
where the drugs and cosmetics can 
be examined and identified. 

There is also the recent provision 
which has been made that the Cent-
ral Government can' increase the 
number Of analysts and also drug 
inspectors, as and when the occasion 
arises. Some hon. Members have 
stated that there is no adequ~te stafT. 
That i~ why I am mentioning this and 
saying that there is already provision 
in the Drugs Act for increasing the 
number of analysts and drug inspec-
tors. 

Now, there is a technical advisory 
board. I can understand that now 
there are no standards laid dOwn for 
cosmetics. But, the technical advi-
sory board will lay down the ~tand­
ards for these cosmetics. So, that 
difficulty also will bc rcmoved. 

Dr, M. S. Aney (Nagpur): Will the 
han. Minister tell us whether addi-
tional staff, such as inspectors and 
others, are going to be appointed for 
the purpose of carrying out the pro-
visions of this Act? 

Dr. D. S. Raju: Additional analysts 
can be appointed, and the Central 
Government are authorised to appoint 
them. 

Dr. M. S. Aney: But money is not 
provided for in the budgct any-
where. 

Dr. D. S. Raju: As and when neces-
sary, probably we can ask for some 
more money later on. 

8bri Warior: No financial memoran-
dum has been added to the Bill which 

has come to us as passed by Rajya 
Sabha. But the memorandum which 
had been appended to the Bill as it 
was introduced in Rajya Sabha shows 
that you have financial provisions 
for additional inspectors and others. 

Dr. D. S. Raju: Under the provi-
sions of the tlt-ug Act, we have got 
staff, and we have got the power to 
appoint  additional staff whenever 
necessary. So, there is no extra 
machinery required for cosmetics. 

A suggestion has also been made 
that this Bill should be referred to a 
Select Committee. It is felt by Gov-
ernment that the Bill involves only 
minor amendments That is why a 
Select Committee is not considered 
necessary. If any occasion arises, and 
if the circumstances demand that 
this measure should be widened and 
made more comprehensive then we 
shal! come forward with ~ requ~st to 
refer the Bill to a Select Committee. 
But, at this stage, we feel that a 
Select Olmmittee is not necessary. 

These ar£' some of the main objec-
tions which have been raised by han. 
Members. Of course there are ane 
or two minor points which have 
been raised by Shri lIari Vishnu 
Kamath. He raised a point about 
vermin. 

Shri Dari Vishnu Kamath: That 
will come in the course Of the 
amendments. But what about the' pro-
viso to section lO? 

Dr. D. S. Raju: I think have 
touched upon the main objections 
raised by han. Members and I do 
feel after listening to the speeches of 
han. Members that they have directly 
or indirectly supported the Bill. 

Shrl Prabhat Kar: The only thing 
is that it is inadequate. 

Dr. D. S. Raju: So, I request hon. 
Members to pass this Bill. 

Mr. Deputy-Speaker: I shall now 
put the amendment moved by Shri 
Tridib Kumar Chaudhuri to vote. 
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[Mr. Deputy-Speaker] 

The question is: 

"That the Bill further to amend 
the Drugs Act, 1940, as passed by 
Rajya Sabha, be referred to a 
Select Committee ccwsisting of 
11 Members, namely Dr. R. Ban-
erji, Shri Priya Gupta, Shri 
Jaipal Singh, Shri Had Vishnu 
Kamath, Shri Hal'i,h ChandI';: 
Mathur, Shri N. Sreekantan Nair, 
Dr. Sal'adish Roy, Pandit K. C. 
Sharma, Shri Sinhasan Sing!.. 
Shri K.  K. Warior, and Shri Tri-
dib Kumar Chaudhuri, with 
imtructions to report by the In.,t 
day of the first week of the next 
Session." . 

16.07 ~ hrs. 

[MR. SPEAKER in the Chair] 

Sh~i C. K. Bhattacharyya: My h,'n. 
friend Shri TridLb Kumar Chaudhuri 
is a coafirmeu bachclor, but he is so 
much interested in cosmetics that he 
wants a division on this. 

Divisioll NO.9] 

16.08 hrs. 

The Lolc Sabha divided 

Shri J. N. Hazarika (Dibrugal'b): 
My machine did not work. I am for 
'Noes'. 

Shri N. P. Yadav (Sitamarhi): My 
machine also did not work. I am ior 
'Noes' . 

Shri Gahmari (Ghazipur): My 
machine also did not function. t'ID 

for 'Noes'. 

Shri Arunachalam (Ramanatha-
puram): My ma('hinc also die! not 
work. I am for 'Noes'. 

An lion. Member: My machine ~id 

not operatc. I am for 'Noes'. 

Shri Bade: My machine was not In 
order. I am for 'Ayes'. 

Dr. L, M. Singhvi: My machine also 
did not work. I am for 'Ayes'. 

Shri Gokaran Prasad 
My machine did not w(,l'k. 
'Ayes', 

(Misrikh): 
I am f'.)r 

16.')8 hrs.l 

Al'ES 

Bade, Shri 

Budrudduja, Shri 

Bcrwa, Shri 

Bhawani, Shri 

K .. m'lth, Shri Hari Vishnu 

Kar, Shri Prabhul 

Pandry. Shri Sarjno 

Rajantm, Shri 

Chaudhuri, Shri Tridih Kumar 

DaRI1f3tha Dcb, Shri 

Gauri Sharkar, Shri 

Gokarlln Pta.lul, Shri 

Gupta, Shri K. R. 

Jaipill Singh, Shri 

Kachhavaiya, Shri 

Achal Singh. Shri 

AncY. Dr. M. S 
Ankinccdu, Shri 

Arunachalam, Shri 
Bakliwnl, Shri 

Balakrishnan, Shri 

Banerjee. Dr. R. 
B.lumatari, Shri 

Bhaltt Dlrahao, Shri 
Bhanjl Dca, Shri L. N. 

Karjce, Shri 

M3hato, Shri Dhajuhftri 

Marandi. Shri 

Mehta, Shri Jashvant 

Mi!lrl'l, Dt. '1. 

Mohan Swarup, Shri 

Muzaffar Husain, Shd 

Nair I Shri \'asudcvan 

NOES 

BhBrgaV:l, Shri M. B. 

Bhathar, Shri 

Bhatt.charyy_, Shr j C. K. 

Brajc!lA.war Prasad, Shri 

ntij Bui Lal, Shri 

Hrii Raj Singh-Kolah, Shri 

Chakraverti, Shri P. R. 

Rhanda, Shrimati Jyotln. 

Chandlt, Shri 

Cbandr •• ekhaf, Shrimati I 

Roy. Dr. Saradi"h 

Shastri, Shri Prakash Vix: 

Singh, Shri Y. D. 

Singhvi, Ur. L. M. 

Soy, Shri H. C. 

Suraj Lal, Shri 

V illhram Prasad Shri 

~!arior, Shri 

Chnlurvedi, ~ hri S. N .. 

Chaudhry I Shd C. L. 

Chaudhuri, Shri D. S. 

CAavan, Shri D. R. 

Chavda, Shrlmati 

Chcttiar, Shri RamanathaD. 

Uas, Shri B. K. 

Da •• , Shri C. 

Deahmuth, Sbri B. D •. 
Dcshpande, Shri 
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Dhulcahwar Meens, Shri 

Dube, Shri Mulchand 

Dubey, Shri R. G. 

Gahmari, Shri 

Gajraj Singh Rao, Shri 

Hanumanthi.h, Shri 

Har •• ni, Shri Ansar 

Hazar ita, Shri J. N. 
Hem Rai, Shri 
Iqbal Singh, Shri 

Jadh:av, Shri M. L. 

Jndhav, Shri Tulshid." 

htdivan Rum, Shri 

Jedhe, Shri 

Jena, Shri 

Jyotishi, Shri J.P. 

KadBd i. Shr i 

Kamhlc, Shri 

K.&nabsnbai, Shr i 

Khadilbr, Shri 

Kindar Lal, Shri 

K01nk,i I Shr i Liladhar 

Kripa Shankar, Shrj 

Kureel, Shri, B. N. 

Laklhmikanthamma. Shrimati 

Lalit Sen. Shri 

Laskar, Shri N. R. 
Luxmi Mai, Shrim:lti 

Mahadco Prasad, Shri 

Mahadcva Prasad, nt. 
Mlthtab I Shr i 

Muhcshdatta, Shri 

MandaI. Shri Y. P. 

Maruthiah, Shrj 

Mathur. Shri ll:lrish Chand~ 

MehrntrOl. Shri B. B. 

Melkote, Dr. 

Minimuta, Shrimati 

Mirza, Shri Bakar Ali 

Misbra, Shri Bibhuti 

MohaDty, Shri G. 

Moraka, Shri 

More, Shri K.L 

More, Shri S. S. 

Muthillh, Shri 

Nllidu, Shri V. G. 

Naik, Shri n. J. 
Naik. Shri Mahc:shwar 

Nehru, Shri Jawaharlal 

Niranjan Lal, Shri 

Ozn, Shri 

Puliw31, Shri 

Pandey, Shri Villhwi Nath 

Pann Lal. Shr i 

Paro.m:H';van, Shri 

PRttl, Shri Chhotubhai 

Patti, Shri N. N. 

Patel, Shri P. R. 

Patd, Shri Rajcshwar 

Pat ii, Shri D. S. 

patil. Shri M. H. 

Patil, Shrj T. A. 

prahhakar. Shri No"'al 

PratRf"I SinRh .Shri 

Raghunath SinKh, Shri 

Raju, Shri D. n. 
R"ju, Shri D. S. 

Ram Suhhag Singh, Dr. 

Ranonj.li SinKh, Shri 

Ranc, Shri 

Ranga Rao, Shri 

Rao, Dr. K .L. 

Rao, Shri KrishnamoorthY 

: aD, Shri ThJrumala 

Ray, Shrimati Rcnut.a 

Rcddi.r, 8hrl 

Reddy. Shrimati Va.hoda 

Roy. Shri Billihwanath 

Sahu. Shri Ramcabwar 

Samanta, Shri S. C. 

Samnani, Shrj 

Saraf, Shri Shyam Lal 

Sen, Shri P. G. 

Shih, Shri Manabendra 

Sharma, Shri Shri A.P; 

Sharma, Shri D. C. 

Sharma, Shri K. C. 

Shashi Ranjan, Shri 

Shastri, Shri Rnmanand 

Shto Narain, Shri 

Shrec Narayan Dal, Shri 
Siddananjappa, Shri 

,singh, Shri D. N. 

Sin~h, Shri K. K. 

Singha, Shri Y. N. 

Sinha, Shri Satya Nanyarf" 

Subharam:m, Shri 

Suhramanir.m, Shri C. 

Sumu.t Prll!llld, Shri 

TahJr, Shri Mohammad 

Thimm,.i"th, Shri 

Tiwar}', Shri n. N. 
Tiwary, Shrj R. S. 

Tub. Ram, Shrj 

Tulmohan Ram, Shri 

Upadhyaya, Shri Shhoo DuU" 

Varma, Shri Ravindra 

Verma, Shri n. 
Yadilh, Shri N. P. 

Mr. Speaker: The result of 
Division is: Ayes 31; Noes 139. 

the (i) Page I, line 19, after "Compo-
nent of "inscrt-"any". (3). 

The motion was negativcd. 

Mr. Speaker: The question is: 

"That the Bill further to amend 
the Drugs Act, 1940, as passed by 
Raya Sabha, be taken into consi_ 
deration". 

The motion was adopted. 

Mr. Speaker: The question is: 

"That clauses 2 and 3 stand 
part of the Bill". 

The motion was adopted. 

Clauses 2 and 3 were added to the 
Bi!!. 

Shri Bari Vishnu Kamath: I beg to 
move: 

(ii) Page 1,---aftcr line 19, add---

'(b) in sub-clause (ii) of clause 
(b) for the word "vermins", the 
word "vermin" shall .be subs-
tituted'. (5). 

May I say straightway that I am op-
posed to the definition of the word 
'cosmetic' as laid out in this Bill? Un-
fortunately, for lack of time, I could 
not devise a better definition fut" the 
word ·cosmetic'. 

Mr. Speaker: He is only opposed to 
the definition and not te cosmetics. 

Shrt Hart Vlslmu Kamath: I have 
got an amendment also. The basic, 
fundamental objection to the defini_ 
tion is this. I am convinced that 
the definition of 'cosmetic' as some-
thing which cleanses, beautifles and 
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[Shri Hari Vishnu Kamath] 

promotes attractiveness is philoso-
phically and fundamentally wrong. 
Unless this is accompanied by some 
sort of inner process,-inner cl~unli­

ness,-no amount of cosmetic can 
beautify or cleanse a person. 

Mr. Speaker: We should discuss 
legislation and not philosophy. 

Shri Hari Vislulu 
know very well that 
the basis of all laws. 

Kamath: You 
philosophy is 

Anyway, my amendment is a ver-
bal amendment which I seck to 
insert, namely, the word 'any' after 
'component of'. The clause as it 
stands reads: 'includes any article 
intended for use as a component of 
cosmetic'. If my amendment is 
accepted by the House, it will read 
as follows: 

'includes any article intended 
for usc as a component of any 
cosmetic'. 

I think it is better English. I do not 
know whether the Minister will 
accept it, but I am sure the Honse will 
even if the Minister does not. Th~ 
House will compel the Minist~r 10 

accL'pt it. 

Shri Bade: I beg to move: 

Page 1, line 19, add at the end-
"Kumkum, ash, mendi, kajal and 
all other articles which are used 
or applied at the time of religious 
or social functions". (4). 

llT'fifn:r 'l;fOlfer '>fr, ~., fi'f"r -q: 
"'lilBifff." 'Iff lff. iRl;;fr~ ;(.i l1i~, :-

'''Cosmetic'' means any article 
intended to be rubbed, poured, 
sprinkled or sprayed on, or intro-
duced into, or otherwise applied 
to, the human body or any part 
thereof for cleansing, beautifying, 
promoting attractiveness, or alter_ 
ing the appearance, and includes 
any' article intended for use as a 
component of cosmetic .. .'. 

'but does not include soap'. 

1l';f~~f;:m~f"'~~ 

~ ~ ~s 'fi<: f;:m '-11<1 ;-

"Kumkum, ash, mendi, kajaJ 
and all other articles which are 
used or applied at the time of 
religious or social functions". 

~'l 'lir <m:'IT ~ ~ f'" llf('-i!' mfG' ~tor 
q~ f-o~ .mr,,"! i WRR 'R ~~,ft 
~ ~;r ~~, ~tor ~;r ~;r 

~ tis ~lfll!lf ~~ ~lfilri Ilfl'Of R 
~If~ I 

Dr. M. S. Aney: Why not exclude 
hnridra? 

"') ~ : ~., -q: .rIG' 'liT ~~ ~T 
f'li1fT i!<IT ~ I liN ":<f; ifiWffC'f, ~, 

"fil;if ;m 'f.'T n:~ f'li1fT i!<IT ~ I 
II 'fTg(f[ ~ f'" ~'l i 1Wr ~I' 1Wr fv~ 

~t i ~1BT': ~'hnTI:r i f~ f~ 
';iff '<ff~ "f11T(fi t, '3'if <it 'lfT n:'f.ff.'iS 
P: ~ifT "'fTfi:n; I fTf.1~a tf.'fi'w-if 

<n: ';ifT m<rcil'c 5I':.rm -q: <'I'm: ",m ~, 

!I' mJf-'1,:; cmrn: if a-1fT<: fl1'.m 
~l I ~H <f;1' 'l;frmi i f~ '3'if 

<it "!:-"'~ <flIT<: 'Ii<:ifT l!f~'t;or ~mT 
~ I ~"f1": ~ m ~~i< if or 
cmrn: -q: crlIT<: fl1<m ~' I iz {;r ~ 
1lf1'l!-m; sfq'~;r I 'fir tJ;'t, ~)1m) 

sN~~ a I ~rmrT i '~":<f; silfi~ 

a-m: ~f;;r ~, f~';tf <it I1"mr if ';j<iVn' 
'lim ~'I ~~r 5I''foR ~<f; (iry'; 'fi'T 

TTfn'f qrrn: 'lfl' <'flTTlIT virnT ~ I 

';jif ~ <rn!tfT <iT ~ 'Ii~ ~ifT 

'fTfgn: I "arn#fe<ti" <tl' if~;ft~ 

~CR'T ,"p 'Ii~ ~T rr~ ~ fofo ~ -q: '3'l 
'<f~f 'fi'T ... ~ "';: f<rn lf1lT ~, ;;rT 
~,q'R, ~ 1fT ri 'liT ~rcfr ~ I 
II ~~f'fi' ~~, i1~1' ~h lIiTGT<'r 
m~ 'fi') 'iiI' I1;IR'I'i<'[s <fi~ ,"f~ I 
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~l mm ifoW! f<4i li,rr.fi<1 ;t;£1 ~(r ~~ 

~Ii:slic lfiT lf~~ lfi"{ #1]- I 

Shrimati Yashoda Reddy: May I 
just say that sindoor is not a part of 
cosmetics? Kumkum is not consider-
ed as a cosmetic in parts of South 
India. It is a part of the religious 
custom of Hindus to use it in mar-
riages. It is not a cosmetic. That 
should also be excepted, apart from 
the question of whether he is accept-
ing it or not accepting it. 

Shri Bade: I have included Kum-
kum in the exceptions. 

Mr. Speaker: He has included it in 
the exceptions. 

Dr. D. S. Raju: It has been found 
that in certain cases Kumkum also 
contained toxic substance. So also 
in the ease of certain preparations of 
kajal, they were found to contain 
certain poisonous substances. 

Shri Hari Vishnu Kamath: What 
about my amendments? 

Dr. D. S. Raju: No, I am no1 accept-
ing them. 

Mr. Speaker: May I put all the 
three together? 

Shri H'ari Vishnu Kamath: Separ_ 
Iltely. 

Mr. Speaker: The question is: 

Pagp 1, line 19, after 'componcnt 
of" insert "any". (3). 

The motion was negatived. 

Mr. Speaker: The question is: 

Page 1, line 19,-add at the end-

"Kumkum, ash, mendi, kajal 
and all other articles which are 
used or applied at the time of 
religious or social functions." (4). 

The motion was negatived. 

Mr. Speaker: The question is: 

Page 1, after line 19, add-

'(b) in sub-clause (ii) of clause 
(b) for the word "vermins", 

the word "vermin" shall be 
8ubs.titued." (5). 

Shri Hari Vishnu Kamath: I would 
like to say something on this. There 
need not be votinl>l and division on 
this. It is so simple. If a dictionary 
can be brought you will find that 
"vermin" has no plural as "vermins". 
That is hopelessly bad English. 

Mr. Speaker: Then it is for the 
Minister to accept. 

Shri Hari Vishnu Kamath: He 
knows English, all right, but we may 
bring a dictionary. The dictionary 
will support the amendment. There is 
no word as "vermins" at all. "Vermil'l" 
for singular and plural is the same 
word. 

Mr. Speaker: Both mean the same 
thing. 

Shri Hari Vishnu Kamath: But 
there is no word like "vermins". 

Dr. D. S. Raju: There is in the 
Oxford Dictionary, the bigger dic-
tionary. 

Shri lIari Vishnu Kamath: Here if 
we ha ve got a dictionary .  . 

Mr. Speaker: Can I order him to 
bring a dictionary to me and decide 
it·! It is for the House. 

Shri lIari Vishnu Kamath: May I 
SUbmit that it is up to you, that you 
are the custodian here of the rights 
of the House, and you are very well 
versed in these matters. On this 
simple matter if you give a ruling 
that "vcrmins" is wrong English, not 
merely wrong but absurcd English. it 
is ridiculous, it is not F.ngJish at 
all, .  .  . 

Mr. Speaker: Order, order. It 
depends upon the House. I cannot 
give myself as much credit as has 
been given to me by Shri Kamath. 
I would rather submit to the supe-
rior judgment of the House. They 
have heard the arguments on both 
sides. So, I leave it to the House. 

Shri Hari Vishnu Kamath: It is a 
matter of getting a dictionary. It is a 
question of the English langllag.~. 
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Mr. Speaker: Dictionary English is 
also to be decided by the House 
because they can frame bad laws as 
well as good laws, whatever they 
like. It is for the House to decide. 

Now I will put the question. 

Shri Prabhat Kar: We cannot make 
a word that is not in the dictionary. 

Shri Hari Vishnu Kamath: It is not 

English. 

Mr. Speaker: It is for the House to 
reject it. I cannot pronounce judg-
ment that it is not English. It will 
ultimately be the House that would 
decide it. Even constitutional pro-
priety is decided by the House. 

Shri Priyu Gupta: It is regarding 

the meaning of a word. 

Mr. Speaker: Meaning of words 
also. Arguments have been given on 
both sides. The House has heard it. 

Shri lIari Vishnu Kamath: May I 
ask one thing? If the word "mans" 
instead of "men" appears in a Bill, 
suppose the Minister supports "InaTJs", 

would you allow it? 
Mr. Speaker: That is a different 

thing. 

Shrl Hari Vishnu Kamath: Man-
men; vermin-vcrn1in. 

Shri Khadilkar: What is the exact 
amendment, we do not know, and his 
arguments we do not follow. 

Shri C. K. Bhattarcharyya: Accord-
ing to English grammar, the word 
"vennin" is always plural, it docs not 
require the addition of an "s", it is 
always plural. 

Dr. D. S. Raju: That is wrong, Sir. 

Mr. Speaker: The Minister has 
heard it. What is his reaction? All 
round it is being felt that "vermin" 
is plural in itself and it does not 
require an "s" after it. What is his 
reaction then? 

Dr. D. S. Raju: It is used in both 
plural and singular according to the 
Oxford big dictionary. It is given 

there. It can be used both as singular 

and plural. 

Mr. Speaker: Then I put the ques-
tion to the House. 

The question is: 

Page I, after line 19, add-

'(b) in sub-clause (ii) of clause 
(b) for the word "vermins", the 
word "vermin" shall be sub-
stituted.' (5) 

Shri Priya Gupta: On a point of 
order, Sir. 

Mr. Speaker: That I have no right 
to put it to the House? That is the 
only thing that is before the House 
now. What is that the hon. Member 
wants' 

Shri PriYa Gupta: The point of 
order is whether the word "vermin" 
having its origin in English langua4!e. 
and the m('aning of the word having 
been aecc'pted to be the meaning 
given by the English i.e. in plural, 
we can derive any other meaning out 
of that? Has the House got this 
extraterritorial jurisdiction to change 
the meaning thereby? 

Mr. Speaker: There is no question 
of the House having any extra-
territorial jurisdiction in this respect. 
but I being an Indian and not an 
Englishman, I put to all other Indians 
here present to interpret it as they 
like. 

The question is: 

Page I, after line 19, add-

'(b) in sub.clause (ii) of clause 
(b) for the word "vermins", the 
word "vermin" shall be sub-
stituted.' (5) 

Those in favour will say "Aye". 

Some Hon. Members: Aye. 

1I1r. Speakt:r: Those against will say 
"No", 

Some HOD. Mt!mbers: No. 

Mr. Speaker: The "Noes" have it. 
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Sbri Hari. Vishnu Kamath: The 
"Ayes" have it. It is bad English, 
it «oes against the ~ain. 

Mr. Speaker: He ~annot argue on 
merits now. If he wants to challenge 
a division, I am prepared. 

Shri D'ari Vishnu Kamath: Yes, Sir. 

Mr. Speaker: Let the lobbies be 
cleared. 

In the first instance, it was rather 
out of order, the amendment itself, 
because that sought to amend the 
parent Act, and not the amendment 
that was before the House. The 
amending Bill was not being amend-
ed here. There was nothing. It was 
not ancillary that it should be amend-
ed. But anyhow, now that it has been 
admitted and we have gone so far I 
would not rule it out. But when I 
saw it I found that it was quite in a 
different sub-clause of that clause and 
it is not being sought to be amehded 
in the Bill. 

Shri S.  S. More (Poona): May I 
make a submission? If it is ipso 
facto out of order can we take it in a 
mistaken way? Then it is likely to 
be one of the precedents which will 
bl' binding. 

Shri Dasappa (Bangalore): Cannot 
a r" 'It of order be raised at any 
stage? 

Mr. Speaker: The difficulty is this. 

Shri Dasappa: Before the final 
voting has taken place a point of 
order can be raised. 

Mr. Speaker: The difficulty is this. 
It has been held as not out of order 
because the voting also has taken 
place. We have gone so far. Now we 
have almost accepted that it is not 
out of order. 

Shri S. S. More: The final seal of 
approval of the House is not yet given 
as far as that amendment is concern-
ed. Under certain wrong impressions 

we took this particular course and 
have reached this stage. I was try_ 
ing to read the Bill and find out where 
the word 'vermins' has been used 
which is sought to be amended but I 
could not find it out and I th~t it 
was my mistake. Therefore, at this 
late hour, when the right of my rais-
Ing a point of order has not yet 
ceased, I am raising this point and I 
say that it is out of order. If an out 
of order amendment is accepted for 
amendment, the risk is that yOur 
ruling is likely to be a precedent and 
we shall, so to say, be opening the 
doors for chaos to come in when we 
shall be discussing so many Bills. So 
many past rulings are also there that 
the principal Act cannot be amended 
like this. 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): If 
the point has been raised and if you 
had given a ruling that it is not out 
of order, then perhaps it cannot be 
raised again. But when the matter 
has not. been raised and is being 
raised for the first time at particular 
stage, I submit it is open to you even 
now to consider whcther it is out of 
ord('r or not and then give your 
ruling. 

Shri Tridib Kumar Chaudhuri: 
was just trying to point out to you 
that in this House, in the previous 
Parliam('nt, that is, in the first Parlia-
ment, if I remember aright, there is 
a precedent when the parent Act, 'some 
portions of the Preventive Detention 
A('t were amended; Government 
agreed to the parent Act also being 
amended. 

Mr. Speaker: That is a different 
thing. 

Shri Prlya Gupta: On a point of 
explanation, Sir. Let it be verified 
whether in the original print of this 
Act it was singular or plural, with '5' 
or not. We might have reprinted it 
here; it may be a compositor's or 
proof reader's mistake. 

Shri C. K. 8hattacharyya: May I 
submit one point, Sir? Even the 
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Highest Courts revise their own 
judgements. When they find that it 
has proceeded on a wrong basis, it 
is done. If you, Sir, as a presiding 
officer of this august House think that 
anything that you have stated or 
ordered has proceeded on a wrong 
basis you yourself might review your 
own order. 

Shri Hari Vishnu Kamath: Sir, I 
will submit two points for your con-
sideration. 

First, when the principal Act is 
sought to be amended, then any sec-
tion of that Act is sou~ht to be 
amended, when the whole section is 
open to amendment by the House. 
When a sub-section of the old Act is 
sought to be amended by the Treasury 
Benches, any part of that f_ub 'Eection 
can be amended by the House also. 

Secondly, I invite your attention to 
rule 367 of our Rules, regarding divi-
sion. Sub_rule 3 of Rule 367 that is 
on page 155-relates to this. We have 
reached that stage now, as adumb-
rated in sub-rule (3) of rule 367. It 
says: 

"If the opinion of the Speaker 
as to the decision of a question is 
challenged, he shall order that 
the Lobby be cleared." 

That you have done, Sir, now. The 
House has reached that stage under 
your orders. Now, at that stage, 
what have we to do? The next sub-
rule, 367(3}(b) reads: 

"After the lapse of two minutes 
he shall put the question." 

What is enjoined upon the Speaker? 
He 'shall' put. There is no other 
question that arises now. 

" .... he shall put the question 
a second time and declare whe-
ther in his opinion the 'Ayes' or 
the 'Noes' have it." 

So, Sir, you have no option before 
you, and you have got to I-'ut it to the 
vote of the House. 

Dr. M. S. Aney: Under the provi-
sions of the procedure a review of 
the order can be asked for under 
certain conditions. You are a lawyer, 
Sir, and many hon. Members are also 
lawyers here. After the first order 
has been given on a certain considera_ 
tion, if a new point arises or if new 
material that was not available origi-
nally but discovered subsequently 
becomes available, on the basis of 
that a review can be asked for. The 
hon. Members who have made these 
points have shown that we are pro-
ceeding under the assumptioll. that 
this word also is somewhere in the 
Bill which is under consideration. 
Now we find that it is not in the Bill 
that is under consideration but it is 
only in the parent Act. So, this is a 
new material that has been discovered 
and if you think that it is proper 
material you can order a review of 
the order in spite of what has been 
done. 

Shri S.  S. More: The argumE'nt 
which Shri Kamath is now advancing 
citing certain rule is fallacious and 
deceptive, if I can use those two 
words. The rule has been framed on 
the assumption tllat the procedure 
followed up to that stage has been 
legally valid and correct. If there is 
some ab initio difficulty, if it is an' 
inherently wrong proposal and it has 
been taken up, I should think the 
Speaker has all the powers to correct 
the procedure. 

Shri Mulchand Dube (Farrukha-
bad): Clerical mistakes can always' 
be corrected without reference to the 
House. It is a case of a clerical 
mistake. 

Mr. Speaker: The first thing is, 
there is no clerical mistake. I woullt 
point this out to Shri Dube that it is 
not a question of any mistake having 
occurred which we can call only a 
technical mistake or a clerical mis-
take. Therefore, there is no ques-
tion of correcting it. 
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The second thing that has been 
brought to my notice by Shri Kamath 
is this. We have reached a stage 
from where we cannot retract and 
the Speaker has necessarily to pro_ 
ceed under Rule 167(3). That also 
has no basis at all. Because, if I am 
going on in these stages, then every-
thing proceeds as contcmplated. 
Then only I must go on. That is the 
procedure laid down as to how I 
should proceed. Then I have to go 
further. It is not that if the basis is 
taken out and the ground is wrong, 
then also n('cess~rily I am bound to 
go furtht'r. So far as that is con-
cerned. when it was challenged then 
alone I can see. When I saw the 
amendment. I found that in the 
amending Bill there was no mention 
of this word. I was trying to discover 
where the word was which Shri 
Kamath was trying to amend. Then 
I looked into the original Act and 
found that it was the other sub-clause 
that was not sought to be amended 
here. Shri Kamath as also some other 
hon. Member had said that when one 
clause is sought to be amended, when 
one section is sought to be amended, 
then some other clause of the Act or 
section is necessarily open for amend-
ment. That is not so. If it is ancil-
lary, if it is dependent on that and 
if it tallows as a consequence, cer_ 
tainly that is open to amendment. 
Not all the clauses of a s2ction be-
come open to amendment if an amend-
ing Bill only seeks to amend OTIC! part 
at that section. Therefore, it 13 not 
necessary. 

Moreover, I find 8hri Kamath him-
self argued and Shri Priya Gupta also 
said that this was a foreign language. 
Probably the previous Act was passed 
by the English themselves. They 
were here; they had better judgment. 
We need not enquire into that. 

Legally also, I hold that this cannot 
be amended under this amendment 
when the amending Bill does not refer 
to it. Therefore, there Is no need to 
go on with that and it is held out of 
order. 

Shri Bar! Vishnu Kamath: You 
retain bad English. 

Mr. Speaker: There may be many 
Acts .... (Interruptions). Order, order. 
Now, I shaH put the clause to the vote 
of the House. The question is: 

"That clause 4 stand part of the 
Bill." 

The motion was adopted. 

Clause 4 was added to the Bitl. 

Clauses 5, 6 and 7 were added to the 
Bitl. 

Clause 8_(Am.endment of section 10) 

Shri H'ari Vishnu Kamath: I beg to. 

move: 

Page 3, line 15, for "ingr~dient" 
substitute "component". (8) 

The clause as it stands, and as it is. 
before the House, reads as foHows: 

"any cosmetic containing any 
ingredient which may render it 
unsafe or harmful for use under 
the directions indicated or 
recommended;" 

Here i~ the word "any" which the 
Minister refused to accept in the case 
of clause 4. Anyway, let him have 
his own way; I wilJ not b'lther. 

In regard to the present amend-
ment, I would like to say that the 
word "comp<;ment" has been used by 
the Minister himselt in clause 4, 
where it is said: " .... and includes 
any article intended for use as a com-
ponent of cosmetic .... " etc. Please 
see line 19 at page 1. There, he has 
used the word "component" and not 
"ingredient". 80, in one place he has 
used the word "component" and in 
another he has used the Nord "ingre-
dient". This is not happy, lega!ly 
speaking. Often there have be<!11 legal 
difficulties before courts ")f lu\v in re-
gard to the terminology. Unless you 
use the same terminology or phraseo-
logy, there will be difficulties. You 
Sir, having been an emin2nt junge, are 
well aware what diffieulti~s this could' 



Drugs JUNE 21, 1962 (Amendment) Bill 12362 

[Shri Hari Vishnu KamathJ 

.create. Therefore, it is necessary and 

.desirable that the same word and the 
same nomenclature is em!)loyed 
throughout an Act. When you say 
'''component'' in one section, it is not 
desirable to Use the word "ingredient" 
in another section of the same Act. I 
hope this amendment will commend 
itself to the acceptance of the Mini.ster 
and of the House. 

Dr. D. S. ·Raju: I do not know what 
purpose it will serve. This is a subtle 
distinction between the words. 

Shri Harl Vishnu Kamath: You 
yourself have used the word "comp_o-
nent" in clause 4. 

Mr. Speaker: Is there any particular 
purpose that the word should be 
"component" in one section and 
"ingredient" in another section? If 
nothing different is intended, why 
should not the same word be used 
throughout? 

Dr. D. S. Raju: The word "ingre-
dient" comes so often in section lOaf 
the Drugs Act and so to keep it as 
such, we have used it. Otherwise. 
there is no difference as such between 
the two. 

Shri K. C. Sharma (Sal'dhana): 
Here, the word "ingredient" is proper, 
and there the word "component" is 
proper. Component of cosmetics 
means something is added to the 
·cosmelics. 

Shri lIari Vishnu Kamath: No. 
(Interrupt ion). 

Mr. Speaker: Order, order. 

Shri K. C. Sharma: Ingredient 
means it is an essential part of the 
thing. An attribute is a different part 
of the thing. Attribute is something 
different. We attribute to a man that 
.he is rational. That is one part; and 
there is a different part of the man. 
:There is a difference between 
~·ingredient" and "component". 

Shrl Harl Vishnu Kamath: Attri_ 
bute is not the meaning of "COlTLPO-
nent." 

Mr. Speaker: Order, order. The 
question is: 

Pagc 3, line 15, for "ingredient" 
substitute "component". 

The motion was negatived. 

Mr. Speaker: The question is: 

"That clause 8 stand part of 
the Bill." 

The motion was adopted. 

Clause 8 was added to the Bill. 

Mr. Speaker: Then 
amcndment to clause 

there is an 
22. Is Shri 

Siddananjappa moving his amend-
ment? 

Shri Siddananjappa (Hassan): 
am not moving it. 

Mr. Speaker: The question is: 

"That clauses 9 to 22 stand part 
of the Bill." 

The motion was adopted. 

Clause.~ 9 to 22 were added to tlte Bill 

Clause 23. -(N ew clause). 

Shri Hari Vishnu Kamath: beg 
to move. 

Shri S. S. More (Poona): May I 
know whether the amendment was 
properly circulated? 

Shri Hari Vishnu Kamath: It is 
printed. I am sorry that Shri S. S. 
More who has written a book about 
parliamentary pro('edure-

Mr. Speaker: Order, order. 

Shri Hari Vishnu Kamath: I beg 
to move: 

Page 6, after line 28, add-

'23. Insertion of new section 
38.-After section 37 of the princi-
pal Act, the following section shall 
be inserted, namely: 

"38. Every rule made under 
this Act shall be laid before 
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both Houses of Parliaml'nt, and 
shall be subject to such modi-
fication as Parliament may deem 
fit and proper".' (9) 

Then, is no need fur me to expatiate 
or dilate upon this am'~ndment, ~s ;t 
ass£'rts the ,upn,macy of Parliament 
over the £'xecutivl' 01' t he Govern_ 
ment. It has lx'en the' habit of the 
Governnwnl not to lay til£' rules 
made under Hny f\l~t, ,)1' ,-1)(111,\' o~ l.:-.e 
Ads, befon' ParliamC'nl for conside-
ration and modificution if neces;;ary. 
Th('Tehy th" Government have sought 
to usurp. under the ruldmG;';I!~ 

POWNs the power. whic:1 :dlould n',,'-
mally and fittingly bp vested in 
Parliament. I thprefore commend this 
amendment for the uC'ceptance of the 
House and hope that it will be unani-
mously adopted by the Housp. 

Dr. D. S. Raju: I am afraid I ean-
nol accept this amendment. for, sub_ 
section (3) of ,e('tion 33 of the Drugs 
Act as it stands already contains a 
provision requiring that the rules 
mad!' under the Act should b<· placed 
for approval \x'fDrC' both Houses of 
Parliament. 

Shri Nambiar: Where is it given? 

Mr. Speaker: The rule-making 
power is givcn under the section. The 
yules can be made only under the 
section which give~ power to make 
the rules. "Every rule made under 
this section shall be laid as soon as 
may be after it is mad .. , before each 
House of Par1 iament .... " and so on. 
So, it is already provided in the Act. 

Shri Nambiar: If it is so, then the 
amendment is redundant. 

Mr. Speaker: Then, Shri Kamath 
·need not press it. 

Shri Hari Vishnu Kamath: It it is 
.so, it is all right. 

Amendment No.9 was, by leave, 
withdrawn. 

Mr. Speaker: The question is: 

"That clause 1, the Enacting 
Formula and the Title stand part 
9f the Bill." 

The motion wa. adopted. 

1153 (Ai) LSD-9 

Clause 1, the Enacting Formula alld 
the Long Title were added to the Bill 

Dr. D. S. Raju: I beg to move: 

"That the Bill be passed." 

Mr. Speaker: Motion moved: 

"That the' Bill be passed." 

Shri Jaipal Singh lRanchi West): 
Mr. Speaker, Sir, it is rather late in 
the day for me to say anything about 
it, except that I hope the hon. Minis-
ter or his successor will come forward 
in due course to rescind this amend-
ing Bill which is becoming an Act 
and bring in two separate Bills so 
that drugs an' not bracketed with 
l'osmetics. 

Having said that, may I say, with 
all respect to you, that this word 
'vermins' is not an English word at 
all? It has crept into the parent Act 
in 1955. You were pleased to say 
that th£' Briti~h ought to know their 
own language better than us. On 
.. xamining th2 parent Act, I find that 
this unfortunate word crept in 
through Act XI of 1955. The only 
reason I am pointing this out is, I 
do believe in this country, there 
have been many, not necessarily 
today but through the ages, who 
have spoken much better English 
than the English themselves. 

Mr. Speaker: I had thought that 
perhaps it was contained in the Drug 
Act of 1940. I have not been able 
to look it up just now. 

Shri JaipaJ Singh: It had crept in 
in 1955. 

Mr. Speaker: It was amended 
afterwards and maybe then too I 
had over-ruled it, not on this ac-
count, because the English made it. 
A reference has been made and 
therefore I said it. Otherwise, I did 
not want to contest that. 

The question is: 

"That the Bill be passed". 

The motion was adopted. 
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S,ui Nambiar: May seek a 

clarification? In future printing. can 
they correct it as a clerica I prror~ 

Is it permissible? 

Shri Jaipal Singh: It i, not a 
clerical error. 

Mr. Speaker: Thev cannot. When 
it is passed. of -COllI'Se. such 
errol'S can be corrected b~' t hl' 
Speaker. But that wos not before 
me. I could have done it if it had 
been pas3ed today. In till' third 
reading or ['\'cn in the ultimat(· 
phase, it could be dOD<'. But now 
when it has exisil'd so Ion.£(, it can 
only be done by an amending Bill. 
not by me. 

Shri Hari Vishnu Kamath: Ill' can 
bring a Privatc Member's Bill. 

16.53 hrs. 

-ALLOTMENT OF c.1. SHEETS TO 
STATES 

Shri P. R. Patel (Patan): When in 
1955 the Essential Commodities Act 
was passed in this House. the people 
of the country thought that all con-
trolled commodities will be had at 
controlled prices and the distribution 
will be equitable. If we see section 
3 of the Act. we find that the inten-
tion of this Act was to secUl'p equit-
able distribution and availability at 
fair prices, etc. Thes .. thing, which 
were aimed at, were never attained, 
because the administration of tht' 
Act was so bad that it could not be 
done. The administration had no 
mind to distribute things l'quitably. 

16.54 hrs. 

[MR. DEPUTY-SPEAKER in thp (:luJi)' 1 

Let us see whether the corrugated 
iron shee-ts were ever distributed 
equitably. I put a que3tion and a 
reply was given on 14th May, 1962 
regarding the allotment of C.l. Sheets 

"Half-an-Hour Discussion. 

to difrerent states and despatches to 
the different States. I find therein 
that Gujarat was allot\l?d in 1960-61, 
22,674 metric tons of corrugated 
shN·!.s. But till' dc.3patl'hcs w('re only 
of t he' mel('r of 1844 metric tons 
much I('s.s. less by more' than 20,000 
mL·tri(' tons. In 1961-62. tlw allot·· 
ment to Gujerat was 37,710 metric 
tons and the despatches w('rc' 2.221 
nlC'tri(' tons-kss by about 35.000 
111('1 ri(, 10ns 

Sir I would like to refer to allot-
mcnt~ and de;pat('hcs to different 
Stat(',. To West Bengal. in 1960-61, 
th" ,dlotll1('nt was 21,171 metric 
tons and til" despatchl's were 33.533 
tons-more than the allotment. In 
1f1GI-62. allotment to W"st Bengal 
\\'a; 21,876 metric tons and despatches 
were 31.292 metric tons. Let Us now 
lake the caS{' of Delhi. Allotment to 
DL'lhi in 1960-61 was 1,040 tons and 
the despatches were 1,923 tons. In 
1961-62. the allotment was 920 tons 
and Ow despatches werp 4,057 metric 

tons. 

I do not want to take the figures 
of other States. But I would refer 
to mv own district. I know what 
injustice has been done to my dis-
trict. Injustice has been done to 
the whole of Gujerat. but specially 

to my district. 

An Hon. Member: Whlt is that 

district? 

Shri P. R. Patel: Mehsana District. 

In 1960, the allotment to my dis-
trict was 1.401 tons. Indents were' 
put. but the despatches were 'nil'~ 

In 1961. allotment was 4.041 tons 
but the despatches were 'nil'. I 
am referring to this matter only with 
one view. When the Controller who· 
receives a high salary is a responsi-
ble servant of this Central Govern-
ment and he does these inequitable-
desp3tches, what am I to infer? The 
inference would be only that there 
is inefficiency or favouritism or 
corruption. I am not inclined to-
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infer in favour of the first two 
because I would not think that a 
man of the position of the ControUer 
of Iron and Steel would be ineffi-
cient to this extent. I would not 
say it was due to favouritism even 
unless I find some reeord of his neal' 
relatives being obliged. So my only 
inference is that the unjust des-
pakhes, inequitabll' despatches that 
werE' done and more being given to 
Bengal and Dellu was only due to 
('orruption and nothing else. If the 
people of Bengal, if tIll' people of 
DE'lhi had got tilt' advantage of more 
C.l. sheets, I would haw been very 
happy. But thc' execs; despat('hes 
that wen' gi\'cn went into the blaek-
market. These despatches have 
been given only to stod,isls to ['arn 
more, to ('H'ate blackmarkct.. If this 
can be done' by an oflkl'r of the 
status of the Controller, the only 
inferencc can b" eorruption and 
nothing else. We are talking that 
corruption is at the lower level. 
Here is a case where ('orruption is 
at the top. My feeling is that it is 
the corruption at the top that has 
percolated to the lower strata. If the 
top is honest, if there is integrity at 
the top, then at the lower level also 
there will be the least corruption. 
Corruption is more in the country 
because the top is corrupt. Here is a 
case which I put before the Govern-
ment for taking strong action. 

17 hrs. 

Just after the passing of the Act, 
We had the Iron and Steel Control 
Order 1956. Under that Order, 
Government issued three notifica-
tions, one on 12th May, 1956, another 
on 2nd May, 1957 and the last one 
on 20th January 1962. I am refer-
ring to these notifications just to 
show how the loopholes were kept 
for corruption and to aIlow bIack-
marketing. I will just refer to one 
clause of this notification. As the 
wording is the same in all the noti-
fications I would read only one. 
Under this order. anybody may be 

to States 

given these corrugated sheets if the 
stock is held for a period exceeding 
90 days from the date of actual 
rcceipt by thc said licensing authori-
ty of the first intimation of such 
stocks and it remains uncovered by 
permits or covered by permits but 
for which no financial arrangements 
hav" been made by the allottee with-
in the pel'ioci of validity of the per-
mit issued. We know how penn its 
are issued by th~ district supply 
officeI'. Only the Controller should 
not earn, but the lower officials at 
the district level shoulci also earn. 
They are authorisc'd to iS5ue permits. 
Th".\" would issue permits to some 
pl'l'sons. Th"v must issue permits 
for all the stock. If the 90 days 
pNiod is ov('r. then the registered 
stockist is entitled to dispose of his 
whole stock at his own will. The 
only condition in the notification is 
that it should be at the controlled 
price. But he is allowed to dispose 
of it. 

So. what they do is to issue per-
mits to fictitious persons or persons 
who would never go in for these 
corrugated sheets. Here is a case 
where the registered stockist may 
oblige the distict supply officer and 
the district supplv officer may oblige 
1 he registered stOCkist. This is how 
the game is being played now. If the 
notification is amended to restrict 
the freedom of the stockist by saying 
that whatever may be the period of 
time, the registered stockist would 
not be allowed to dispose of his 
stock at his own will, he would not 
ask for more quota than he could 
dispose of. 

This is what is happening in Delhi 
also. When I was to my consti-
tuency. I was hearing the weeping 
cries of my people that though they 
could not get corrugated sheets, they 
could be had in any quantity in 
Delhi. 

An Hon. Member: At double the 
price. 



Shri P. R. Patel: I was just pursu-
ing it and r found out how these 
things are done. The registered 
stockists dispose of these to some 
persons who are working as com-
mission agents. They give the bills 
showing the control price and there-
by they save the income-tax and 
sales tax and can pocket t.he extra 
price 01' put it in lheir treasury. 
The same would be quill' gOod for 
them. The commission agents who 
are working here take I per cent or 
2 per cent and just get the corrugat-
ed shet'ls from these persons. 
Naturally. the control price bill is 
given. I am rather amazed to know 
and am sorry to say that the Central 
Government is sitting here, the Police 
and intelligence officers are here, the 
best officers of the country are her£' 
and they must be moving;'1 Delhi. 
Do they keep their eyes and ears 
closed? When r could see these 
things, how did the Police and other 
officers not s£'e all these things? 

Then the turn Of the Police officers 
comes. I am just narrating the story 
that I have got. The Controller's 
office is there. Then comes the Dis-
trict Supply Office. Now, you see in 
the open market after 90 days the 
goods are disposed of. They go to 
some persons. Anybody is allowed to 
bu\' a'ld sell under the notification. 
Th'ere is absolutely no offence. What 
do the Police officers do then? I have 
got the record and I will give you the 
story. 

Mr. Deputy-Speaker: n, l,a:; onl~' 

two minutes more. 

Shri P. R. Patel: Yes, you will 
please give me two minutes more. r 
hope the Hous£' will also agree. 

Some Hon. Members: Yps. 

Shri P. R. Patel: got informa-
tion of the consignments of these 
C'orrugated sheets. Only from the 
Delhi Station from the 4th October to 

the 28th October, 1961, during the 
period of 24 days 40 consignments had 
been booked. From this you can 
understand what a big business is 
going on. What do th£' Police officers 
cia? The consignments arc there; ~o, 
they follow the consignments. One 
Police officer of the CrD, a responsible 
offiepr followed the consignments and 
wherp~'er he got the money he released 
the consignment and wherevt'r he did 
not get the money he brought it to 
his chowki. I would like to know 
whether there is any offence if it is 
bought in the open market. There is 
nothing likL' tha t. 

Last I~·. I would say one word. 

Shri Harish Chandra Mathur 
(Jalore): We can sit for another five 
Ininutes. 

Mr. Deputy-Speaker: Half-an-hour 
discussion is a 30-minutes' discussion. 

Shri Harish Chandra Mathur: This 
has been the practice in this House 
that half-an-hour discussions hav,.. 
been prolonged to two hours. 

Mr. Deputy-Speaker: I do not t.hink 
so. 

Shri Harish Chandra Mathur: It has 
bf'pn so What does it matter? 

Shri P. R. Patel: There are two 
pnemies of democracy. Wherever 
democracy has failed it has failed 
bf>cause we could not check these two 
enpmies. One Of them is corruption 
and the other is blackmarketing. In 
Pakistan democracy failed because 
ther" was corruption and blackmar-
kpt.ing. Everywhere in the world yo.u 
will find that. failure of democracy 15 
rlllP to blackmarketing and corruption. 
Corruption and blackmarketing are 
t.wo friends. They are twins. One 
cannot exist without the other. If 
there is no corruption, there will be 
no black market. So, the mother of 
black market is corruption. Our 
cnrrupt officers are responsible for 
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this black market iind tIll' dissatis-
:faction that is there in the country 
against the Government is created by 
th" highly paid officers of the country. 

Mr. Deputy-Speaker: 
t.WO hon. Members who 
notice that thC'y would 
que.<tions. 

There are 
have I:(iven 
like to ask 

S:1ri IJarish Ch:1l1dra M:!~i,,;,: M~y 

knnw whnt is the b,1<' \\"h,'n til(' 
no! ice sh()~Jd l)L' reeeiYC'a b~: you'.' 

;l.lr. Ih,puty-Speaker: At least bdor(' 
th(> discussion is begun. 

Shri IIarish Chandra Mathur: That 
is. before' I ask "que:,tion I must 
gi V" you notice? 
Mr. Deputy-Speaker: At least before 
t.h" disrussion bC'gill5 he must I:(ive 
thp notice. 

Shri Harish Chandra Mathur: So 
the ruling is that it should be one 
minute before the discusson starts. 

Mr. Deputy-Speaker: It must be a 
reasonable time. 

Shri Man Sinh P. Patel (Mehsana): 
In view oC the reply given to the 
unstarred question which is under dis-
cus.,ion. thc Cact is very clear, and my 
friPTld has also said thnt two State 
Governments ....... . 

Mr. Deputy-Speaker: What is the 
qucstion? You cannot make a speech. 

Shri Man Sinh P. Patel: Two ;,tates 
have got additional quota. than the 
allotted. What has happened to the 
remaining portion, not dispatched as 
per allotted quota in other States? 
The presumption will be, as my learn-
ed friend has well explained. I would 
only like to know what are the plans 
Of the Government to supply, in right 
time, the allotted quota and to in-
crease the manufacture of these to a 
11.Iftlclent quantum wherein we can 
reach a stage of de-control to which I 
devoted my whole attention during 
the ten minutes of my speech on the 
Demands of the Ministry of Steel and 
HeaVy Industries. 

Shri P. G. Sen (Purnea): Here in 
the towns we see one kind of sight 
lind when we go out of the towns we 
SI.!C quite a different sight. Now, in 
Our parts ....... . 

Mr. Deputy-Speaker: Pll'ase put the 
question. 

Shri P. G. Sen: In our parts fire 
dl'vastalions have been caused one 
Rfu',· ~ll1oth"r, and the demands Cor CI 
sheds h:lve bCe'n all the more pres-
sing. J wouiu Jike t.o know whether 
r;overnnlC'llt is aware of the fact and 
"'111'\lw[' Owy arl' going to f,upply it. 

The Mini~ter of Stl'cl and Heavy 
Jlldustries (Shri C. Subramalliam): 
Mr. Deputy-Speaker ..... . 

Shri P. R. Patel: May I bring to 
t.he notice of the hon. Minister one 
thing, that if he wants to raid the 
market he will gel not less than 1 lakh 
maunds of corrugated sheets. 

Shri C. Subramaniam: Mr. Deputy-
Speaker, at the outset I should say 
that when I passed this answer, 
hecause it referred to facts and figures 
j did not scrutinise it. with as much 
care as I should have done. Perhaps, 
jf I had done that, the suspIcIons 
which arOSe in the minds of the hon. 
Member would have arispn in my own 
mind. 

Shri P. R. Patel: Is there no black-
marketing? 

Shri C. Subraramaniam: Kindiy 
wait. I did not intprrupt yOU when 
you were speaking. 

Dr. L. M. Singbvi <Jodhpur): Sir, 
the Minister also must address the 
Chair. He has no special privilege. 

Shri Priya Gupta (Katihar): A 
Minister has no special privilege. 

Mr. Deputy-Speaker: The hon. 
Minister may address the Chair. 

Shri C. Sallramaniam: I am sorry, 
Sir. I did not interrupt the hon. 
Member. Let him have lome patience. 
After I have given the reply, if he 
J;till has . got some doubts I am here 
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:.1) dispel those doubts, and if there is 
.Illy suspicion I would not hesitate to 
,'rder any enquiry against anybody. 
7herefore the han. Member need not 
go with the impression that he alo1l<' 
" against corruption and black-
market.ing and that all the Ministers 
arc for corruption and black-
marketing. (Interruption). 'I'h('rdore, 
t.he han. M('mber nny kindly h('3" me 
:lnd then, if he still should think that 
1here is something marc to be (,nquir-
pd int.o, I will not I",sita!e to order 
:m C'nquiry, Rut let him hear me 
patiently betoTl' hf' wants 1 [) sa:, :my-
thing else. 

1 said for anybodv who goes through 
those figur('s the' suspicions whieh 
<lJ"o"e in the wind of 01<' hon. Member 
would ordinarily arise: because, pl'imn 
Jacie it shows, as has be::n pointe:! 
"at. that as far as Gujarat is ('oncern-
.'d, as against ;JI1 allo!ml'nl of 22.674 
tons the aetual despatches in 960-61 
w(,l'e 1,844 tons. And in ·1961-62 
~7.710 tons were the allotment. and 
the despatches amoun ted to only 2,221 
tons. Whereas. in the ease of W cst 
Bengal, as against an allotment, whiCh 
i, shnwn in this answer, of 21,171 tons 
the despatches show 33,533 tons in 
1 !l60-61. and in 1961-62 as against an 
allotment of 21 thousand and odd, then' 
is a dcspalch of 31 thousand and odd. 
So. naturally. anybody would draw 
the conclusion that there is son1!'th;n!( 
vitally and basically w!'C'ng. That is 
why this half-an-hour "cbate was 
raised and Tr..y attention \va~ drCll',rn 

10 this. 

I am deeply indebted to the hon. 
Member for having raised this mat-
ter. Therefore, I took a good deal of 
trouble to find out the answer for this 
imbalance in respect Of alhtments 
and despatches. Not only here; I 
went to the office of the Sterl Cen-
troller at Calcutta and sat down with 
the officers there and tried to find out 
the explanation which they were 
able to give for these disparities with 
regilrd to allotments and de&patchpl. 

I respectfully submit that there is 
an explanation even though I also 
felt that perhap" it doe" not expla;n 
fully all the facts. Therefore now it 
is for han. Members to decide. Aftpr 
I giw what I have been able to find 
out with regard to the justIfication 
Ior this and how these disparitlPs 
ha\'e arisen, then, perhaps, we nlay 
consid(']' what to do further. 

An impression has been created U:at 
despatche" to certain States ha\'e 
been made at the expense of others 
by comparing the figufl's of all'lt-
mpnts :md clespatches given in the 
:,tatcllJ(:!lt. Before L'xplaining t.he 

(.I('tual po:"ition. it is necessary to ex-
plai" the pro('pdure by which allot-
ments arc translated into de;,patcheo. 
AlIotm('nt8 aI'<' made by the Iron and 
Steel Controller with the approval of 
the' Ministry under th(' followi"g' two 
broad head,: (a) Central quotas 
through sponsoring uuthoriti(·s, for 
t'x:tmpJto. Ministry of Dd'"'1cf', nmJ-
v. a~' Bnard, D('velopm('nt Wi.1;!, CPr>-
tral Water and Pow('r Commission. 
This is what we call Central quota 
reJating to the Centra: MlI1L<tr;es. 
Then, (b) State quotas through Sta'e 
ste"1 licensing authorities. On receipt 
Of bulk quotas, the Central sponsor-
ing aulhorit iI'S issue quota certificat('s 
to individual consuming dep"rtm('nts 
or their C'ontractors. In r('spect of the 
State quotas, the State Steel licensing 
aULhorities issue quota certificates to 
registered stockists in the S'ates as 
well as to individual consumers or 
Government departments. The part-
ies or departments receiving quota 
certificates through the sponsoring 
authOl'ities are then required to place 
orders along with the quota certifi-
cates either on the controlled stock:-
holders anywhere in India or On the 
producers through the IrOn and Steel 
Controller. After booking the orders 
of individual quota certicate !'lolders, 
the controlled stock J._,>Iders have to 
place bulked indents on the producers 
through the Steel Control along with 
the quota certificates. Steel Control 
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scrutinises the indents and the sup-
porting quota certificates and places 
indent on various produeers taking 

into account the nearness of the pr()-
dueer to the indent0r, th,· ';l·("-
bans required and the load of orders 
in the mills. On receipt of l11dent 
from Steel Control. the prod'leers gel 
mto touch with the indento,s dircd 
and ask theITl to Inake financ!~:l ar-

rangements and also the necessary 
trade fornlaljti(~s. for ('xanlph\ sajc's 

tax dcclara1ion, etc After the"e for-
malities ,]]"[' completed, the j:roducers 
book order foT' exetutio:1 and i.c.;:)ue 

works Ordel" or instruction:: to ~he 

works to take actioll for rol;ing and 
~uppl~' Thi,<..: is how ~1l()c3tjC)~,:s arise. 

From tIll' abo\"l' it "'ill b'e clc3l" 
that dl'spatche:- ('annot t~l.ke !J1ace a~ 

soon (l:-; allot:atiollS 3re lunde. Unlike 
other l'omnJoditic..:; lIke cenlC!:t, steel 
sect ions arc rolled to order a"j to re-
quil'('d. :-;p['l'ifi.catio[ls bC'cau:;:e of tl1f' 

large varit'ty of the sections required. 
Thl' parties rl-'('civiIlg quuta (;ertill~ 

C~lt[' lIl\l-' lH)ok ()\'dC'L~. Ploduccrs 

haVl' bl·cn ~.ivcn instruction;:, to ful-
low till' chronology of the works 
urder,..; for l'XpcutioIl of the crders, 
subject uf ('ourst\ to priurity instruc-
tion,; is,ucd [rom time to time. Stand-
ing priority is accorded j 0 orders 
erna natillg frOn1 De'fe .1('l' sLrvicc~', 

Rajhva.'.,J:~, certain Irrigation and 
POW{'I' proJect:-:, Ex port prontot ion, 

collierit,;-:, l'lc. A l,,·;"t(lill J_Jl.\jTenta~e 

of the pruducLun 1=-' l'(J:'lnad~('d for 

"xI'cution of priority orders clepen1-
ing on thl' load of oubt'''1I1i'lg orde·rs 
and the balancl' is supplied to nOI1-
priority indentors on the ba.si' of the 
age of th"ir works orders, irrespecti lie 
of the States fl"om which the indents 
have been received. It is in the light 
~f what has been stated that figures 
of despatches furnished to tI.e VJk 
Sabha havt· to be examined. 

A reference to Note No. 3 below 
the statement furnished to the Lok 
Sabha would reveal that while the 
allocation figures pertain to the state 
quotas, despatch figures were agaillst 

all quotas, Central and Stat .. , aDd 

to States 

despatches to controlled ~tock·\;tllders. 

The figures of despatches also repre-
sent de~patches against current and 
outstanding orders. Galvanised cor-
rugated sheet is an item which is very 
much in short supply. The producers 
carry a heavy back log of orders and 
a3 such thn" , considerable lapse of 
timp between allotment and actual 
supply. If a statement is prepared 
with regard to actual dispatches to 
States as such excluding dispatches 
against Central quota..~. then, the 
figures do not look ';<l distorted. 
Therefore, I would like to give figures 
with excluding the Central quot3S. 
As already explained Central quot~s 

are given with reference to the Minis-
tries concerned. Therefore if the dis-
patch ar~ainst that allocation is taktn 
out. alld only the al'oc:ltiolls 10 the 
States under the State quotas arc 
taken into account, then the hon. 
Member will find that as against an 
alloc"tiol1 of 22.674 tons in Gujarat in 
J !HiD-51 the d('spatehe, have been 
1422 tons and [IS il~ain:;;t an ~dlocn­

tiD:] of 37.710 tons in 1960-(i], the 
d~sp,ddJ('s have bl,t'n 1252 tons. 

Then, if you lake West Bengal, 
th" allocation is 21,171 Ions; as against 
this. the despatche" for these quotas, 
thnt is, till' State quotas alone, come 
to only 6,250 tons. 

Shri p. R. Patel: Is the quota for 
1lw whole State. or is there any dis-
tinc:·iol1 made bdwecn the State and 
1 he Centre? 

Shri C. Subramanlam: It is for the 
whole State. I am coming to that. It 
means the whole State quotas. I have 
already made a distinction between 
the Central quota and the State 
quota. The Central quotas are for the 
Defence Ministry, the Railway Minis-
try and the varioUs other Ministries 
concerned with the Centre, and its 
Departments. 

In view of the location of the va-
rious manufacturing industries in Cal-
cutta, naturally, the CentMll quotas 
would necessarily arise mostly ill 
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West Bengal. Therefore, there would 
be allocation of Central quota:; to 
West Bengal much mor2 than to any 
other State, That is why you will 
find that the de3pa Iche5 shown in 
1960-61 were of the order of 33,533 
tons, As against this tot", de"pat ell 
figure, the cl['spatrhes :1gainst the Stat.· 
quotas alo:1e were (lnlv 0,250 tOllS, 
The other 27,000 odd t01;' \\,ere again;;t 
the Central quotas, with reference to 
the a]1ocations for the Ccn'.r:11 Mini.'-
tries, Therefort>, the' hon. Member 
need not go with thl' imprc5sion that 
as against an allocation of 21,000 odtl 
tons, 33,000 tons or ,so have been <1(',-
patchc'd, because th£'se dl.'sputl.'" figu\'(·" 
include dispatches against thf' Central 
quota also. 

Therefor£', in order to get the cor-
rect picture, we have to look inLJ 
what the Central quota was and ''',lal 
the State quota was. If we look inl2 
these things, then this i..~ what we 
find, But even then, I agree that a.; 
against 22,000 tons to GUjarat, only 
1,400 tons were despatched, wberea" 
a3 against 21,000 tons Bengal go·. 
6,250 tons. Proportionately, Bengal 
has got more, But there are other ex· 
planations also for this, Besides the 
question of Central quotas and State 
quotas, there are also othl'1' fal'~or<; 

which have tu be "Ik,';, intu 
eonsidera tion, 

The disparities in these are furthN 
attributable to anyone or more of 
the following reasons, That i~, even 
after taking into account thp dispa-
rity arising out of the C<'lltral and 
State quotas, there hav(' been dispa-
rities between States in the State 
quotas and the despatches to the 
States themselves. Those disparitie, 
can be attributed to anyone or soml' 
of these following reasons, 

FiI'stly, there is a considerable 
time-lag between allocation and dE'S-
patches, The despatches made in 
1960-61 and 1961-62 were mostly 
a_ainst the orders booked in 1858-59 
!lnd 1959-60, when the :Jlotments 

were completely different. Secondly, 
some States take a longer time to 
i~sue quota certificates, and the quota-
holcJers in some Stat"s ta:':" a lanllet-
time to book order's after making the 
nl'l'l'.;sary iinaIll'iul arrangements. 
Thinll:-', the quota-Clolder3 in many 
8t:I"'-' bool, order; thrnuf:h ('o:ltl'Olled 
stu .k-ilOld('r~. alll2 !'Lh'~1 :-,·lpplij! .... to 

~h(,ln arL'~ 110t 1"t·fiech.'! in the figurE.·s 
{ll c1:_','P;lI.l'hl'.; n.f.!;;:J:n:~t the aih).tnlent 

10 ',hat p,u'lil'ul:tr S\:Ilc'. Fourthlv, the 
Cluota-holdel' . ...; in rn;m.,' States also 
book cH-dl ,',;-ancJ this i.; important-
thro~Jgh c'c'ltrnPpd .. ,,1·:l'i{· !~,':(1L\I'C;; of 

other States. A ~lall'm('nt l''''l be 
givPIl 'with rr:ogard to '''Ii'iou:;; S:at.e!-; 

asking tlwi\' quota to lJ(' c'C!Il\.'cr(·d ilt 
Caleutta, bcoC'ause there are certain 
manufacturing concerns, and they want 
these thing" to be fabricated there. 
Therefore, they direct that their 
quota should be deliver£'d to the 
manufacturing concerns at Calcutta, 
Therefore, Calcutta stands at an ad-
vantage of getting, as far as the des-
patches are concerned, not only the 
quotas of its own Statl' an1 the Cen-
tral quotas but the quota, of some 
other States also; because of the con-
centration of the manufacturing capa-
citv in that region, the quotas are 
deiivered therl', I haVe got with me 
figul'l's with l'derenC'(' tll lilaL 

WhL'll I take all the;c into cunsid,,-
l'<ltiOll, I find that il is not ~, bad as 
the hon, Membl'r represented it to be, 
I do agree, however, that even in 
spite of that, the proportion is not 
What it should be with leference to 
allocation and despatches. But there is 
also anothl'r aspect which will have 
to be taken into account in this con-
nection, beca use, in respect 01' the 
western States and the southern States, 
there is the rail transport bottle-neck_ 
Therefore, even though the material 
is available, we find that there is the 
transport bottle-neck, Therefore, they 
are unable to despatch the goods, The-
despatches become less with refer-
ence to the southern and the westenr 
States, and to a certain extent, tlte: 
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northern States and the north-eastern 
States are at further advantage as 
far as the transport qUf'stion is 
concerned. 

Therefore, taking all these into 
consideration, I find that it is not a, 
if at the top the controller has be-
come L1Jd or corrupt or he has been 
a party to this corrupt practice of al-
locating quotas to variou., States in a 
disproportionate manner. But I do 
agree' there could hm'c b""n a be1l('1' 
allocation even with regard to 11",-
patch(" and they should have taken 
adequate "teps. 'rhat is wh~' with 1'('-
f<'rence lo the pre\'iou" c:II"""ti<:n' 
and all thosc things Wt' hav" ll(l'.': ]"id 
down th~t a certain defiillif' q"a:1:i1.\· 
should movc to each Stat('. We have 
worked out what should move dur-
ing each month, taking int" ;-.c'c,-lClnl 
what has been the quota what ha\'e 
been the despatches and' what has 
been the dl'mand there. We 
have worked out, a3 far as po,sible, 
a rational formula which will give 11 

monthly quota of despatches to each 
State. We have laid it down that this 
should be strictly followed, 

But even in that, I find that West 
Bengal gets an advantage. As agoinst 
1,500 tons which West Bengal would 
be getting as a monthly de~pc,tcli. I 
find Gujarat would be getting olll~' 

200 tons. UP would get only 600 lollS 
and Delhi would get only 120 tons as 
State quota. 

Shri P. R. Patel: We gd le;s alwa~·s. 

Shri C. Subramaniam: Therefore. 
we have to find out a rational basis 
for distribution of this scarce COI11-
modity. As far as possible, we have 
taken into account the demand and 
the allocations during the previous 
two or three years and we have made 
a rational allocation. It is not merely 
allocation, -but it should be despatch-
ed to the various States. Therefore, I 
am hoping that there would be better 
distribution during the coming days. 

Some alle«ations have been made 
that there have been movements of 
GC sheets to Gujarat from Delhi. 

Shri P. R. Patel: Not only from 
Delhi, but from Calcutta also. 

Shri C. Subramaniam: Delhi, Cal-
cutta and UP. If the hon. Member 
could give mc some facts which may 
be in his possession, WE' shall certainly 
look into it and if necessary, order an 
inquiry into that, 

Shri P. R. Patel: I put a que,tion. 

Shri (', Su11ramaniam: As has al-
!"I'ady bt'l'l1 jJoir)\('d out, it is not a 
question of corruption Cit the higher 
levels. I do agree (hut whenever there 
is control, corruptIOll ('reeps in. Even 
if the high('~t levd offic('r is honest, 
it is always po,si!>l" to go wrong at 
the lower le\·('I. That is why we always 
try (0 SPC wheth('r it would not be 
possible to avoid contl'Ols. Controls 
can be removed onl when there is 
SUfficient production. Therefore, I 
welcome the question put by an hon. 
MembC'f asking what steps have been 
taken to increase the production of 
GC sheets. That is the most important 
thing. That aim\(' would salve all 
the5<' problems. 

This is also linked, to a certain ex-
tent, to what happened in Rourkela. 
Rourkela was allotted for the manu-
facture of flat products. This is one 
of the catcgories of products which 
has to be taken up in Rourkela. But 
unfortunately, as hon. Memhers are 
aware, wc got into difficulties at 
Rourkela. We are getting over those 
difficulties. Thercfore, I Dm hoping it 
would be possible to get more produc-
tion of shepts at Rourkela. Then per-
haps tht, situation is bound to im-
prove. But it cannot be done over-
night. It is bound to take one 01' two 
years. But during this period, it 
should be the endeavour of the Steel 
Ministry to sel' that even what seem-
ingly looks like discrimination is 
avoided and a fair and equitable dis-
tribution Of this ,carc(' commodity 
takes place. 

If han. Members are interested in 
it, I am prepare(! to make this olrer. 
Let two or three Members form: 
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thmselves into a committee. I will 
let them look into all the facts and 
figures with reference to these des-
patches at tne Steel Controller's oflice 
and if they tlnd anything faulty there. 
I will not nesitate to take any ac-
tion. It is fol' han. Members to decide. 

Shri P. R. Patel: woule! like to 
know one thing. 

Mr. Deputy-Speaker: The e!iscus-
is dosed JlOW. 

Shri P. R. Patel: I want to know 
from tbe bon. Minister whether hL' 

knows that there i.s black-market in 
Delhi and truckloads come to Delhi 
daily from outside and the price in 
the black-market is more than double 

the co"trol price. 

Shri C. Subramaniam: I am a new-
comer to Delhi and I have not been 
in touch with the black-marketeers. 
If the han. Member gives any infor-
mation about it, I will look into it. 

17'30 hrs. 

The Lok Sablw then adjuurned til! 
Eleven of the Clock (m Friday, June 
22. 196Z:As((clha 1, 1884 (Saka). 
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ORAL ANSWERS 
nONS 

TO QUES- COLUMNS 
12107--44 

S.Q. Subject 
.Vo. 

1<>;,-:)1 Power T'ransformer fa-
ctory 10 Kcralu 12107-09 

15<)2 National r nstitutl' of 
Training in T ndU"ill hi 
Engillcning 12109-12 

! sr.n '1\'chnic:d pcr:-,ol1nd for 
nlln('~ 12I1Z·-14 

: )t)4 P.L. _.SO fUIlJ:-, llsed by 
U.S. Emhas~y in India ]21]4-17 

I ')()~ Currcspun,it.:nl:c C(lursl'~ 

and t'\·('ning colleges 12117--21 

i 'i I) () U.P.-BI~l·Jr h,n .. kr dis-
pUlL' J2121-2() 

I ",)~ Cll(,111i~'J! krrili:-:l'r 'l,H:-

lory ill 1I.P. J.212(}-2~ 

!5)'" ~\1.'.ii'';JI gr.dUJ!l·.~ 12I2~;-31 

1." H Di'lHliuli',.l1l ur c.:rlaill 
Cjl1l\);1m-~n~ H,l.lr,lc; 1213T-3.) 

,6JJ 'C~tina TnJay' 

[614 'China To-day' 

1 (1)1 F()r~igl1 louris«.; 

1 fi84 Hank 01 China 

I (ll5 Oil rn~:alty 

WRITTEN ANSWERS TO 

121:: , 

12133-35 

I213(i-"~y 

L21J'J "--..f.2 

QUESTIONS 12144-122,< 

SQ 
No. 

Pr()fe::;~ion lax levied hv 
PLlnjlh Ci-")\'crnment -

,6J2-A E.;;capc or ho,tiie Nagas 
into East Pakistan ~ 

I A Jtl If), :)rary Mlgistratcs 

; I) J7 FiiS"l.t C )Il~g.:) Tndor:! 

160S 'Sports Village' in Delhi 

16.)9 StuJents' participation in 

1214(i 

12146 

12147 

12147 

politics 12 1..t 7--P~ 

1610 C:ul proJuction target 

1612 Bhilari Steel Works 

1613 M'1nufacturc of \'~,'hitC' ce-
ment 

State's share in oil re-
fineries 

Licensing for manufac-
ture of diesel engines 

Time and frequency tra-
nsmission and moni-
toring station 

Everest expedition (t962) 

12I4Y 

12149 

[12149-50 

12151 

UI5I-52 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

S.Q. Subject 
No. 

J 61 () ClIal product i(lll in Nari-
sin~hpur di;;tric\, M.I'. 

I (i20 Alil'gcd ,violation llf Chi-
neSL' alI" space 

COLUMNS 

12152-53 

.1637 Illdi"1l Military Music. I2153 

.)h~r; Cll\."111111 oil cake" ]2153-54 

~h3l) l"ill'r~l1l1rl' 1'1'1" Ilculitent-
12154 

Y'4U (1J"...l11l iu; \.Lc\"1.:loprucnt 
pfl>'X:l:i," !:' U.P. 12155 

~,/q 1.:' "1l~ 'l';lh td 

1('-,4 

j\1..ilil:1n PlI"il 12155-56 

j\"n..,il>1lL"r'" 12156-51') 

(;ra\ll~ III llni\'lTsities 
~:nd L\IIll'gl'S in l~.P, 1215)) 

M:l11ufactllrl' of sl~am 

tl.llt'J::,." :~,:hrators 12158-59 

SI;tink' ;leL'l factory in 
Kn:ll.l 12159 

11\111l1.." i\1ini'itcr's Discre-
tionary Grant 

1\'al i(ln~l1 hr,' Service 
C(llicgL' 

Sl'llol:!r" "l'!~ 1 ~lhrtl:lI..l f(lr 
I raiIllng 

Arm\' as~istancl' during 
tlooJs in Madras 

S~inik School in Pach-
fltarhi 

Export of fl:rruus s(..'rap 

Export of snap 

Scrap L'xr'llrt 

1 ku\"y melting !)crup 

Pleauer" in tht.' Courts 

12159-60 

12160-61 

12161 

]2161-62 

12162 

12162-63 

12163-64 

12164 

12164-65 

12165 

3n:c:h Archaeulugical CXC3\"3-

3360 

rions in Orissa 12165-66 

Accountant-Genl'ral's 
Officc} Orissa 

Housing Schemes for 
S.C. and S.T. in Orissa 

Central Excise Collec-
toratc in Orissa . 

Grants for preservation 
of ancient monuments 
in Ori8sa 

12166 

11166-67 

12167-68 

11168-69 
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WRITTEN ANSWERS TO 
QV::<;T!ONS-contd. 

U.S.Q. Subject COLUMN'i 

No. 

3661 Grants for cultural fes-
tivals to Ctkal l'niv(T-
sity 12109-70 

3662 Water beililie' f"r s.c. 
and S.T. in Orh'';:l 1211)9-';'0 

366~ A[';riculll.lT:~l c\\lf'~lii..·s ill 
Orissa J2In)-iO 

3664 A-!urJLTs ir: l\l: .. mipur 12170-71 

3,')65 Enf!ill(':crlng studt'lll" 
from M.mipur 

36(;6 Encounter bl,t wl.'(.'n ~af:"a 

hostiles and S,.?cllrit y 
forces . 1Z17:!-73 

3667 Briquet1ing "Ialll in 
J. and K. 12173 

3668 Incom·,-tax arrears 12173-75 

3669 Tripura Adminis! ratiun 
staff . 

3670 Education code for Delhi 
schools 

Class I non-technical 
staff in Railway services 

3672 Survey of India emplo-
yees on Departmental 
leave .  . 

3673 Pakistani smugglers 

3674 Naga hostiles in Mani-
pur 

Murder case. ill Mani-
pur 

Setting up of wire draw-
ing plant at Hurdwan . 

Tripura language as Me-
dium of instruction in 
Tripura 

Fires in the forest pro-
pcrth.~s in Tripura 

Sale of coke hv Messrs. 
S.D. Sethia &'Co. 

Invalid Ballot Pap,'rs 

Cement factorY in Ma-
harashlra . 

Model Library Act 

Heavy Engineering Plant, 
Ranchi 

3684 Manufacture of Heavy 
electrical equipments 

3686 

in Private sector 

Roads in scheduled areas 
and NEFA 

Foreign exchange for de-
legations sent abroad . 

Foundry in Hardwar, 
V.p .. 

12175 

12175-16 

12176~77 

)2177 
)217X 

12118-79 

)2180 

12181 

12181-R2 

12Ig2~83 

12183 
22183-84 

12186 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject COLUMNS 

No. 

:V>SS Retired G()Vl'rnnlcllt \,'111-
ployces emplove,1 in 
husinL'ss hOllSC'~ . 12 ] ~6-S7 

~o~9 Fkclions in Orissa 12]~;7 

3t190 Fire AJ\"is0IT CClmmi-
He,-' . 12 n'7-~ ''; 

36(;:; C('n:r:lI {~o\"crllmL'lll Tll-
dustri~.l Project<.; lZ1S;-; 

3(J()3 ~,tatl' ~,\\'ard~ 

~(,9·1 Rtlyo.lty tIl Stak~ 1'1'1' 
lnining 1<..·a\I,.· .... 

Y)~.1:i N<.'\\" colkg('s during 
Third Plall 

~()(}(l Pust~Matric scholarships 
to wards of s(,hool tc:..'H~ 

chcrs 

3697 Traffic in W,lmell. 

3698 Untouchahility in Tri-
p.!ra. ' 

3699 Displaced person. in Tri-
pur •. 

3700 Scheduled Castes candi-
dates selected in LA.S., 
1.1'.5. and I.F.S. 

3701 Rourkela Steel Plant 

3702 Facilities to workers in 
Steel works 

3703 Women sent abroad for 
education 

3704 Licences for cement ma-
nufacture 

3705 Inter-University sports 
at Lucknow 

3706 Memorial to Azad Hind 
Fauj. 

3707 High School at Bhusund-
pur in Orissa 

3708 'Manavi'J..anguage script 

3709 Production of milk in 
Military farms 

3710 Unauthorised construc-
tions in Delhi 

3711 Purchase of new trucks 
by Tripura Town Out-
Agency 

3712 Grant for uplift oftribals 
in West Bengal . 

3714 Deaths by electrocution 
in Durgapur Steel Plant 

3 715 Cases under Dowry Pro-
hibition Act. 

3716 Loans and Savinas from 
public 

121~9 

12190-91 

12191-92 

12192 

12192-93 

12193-9~ 

12194 

12194 

12195-96 

12196 

12196-97 

12199 

12200· 

Il200-0I 

I220I-OZ: 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

3717 

3719 

3720 

3721 

3723 

3727 

3730 

3731 

3732 

3733 

3734 

3735 

'ChanJjgarh Allowance' 
for Central Govern-
ment employees 

Compensatory allowance 
to Central Government 
employees at Simla 

House rent pakf by cia'S 
IV employees of L.I.C. 

International Student, 
House in South 

Manufacture of Renault 
Car 

Heavy Electrical Factory 
in U.I'. 

CorrugateJ iron sheets 
for Maharashtra 

Claims of political 
sufferC'r!! in H.P. 

Fire in some Gov 'rn' 
ment offices in H.P. 
Rural University in 
Andhra 

Amendment of Delimi-
tation of Legislative 
Council Constituency 
Order, Andhra Pradesh 

Eviction of tenants in 
Delhi 

Government Higher Se-
condary School, Mal-
viyanagar, New Delhi, 

Excise duty on Virginia 
tobacco 

Basic Teachers Training 
Schools in Rajasthan 
and Maharas htrs 

Trained tcachers in Delhi 
schools 

UntraineJ teachas in 
Delhi schools 

Untrained teachers in 
D~lhi schools 

3736 Child allowance in Banks 

3737 Allowances to Reserve 
Bank and State Hank 
employees. 

One Anna coin 

3739 Heavy melting scrap 

3740 Export of scrap 

COLUMNS 

12202-°3 

12204 

1220:, 

12205 

12206 

12206 

12206-07 

12207 

12207-08 

1 2208-oy 

1220~ 

12210 

12210-1 I 

12212 

12212-13 

12213 

12213-14 

12214-15 

12225-16 

12216 

12216-17 

3741 Fertilizer plant in Madhya 
Pradesh 12217 

3742 Shares of Public Com-
panies 12217-18 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U,S,Q. 
No, 

3744 

3745 

3747 

3748 

3749 

Subject 

Acquisition of land fur 
Kalpa Township in 
H.I'. 

Border districts of Pun-
jab 

/)eve!npment of border 
districts etc. 

Alnount of weltare of 
Scheduled Tribes ctc. 

State Bar Councils 

Cultural grants 

3750 Mahil's 
(U.P.) 

Gurzat Orai 

3751 

3752 

3754 

3755 

3751) 

3757 

3758 

3759 

Complaints against Ga-
zetted Officers 

Unauthorised colonies 
in Delhi 

Text books for Delhi 
schools 

Inco-Commercial Bank 

Children of ex-political 
sufferers 

Staff Welfare Review 
Committee 

Thefts in Sarojini Nagar, 
New Delhi 

U.P.S.C. examination 
for Income Tax Inspec-
tors . 

3760 Establishment of Can-
tonment Boards in 
Madhya Pra-1esh 

Prevention of smuggJing 
on M.P., Maharashtra 
border 

Smuggling of opium 

3763 Stolen cars , 

3764 Teachers in N.C,C. 

3765 AU India Board fur Bl';k-
ward Classes 

3766 Crcditfrom Denmark 

Hlack-mlrk~tin~ 

bricks in Delhi 
in 

3767-A Central Drug Research 
Institute, Lucknow . 

3767-13 Posts for S.C. and ST. 
candidates. .  . 

3767-C Air Booking. 

COLUMNS 

12218-19 

12219 

12219 

1222:) 

12220-21 

12221 

12222 

12222 

12225 
12225-26 

12226-27 

T2227 

12227-28 

12228-29 

12229-30 

12230 

12230-31 

1223t 

12231-32 

12232-33 

12233 

12233 

12233-34 
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CALLING ATTENTION TO 
MATTERS OF URGENT 

CoLUMNS 

PUBLIC IMPORTANCE 12235-40 

(i) Shri G. Yallama lct. Reddy 
called the attt.!ntillll of Ihe 
Minister of Finane.: to the 
l.;c.:.1ll:.l1 ..... s hdJ bv him with 
the Secretary of State hlr 
Commonw.::alth Relations 
for U.K. regd[l..iing EU[,-lpCan 
Common Markel. 

The Minister of Finance (Shri 
Morarji Desai) mado a state-
m::nt in regard thereto. 

(il) Shri Da»ratha Deb called 
the attention of the Minister 
of Home Affairs to the situa-
tion arising oul of the recent 
heavy fLlOds in Kama1rur 
sub-d·.vision and other parts 
of Tripura. 

Th:: Minisl.:r of Stdl...: in the 
Ministry of Home Affairs 
(Shri Datar) made a state-
ment in rcgar~1 then·to. 

PAPERS LAID ON THE 
TABLE 12241-.14 

The following papers were laid 
on the Tahle :-

(I) A copy "a,h of the follow-
ing Notific]tions under sub-
section (4) of section 43H of 
the Sea Customs Act, 1878 
and section 38 of the Central 
Excises and Salt Act, 1944, 
making certain further am-
endments to the Customs and 
Central Exd,e DJlies Exp;)rt 
Drawback (General) Rules, 
19S0 :-

(a) G.S.R. No. 1257 datd 
the 14th Octoher, 1961. 

(h) G.S.R. No. 1327 datd 
the 14th NOYOlher, 1961. 

(c) G.S.R. No. 1367 datcJ 
the 18th Novemher, 1961. 

(d) G.S.R. No. 1392 dated 
the 25th November. 1961. 

(e) G.S.R. N 1. 1493 datd 
the 23dJDecembcr, 1961. 

([) G.S.R. N 1. 1494 dut··J 
the 23d Dec<mber, 1961. 

(g) G.S.R. N 1. '495 dated 
the 23rj D.:cem':>cr, 1961. 

(h) G.S.R. No. 1523 dald 
the 30th Dcc.:mhcr, 1961. 

PAPERS LAID ON THE 

TABLE-contd. 

,'i (r.S.l{. Nn. J 524 dolted 
the 30th Dec"mher, t96t 
as t.\lrrl'Clt'd hv G.S.R. 
","0. ';3 dat·:J 'the I,tl, 
January, Iq02 -

JI (;.S.R. Nu. 22 Jakd the 
6th January, 1962. 

kl ("),S.l{, N\), 2i dall'...i the 
lith January, i962. 

I, G.S.R. No. 24 Jakel the 
6th January. 19h2. 

(Ill; (~.S.R. Nu. 129 dutL'd the 
3rd h .. :hruary) 1962. 

(11' l.r.S.R. Ntl, 237 dat(:d thl' 
24th F,·bruary. 1962. 

,,'Ill C,S.H.. NIl. 2()S d:.ikd rill' 
3rd /\1<1 n.:h , lQ(1Z. 

(p G.S.R. Nn, 26y datl'd thl' 
3rd March, 1962. 

"q G.S.R. Nu. 2H7 datl'd the 
loth Man.:h, 19DZ. 

(r: G.S.K No. 2XR dated the 
loth March. 1962. 

G.S.R. ~o. 2H9 dated th,' 
loth "larch, 1902. 

(2) A copy L'uL:h of thl' foJJow-
ing NOlifications under suh-
"\ccrion (4) of section 43B 
()f the Sea Customs Act, 
fH9~ and sl'ction 3H of the 
Central Excises and Salt Act. 
1944 :-

(al (;,S.R. No. 1394 dated 
the 25th November, 1961 
(\)Otaining corrig~ndum tC) 
Notification No. G.S.R. 
0<), dated th" 20th May. 
1961. . 

'''1 G.S.R. No. x, dated the 
20th January; 1962 con-
taining erratUm to Noti-
lication No. G.S.R. 1394 
Jated the 25th November. 
1961. 

lei G.S.R. ~". XX dated the 
20th January, 1962 con-
taining corrigr;rdum tl) 
Notification No. G.S.R. 
1191 dated the 30th S',p-
lL'mhcr .• JI)6J. 

(3) A C();Jy each uf the f"llo\\"-
ing Nlltificati ... ms undl~r sec-
tion 3R of the C~ntral Excises 

CoLUM!(S 
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PAPERS LAID ON THE 
TABLE-contd. 

anJ SaIL Act, 19.14, m.king 
c~rtain further amendmenfs 
III th,: C:ntral Excise Rl1It-s, 
1944 :-

Ut'" G.S.R. Nil, 11;'0 Jal..:d thl' 
23r,1 S ·ptemhef. 1 <)(, I. 

(b G.S.R.Nn.125XJate.ilhc 
14th Oct"bcr, 19(," 

IC' G.S.R. N,). t32SJal"d the 
4th N'lVcmbcr, 191i1. 

(.I'> G.S.R. N". 1./21 dakd 
the 2nd DL'cemhcr. 1901. 

(,.) (Y.S.R. No. Lt45 datl'J I hl' 
. 9th l)cc,:mbcr, 1901, 

(I" «.S.R. Nil. 232 daled thl' 
z.~th February. 1902. 

~g) G.S.R. N'l, 266 dal<,,'d the 
3r,1 March. 1962, 

(II) G.S.R. N·). 2H6 dal"d Ihl' 
loth M.rch, '90', 

. j') (;.~.R. N". 732 dal·:lI 11ll' 
2nd June. Jg62. 

(4) A C~lPY Cae:1 llf I hI.' fnllnw-
ing Nlltificatinns under ~Cl'­

tion 3R of the G:ntr" EXCISes 
and Salt Act, t944 :-

(,I) G.S.R. Nll. 1I23 dud 
the 12th Septemher, 190t. 

(h) G.S.R. No. 1319 dated 
the 1st Novemher. 1961. 

(e) G.S.R. N·,. 1434 dat,'d till' 
I<t D:cemher, 190J. 

(,I' G.S.R. N". 1./35 dat'.',\ 
the 1st December, 1901. 

(,,) G.S.R. N·). 1430 dat,'J 
the 1st Dcc,:mher. 1961. 

en G.S.R. No. 1437 d.teJ the 
I~l December, 19ft1. 

(g) G.S.R. N ... 267 dOled the 
3rd March, 1962. 

(5) A c 'py of the Medicinal and 
and Toi"'t Preparations (Ex-
cise D'llies) Fourth Am',nd-
mont R'IIeS, 1961 puhlisheJ 

[DAILY DIGEST] 

COLUMNS 

PAPERS LAID ON THE 
TABLE-contd. 

in Notification No. G.S.R. 
J 39R dated the 25th Nove-
mbn. 1961 under suh-scc-
lion (4) of section 19 of til<' 
M.,:dicinal and Toilet Pre-
par~lIions (Excise Duties; 
Act, 1955. 

~Ii) A copy of the Minnal C():1-
c·'!ssiol1 (Second Am'.'nd-
mont) Rules. 1902, published 
in Notification N ... G.S.R. 
"IR dated thc 26th May .• 1962. 
under suh-s('ctioll (r) of seC-
t IOn 2K of the Mines and 
Minl'rals (RI'gulation and 
Devek'pm'.'nt) Act, 19,7. 

(7) The Minutcs .. flhe sinings 
(First to Third) of the Co-
mmith:c on Pri\'atC' Mcmhcrs" 
Bills and Resolutions h,'ld 
during the First Session. 

(X) The Minut,·s of the FriSi 
Sitling uf the Committee on 
Ahscrlc ..... of Ml'mbcrs from 
Ihe Sittings or Ihe House 
held during Ihe Fif't Ses-
sion • 

STATEMENTS BY MINIS· 

COLUMNS.' 

TERS 12245-47 

(i) The Minister of State in 
the Ministry orHome Affairs 
(Shri Datar) made a state-
l11',nt correcting the reply 
gh'en on the 8th June. 1962. 
to a supplementary hy Shri 
Ansar Barvani on Starred 
Q~esti(ln No. 1363 regarding 
search of prt"miscs of New 
C,ntral Jute Mills Company. 

(ii'I The Minister of Sled and 
Heavy I ndustrics (Shri C. 
Suhramaniam) made a state-
ment n'gIrding Sol\'een Dc .. 
legation Report. 

MOTION RE: INDIAN AD-
MINISTRATIVE SERVICE 
(PAY) RULES. 1954-N1!GA-
TTV1!D 12247-77 

Shri Harish Chandra MathUr 
moved a motirm making c""r· 
lOin amendment in the In-
dian Administrative S~rvicc 

(Pay) Rules, 1954. laid on the 
Tahl' on 26-4-6:z. He also 
rcplid tn the debate. The 
motion was negativ~d. 
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'BILL PASSED 

COLUMNS 

12277 '-I23fi) 

The Deputy Minister in the 
Ministry of Health (Dr. D. 
S. Raju) moved that th, .. 
Drugs (Amendmcn) Bill, 
as pasoed hy Rajya Sahha, 
he taken into cnnsidl'ratitm. 
The motion was adnptc,J. 
After c1ause-bv-c1ause con-
sideration the lii1l wa~ passed. 

:H ALF-AN-) IOl'R DISCUS-
SION , 1231i5-~2 

Shri Purushnttamdas R. Pat'" 
",ised a half-an-h<lllr dis-

HALF-AN-HOUR DISCUS-
SION-conrd. 

clission un points arising oUt 
nf thl: an~wcr givC'n on thl' 
14th May, 1962 to Unstarrcd 
Q:JCSriO!1 No). J IQH n,.'g lrding 
all.'tnl"'H (If C.1. Sh('d"l 1\1 
Stah.'~. 

The J\iinislcr llf Stc:cl and 

l!cavy Indllstrics (Shri C. 

Suhramaniam) rcplio.:d til 

I he disciJ'tsinn. 

12394 

COLUMNS 
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